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LEGISLATIVE ASSEMBLY. 

Thursday, 8th October, 1936. 

The Assembly met in the Assembly Chamber at Eleven of the Clock 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. ' 

MEMBER SWORN. 

Mr. Robert Francis Mudie, C.I.E., O.B.E., ML.A. (Government of 
India: Nominated Official). 

QUESTIONS AND ANSWERS'. 

PROTECTION TO THE COCOANUT INDUSTRY. ,111_ 

860. *Mr. II. ADanthasayanam Ayyangar (on behalf of ~  

Satyamurti) : Will Government -be pleased to state: I 

(a) whether any memorial has been received by the Viccroy and 
Governor General, or by the Government of India, frum the 
non-official members of the Cochin Legislative Council, 
requesting them to consider the necessity for giving pro-
tection to the cocoanut industry of India by way of g"l'anting 
protective tariffs against unfair competition from imports ; 

(b) whether they are aware thJlt there are 70 lakhs of people in 
Kerala affected by the lack of protection to the cocoanut 
industry ; 

(c) whether they are aware that about a crore of rupees invested 
in cocoanut gardens have become almost d'ead capital from 
1932 onwards; 

(d) whether, in spite of the revision of the tarHf value effected on 
1st January, 1936, matters have not improved and, indeed, 
there has been a:n increase in 1936 of imports ; and 

(e) whether they propose to take immediate steps to give effect 
to the protective tariffs recommended by the Cocoanut .. Sub-
Committee, and if not, why not' 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir. 'l'he 
memorial was received a few days ago. 

(b) and (c). Government have received representations to this 
efFect. 

( 2575 ) 
LlI69LAD 
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(d) A recent examination of the position by Govermnent indicates 
that the absolute dem.Rud for cocoanuts and cocoanut products has den-
nilRly increased thus' increasing imports. 

(e) I have nothing to add to the reply which I gave to parls (b) ~ 
(dj of the HOllourable Member's <i.uehtioll Xo. 4!J7 ill the currt:llt :::iession. 

"Mr. M. Ananthasayanam Ayyangar : May I know what the increase 
is for the past six months Y 

The lloDD1R!&Dle Sir Jluhammad. Za.frullah lOIa.n: I anI afraid 1 
could not give exact figures. 

Prof. N. G. Banga : Is it not a fact that those interested in this 
industry have been representing to the Government of India the need 
for further protection for the last two years , 

The IIoBOura.Dle Sir Muhammad, Zafrullah Khan : I believe so. 

1S Prof. N. G. Ra.nga.: What action have Government taken in 
these last two years to give them proleclion '/ 

The Honourable Sir Muhammad Zafrullah Khan: No specific pr(J-
tection was given, but last year the tal'iif values were raised, which ga\ e 
them a certain amount of relief. 

Pror?IN. G. Banga : Is it not a fact that representations were 
naade by' several Honourable Members of this House and al&> by those 
;:::ltlfrested in the production of eocoanuts to the effect that the raisin:; 
of 'the tariff values was not enough and that further protection Waf>. 

ueded' 

The Honourable Sir Mubammad Zafrullah Khan : Yes, that is ~  

I Prof. N. G. RaDga. : Why is it thell that protection has not been 
giveiFto them yet' 

The Honourable Sir Muhammad Zafrv1.lah Khan : The matter is not 
S{) easy as the Honourable Member assumes. I replied to the question 
to' which I have made reference in today's reply that the matter was 
receiving the consideration of the Government of India. 

Prof. ~  G. Ra.nga : Is it not a fact that when the Honourable 
the Commerce Member himself visited Malabar and Cochin and other 
parts he said in his reply that the matter was receiving the immediate-
attention of the Government of India, anJ he wus hoping to be able to 
afford them adequate protection in the near future ? 

The Honourable Sir Muhammad Za.frullah Kbau : I never said I was-
hoping to be able to give them adequate protection in the near t~  

Prof. N. G.· Ra.nga.: Then what was the assurance that was 
given to the deputationists 1 

The Honourable Sir Muhammad Za.frvlla.h Khan : That the matter 
w&uld be looked into. 

MODEL INSTRUMENT OF ACCESSION. 

861. *Ifr. M. ADa.nthasayanam ~ (on behalf of. Mr. $. 
Satyamurti) : Will Government be ,pleased to state : 

(a) whether the model Instrument of Accession published in the: 
l. newspapers is ~ ; and 
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(b) whether this model Instrument has been sent to Indian States, 
and if so, to whom T 

The Honourable Sir Frank Noyce: My Honourable colleague, the 
Law Member, is taking much needed and well earned rest, and, witiL 
your permission, I will answer hili questions. 

(a) The draft general clauses of the Instrument of Accession were 
released to Press on the 15th August, 1936. and n copy of the p. Com-
munique has already been placed on the ta1>1e of the House. 

(b) The draft has been transmitted to Indian States. 
-"1 

ARTICLE ENTITLED "THE CoURTS AND THE EXECtrrIVE \I PUBLISHED IN THB 

Hind'll. 

862. *l'tIr. M. A.n&nthasayanam Ayyangar (on behalf of Mr. S. 
Satyamurti) : Will Government be pleased to state : 

(a) whether their attention has been drawn to the leading articlp. 
entitled, "-The courts and the Executive" in the Hindu of 
Wednesday, the 5th August, ~  ; 

(b) whether they have considered, or are considering, the question 
of acting upon the suggestion in the article, namely, that 
the courts should be asked to accept as evidenclI the Ilworn 
statement of the police officials, that they had satisfied them-
selves by questioning unnamed secret agents that the .#cused 
was really guilty of the offence with which he was cnargtd ; 
and 

(c) whether they propose to issue to the public a statement that 
they do not propose to consider any such suggestion Y 

fte Honourable Sir Henry Ora.ik: (a) I havc seCll the artfele. 

(b) and (c). No. 

POLrl'ICAL PROPAGANDA BY EXECUTIVE CoUNCILLORS INTENDING TO CONTEST THE 

ELECTIONS. 

863. *Mr. II. An&nthasayanam Ayyangar (on behalf of Mr. S. 
SatyaJilurti) : Will Government be pleased to staY! : 

(a) whether their a1t.:ention has been drawn to a leading article in 
the Hindusta", Times of the 15th .August, 1936, entitled, "  A 
Constitution Problem " and an article entitled, " Influencing 
Elections" in the Amnia Bazar Patrika ; 

(b) whether they have laid down anywhere that a non-officilil 
Executive Councillor who intends to submit himself as Po 

candidate for the first election must be free to defcnd 
publicly the policy which he ir:tends to advocate ; 

( c) whether they have considered the effect of Ii.llowing non-official 
Executive Councillors, while retainin(r their office, to carry 
on political propaganda on the people and especili.lly the 
voters ; 

(d) whether they have agreed that th ~ ~  Execntiv8 
Councillors may belong to polItical partIes and whetMr 

A2 
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they may also belong to the Indian National Congress and 
advocate the rejection of the (loyernwent of India Act, 
1935; and 

(6) whether they propose to lay down either that tht¥ic non-ofllcial 
Executive Councillors should not carryon political pro-
paganda, or whciher t'ley will make them resigu their oftices 
and carry on the administration without them, if they desire 

...... to stand as candidates in the ensuing provinCial elections' 

The Honourable Sir Frank Noyce: (a) Yes. 

(b), (c) and (d). The Honourable :Member is referred to sub-section 
, ( 0) of section 307 of the Government of India Act. 

(e) Nothing .has occurred which in the opinion of Government ren-
ders any such action necessary. 

Mr. M. Ananthasayanam Ayyangar : M.ay I know, Sir, if Executive 
Councillors, who are on duty, can stand as congress candidates 1 

The.llonoura.ble Sir Frank Noyce: I presume, Sir, that they are at 
perfect liberty to join any party they like. 

Mr. M. Anantbasayanam Ayya.nga.;r : May I know if they can con-
tinue in office right up to the date of the election, and whether it is not. 
likely to prejudice the elections, and therefore such M.embers should be 
. asked to resign at least three months before the elections Y 

fte Honourable Sir Frank: Noyce: I have nothing to add to the 
reply I have already given. 

Mr. Mohan Lal Saksena. : Is it not a fact, Sir, that certain perSC'ltS 
have recently been appointed in the C. P. and the Punjab as Executivc 
Councillors although it was known that they were going to stand in the 

~ t  Y . 

The· Honourable Sir Frank: Noyce: I have no ~ t  on that 
lOubject. 
Mr. Sri Prakasa : In view of the fact that the IIonourable the IJaw 

Member said yesterday that 1heseExecuth·e Councillors in the COW'be 
"f their tours might be mixing up election propaganda with SOllie official 
work albo, while their full t ~  e.x.penl>es are paid by Government, 
·will Government please ask them wheIi t4ey are so travelling for mixed 
purpose.<;, to keep a diary, so that a proper proportion of their travellill{! ex-
penditure may be debited to their OW11 private purse? ' 

The Honourable Sir Frank Noyce : No, Sir. 

Mr. Moha.n LaJ Swena: Will Government issue instructions to these 
• Executive Councillors 110t to lise Government stationery and service POlOt. 

age stamps for correspondence in connection with their election 1 

The Honourable Sir Frank Noyce: No, Sir, that is a matter which 
must be left to the good sense of t.he ~ t  concerned. . 

Mr. M. Ananthasa.yanam Ayyangar: Is not allo\ving these Execu-
tive Councillors to go on their official duties andv,t the same time per-
mitting them to carryon their electioneering propaganda against the 
Viceroy's speech recently made here ? 

Mr. President (The Honourable. Sir Abdur Rahim) : That is a matter 
.01 opinion. 
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DRAFT OF THE INSTRUMENT OF ACCESSION. 

364. *Mr. II. A.n&ntbasayanam Ayyangar. (on behalf of Mr. S. 
Satyamurti) : Will Government be pleased to state : 

(a) whether it is a fact that steps are being taken shortly to place 
on the table of the House of Commons a ~  draft of 
Instrument of Accession during the Parliamentary recess; 

(b) whether the legal advisers of the Indian Princes in Loudon were 
consulted about the draft of the Im;trument ; and 

(e) whether they are taking steps to bring Federation into being 
by April, 1938 , I 

The Bonoura.ble Sir Fra.nk Noyce: (a) Government have no precif.e 
information on the subject. 

(b) Yes. 

(e) Government are anxious to bring Federation into being as soon 
as praf'iicable, but they are unable to specify any precise date. -

-7' 

Mr. M. A.na.nthasa.yanam Ayyangar: What is the earliest l'0ssiblo 
time, if not the exact date , .' 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

n.._ ~  

,uwTEC'tION TO THE CoCOANUT INDUSTRY. \".' 

865. *Mr. II. A.n6ntbasayanam Ayya.nga.r (on behalf· of lU S. 
ijatramurti) : Will Government be pleased to state: 

(a) whether their attention has been drawn to a leading ai'ticle 
entitled, " The Cocoanut Problem " in the Madras M'lU of 
the 7th August, 1936 ; 

(b) whether, apart from taking measures by way of proteetioTWihey 
propose to consider the other suggestions contain",rl,· in the 
article ; and 

(el when they hope to take actien in this matter! 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) and (e). The Government of India have considered the 6uggeJ-
tion that concerns them. In view of &e enquiry i.nto the supply of cocoa.-
nuts and cocoanut products in India which was conduilted in 1934, ~  

the auspices of the Imperial Council of .. A.gricultural Hesearch, they do 
'not think that any further in vestigatioD lJy thcm is Jleeded. 

Prof. N. G. Ra.nga : Are there any researches being made for the 
better utilisation of the bye-products of cocoanuts? 

Sir Girja. Shankar Bajpai : Not so far as I ani aware. 

Dr. Ziauddin Abmad : What are the other ~ t  mentioned t 

Sir GirJa Shanlmr ~  One is. that the ~  Durbar 
£hould abolish ~h  export duty;. tItat. concerns the burbar.; and t1.e 
other suggestion was'that the Govermricnt or India. the Government ~ 
1rladras the Government of Trayancore and the Government of Cocliiu 
should "combine to conduct a research intotne "cost of' production ~  
cocoanuts in Ceylon. ; I.'" . .,: . 
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Prof. B. G. Banga: Will Government consider the advisability !ll 
getting certain researches made into the econ.omical utilisation of the 
j)ye-products of cocoanuts either with the help of the lmperi,al ~  
of Agricultural Research or the Provincial Governments' t t ~ Y 

Sir Girja Sbanka.r Ba.jpa.i : It is open to the Government of ~  

to put forward proposals to that effect, and they will undoubtedly be 
1iaken into consideration by the Advisory Board of the Imperial Council 
of Agricultural Research if that is done. 

M;t; Sri Pra.kasa. : Has the Government got any analysis made of 11 
~t t  as regards its food value j @ond in view of the fact that It is 
'.londueive to t ~ t  will Government discoll,J.·age the spread (if 
c:ocoanut cultivation Y 

Sir Girja. Sba.nka.r Ba.jp&i : Fortunately the climate of Norther.n 
India is so dry that my Honourable friend need have no anxiety that 
~ t cultivation will spr6fld here. . .. 

.rDr. Zi&uddin Ahma.d. : Why is the cost. of production of ~ 

~ Ceylon less than that in India 1 
Sir Girja. Shankar Bajpai : I ,,,ould refer mY. friend' ~ tlie Repon 

of DI·. Patel which ~  some data on that subject. 

~ t  OF STUDENTS IN THE ALIGARH MUSLIM UNIVERSITY. 
-I ~ ( '. . 

) 86G. *Mr .•. ~th ~ ~  (on b$lf oi Mr. S. 
Satj"amurti) : Will Government be pl_d to state:' .. ,  , 

.' (a) the latest positiOn in ~ ~ to thestrUte of ~t t  in the 
.AligarhUniversity J .. 

v (b) the causes of the strikes ; and 

. (e) whether they propose to give up the practice of appointing 
active politicians to responsible offices in Universities. while 
allowing them to continue as such, and if not, why not? 

Sir Girja. Shankar Bajp&i: (a) and (bj. Government have no lli-
formation beyond what. has appeared in the press. 

(e) Government. are Ddt aWllre of the practice referred to. In the 
Universities of Benares and Aligarh\ with which the Central Government 
'lire concerned, ~  oftit:e.;; are filled in accordance with tbe provi-
sions of the Act constituting the University and not by the Governmiilnt 
of India. 

Mr. M. Ana.nthasa.yanam Ayya.ngar : May I know why the Goverll-
meTIt. do not care to investigate as to whether the report that apptarecP 
in the press is true with a view to taking action , 

Sir Girj .. Shankar Ba.jpa.i : No, Sir. It is not n,eccssa.ry to investi-
gate every ~  report. 

. Dr. Zia.uddin Ahmad.: Is it not a fact tliat cent. per cent. informa-
~  published in the HWulustan Times about the strike was absoltr..ely 
Jncorreet' 

air Girja lhukar Ba.jpa.i : :My Honourable friend, who is the Viee-
Chancellor of the University, knows it better than I do. 
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, Dr. Ziaud,din Ahmad: You can take it from IDf', that all that ill-
1ormation was incorrect. I::; it not' a. fact that ail the discipline ~ 
the ar;rangement of examinations and teaching are in the hands of tit, 

~ ~  and t ~ ~ h  has nothing to do wiiu 
the academIC sIde of the LmversIty and the same as in Denares , 

, Sir Girja ShaDka.r Bajpai : Well, Sir, that is imparting information 
in the form of a question. 

~ 'Sard&r Sa.nt Singh: On a point of order, Sir. :May I request 1'.0. 
kindly to ask Dr. Ziauddin Ahlllad to an::;wer that question? 

Mr. President (The Honourable Sir Abdur Rahim) : Next q.tIOll. 

!M:PARTIALITY OF OFFICERS IN THE PROVINCES re LEGITIMNl'E ACTIVITIES OIP 
CONST.ITUTIONAL PARTIES. ' 

867. *Mr .•. A.nanthasaya.na.m Ayyang&l' (on behalf of Mr. S. 
~ t t  : Will Government be pleased to t t~  

.'> 0: (a)' whether t)J.eir attention has been drawn to & letter from. the 
Private Secretarj' to His Excellency the Governor of IUilgal 
to Mr. Fuzlul Huq published in the A."'''ta B4taf' Pat,..iktJ 
of the 11th August, 1936 ; a 

(b) h t~ ~ they propose .to .convey the foll?wing. statement of the 
pOSItIon to 'aU Provlllclal ~  mcludmg the Governor 
. of the United Provinces, '! His Excellency feelB *-bat Ite must 
take this opportunity of making it clear that he is con-
stitutionally, debarred from ~ t  himself ifi" any', way 
. with any political party whatsoever. It is his dutY'18s he 
conceives it to keep an entirely open mind in regard to 
political complexion ano composition of the Government of 
the future 80 long as the electorates have still to pronounce 
their judgment on the I\J,erits of the candidates who may seek 
their suffrages" ; 

(c) .. whether they a.rc aware that in all Provinces, as in Bengal, 
~  officers of the Government in t~  ~t t . hl!-ve 
already, been instructed to observe the t ~ t Imparba!lty 
in relation to legitimate activities of the dIfferent constitu-
tional parties ; and 

(d.)whether this has been done particularly in the Uniate?t. prot-
vinces and in the North-'Vest Frontier Province, an 1L no , 
why not' 

ne Honourable Sir Prank Noyce: (a) Yes. 
(b) No. 
(c) and (d). Government believe it to be the case. 

. .: II. ~~ A.,.,...,.c Ma1 tlmow what i.-tnt ~  

to clause (d) , .' . 
. , The Honourable Sir Prank Noyce: The answer to parts (c) ~  (4) 
)8 that Governmen,t believe this to be the ease. 

o  . Mr. ltIoba.n L&l Bakaena.: Is the ~  ~  thattAeCov:$ 
ttl ~ i,l a ~  subject ip the Untted ~ ~  , 
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The Honourable Sir Prank Noyce: The House is in the middle !)f 
the discussion on the subject covered by this question and I venture to 
think: it is hardly necessary to go further into the matter in reply ·to .. 
supplementary question . 

.Mr. M. Ananthasayanam Ayyanga.r : May I know if the Honourable 
'Member means to say with reference to the answer to clause (d) tLat 
instructions have been il:lsued by the Governments of the United Pro-
Tinces and the North-West Frontier Province 1 Have any instructwns 
been issued by the Government of India Y 

The Honourable Sir Prank Boyce: Not from the Government ~  

India. 
Vf' 

NEGOTIATIONS POB A TRADE AGREEMENT IN PLACE OF THE OTTAWA TR.&D1II 

AGREEMENT • 

868. *1Ir. Ill. A.n&nthasayanam Ayyanga.r (on behalf of Mr. S. 
SatY8murti) : Will Government be pleased to state : 

1·'" 
«(I) whether it is a faet that they are preparing preliminary pro-

posals to be submitted to His Majesty's Government, '\\"110 
have expressed their willingness to conclude a trade agree-
ment for replacing the Ottawa Pact ; 

l bA,lJ'Ihether Indian con;unercial opinion was consulted in pre-
. '. . paring these prelinunary proposals ; 

.i .... (0) if so, who are the persons or bodies who are so consulted; 

(d) whether to the knowledge of the Government of India, th~ 
British Government are also preparing similar preliminary 
proposala to submit to the Government of India ; 

,,( 6) whether after the exchange of these notes, it is intended to 
formulate outstanding issues ; 

(f) what the next step will be, --whether personal contact will 
be established between the representatives of the British 
Government and of the Government of India and, if so, 
whether in India or in London ; 

(g) whether they are aware of the  strong Indian feeling, in the 
matter of these negotiations, that in their formative and eon-
clUBive stages they should take place in India ; 

(h) whether the Commerce Member proposes to lead any Indian 
delegation to England in connection with thiR matter ; and 

(1) whether it is intended to include any non-official Indians in any • 
such delegation, and if so, him" they will be selected , 

The Hcmourable Sir MuhaDllll&d Zafrullah ltha.n : (a) .... (b),' (d), 
(6) and (f). The Honourable Member'8 attention is· invited to the 
replies gh"en by me to h ~ questions Nos. 761 and ,!64 in the cunent 
Session. '. .  .  .  . 

.. (c).A liat of the commercial ~  t ~ i!t th ~t  ~ 
"On the table.. '; '.' .  .  . 

(g) Government have 'received certain representations to this effect. 
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(h) and .(i). The question of the appointment of an Indian Dele-
gation has not yet been taken up. 

Lilt of Chambers of Commeroe and Trade Associations to 1IIhom a copy of the GOll_ 
'IItent of India, Department of Co_ce, CirouZGr Zdt6r No. IO·T (6) 136, dGtBd 
the "niJ Jtily, 1936, 1IIas sent.. 

A.-OHAllBEB or Co:U:HE&O:&. 

Moonu. 
Mlldr&ll Chamber of Commerce, Madru. 

Southern India Chamber of Commerce, Madras. 

Andhra Chamber of CoDJmerce, Madr&ll. 
Indian Chamber of Commerce, Coimbatore. 

Coimbatore Chamber of Commerce, Coimbatore. 

Cocanada Chamber of Commerce, Cocanada. 

a"dr.wari Chamber of Commerce, Coeanada. 

Tanjore District Chamber of Commerce, Tanjore. 

Indian Chamber of Commerce, Tuticorin. 

Tuticorin Chamber of Commerce, Tutieorin. 

l!aJabar Chamber of Commerce, Calicut. 

Oalicut Chamber of Commerce, Calicut. 

Chamber of Commerce, TelIicheny. 

Coehin Chamber of Commerce, CoeJibL. 

Chamber of Commerce, Negapatam. 
Bomba,. 

Bombay Chamber of Commerce, Bombay. 

Indian Merchants' Chamber, Bombay. 

Maharashtra Chamber of Commerce, Bombay. 

Marwadi Chamber of Commerce, Bombay. 

Bind. 

Karachi Chamber of Commerce, Karachi. 

lluyers and Shippers Chamber, Karachi. 
Bengal. 

Bengal Chamber of Commerce, Calcutta. 

BClIgaI National Chamber of Commerce, Calcutta. 

Indian Chamber of Commerce, Calcutta. 

Mnrwari Chamber of Commerce, Calcutta. 

, Japanese Chamber of Commerce, Calcutta. 

ltuslim Chamber of Commerce, Calcutta. 

Associated Chambers of Commerce of India, Calcutta. 

Chittagong Chamber of· Commerce, Chittagong.' 

Narayanagauj Chamber of· ·Commerce, Narayangauj. 

Umted Pro.mwu. 

Upper India Chamber of Commerce, Cawnpore. 

Merchants Chamber of United Provinces; CaWDjIore. 

United Provinces Chamber of ~ ~ ~  
.,. 
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P'II/Ajab. 

Indian Chamber of ~  Lahore. 
N orihem India Chamber of Commerce, Lahore. 

Burma. 

liurma Chamber of Commerce, Bang09n. 

Burma Indian Chamber of Commerce, Rangoon. 

Burmese Chamber of Commerce, Rangoon. 

Chincse Chamber of Commerce, Rangoon; 

Bihar. 

Hihu and Orisia Chamber of Commeree,Patna. 

Bihar and Ori88& MU8lim Chamber of· Commerce, PatDa. 

Orissa. 

Orissa {,'hamber of Commerce, Cuttack. 

Central Province... 

Nagpur Chamber of ~  Nagpur. 

Herar Chamber of Commerce, Akola. 

(}oQrg • 

.M.ysore Chamber of Commerce, BangaJore. 

DeEM, 

Punjab Chamber of Commerce, Delhi. 

GeMTtJZ. 

j,'cderation of Indian Chambers of Commerce &ad: InduatrJ. , 

B.-TRrizs ~  

Msdras.; 

Madras Trades A88ociation, Madras . 

. Madras Piecegoods Merchants A880tiiatiOn, Ma.dra8.· 
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t::;outhem India Skin and Hide Merchante Association, Yadru. 
Employers Federation of South India, Madras. 

Southern India Millowners Association, Coimbatore. 

United Planters' A88ociation of Southern IIldia, Coonoor. 

BomluJy. 

Bombay Presidency Trades Association, Ltd., Bombay. 

Bombay Millowners A88ociation, Bombay" 

Seeds rraders A880ciation, Bombay . 

.t:ust India Cotton Association, Limited, Bombay. 

~  Native Piecegoods Merchants' A88oeiation, Bombay. 

(:Irain Merchants' Association, Bombay. 

Native Share and Stock Brokers' A88ocia.tion, Bombay. 

Indian Society of Accountants and Auditors, Bombay (for supply ot Noti1\eati01l8, 
ete., regarding Auditor! Certi.fieatea Rales only). . 

lSugar Merchants' ABBOeiation, Bomba.y. 

Indian Central Cotton Coml!littee, Bombay. 

Bombay Shareholders AII8oeiatioJl, BombllY. 

Ahmedabad Millowners' ~  h ~  
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KlI1'aehi Indian Merchants' Al!8ociation, Karachi. 

Klirachi /:)at ~ Indian Piecegoods ~t  A.aaOe.iatiQn, Xu-adli. 

Bengal. 

·.<Jalcutta Trades AssoCiation, Oalcutta. 

Indian Jute Mills A""ciation,Caieutta. 

Indiall 'rea Alsoeiat.ioB, ~ tt  

Indlan M:iliing. alI.d Geological IDBtituteof India, Calcutta. 

Indian Mining AISOCiatiOli, Caleutta. 

Indian .l!:ngineering Association, Calcutta. 

~  Landhl1lders AssoCiation, c:la.kutta. 

Indian' ~ .Mills Association, Calcutta.. 
f 

;.":. Murwan Association, ~ tt  
f --

~  .M.ah8jan Sabha; Calcutta. 

Illdian .Minil!-g Federation, Calcutta. 

. Wine, I::!pirit and Beer Ass,oeia.tion o.f . India., Oa,lcutta,. 

" .' J ate Halera 'Alsoeia1;ion, t~ 

'Calcutta Wheat and Seed Trades Associatiou.Oaleutta. 

lQalcutta ):rides and Skips Shippers AS8oc.iution, .Calcutta. 

Cal('utta Jute Fabric Shippers' A_ciatiOll, Calcutta. 

<. : I-n,i:1ni· Indira AS8Ociation; 'Oaleatta. ; 

Indian Tea Cess Committee, tt ~ 

~ ~t  Import Trade t ~  Calcutta. 

'United Pro1M.cel. 

: ~  Producel,18' Als80ciation, Cawnpore. 

!j Jlite4 ~  Oil Millers' Aseociation. CaWDpOre. 

P"",jab. 

'Punjab Trades ~~ t  Lahore. . 

~  Merchant8' AS8ociation, Lahore. 

,Simla Trades Association, .Simla. 

Burma. 

,Rangoon Trades Association, Bitngoon. 

B.qtar. 

Indian Coal Merchants' Association, Jharia. 

Hihar Planters' Association, Bihar. 

Cefltral ~  

~t  ProrinQe8 1Uld :Q_ Mining AIIoeiation, Nagilllr. 

!\It'rchants' 'AaociatioJl, Jubblllpen. 
"-lentnl ~  and .BeraT Furtory 'Owners' ~ t  Kh:ttllgll'f,II 

DelM. 

J>eijli ~  Association.. Delhi. 

lIindu8tani ¥BtutUe ~  DeIW. 
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PRODUCTION OF QUININE. 

869. *ltIr. l4. Amnthasayanam Ayyangar (on behalf or Mr. S. 
Satyanmrti) : Will Government be pleased to state : 

(a) whether they have investigated the question whether India 
will be able to produce all the quinine she requires for home 
consumption at competitive cheap prices; 

(b) whether they have investigated the question if it is possible for 
the Government to undertake the free distribution of quinine 
on a large scale to the villagers, who cannot afford to buy 
it at the present price or at any price ; 

(c) whether it is a fact that the development of cinchona bas been 
made subservient to financial and political consideration ; 

(d) whether they have any proposals for greater control and 
greater co-ordination of cinchona cultivation and producti(Ju 
and distribution of quinine ; 

(6) whether it is a fact that even the system of distribution of 
quinine, though in part controlled by the Government of 
India, is cumbersome and difficult and requires a tborough 
overhaul; • 

(f) whether they have come to the conclusion that India cannot 
produce as cheap and good quinine as Java; 

(g) whether it is a fact that the Government of India's quinine 
came to be sold outside India at lower prices than it can be 
sold by the quinine ~  in India ; 

(h) whether it is a fact that 22,000 Ibs. of this cheap quinine was 
imported into England during the last few months and a 
large quantity will be imported in the next few years; and 

(i) whether they propose to examine the whole question and lay 
down a policy in the interests of the public health of 
India' 

Sir Girja Shankar Bajpai: (a), (I) and (i). The question of pro.. 
duction costs is under examination at present in consultation with the 
Governments of Madras and Bengal. The answer to parts (a) and (i) 
"ill depend upon the result of this action. The Honourable .Member 
",ill appreciate that a concerted policy for India can be prescribed and 
given effect to only with the co-operation of Local Governments. 

(b) The distribution of quinine in the provinces is a matter for Local 
Governments. 

(c) No. • 
(d) and (6). The 'Honourable Member will realise that, on the 

introduction of provincial autonomy, the Government of India will cease 
to have any power to control the production or distribution of quinine. 
Any measure of co-ordiJiation that Local Governments desire and which 
may be within the power of the Government of indIa to promote win 
receive sympathetic consideration. . , 

(g) I would refer the Honourable Member to the answer given to 
part (b) of his question No. 777 during the current Session. 
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(k) Only 3,333 lbs. of crude quinine hav.e been sold in England since 
1st April, 1936. The reasons for such sale have been ~  in 
answer to Honourable Member's question No. 777 during the current 
Session. 

Mr. It. Ananthasayana.m Ayyangar : May I ask why quinine ~ 

sold to foreign countries even before it was investigated whether it was 
pORsible to manufacture quinine here at a comparatively cheaper rate 1 

Sir Girja Shankar Bajpai :  I have explained that already. The80 
sales are the result of negotiations initiated in 1933 in order to reduco 
the surplus stock of quinine. . 

Mr. M. Ananthasaya.nam Ayyangar: May I ask, Sir, whether the 
sUl'plus stock of quinine would get bad' or deteriorated in qllality if it 
is kept for long T 

Sir Oirja Shankar Bajpai : The opinion of the experts is that 
keeping it in tins or boxes does not in any way affect its quality. 

CABINET SECRETARY AND HIS DUTIES. 

870. ""Mr. M. Ananthasa.yanam Ayyangar (on behalf of Mr. S. 
Satyamurti) : Win Government be pleased to state : 

(a) whether their attention has been drawn to the leading article 
entitled 'Sir Eric Mieville' in the Indian Express of 
Thursday, the 6th August, 1936 ; 

(1J) whether t'hey will place on the table of the House a statement 
containing tl).e whole history of the matter of the Secretary 
to the Executive Council of the Viceroy i and 

(c) what are his duties T 

The Honourable Sir Henry Cra.ik: (a) I have read the article at 
the Honourable Member's invitation: and I regret that he should have 
called attention to criticism so offensively expressed. 

(b) and (c). I would rcfer the Honourable Member to the reply "\lhich 
I gave to Mr. C. N. Muthuranga Mudaliar's starred question No. 512 on 
the 18th September, 1936. and to the answers referred to therein. T 
have nothing more to add to the replies already given aud do not pro-
pORe to lay any !f'"..atement on the table. 

INDIANS IN ZANZIBAR. 

871. *Mr. M. Amnthasayanam Ayyangar (011 behalf of Mr. S. 
Ratyamurti): Will Government be pleased to stafR. : 

(a) 

(b) 

(c) 

whether their attention has been drawn to the statement of 
Mr. Anandani on 'Indians in Zanzibar' published in the 
Bombay Sentinel of the 13th Angullft i 

whether they are aware of any attempt on the part of the 
White Settlers in Kenya to take away all the rightll of 
IndianS and ef the natives ; 

whether they will make public the correspondence between 
them and the Colonial Office on this matter ; 
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(d) whether it is a fact that the Indian representatives were 
denied the right of seeing the Secretary of State for 
Colonies and putting their case forward ; 

(e) whether they propose to take steps to ask the Colonial Ofiice 
not to receive any further representations on behalf ;")f 
Zanzibar ; 

(f) what is the latest action they have taken regarding the Land 
Alienation Decree and the repeal of the Clove Industry 
L'8.ws; and 

(g) whether they have met Mr. Anandani, and what is the action 
they propose to take in the matter'· 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) and (c). The Honourable :Member's atention is invited to the 
reply given on the 4th September, 1936, to parts (b) and (c) of his starred 
question No. 118. 

(d) Government have received no information to that effect. 

(e) :My Honourable friend would agree that  that would be an un-
reasonable request to make. 

\!: 'l'lte IlououmLle Member's atteution is invited to the l'epiy given 
on the 31st August, 1936, to Mr. T. S. Avinashilingam h tt ~  starred 
question No. 23. 

(g) No request for an interview has been received from Mr. t ~ 

Pandit Laksbmi Kanta. Maim: With regard to part (d), may I 
kr.ow from the Honourable Member if he has inquired whether  any 
representation was made by the Indians to the Secretary of State for 
Colonies and whether they were not given the right to represent Y 

Sir Girja Shankar Bajpai : Well, Sir, the Government of India have 
no information that any Indians either from Zanzibar or Ke.nya wanted 
to wait on deputation on the Secretary of State for Colonies and that 
the ~ t was refused. There is only the statement of Mr. Anantani 
that he sought to approach the Colonial Office ~t h ~ request was not 
acceded to. 

Pandit Lakshmi ltanta. Maitra : Did the Government make inquiry 
whether any representation was actually made , 

Sir Girja Shankar Bajpai : It is not necessary to make any inquiries. 
because the communities in Zanzibar and Kenya always represent to th~  

Government of India any time they have a setback on any question of 
importance affecting them. . 

Mr. M. ~  Ayya.nga.r : May I ask why Mr. Anantni 
was not allowed to have an interview , 

Sir ~ Shankar Bajpai: That I cann()t say. That is for Mr. 
Arumtani to answer. 

Mr. N. Ananthasayanam: Ayyangar: May I ask if the special 
officer who was deputed to Zatttibar recently, Mr. B(lzUum, has sub-
mitted a report , 
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Sir Girja Shankar Bajpai: That question I answered quite early 
ia.. the Hession. J :;aid that he did not submit a report hut 11 mem:)-
rundum. . 

Dr. Ziau4diD Ahmad: Are the Indians residing in Zanzibar the 
ludian subjects or the subjects of the Zauibar Government Y 

Sir Girja Sballkar Bajpai : They are Indian national':! but natur-
ally the;} a.re ihe foubjE'cts of the Government under whic;l they ruay 
aappen to reside at·the BlGment. 

Dr. ZiauddiD Ahmad : In that case, they should make their 
representations to the British Government through the Indian Gov-
ernment! 

Sir Girja Shankar .Bajpai: No, they car, make ~ t t  to 
His Majesty's Government direct. 

Dr. Zia.uddiD Ahmad: Why, then, the Colonial Secretary refused 
to . receive a deputation of Indians , 

Sir Girja Shankar Bajpai: I do not' admit that the Secretary of 
State for Colonies refused to receive a deputation from the Indian 
oommunity in Zanzibar. 

Mr. It'L Anauthasayauam Ayyangar: May I ask if the Honourablp. 
Member will place a copy of the Memorandum submitted by Mr. 
Bozman in the Library ot the House , . 

Sir Qirja ShanJrar Bajp&i: No, Sir. It is a confidential doeamenl 
and I cannot place it in the Library of the House. 

GOVERNMENT'S POLICY IN RESPECT OF TREASURY BILLS. 

872. *Mr. M. .A.n&nthasayanam Ayyangar (on behalf or Mr. S. 
SAtyalllliTti) : Will Government be pleased to state : 

(a) whether their attention has been drawn to the leading arti('Je 
entitled "Government's Treasury Bills Policy" in the 
Hind1/, of the 10th August, 1936 ; 

(b) whether they have considered the question whether "it is 
time that they cried halt and refused hl'ther to force 
down interest rates" and what their cOHlusion on the 
matter is; 

(e) whether they have considered that" it is the duty of t.he 
monetary authority to direct the flow of the country's 
capital resources into productive enterprises and not 
allow, by the failure to provide propEn' channels of inve3t-
ment, unhealthy speculative tradiug :in the stock achangc 
to be encouraged ", and that " it is ~  t.o the GOV!3I'lUIlCllt 
of India to see that a sound monetary policy is ~ t  "; 
and 

(d) whether they propose to take any steps in this matter, and 
if not, why· not , 

The. Honourable Sir James Grigg: I have nothing to add to the 
replies given by Die to the Honourable Member's starred quefrtions 
Nos. 155, 159 and 261 oft the same subject during the curtent Session. 
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AProINTMENT 011' A COllOllBSION ON huuGlUTION IN CEYLON. 

873. *ltfr. II. Ana.nthasayanam Ayya.ugar (on behalf of Mr. S 
SatYllmurti) : Will Government be pleased to state : 

(a) whether their attention has been drawn to the leading t ~  

on • The appointment of a Commissioa on Immigration by 
the Board of ~ t  in Ceylon' published in the Hind .. 
of the 10th August, 1936 ; 

(b) whether they have ascertained what the real object of this 
commission !iii! ; 

(c) whether .they propose to explore the possibilities of a per-
manent settlement of Indian labour going down to Ceylon, 
on lines similar to those which are now being ~  ill 
Malaya; and 

;J \d) whether they propose to keep the Assembly inforutt'd from 
time to time of the progress of negotiations in this ~ tt  Y 

Sir Clirja Shan]mr Bajpai: (a) Yes. 

(b) to (d). The terms of reference of the Commission are not yet 
known but judging from the previous discussions in Ceylon the main 
subject of investigation would appear to be the problem of immigra-
tion. As I have already informed the, House the Governme_nt of India 
propose io keep' in close touch with developments with a view to safe-
guarding Indian interests. They have little doubt that, when the 
Assembly is in Session, the keen interest of Honourable Members in 
this question will provide adequate opportunities for keeping the 
House informed of the progress of events. 

ARTICLE ENTITLED " TRUSTEESHIP AND DISCRIMINATION" PUBLISHED IN THE 

. HiMu. 

874. *ltfr. II. Ananthasaya.nam Ayya.ngar (on behalf oi Mr. S. 
Satyamurti) : Will Government be pleased to state : 

(a) whether their attention bas been drawn to the lead.ing article 
entitled' Trusteeship and Discrimination' in the Hindu of 
the 18th August, 1936 ; 

(b) whether they propose to bring to the notice of the Colonial 
Office that " it is preposterous that natives and Indians 
should be excluded from an area into which ~  

Portuguese, Spaniards and Italians could freely enter" ; 
and 

(c) what the latest position in the matter is , 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) and (c). The attention of the Honourable Member is invited to 
the replies given on the 1st September last to his starred question No. 42, 
and to the supplementaries arising out of it. 

Mr ... ADantba.aa.yanam AyyaDpZ': May I know what is the 
answer to clause (c) ! - . 

Sir Clirja. Shankar Bajpai! I have said in my reply that  that was 
stated on the 1st o-f September. •  ' 
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DEVELOPM.ENT OF AN ALL-INDIA PoLICY FOR INDIAN P0JtTS. 

875. *1Ir. •. .AlNulthasayanam Anangar (on behalf of Mr. S. 
Satyamurti) : Will Go}'ernment be pleased to state : 

(a) whether they are considering the question of developiD,g IIJl 
All-India policy for Indian Ports; 

(b) if so, what that policy is; and 

(c) if not, why not f 

The Bonour-.ble Sir Muhammad ZafruIla.h Khan: (a), (b) and (c). 
I am not clear what the Honourable Member means but I Wpuld point 
.cut that the Government of India are concerned with. major Ports only. 
Government have under consideration the 'question of brin«ing all these 
ports under the direet administration of the Govprnment of India. 

Mr. La.1chand Navalrai: May I know when that will happen' 

fte Honourable Sir MuhallDD&4 r.fruDa.h J[baJa: I cannot say. 
Dr. Ziawidin Abmad : What about the Ports now belonging to th9 

Indian States' 

The Honourable ~  Muba.mmad ZafralIah Khan: I ~  only 
with regard to tde major British Indian ports. 

Prof. If. G. Jl.aIrfr& : Is thet"e an all-India policy for the appoint. 
ment of Indian Port Trust officers , 

The Honourable Sir MuhammM Wrull&h Khan: That ha.s nothing 
to do with the present question. 

Pandit LakshDu Santa 1Ia.itra: Is Chittagong inclnd.ed in this 
-qu.estion ? 

The Honourable 8"11' Muhammad Zafrullah Khan : Yes. 

Mr. Moban Lal Smena : Are the Government aware of the great 
volume of public opinion that there should be a greater element of 
elected members in th~  Port Trusts T 

The Honourable Sir Muhammad Zafrullab Khan : This ·has th ~ 

to do with the present question. I am not aware of any public opinion 
'With regard to the elected character of the members. 

QUOTA PRINCIPLE OF REGULATING TRADE BEII'WEEN INDIA I.ND JAPAN. 

876. *Mr. If. lII, Joshi (on ~  of Mr. Mathuradas Vissnnji) : 
(a) Will Government be pleased to state how the quota principle of reg'u-
1ating trade between India 'lind Japan has worked in practice? 

~  Have any complaints been received ~ the faithful ~

cbacll'p. of the obligations undertaken by the  Japanese Government undcr 
the treaty with that country, and, if 80, wbat remedies have been con-.;i-
d('1'f:d MId adopted to hclp thc parties aggrieved , 

The Honourable Sir Muhammad Zafrullah Dan: (a) The atten-
Hon of the Honourable Member is invited to the statelDf'nts published 
in the [",alta", Trade t ~  dated the 14th Novf'mber, 1"935, 4th and 
the 18th June, 1936, copies of which are in the I.ibrary. 
~~ n 
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(b)" I would refer the Honourable Member to paragraph 3 of the 
Statement of Objects and Reasons of the Indian Tariff (l:)econd Amend-
ment)' Bill 1936 and also the clause 2 Of that Bill by which the entry 
for fcnts ~ the 'Import Tariff Schedule was amended. 'l'he Hill wa.s. 
. passed by the Legislature ~ is now in force as . Act No: XII of 1936. 
Certain further representatIons from commercIal bodIes and other 
sourcE'S which have since been received are engaging the attention of 
Government in, connection with the Indo--Japanese trade negotiations 
now in progress. 

Prof. N. G. Ranga : Has Japan taken any more cotton than what 
.she agreed to take Y I mean mOl·1" t ~t the quota agreed Y 

The Honourable ax Muhammad ZafrullahKhan : If the Honour-
ahle Member mea"ns whether Japan lias taken .cotton in excess of the 
minimum quantity she agreed to take, yes. 

Mr. M. Ananthasayanam Ayyang&r : Is there any authority to 
check or verify from the date of the protocol whether from year to 
year the quota of exports from Japan into India has ~  or not f 

The Honourable Sir ,Muhammad Zafrullah Khan :. Oh, Yes, Sir .. 

Mr. M. Ananthasayanam Ayyangar: What is that authority t 

'l'he Honourable Sir Muhammad Zafrullah Khan: The quota is 
checked from the return of the Customs Department. 

Pandit Lakshmi Kanta Maitra : Once a year T 

'lhe Honourable Sir Muhammad Zafrullah ·lthlUl.-: .Continuously. 

Mr. M. Ananthasayanam Ayyangar: Is the Honourable Member 
aware that neither the Customs Department nor the Journal of Sea-
borne Trade discloses' the several heads of imports from Japan which 
Me necessary for the pU'rpose of checking. . 

The Honourable Sir Muhammad Zafrullah Khan : Government are 
S11Pplied with the necessary. figures, but it is not necessary to set them 
out in the Trade Jonrnal. . 

Dr. Ziauddin Ahmad : What is the experience of the Government 
during the last five years, whether it is necessary to have the quota 
system and at the same time a high tariff wall , 

fte Honourable Sir Muhammad Zafrullah Khan: That is a ques-
tion of policy on which I am unable to express any opinion.' 

Dr. Ziauddin Ahmad: What is the information of Government T 

The Honourable Sir Muhammad Zafrullah Khan: From what 
quarters' 

Dr.Ziauddin Ahmad: The Government have got ~ t  figures 
~  their ~  and do they ~  from those figures whether it. 
)s necessary sImultaneously to have ~h  quota system and a high tariff 
wa]] ? . 

The Honourable Sir M:ubammadZafrulla.h Khan: The moment the 
~  ~  begins to ask me whether it is necessary to have 

a certam system It becomes a matter of opinion. : 
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ABoLITION OFTHl!: T-AlU!'F.:BQARn. 

877. *1If.' N., ... Joshi .(on. behalf of Mr. Mathuradas Visl'anji) : 
(a,) Jl.lview. t ~ t  of the Tariff Board, ,wilt ~ t be 
pleased.to state .whether they are satisfied that there is no industry in 
India which justified any inve8>ti'gation with a view to protection of any 
such industry T  • ' ...•• 

(b) Do Gin'ernment propose to consult this House before once ~  .. 
setting up the Tariff Board in the future , 

The Honourable Sir Muhammad Zafrullah Khan: (a) The Honour-
able Member is referred to my speech on Mr. Satyamurti 's ~ 

ment motion in this connection on the 1st September, 1936. 

~  No ; does not arise. 
1&. LaJchand Navalrai: Is any special Tariff Board going to be 

set up tbm year , 

The Honourable Sir Muhammad Zafrullah Xhan: That is a 
bypothetical question, 

Mr .. President '(The Honourable Sir Abdur Rahim) : This matter 
ha.'i been.' fulfy discussed. . 

. .INvESTIGA'l'lQN OF· ,THE INilJAN IN( OME-TAX SYSTEM BY EXPEbTS. 

878.*l't'Ir. N.· .. loahi-(on behalf of Mr. Mathuradas Vissanji) : 
'ViII Government be pleas,ed t.o sta-te at what stage has the investigatwu. 
by experts of the Indian income-tax system reached and whether this 
House ",m be ~  anopp.ortuni,ty.. to pronounce geUf:rally ~  their 
report when it is submitted to the Government and before flny legislation 'Ii 
1.ased thereon Y .  . 

" 'The BOD.01ll'able Sir Jam. Grigg: The Report is in preparation. 
The ~ t  iW·publication and of its discussion in this House win 
be considered after it is received. 

Pandit J"a.kshmi ~t  Maitra : When do the Government ~ t 
to have the report T 

The Honourable Sir James Grigg: I have answered that several 
times; sometime in t1\e next month or ,So. 

Mr. Ram Narayan Singh: May I know, Sir, whether tahe Govern-
ment are ~  to consider the suggttstion that in the Income·tax: 
Department the executive side of the department should bc sepa-rated 
from ~h  judicial ~  . . 

The Honourable Sir James Grigg: 1 have answered that question 
before ; that is being considered. 

'PERomcAI, HEALTH AND ~ EXAltINATIONS OF TIlE RAILWAY S1:AFl'. 
. ",". ",": ,t 

879. *Mr. Mohan La! Saksena: (a) Will Government be plellsed tp 
t t~ t ~  the .railwny staff who 81·e under the :present rules 
required to paSs periodical health and eye-sight examinations! . 

(b) Is it a fact that the Railway Officer-s, though required to ~

from the duties ~  h t ~ and eye-sight. to be in. perfect condi-
tion, are exempted from the I)peration of those rules' 

B2 
.! 
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The Honourable Sir MUbIl.'mmad Zafrullah KhaD.: (a) I would refer 
the Honourable Member to the Hegulations for the medical ~ t  
9f. candidates andemployccs, nOD-gazetted, (including inferior)' and 
labourers' grades, Indian State Railways, which contain the ~

t;ion asked for. A copy of these Regulations will be f9und in the 
Library of the House. 

(b) I ~  refer the Honourable Member  to the reply given to part 
(d) of unstarred question No. 393 asked by Mr. Sham Lal on the ~ th 

March, 1936. 

EMPLOYEES DISCHARGED FROM THE EAST INDIAN RAILWAY ON ACCOUNT OF 

DEFECTIVE EYE· SIGHT. 

880. *Mr. Mohan Lal Saksena: Will Government be pleased tt' 
'-Tate the number of employees disckarged from the East Indian Rail-
way service on account of defective eye-sight during 1934-35 and' 
1935-36 , 

The Honourable Sir Muhammad Zafrullah Khan : The informatioa 
aRked for is not readily available and. Government do not consider the 
labour and expense involved in collecting' it wi11 be justified by the 
tl'sults likely to be obtained. 

Dr. Ziauddin Ahmad : Before any person is retrenched on account 
:of defective ·eye-sight, do Government send the person c!)ncerned to 
any Medical Board or do they take only the opinion 6f a single medical 
(lfficerT 

The Honourable Sir lIuha.mmad Zafrallah Khan: I cannot say 
without notice. 

'Mr. Mohan L&1 Sa.kaena.: Am I to understand that the number of 
persons who have been discharged on account of defective sight is so 
Large that it will involve considerable time and labour to collect tht' 
fi<>'ures , 
l"" ~  

The Honourable Sir Muhammad Zafrullah Khan: I cannot add any-
thing to the reply I have already given. . 

'Mr. Mohan LaJ Saksena: How did the Honourable Member make 
up his mind that the collection of the information would involve time 
Rnd labOl1t·? 

The Honourable Sir Muhammad Zafrullah ~  InformatiO'fl 
would have to be collected from nU!Jlerous places and quarters. 

Pandit Lakshmi Ranta .Maitra : Have the Railway Admiitistration 
J:'ot Medical Boards for the periodical examination of the health and 
eyr-sight of its st.atI , 

. ~  HonoUl'a.ble Sir Muba.mm!'d ZafruUah Khan : The Honourable 
M'pmber is fully aware of the medical departments of the difl'el"ent ~ 
. and their constitution. 4 

Mr. Lalchand Bavalrai: Is there any list kept in the. refq)ective 
~ t '1'1 offices with regard to the persons who have been discharged 
on account of defective eye-sight , 

The Honourable Sir Mllhammad Zafrnllah .Khan: I cannot say 
without notice. 



. Panclit Lalrslmrj JU.nta lIIaitra: Am I to understand that the 
Medie.al Department of different railways undertakes the task of 
periodical examination of health and eye-sight of the railway employees , 

The Honourable Sir Muhammad Zafrullah Khan : I do not know 
,,-hat the Honourable Member means by periodical examination but 
such examination as is to be conducted is conducted by the ~  
offieers of the different railways. 

PERIODICAL EYE-BIGHT TESTS OF THE ElIO'LOYEES IN THE MECHANICAL 

WORKSHOP OF THE OLD OUDH AND ROHILKHAJ.D RAILWAY. 

881. *Mr. Mohan Lal Saksena: (a) Will Government be pleased to 
IRate if th.e old Oudh and :Rohilkhand Railway employees in. the mecha-
nieal workshop were required to pass any periodical eye-sight tests' If 
so, will Government be pleased to state the rules , 

(b) Will Government be pleased to state if His Excellency the 
Governor General gave any assurance to the Oudh and Rohilkhancl 
Railway t:mployees at the time of its amalgamation with the East Indian 
Railway that they will continue to enjoy their original service condi-
tions , 

(c) If the answer to part (b) be in the affirmative, will Government 
be pleased to state why the East Indian Railway Administration has' dis-
charged and financially put to 1088 a large number of old Oudh and Rolli!-

~  Railway employees during the last two years on the grounrf !>f 
defective eye-sight' . ., 

The Honoura.ble Sir lIuhammad Zafrullah Ithan : (a) and 
(b). No. 

( c) Does not al'iae. 

RBCOlDlBNDATIONS OF THE ROYAL CoMMISSION ON LABOUR ~  
PERIODICAL EYE-SIGHT TEST OF WORKERS. 

882. *Mr. Mohan Lal Salmena: (a) Will Government be pleased to 
state whether the recommendations made by the Royal Commis.,;wn on 
Labour regarding periodical eye-sight test of workers have ~  accept-
ed by the Government' If not, why not , 

(b) If the reply to part (q.) be in the affirmative, why has.· not 
the independent Specialist (Medical) for the United Provinces yet heen 
selected and announced, and why were no steps taken to provide these men 
with other work Y 
\ The Honourable Sir Muhammad Zafrullah Khan: (a) Pre-
sumablv the Honourable ~  is referring to recommendation No. 1!1 (a) 
on pa,ge 502 of the report of the Royal Commission on Labour. If. 80, 
the reply is in the negative. Government consider that railway me<hcal 
officers are adequate for the purpose and 80 long as Railway Adminis--
. trations are ~  for the safety of the trav(>}]jng puhlic they must 
be guided by the opinicll of the Prineipal or ~  Medic!,l Officers. of 
Ra.ilways to whom employees, who .have been ,exammed by raIlway medICal 
ofti:!l&S, have 11 right of: appeal. .  . 
'. t~  .' 
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Dr. Ziaudctib Ahmad ': Does the-Principal 'or, ClUef Medieal·OtH.?er 
examine the person himself or does he appoint any Board to ~  

the ~  7. What bappens? What is the meaning of this appeal 
to the Chief Meqi(:al Officer ¥ " 
The Honourable Sir Muhammad Zafrullah Khan: They can appeal 

to him when they conaitler that the result arrived at by the ,medical 
officer is not correct. They can put forward before him such materials 
as they think would cOl1vinec him that the medical officer's report is 
not correct. It is open to him to take such, action in the matter. a.s. 
the circumstances 9f the particular case might justify in order to satIsfy 
hirose.lf wl\('ither the opinion of the medical officer is correct or not. 

Dr. Ziauddin· Ahmad: What is the material that a person can 
put before the Privcipal.MedicalOffieer ?  . He was examined by one 
medical offiec'r who says that.thep(>rsQn is unfit. There is no material, 
and the only way in which it can be decIde,d is by the appoiptment of 
a Medical Board by the Chief; Medical Officer , ' 

The Honourable Sir ~ Khan . That is an: ~ ~ 
ment. 

Mr. Mohan Lal Saksena : Why have not the Government appointed. 
an independent Medical Specialist as was recommended by the Labour 
ConnwslSion ? 

The Ronoilrable Sir Muhammad Zafrullah Kha.n : That is exactly 
the question to which I have given a reply. 

:En:-SIGHT TEST: OF WORKERS. 

883. ·Mr. Mohan Lal Sa.ksena: Are Government aware of the 
impression that the eye-sight test of workers is being resorted to by the 
administration as a hand device for retrenchment of employees to 
evade public criticism and other formalities 7. 

The Honourable Sir Muhammad Za.frulla.h Khan·: No, Sir. 

RECOMMENDATIONS OF THE ROYAL COMMISSION ON LABOUR REGARDING 

RAILWAYS. 

884. *Mr. Mohan La! Saksena: Will Government be pleased to "tate 
which of the recommendations made by the Royal Commission on 
Labour regarding railways have been accepted by the Railway Adminjg.; 
tration, and which of them have been given effect to ! 

The Honollrahle Sir Muhammad Za.frulla.h Khan : The attention 
of tly:.,Honourable Memb('r is invited to. the reply' given on the 25th 
Sept,ember, 1936, to his question No. 628. 

R.AILWAY STAFF ~  TO RENT-EREll; QUARTERS. 

. &8;). *Mr. Mohan LalSa.ksena : Will Government be pleased to Iltute 
categorically the railway staff who are entitled to rent-free quarters ,  . 

ThE: Honourable Sir Muhammad Za.frulULh Xban:'l'he Honourable 
lrIembe1" is referred to rule 2 of Chapter iI of \pe', State Railway· Code 
(Revised), a copy of which is in the Library of"the House. 
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~  QUARTEBSFOR TNt>1A.NRAIIiWAY STAFF, 'f ~ 

. 886. *Mr. Mohan LaJ Saksena. : Will Government ~  pleased to t~t  
whether quarters for Indian staff, who are entitled to rent-free quarters, 
have been provided at every statIon where such staff are posted!' ·,:r 

. The Honourable Sir Mub&mmad Zafrullah Khan : No employee 
whether Indian .or European has a ~ht to be provided with quarters: 
but residential qaarters nre· provided by railways where theyconsidei' 
if desirable. .  . .:" 

Mr. Mohan Lal Saksena : Is it not a fact that under the new rules' 
~ t  railway e1i:iployees are given rent-free quarters , 

The HonourableSirM'ubammad Zafrul.l&h Khan : Not as: a ~ t ~  
of' right unless the conditions of .service' prescribe in particular ~  

that they will be entitled to rent-free 'quarters in which case: they are' 
either giveD quarters, if available; or.,an, allowance in lieu therepf. 

Pandit Lakshmi Kanta Ma.ira : Even in State Railways, -are there 
not many stations h ~ the Indian staff belonging to the run,ning 
~ t  are not provideu with quarters Y 

The HODourable Sir Muhammad Zafrulla.b. Khan : Quite possible. 

RACUL DISCRIMINATION, IN THE ALLOTIOlNT OF QUAATEBS TO R.&ILWAY STAFF. 

887. ·Mr. Mohan Lal Saksena: (a) Is it a fact that racial discrimi-
nation is made in the matter of provision and allotment of quarters' 

(b) Are Government aware that at stations like' Lucknow no 
qu.arters for ~  subordinates have so far been . provided, thougb 
many of them are entitled to reut·free' quarters; and that quarters for 
Anglo· Indian staff, even thougb they are not entitled to get railway 
quarters, ar.e ample in number ap4- ~ ~  ,by the ~ ~  
at comparatlvely,low rent' ., ' 

(c) Are Government aware that European type quarters are not 
8!lli:;.blc to orthodox Indian families and that to occupy' the same causes 
great hardship and inconvlmience-io-them 'and their ·faDrllies on aecount 
<'f d:Jl'erent mode of life and the neighbOuring conditions T 

(d) Will Guvernment be pleased to state if houSe allowance in lieu of 
rent-free quarters is paid to the Indian staff where no qU81ters are 
available for them Y' 

(-8) Is it a fact that for want of Indian type quaners at Lucknow, 
East Indian Railway, Indian subordin/1.tes were being paid house 
aUowance, but recently. one ~  type quarter was tt~  to 
about a dozen of Indian subordinates, all of whom refused to occupt the 
same, unless it was altered to suit the requirements of an orthodo,,: 
Indian family to reside ! 

(I) Are Government aware that the Rai],,'ay authorities ,refused to 
alter the type of the quarter and also stopped payment of house allow-
ance, so long enjoyed by these Indian staff, on the ground of their refusal 
to occupy an unsuitaek hoUle t·, .. ~ 

• (g) Are Government aware that Anglo-Indians are not posted ~ 
eny station where they cannot be provided with 'Eupropean typf; 
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quarter, and that they are never allotted any Indian type quartert 
though those may remain vacant , 

(h) Will ~ t be pleased to state why similar consideration is 
not allowed in the case of Indian staff , 

(i) Are Go\'erJUllent aWlIre that the Indian subordinates have been 
poated at Lucknow long before they were offered to occupy the said. 
Buropean type quarter and that, at the time of their posting at Lucknow, 
they were refused any railway quarter and were paid house allow-
&Dee in lieu , 

(j) Are Govei-nment aware that this action of the Railway &OtllO-
rities has imposed a serious hardship on the Indian subordinates 1 

(k) Are Go:vernment prepared to institute an enquiry into these 
grievances of the Indian Itaff and remove the same , 

The-Htmoura.ble 1!IlJ' .• "hammad Zelra11&h Khall : Government 81'8 
illfonned as follows : 

(II) No. 

(b) About 175 sets of clerical type quarters for Indifl.n subordinate 
staff have been built Itt LllC1rnOW. In addition private enter-
pri!'!e meehs some of the demand. Anglo-Indian staff who 
occupy railway quarters pay rent in accordance with the 
mIea in foree. 

(r,) Government are informed that, ordinarily, Indian employees 
have no objection to occupy European (open) type 
quarters. 

(d) Houe allowance is paid toataff to whom it ia d\le under the 
rules. 

(e), (f) and (i). Two Indian employees who refused to occupy the 
quarters allotted to them had their house allowance stopped, 
as WIder the rules they were no longer entitled to it. The 
quarters are Jying vacant in consequence. Five Indian 
employees who sub-let their quarters to other staff have also 
had their house allowance stopped. 

(g) The situation has not yet arisen. 

(h) Does not arise. 

(i) and (k). No. 

Pandit Lakshmi Kanta Maitra : What are the rules which govern 
the payment of rent by Anglo-Indian officers for their quarters? . 

The Honourable Sir Muhammad Zafrullah Khan : If the Honour-
able Member will put !lown a question to that effect, I shall furnish 
him with the inEol·mation. 4 

Mr. Mohan La.l Saksena. : Will the Honourable Member cite any 
case in which an Anllio-Indian has been provided with quarters of the 
~  type , . 

The Honoura.ble Sir Muhammad Zafrallah J[II&n : If the Honour--
able Mem.ber will pllt down a question to that .effect I will t~ to find 
¥ Gllt for.hUn if. possible." .. 



Mr. 1IoJia1l Lal 8aJuena : As a matter of fact the whole question 
J.feIates to thi@ ~  

, The Honourable Sir Muhammad Zafrullah Kha.n: I cannot start 
arguing the question withont notice. 

. 1Ir. President (The Honourable Sir Abdur Rahim) : The Honour-
abTe Member ha."I asked for a specific question and llot.ice to that effect 
may be given. 

~  Mohan. Lal Saks8ll& : I have abbd in my question whether 
certam quarter!! which were built for Anglo-Indiars and Europeana 
alom: are being allotted to Indians and when thf'y refused to occupy 
them on that groIDld their h ~ ~  haB been stopped. That 
is one part ; the other part asks whether any Anglo-Indian is posted 
at It place where European type quarters arc not available. Both 
these questions are theft and therefore I asked whether there is any 
case where Anglo-Indians have been allotted ladian type quarters. 

'!'he Bonour&ble Sir Muhammad Zafrulla.h Khan : The Honourable 
;Member merely wants to argue the question by putting the reverse case, 
and if he does want to persist in the argument, I kave suggested that 
he should put down a question to that effect. 

Pandit Lakshmi Xanta Maitn : May I know if in important 
stations, like Lucknow and Asansol, there is any agency which allots 
quarters to the railway employees , 

The Honourable Sir Muhammad Za.frullah Kba.n : I believe so, but 
if th ~ Honourable Member wants specific information I am afraid he 
will have to put down a question to that effect. 

Mr. Sri Prakasa : Does the differing type refer to the fittillgS and 
furniture or to the strncture of the buildmg ! 

The Honourable Sir Muhammad Zafrullah Kha.n: I am afraid I 
could not say without notiee. 

ExEMPTION OF THE RUNNING STAFF FROM THE OPERATION OF HOURS 

OF EXPLOYMENT RULES ON STATE RAlLWAYS. 

888. *Qazi Muhammad Ahmad Kazmi: (a) Is it a fact that 
Running staff are exempted from the Operation of Hours of EmploYDl'3nt 
Bules on State Railways ill India T 

(b) On what particular consideration A are certain eate;zories of &ta1f 
classed as Running staff for the purpose of : 

(i) travelling allowance, and 

(ii) Hours of Employment Rules' 

(c) Were the Crew staff employed on the East lndian l\:ailway ~ 
l8t JUDe, 1931, classed as Running staff , 

(d) Is it a fact that Crew staff C'omprised of Crewmen, Crew 
iucitarge, and Crew Inspectors Y. 

~ . ~  If the answerm part;.(c) be ;D the affirmative, will ~ 
~ ~t  to-state under what. rule t~  denied mileag,f: ~  
which the Running staff are ey,t;tled to draw' 
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(f) Will Government bJ ~  to state whether Crewmen, Crew 
h ~  and Crew Inspectors were incharge of a rt,nning train, connected 

with tke charge ola runnill!J tr;;tin, or, considered to be connected with 
lhe charge of a running train ~ . 

(g) Will Government be pleased to state why the Travelling ~ t 

Inspectors on the East Indian Railway were paid mileage allowance 
~  1st J nne, 1931' . 
The Honourable Sir Muhammad Zafrullah Khan :  I would invite' 

the HonourablcMember's attention to my reply to his starred question 
No. 832 asked on the floor of this House on the 26th February, 1936. 

Qa.zi Muhammad Ahmad Ka.zmi' : Will the Honourable Member 
give the exact numbers of the questions and answers whichco:Q.tajn ~ 
reply to this question ? .. , '. 

,. The Honourable Sir Muhammad Za.frullah Kh&n  : That matter was 
argued at length the otlier; day and I suggested to the Honourable 
Kember that if he wants the specific numbers of those questions, he 
~ t down a queHt.ionto t.hat effect a.nl;1 I will give him an ~  

Qa.zi Jlub&1Dmad Abmad Ka.zmi : I never knew that this question 
also would be answel'f'd in the same way. As a. matter of fact the 
other day ...... ::. 

Mr. President (The Honourable Sir AbdurRahim) : That is' a.n 
argwnent. The Honourable :Member had better put down a question. 

Qui Muhammad Abmad B;&ZJDi : Sir, on ;that day the Honourable 
Member promised that he 'Would give me an answer to specific questions 
which relate to this partiCUlar question, WIld so I expected that at least 
in answer to this question he will. give me the numbers of the questions 
in which this question bas been replied to. 

The Honoura.ble Sir-MuhaIDJD,ad Za.frullah Xha.n : No, I said that 
the Honourable Member should put down 8. specific question 'as regards 
the numbers of the questions and answers in which this information 
has been supplied, and I shall give him the numbers. 

Dr. Ziauddin Ahmad: As regards (c), have Government made any 
attempt to ~  the kind of services which may come under running 
staff and the class of services which are not under running staff 7 

The Honourable Sir Muhammad Za.frulla.h Khan : The Honourable' 
~  had better ~ down a question to that effect. 

Dr. Zi&uddin Ahmad: I asked . if Government have made any 
attempt. 

The Honourable Sir Muh&1Dmad tafrullah Khan : I cannot answer 
~ t ~ t h t looking into the matter. • 

PERMANENT TRA. YELLING ALLoWANCE FOB TRA. YELLING TICKET Ex.A:MINEBs ON 
, THE EAST INDIAN RAILWAY. 

. 8S9. ~ Muhammad Ahmad KaZmt: (a) Is it'a fact that 
1'ravellimr' Ticket Examiners now employed on the East Indian Railwq 
are paid a consolidated allbwance,i.6., :permanQJlt travelling allowance' 
onder Supplementary Rule ~  '. ..: .' .  . ,f: 
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(b) Is it a fact that a Travelling Ticket Examiner who is lient to 
'Work away from his sphere of duty, is entitled to convert this consoli-
quted .dlowance into mileage allowance for the portion of the journey 
performed by him as laid down under ~ t  .Rule 68 f 

(c) If the reply to part (b) be in the affirmative, will Government 
be pleased to state if by drawing milage allowance. he becomes a member 
of the Running staff f 

(d) If the reply to part (b) be in the negative. will Government 
Lepleased to state if the Travelling 'ricket Examiners on State Railwlly& 
ill India are not governed by the Fund8.IQental and 81lpplementary Rulp.s , 

. The Honourable Sir lItInha.mmad ZafrulWl Khan: ,I would invite the 
Honourable· Member's attention to my reply to his starred question 
No. 832 asked in this House on the 26th Febfu:ary, 1936. 

CHARACTER CERTIFICATES FOB 'SERVICE IN ·DEPARTMENTS OF THE GoVERNMENT. 

~  *Mr. E$haID La! : (a) Will Government pic'asf' state if a GO\'crn-
ment or a public servant is due a character certificate· for' his services in 
any Department of the Government! '  . 

. (b) If the reply to part «(J.) be in the affirmative, can . an' ~t  

anthority leave the character and conduct column blank, or make it !StU-
pici(luS in a service certificate , 

(c) What is the justification forwch a discretion of the i:,.f;uing 
nuthority, and· what is the possible avenue of redress for a Government· 
servant after he has exhausted all the appellate authorities inregarrl -to-
~ h grievances f . 

The Honourable Sir lItIubammad Zafrul1a.h Khan: (a) No, but th~ 
North Western Railway issue service certificate to an employee, who has" 
~  than one year's service, on the termination of his service. 

" (b) ·The character and conduct column may be left blank at the' 
discretion of the issuing authority. 

(c) The issuing authority is in the best position to describe the 
character and conduct. With regard to the latter part, Government Ilre 
unable to advise. 

Pandit Lakshmi Kanta ~ : Is this issue of certificate!'! on the 
North Western Railway done with the approval of the Railway Board' 

The Bonourable Sir Muhammad Zafrulla.h Khan: J suppose jf there 
is a system and it has not been abolished in spi'e of its coming t(l the 
Uailway Board's noticp-. it must be with the approval of the Board. 

Mr. Kohan 1.&1 Saksena : Does a similar rule exist in regard to any 
oth .. r department of Government' 

'The Honourable Sir Muhammad Zafrullah Khan : I am afraid I must 
require notice of that question. 

Mr. Mohan La! Saksena: What about the departments nnder· the. 
HOJiOurable Member himself , 

... ~ , 'i"be HonoUrable' Sir XuhammadZ8!ruDab. ~~  ihaveRllidj am, 
unable to IIIlswer that without notice. .' . .. ... ... '. . !... .  .  ;  .  , 
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l'andit Lp,kslwni )[uta llaitra: Does this practice prevail on any 
th~  railway besides the North Westem Railway t 

The Honourable Sir Muhammad Zafrullah Khan : Which practice , 
The issue of C!ertmcates or having a particular column for character aud 
eonduct Y 

P8.ndit Lakshmi K.anta. ltIaitra.: Both. 

The BonolU'able Sir lIlubamma,d Zafrullah Khan: I have said that 
thl'" practice prevails 01;1. the North Western Railway. 

INDIANS IN SPAIN. 

891. *1Ir. T. S. Avin8.sbjJjnga,m. Ohettiar: (a) Will Government 
state the number of Indians living in Spain, and the amount of Indian 
money invested there T 

(b) Has any damage been caused to Indian life or property during 
the recent riots in S.pain? If so, to what extent T . 

(e) Will Government please state if any attemptll have been made 
for reparations for the same T If. so, to what extent T 

Sir Aubrey Metcalfe: (a) The Government of India understand that 
tkere are about 200 Indians in Spain. They have no information regard-
ing the amount of Indian money invested there. 

(b) No Indian suffered in person or property from the bombard-
ments of Coastal towns in Spanish Morocco. Nor, so far as the Govern-
ment of India are aware, has any damage been caused in Spain proper. 
The Consul-General at Tangier, however, has been instructed by His 
Majcsty's Government to furnish a report on the position regarding 
British Indian interests. 

(e) At tihe request of the Government of India His Majesty's Govern-
ment have instructed Consular Officers in Spain and Spanish Morocco to 
do everything possible to protect property and to take note of particulars 
which might form a basis for possible presentation of claims for com-
~ t  

BoOKS, PERIODICALS AND FILMS PROIDBITED FROM ENTERING INDIA. 

892. -Mr. M. Ananthasayanam Ayyangar: Will Government be 
pleased to state the number of books, periodicals and films whi('h have 
'beel) prohibited from enterinll 1ndia during the past seven years under 
the Sea Customs Act, Post Office Act and other Acts T 

The Honourable Sir Henry emik : No cinematograph film was pro-
wbited entry into British India during this period. Twenty-five notific!l-
tions prohibiting the entry of books and other publications were issued 
under the provisions of section 19 of the Sea Customs Act during the same 4 
period: Power to prohibit entry is not conferred by the Post .office Act 
or other Acts. 

Mr. lIIohan LaJ. Saksena: Will Government publish a cOl;l.Solidatcd 
list of all such books that have been proscribed UDder all these Acts ? 

. : 'l'b&,HODour.ble t ~  CraUt: N 0$. Sir :, th ~ is no t~ t  
to pUblish a' consolidated list." .., .. ... - ", .. 
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Mr. Moha.n Lal 8aksena : Do ~ t revise these ordm of 
I)roseription, aild if so, how often' '1 

Toe Honourable Sir Henry Cra.ik: Not that I am aware. I do' uot 
J.'emember ani ease in which the ~  of ~ t  was revised. 

Mr. Mohan La! Saksena : Is it not a fact t.hat Ram8Y MacDonald'8 
book " the Government of India "was a proscribed book and afterwardB 
1;11e order was withdrawn T ' 

. Mr. President (The Honourable Sir Abdur Rahim) : The IIonour-
ahle Member wants information as to the number of books and not the 
Dallies of the books. 

Mr. Mohan La.l Saksena ~ Sir, the Honourable Member's answer was 
tllat he is not aware of these orders of proscription being ever revised. 
So I cited an instance and asked him if he is aware of the faet that 
Ramsay MacDonald's book " The Government of India " was· proscribed 
aHd later on that order was withdrawn. 

!'he Honourable Sir Henry Oraik: The Honoura.ble Member is 
imparting information and not asking for it. 

Pandit Laksbmi Kanta. Maitra : Do I understand the Honourable 
M.ember to say that if a particular book or set of book,s is once pru;;-
c'ribed, it is proscribed once and for all, and there is no case for revision f 

The Honourable Sir Henry Craik : No, I have not said that. I said 
that I am not aware, within my own. experience, of any case in which It 
was necessary to revise an order prohibiting the entry of a book. 

Pandit Lakshmi Kanta Maitra: Then may I know if there is any 
11l1e which permits the agency which censors these books to revise it and 
til cancel the ban, if necessary , 

The Honourable Sir Henry Ora.ik : The power to proscribe the entt-y 
of a book into India rests with the Government of India. I have 110 
doubt that the Government of India have the statutory power to cancel 
any such order issued. 

Prof. N. G. Rangs.: Do the Government of India entertain any 
appeals sent up by any public bodies or persons in India requesting thc:m 
to revise their decision in proscribin!! a particular book or ~t of books T 

'l'he Honourable Sir Henry Ora.ik : Yes, I have no doubt that they 
",oulli entertain any application sent to them. I have no knowledge of 
any such application having been received. 

fJm.ng!iSlO1il' 011' INDIANS BY EuBOPiaNS ON THE NORTH WESTERN RA.ILWAY. 

893. ·Sarm Sant Singh: (a) Is it a fact that junior Europeans 
have been superseding the senior Indians in the North Western Railway 
services' If so, does this import a cbange in the poJiey of the Indi&Bislr 
tion of t.he services , 

(b) Was the Railway Board consulted in the matter of the ehan!!'e of 
tliis policy T If so, did any correspondence pass between the Agent of the 
North Western Raitway andtbe Railway Board T H 80, will Geve1'Dlllent 
lay the eorrespondenee on the table of the House , 
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The Honourable Sir Muhammad Zafrullah Itban-: (a )·and ·l b). 
The Honourable Member is presumably referring to t ~ t  to, 
administrative posts. These are selection posts which are filled hy 
selection of officers considered to be best fitted to fill· them. . Duew-eight 
is given to seniority but none to racial considerations. There has been: 
no c:hange in policy. 

Sardar Sant Singh: May I ask if it is a fact that persons who have 
been holding these administrative posts are being passed over in order 
to make room' for· junior European officers ! 

The Honourable Sir Muhammad Zafrullah Khan : No. 

Sardar &ant Singh: Is it a fact that Mr. C. H. Shah, the Deputy 
Chief Commercial Manager, had been acting in this post for the last six 
mouths ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : That question 
\vas disallowed, I think. 

Sardar Sut Singh: May I ask, Sir, that in view of the reply given 
by the Honourable Member, if it is not permissible to point out to him 
certain facts which cannot. be reconciled with the answer he has given , 

Mr. President (The Honourable Sir Ahdur Rahim) : I have ills:-
allowed that question because I cannot allow individual cases being venti-
lated in this House like this. 

Pandit LakJbmj Ranta Maitra. : May I know what is the number of 
senior Indians who have been superseded by junior Anglo-Indians in 
this respect in the North Western Railway' 

The Honourable Sir Jlubammad, Za.frulla.h Khan : I will require-
llotice of that. 

Dr. Ziauddin Ahmad : In view of the fact that an assurance was 
given on the floor of this House by the Railway Member that whenever 
a senior man was superseded on account of inefficiency, the case would 
always be examined by the Railway Board and the Railway :M:emher, 
may I ask whether all t.hese cases were examined by him or by the 
Board' 
The Honoura.ble Sir Muhammad Zafrull&h Khan : In every case when 

there is a proposal that an officer shOUld be selected for a particular 
appointment and th~  are officers senior to him who ought to he con-
sidered for that post, the matter is always considered not only by tho 
Hailway Board but also by the Railway Member. 

Sardar Sant Singh: May I know if there have been any cases in 
which the Honourable Member has overruled the recommendations ~ 

forward' 
The Honourable Sir Muhammad. Za.frullah Khan : I am afraid I 

cannot give a reply to that question. 
·;.4 

Dr. Ziauddin Ahmad : Was this practice observed in this particular 
calle mentioned or was any remark enteren in the service roll of the 
gentlemen concerned. , 

. Mr. President ('fheHo'D:ourabieSir Abdur Rahim) : I cannot .Uow 
tIll' Honourable Member to cover Such wide ground • 

.. 



QUE8TlO:NS AND ANSWDS. 

AGiTATION IN CEYLON AGAnirST INDIANS .Aim MALAYALEES. 

894. -Mr. H. A. Sathar H.Essak Bait: (a) Are Government aware 
that : 

(i) th~  is an agitation going' oil in CeyloIi agaiI1St I'Iulians in 
general and Malayalees in particular ; 

(ii) that a persistent agitation is being carried on through public 
meetings and through distribution of pamphlets to boycott 
the Malayalees ; , 

(iii) that a resolution was moved in the State Council of Ceylon in 
1\Iay last to ~ t t  non-Ceylonese a.nd that resolution has 
been referred tQ the Ceylon Government for taking necessarY 
action thereon ; and 

(iv) that the Ceylon Government are going to appoint a commis-
sion to consider this question t  ' , 

(b) Will Government please state: 

(i) what steps they are, taking in this matter i 

(ii) whether the rights and privileges of the Indians in Ceylon 
m:e proposed to be properly safeguarded ; and 

(iii) whether, in the event of the commission being appointed, 
necessary steps will be taken to see that Indian interests are 
properly represented on the commission , 

Sir Girja Shangar Bajpai : 'l'he attention of the Honourable Memba" 
is invited to the reply given by me to Mr. Satyamurti's question No. 776 
in the current Session. 

Mr. H. A. Bathar H. Essak Bait: With reference to part (b) (iii) of 
my question, will the Honourable gentleman be kind enough to tell me 
whether the Government are thinking of deputing a capable officer to 
present the Indian ease before the commission 7 

Bir Girja Shankal" Bajpai : No i because the Government of India 
think that their Agent in Ceylon is quite capable of dealing with the 
situation. 

Mr. H. A. Sathar H. Essak Bait: Seeing that the Agent in Ceylon is 
very much pressed for time and he is far removed from the centre of 
Government there-his office being in I{andy-is it not better that 8 
special officer is deputE,ld for this purpose, as this inquiry is very important 
affecting five millions of {)nr people there Y 

Sir Oirja BhaDkar Bajpai : I am not for a minute disputing the 
importance of the matter; but my Honourable friend ought to realise 
that while ordinarily the Agent may reside in Kandy, V'hen an important 
in,Testigation of this kind is in progress, he will take himself to the place 
where his, presence is most needed and is likely to  prove most useful. 

Pandit Lakshmi ltanta l\Iaitra: Do I understand that the Honour-
able Member's Department has not, made any recommend'ation or ind!-
cated the feelings of India in this respect to the Agent' : 

, Sir Girja Shankar Bajpai: My HODouable frip.nd iF! making liD 
unduly unwarranted RBRunq,tion. . The' proceed-bIgs of this Houae ~ 
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rt:ad by the Agent and whenever the occasion arises for the Govern-
ment of India to address a communication to the Agent, that communica-
tion is made. . 

, Mr.:II. A. Sathar H. Essak Bait : Has the Agent been asked to ~ 

pare a case for this commission arid to present it y 

Sir Girja Shankar Bajpai : It may be of interest to my Honourable 
friend to know that the gentleman has volunteered his assistance to 
Indian associations in Ceylon to assist them in the preparation of their 
ease. 

NOMI!'l'ATION OF A MALAYALEE TO THE STATB COUNCIL AND .APPOINT-

MENT OF A MALAYALEE OFFICER TO LOOK AFTER THE INTERESTS OF 

MALAYALEES IN CEYLON. 

895. *Mr. B. A. Sathar •. Bssak Bait : In view of the great interest 
that the Malayalees have in Ceylo!,-, do Government propose : 

(a) to represent to the Government of Ceylon the need for nominat-
ing a Malayalee to the State Council in Ceylon j and 

(b) to apPGint a Malayalee officer in Ceylon to look after the 
interests of Malayalees and be an intermediary between them 
and the Ceylonese Government , 

Sir Girja Shankar Ba.jpai.: (a) I woald mvite the attention of the 
ITonllurable Member to pages 100 and 101 of the Donoughmore Commis-
~  '8 report. 

(b) The Honourable Member is aware that the Governmant ,of India 
·!!Xlaintain an Agent in Ceylon to look after the interests .of all Indians in 
Ceylon. 

Mr. H. A. Satbar B,Zssak "it: In view of the faet that it lis the 
llalayalees against whoIIJ tbiR anti-Indian agitation is specially directed, 
does not my Honourable friend think that it will be betier to give them 
itpecial protection and haye a ~  officer there special1y charged with 
matters relating to Malayalees and the agitation against them' 

Sir' Girja ShankaT Bajpai! I do not think SG, because the agitation 
ltlgaiust Malayalees is of receDt date and the AgeDt in Ceylon is quite 
·capable of dealing with it. 

AGITATION IN CEYLON TO REPATR.IATE ~  

896. *Mr. ·8amuel Aaron: (a) Will· Government pIe.le :state 
whether they are aware of the agitation gomg on in CeyloJl. to repatriate 
·l\lalayalees' If so, wnat action do Oovernment propose to take in this 
matter T 

(0) .Are Government prrpared to enquire about a resolution said ~ 
have been passed in the Ceylon 'State Council to give ~ fie thIS 
prop().CIal. and the action the Go\"emment of Ceylon haV'C taken to brine 
it in force' 

(r.) Al'e Governmentp1'ep1tftd to· appomta OammiBsion tu .flBquire 
into the grievaneeB 1)f . Indians . as ~ tMe . anti-Malayalees tt ~ 
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made by Mr. Goonasinjee, Membf'lr., Ceylon State Council, ana the proposed 
~~  ~  tile ~ t of CeylQP W t~ connection , 
Sir Girja Shankar Bajpai: (a) and (b). The attention of the 

flDnoul'able Member is wvited to the reply given by me to llr. 
Satyapuuti'$question No. 776 of the cnrrent Session. 

(c) Attention is invited to the reply given by me to part (b) of 
Jb. T. S. ~  Chettiar's question No. 1673 on the· 17th April, 
1986. 

t897-. 

PolfilTJf,UC'f!O:pl AF ~ ~  itT ~ ~  'l4:QJ. CBoSSplQ Rf 
CANNANORE. 

~  *JIr. S&1Iluel Aaron: (a) Will G.overnJDent be ~  W. 
state whether they are aware of a resolution passed by the ~ 

Municipal Council to request the South Indian Railway authoritieS· to 
build an overbridge at the level crossing in Cannanore on the northern 
-.i4a of tlle ~  statiQJl t~  ~  J!Qnt;iderable incom:el\ienee caused to 
the public' 

(b) If Government are not Ilw&fe of the fact, are they prep&fed to 
~  into the matter and do the needful , 

The Honourable Sir Muhammad Za.frulla.h Khan: (a) No. 

(b 1 Tllis is .. ~tt  within the competence of the Hailway Adminis-
tratlon. If a copy of the ~t  p.stteli by the Cannan ore Munici-
pality is sent to them, they will. qeal with it ill acc0n!ance with the rules 
on the subj1lc!, ~h  lay down the proportioJ) in WhICl:t ~ t  have to ql! 
shared. 

NON-PBonsloNOFOLDBcALBSOF PAYFOR RETRENCHED EMPLOYEES OF THB 

EAST INDIAN RAILWAY Puss. 

899. * .... ~  ~ Pbat$Op..u.J&J&: (a) Is it a f/Jet that 
il:te Jl.ailw.y Board deciq.ed that the retrenched· persons on ~ ~ 

after the 15th July, 19:1l and before let 4pril, ~  will be ent$tled to ~ 
old scales of pay , . 

(b) Is it a fact tlutt the retreno4ed ~ ip th~ E,.st Ipdiall W-
. wp.y freS!!, Calcutta, ~ relJppoiptlpent on the specified ~  h ~~ not 
. been provided with theIr old seales of pay , 

(c) Are QQvel1lment ~  t}l/lt the appointment of tQe retre!,ched 
persons in the East IndiaJ,' Railway Press in other grades causes Incon-
venience to the people eJltItled to those grades , 
, (d) If the answer to parts (a), (b) and (c) be in the aftlrmative, win 
Oovernment be pleased to state the reasons therefor , 

( e ) Will (}Qvernm.ent be pleaeed t{) state : 
(i) how many persons were reappointed in the East Indian Rail-

WilY l?:ress between 15tlt JlJly, 1931 Ilnd 1st ~  1936 ; 

tThis question W&II cancelled, being the same &II the Short Notice question 
ansl\'('re<1 on the 5th October, 1936. 
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" ' ,( ii) their grades -of; appointment ; 
(iii) the pay they were drawing at the time of theirreduetion ; 

:C': ,and 
(iv) the number of persons not getting promotions in their 

respective higher grHdes on account of the &ppointmentof 
the retrenched persons f 

The Honourable Sir M'uba.mmad Zafrullah Khan: (a) I would invite 
the Honourable Member's attention to the Railway Board's letter ~  807-
E.G.-II, dated 31st August, 1934, a copy of which is in the Library of 
the House. Government are informed as follows : 

(b) .All retrenched etaff re-appointed before the 1st April, 1936, and 
who were originally appointed before the 16th July, 1931, have been 
granted the old scales of pay. Some of this staff have been accommo-
dated in posts in lower categories than those held by them at the time 
of retrenchment and are, therefore, at present drawing low.er seales of 
pay. 

Ce) It may in some instances. 

(d) I would invite the Honourable Member's attention to my reply 
to parts (a) and (b) of the question. 

(e) The information is not readily available and its eollection will 
involve an amount of labour and expense not likely to he justified by 
results. 

,STOPPAGE OF INCREMENTS OF THE BINDING STAFF OF THE EA&r INDIAN 

RAIL WAY PRESS. 

9OO.*Mr, Amarendra Nath Cbattopadhyaya.: (a) Is it a fact that 
the h~  staff Reading Branch of supervising staff, East Indian Rail-
way Press are entitled to increment in their due course? 

(b) Is it a fact that about 70 persons in the Binding Department, 
who are to retire within a short time are not getting increments for the 
last five or six years ? 

. (c) If the answer to parts (a) and (b) be in the affirmative, are 
'Government aware ihat the stoppage of increment will affect the gratuity 
and Provident Fund of those persons on their retirement ~ 

(d). If the answer to part (c) be in the affirmative, what action, 
if any, are Goveriunent going to take in the matter' 

The Honoura.ble Sir Muhammad Za.frullah Xhan : Government aTe 
informed as follows : 

(a) Yes, in accordance with the scales of pay prescribed. 

(b) Staff in the binding section are granted inerements according 
to their seales of pay. There are no cases of stoppage of increment. 

(c) and (d). Does not arise. 

BINDERS IN THE EAST INDIAN RAlLWAY PRESS. • 
9Oi.-*Mr. Amllren!ira. Na.th Cha.ttopadhya.ya: Is it a fact that 

the posts of the binders in the East Indian Railway PreRs are in 
inferior Rervice and those of the Governmp..nt of India ~  in BuperlOt" 
llernce T If so, why' 



QUESTIONS AND ANSWBBS. 

'fbeBonoarableSir M'u1vpnmad:Z&t'nIllah Dan: I would invite 
the Honourable  Member's attention to the reply given by Mr. P. R. Raa 
to Mr. S. C. Mitra's unstarred question No. 271 on the 11th Decembel', 
1933, and to" the information laid on" ihe table of ' the Hf)Use 'on the 25th 
.Tanuary, 1934, in reply to parts (b) and (e) of the same question. 

DISPOSAL OF PETITIONS IN TEE EAST INDIAN RAILWAY PRESS. 

902. *Mr. Amarendra Nath Chattopadhyaya: (a), Is it a fact that 
as a rule, in all the Presses and other Government Offices, the petitioDl 
are to be addressed to the office master and' he himself is to deal with 
those petitions , 

(b) Are Government aware of the fact that the petitions addressed 
to the Superintendent, East Indian Railway Press, are generally disposed 
of by the Establishment clerk and by the Head Clerk, and never reach the 
Superintendent T ' 

(c) If the reply to parts (a) and (b) be in the affirmative, will 
Government be pleased to state the reason therefor T . 

The Honourable Sir Muhammad' Za.frull&h Xhaa: (a) Government 
understand that the usual practice in the Government of India Presses 
is that petitions on which the Manager of the Press is competent to pass 
orders are addressed to him and are disposed of by hint. 

(b) Government are informed that all petitions received, addressed 
to the Superintendent, East Indian Railway Press, are dealt with pcr-
sonally by that officer. 

(c) Does not arise, 

PROMOTIONS IN THE EAST INDIAN RAILWAY PRESS. 

903. *l!tIr. Amarendra Nath Chattopadhyaya: Are Government 
aware of the fact that the promotions in the East Indian Railway Press 
are to be given according to the serial number of the candidates in the 
classified list issued once a year, bllt that i" not usually done' If so, 
why? 

The Honourable Sir Muhammad Za.frullah Kha.D : I would invite the 
Honourable Member's attention to the information laid on the tab}£, of 
the Rouse on the 7th April, 1936, in reply to Dr. P. N. Banerjee's shrred 
question No. 1305 asked on the 17th March, 1936. 

PROMOTIONS IN THE EA8T INDIAN RAILWAY Pulss. 

904:. *Mr. Amarendra Nath Cha.ttopadhyaya : (a) Will Governml'nt 
,be pleased to lay on the table (i) a ~ of the ~  the. East Indian 
Railway Press promoted to the nen higher grade, (u.) theIr dates of 
appointment, and (iii) designations' 

(b) Will Government be pleased to lay o,n the table (i) 8i list of the 
persons who have not got promotions, (ii) their date of appointment, 
and (iii) designations? 

The Honourable Sir Muhanmuld Zafrallr.h Khan : The information 
is-not readily available and Government do not consider that the time aJid 
labour involved in its coI1ection would be justified by the resulta. 
L369LAD 02 
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.6u.JDGEn RUDE t ~ 01' A BU2 ~ TOW.Qnj U' bmuN m 
LoND01i. 

905. *ftJr. l'tl. 4nanthaaayaIl.&Dl ~ (on behalf ot )Ir. a. 
Sa1yanJUfti) : Will Government be pleased to state : 

(a) whether their attention has been drawn to an incident reported 
in the Amrita Bazar Patriku, of the 3rd August, regarding 
the rude behaviour of a bus conductor towards an Indian in 
London; 

(b) whether 1t is a fllct that an Inllia.n passenger in ~ London b'W,l 
had suggested to the conductor that he might be more civil 
when demanding hilS fare; and was rudely treated by the 
conductor, calling him a  ' black' ; 

(e) whether it is a fal!t t1,at the bUt> conductor t01l1 him in the 
hearing of other p&8sengers that if he was in his own country 
a few English soldiers would soon give him one in the jaw; 
and 

(d) whether they propose to bring th ~ matter to the notice of the 
Secretary of State for Inuia for suitable actIon, and if not 
why not Y 

The Honourable Sir Henry Craik: (a) No. 

(b) and (c). I 4ave no information. 

(d) No. 

Mr. K Anantha.sa.ya.n&m Ayyanga.r: Did not the Honourable Mem-
ber se.;> the Amnta Bazar Patrika or does he say that it is wrong , 

'l'he Honourable Sir Henry Crlloik : I have read the report. 

Mr .•. Anantha.saya.nam A.yya.nga.r : May I know if the Honourable 
Member has made any inquiries as regards that or made a representation 
to the Secretary of State for India , 

'l'he Honourable Sir Henry Crm: No. 

Mr. M. Anantha.saya.na.m Ayya.nga.r: Does the Honourable Member 
think that the position and status and privileges of Indians going about 
in England is a thing which need not be protected and that it is not for 
111e Government of India to take any responsibility in the matter f 

The Honourable Sir Henry Craik : That is a matter of opinion. 

Mr. M. Ananthasayana.m Ayyangar : Why does not the Honourable 
lIember address the Secretary of State to see that no sueh thing recurs 
in future? 
The HODO\ll'8.ble Sir Henry Craik : If the Honourable Member will 

read the article, he will see that the correspondent is apparently 
Jll;lcudonymous, that no f!,ddress is given, no date is given, no name Js 
given of the Indian, no name is given of the bus conductor, no number 
is .,.iven of the bus : and as there aTe many thousands of buses plying 
in London, and many hundreds of Indians going in them and man,. 
hundreds of anonymous 6Orrespondents, it would be a matter of con-
lIiderable diftieulty to trace to what Indian, what bus and what b-.. 
.eonductor the letter referred. 
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BJDUC'l'ION oP TBB SALARIES OF TBB SuPEBvtsING STAFF .Alm OF '1'BE Woaklmlt 
OF THE EAst lNmAii RA.fi.W At' PRESS. 

: 906. '1'l'tfr, Amarendra !lath Ollattt>Padhyaya: (a) ts it a fact that 
the salary of the supervising 8taft, as well as of the workers 111 the EIlHt 
Indian Railway Press, was reduced in the years 1931 and 1933 , 

(b) Is it a fact that the supervising staff were allowed to have their 
pay with retrospective effect on restitution , 

(c) Is it a fa<!i that the workers were not nllowed their pay on 
restitution with retr.ospective effect T 

(d) If the answer to pacts (a), (b) and (C) be in the affirmative, 
will Government be pleased to state if they il:tend to take any action in 
the matter and repay the loss of the workers Y 

The Honourable Sir Muhammad ZafrulJ.&h Kha.n: (a), No. 

(b) to (d). Do not arise. 

CoMMITTEE TO ENQUIRE INTO THE WORKING OF THE GoVERNMENT OF INDIA 

PRESSES AND S'l;ATE RAILWAY PRESSES. 

~ -Mr. A.mM:eiidra ItathCbattopadhyaya: (a) Is it' ~ fact 
that in reply to starred question No. 1301, dated the 17th Mnrch. 1936, 
regarding a committee to enquire into the working of the Govern-
ment of India Presses and State Railway' Presses, the Honourable 
Member in Charge, Railways, was pleased to state that the reply to 
questions Nos. 1301 to 1312 'Would be replied together, as soon as the 
information is collected' 

(b) If the reply to part (a) be in the affirmative, will the 
Honourable Member be pleased to state whether the information has been 
collected f If not, when are the replies expected , 

'!'be HOJlOUl'&ble Sir ltluhaliUDad Zafrullah Khan: (a) Yes. 

, (b) Information was laid oil the table of the House on the following 
dates : .. ~ 

1301. 

1302. 

13'04. 

1305. 

1306. 

'13117. 

1309. 

1310. 

7th April, 1936. 

1311. 22nd April, 1936. 

13'03. } 31st Aug12.8t, 1936. 
1308. 

1312. 11th September, 1936. 
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~ TO ENQUIRE DTTO THE GRIEVANCES. 0.. THB EAST· INDIAN 

RAILWAYPl\ESS STAJ'J'. 

908. ·ltIr. Amarendra Hath CJhattopadhyaya: (a) !sit & faet 
that a Committee was appointed in 1934 to enquire into the grievances 
()f the press staff of the East Indian Railway , 

(b) Is it a fact tha.t the Committee submitted a report and it was 
accepted by Government , 

(c) Is it a fact that in paragraph 35 of the said report it was 
recommended that two more posts of class II binders may be created to 
make the cadre ~ balanced Y If so, has the recommendation been 
given effect to Y If not, why not , 

"l'he Honourable Sir Muhammad. Zafrullah Khan: (a) and ~ 
Yes. -. 

~  The reply is in· the affirmative. 

RE-APPOINTMENT OF ~  PERSONS BORNE ON THE WAITING LIST 

OF RAILWAYS. 

909. *Mr. Amarendra Bath Chattopadhyaya: (a) Is it a fact that 
the RBilway Board issued orders for the re-appointment of retrenched 
persons borne on waiting lists, which were circulated in the Railway 
Press, Calcutta vide Agent's circular No. ~  dated the 4th 
September, 1934 Y 

(b) Is it a fact that the said order 1"U1\S as follows , 
•• '.rbe Hoard have also decided that retrenched persons borne on a waiting list 

who have been, or may be. re·appointed after the 15th July 19J1, but before the 1st 
April, 11136, will on re·appointment be entitled to the old seales of pay of the service 
tmleBs they had originally been appointed after the 15th July. 1931, and in a temporary 
capacity, in which case they will, if re·appointed, receive .the rlWised scales of pay 
with elIect from the dates of their introduction." 

(el If the anSwer to parts Ca.) and (b) be in the affirmative, will 
Government be pleased to state whether it is the· int.ention of the Board 
t ~ t persons, who had originally been appointed after the 15th July 1931, 
permanently or in a temporary capacity are not entitled to old scales of 
pay on their reappointment' If not, "V\;U Government be pleased to 
state the intention of the Board on the point T 

The Honourable Sir Muhamm",d Zafrullah Khan: (a) Yes. 

(b) and (c). I would invite the Honourable Member's attention to 
the Railway Board's letter No. 807-E.G.-II, dated the 31st August, 1934, 
8 copy of which is in the Library of the House. . 

PROMOTION OF DEMOTED EMPLOYEES IN THE RAILWAY PREss ATCALCU'l"l'A. 

910. ·Mr. Amarendra Na.th Chattopadhyaya: (a) Is it a fact 
that the Railway Board issued orders regulating the. prOlpption of 
cc demoted" employees in the Railway Pre!!s at CaJcutta,' If ,.SO, will 
G()vernment be pleased to lay on the table' a . copy fJf the said order , 

(0' I;-

(b) Is it a fact that the said orders cO'fttemplate t ~t  pr.Omotion 
of a  " Clemoted " employee whenever vacancy occurs," to the grade from 
Which he was demoted' • ,.. . , ' , 
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(e)ls. it ,aiaet that "seniority" in the said orders means 
., senIority in pay" , 

" \ct) If t.he'answers to 'parts (b) and (c) be in the n,egative will 
\fovern:ment be pleased to state their intention on the points ~ the 
roles f 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). The 
Railway Board's orders regarding the promotion of employees demoted 
as a result of the economy campaign are contained b the memorandum 
which accompanied the Railway Board's letter No. 3"1-L, dated the 20th 
July, 1932, a copy of which has been placed in the Library of the House. 

(c) No. Under the orders quoted the pJsition of seniority of a 
demoted employee is above men holding similar posts and drawing the same 
substantive pay as that allowed to the demoted. employee. 

(d) I would refer the Honourable Membe"l..' to my reply to parts (a) 
to ( c ) of the question. 

INDUSTRIAL EMPLOYEES OF THE RAILWAY PREss AT CALCUTTA. 

911. -Mr. A.ma.rendra Nath Ohattopadhyaya: (a) Is it a fact 
t.hat before March, 1930, the industrial employees of the Railway: PreS8 
at Calcutta were hourly and daily rated s.taff T 

(b) Is it a fact that on and from 1st March, 1930, these employees 
have been designated as monthly rated staff f 

(c) Is it a fact that the provision of payment of daily wages for the 
e.ffieient industrial employees has never been given effect to and haa 
altogether been abolished T If so, '\thy f 

The Honourable Sir Muhammad Zafrullah Kha.n: (a) Ycs. 

(b) Industrial employees of East Indian Railway Press, Calcutta, 
were brought on to the revised monthly scales of pay on the 1st November, 
1930. . 

(c) A piece-bonus system was introduced simultaneously. This was 
abandoned shortly after owing to unsatisfactory results, the amount of 
work which could be piece-rated on the old hand labour rates being negligi-
ble owing to the employment of labnur saving machinery. 

INTRODUCTION OF NEW ScALES OJ' PAY IN THE AluLaAliCA.TED RAILWAY 

:,: . PRESSES AT OALCUTTA. 

" ,':912. -Mr. Amarendra Nath Oh&ttopadhyaya: (a)1s it a fact 
that 'With the introduction of new scales of pay in the amalgamated 
.Railway ~  at ~tt  t h ~~  of 1Iiaff. nUlllDer ef; posts'· and 
the grade or scale of pay was fixed by ,the Railway Board , 

(6 j Is it a fact thllt the compositors a.nd the binders were plAced m_ 
three grades f If so; Will Goveriiment be pleased to state the: maximu2D' 
of these compositors and binders on the scale of pay aa fixed! 

, 'rhe BoDoumble air .ubammad-Zafrullah lOam: (4) No.' 
5« ~  I ~ t th  Member's: attentiOn tot1le·mua 
Imliu ~  mvised scales:of ,pay, 1934,fornoll-gazetted ~  

of which is in the Library . .t' the' HoUle. ' -:}I 
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RECOGNITION OF THE RAILWAY Puss WOBKBBB' UNION, CALCUTTA. 

. 913. ·Mr. Amarendra Hath Cha.ttopadhyaya: . (a) Is it a fact 
that the Secretary, Railway Press Workers' Union, Calcutta.--a 
~ t  Union under the Indian Trade Union Act, 1926, as well as • 
Certified Union under paragraph 18 of part IV of the Government of 
Itlt1ia Order; 1936-stlbul.itted a PtttiHbii with ~ tt  iiif&rtfiatlttrls to 
th~ Secretary, Railway Board on the 22nd FebrWlry, 1935, fbr tli" 
rel1Ognition of the Union! 

(b) If the reply to part (a) be in the affirmative, will Gonrnment 
be pleased to state what steps have been taken for the recognition of the 
Union! 

The Honourable Sir Muliammad Za.frull&h Khan: (a) Government 
~  not been able to trace any such petition having been received in the 
Railway Board's Office. 

(b) Does not arise. 

LEAVE RULES FOB THE lNDUSTBIAL EMPLOYEES OF TIlE RAiLWAY PRESS AT 
• ,'. CALCUTTA. 

914. ·Mr. Amarendra Hath Chattopadhyaya: (a) Is it a fact 
tliat the Railway Board in its resolution No. 8373-E., dated the 20th 
February, 1930 framed leave rolell applicable to the Government' 
aetvants employed in the Railway Department and in the extent of 
application of Annexure I of the said leave rules it has been stated tha.t 
these rules apply to all Government servants provided that they hold 
6Ubstantively a permanent post under Government on a monthly rate of 
'PatJI, or hold. a lien on such post , 

(b) Is it a fact that Government in reply to starred question 
No. 1302 (f) and (g) of the 17th March, 1936 stated on 7th April, 1936 
that services of all the stail' of the East Indian Railway Press have been 
,taced on monthly scale of pay 7 

(/:) Is it a fact that the industria,l employees of the Railway pteIifj 
at Calcutta are also monthly rated sta11' , 

. (d) If the answer to parts (a) to (d) be iIi the ilffitJtI.ative, itIilf 
Government be pleased to state whether the industrial employees of the 
Railway Press are governed. by Annexure Iof the Leave Rules f If not, 
wKy not' . 

The Hcmo1li'Ule Sir .ubani1niUJ Za.fni]J.d Khan: (a) I would 
invite the Honourable Member's attention to section I of Annexure I 4 
Qt the Railway Board's Resolution No. 8373-E., dated the 20th February. 
1930, a copy of whiCh is in the ~  of the House. 

(b) anB'(c). Yes. 

(d) ~ reply ftftlteflfiitflliftM ~ ~  ~  
latItlst:rii1 ~ of' the RafiWlLy Press like • ot.J&i!!' lilbbul"eI'8 em.proyed 
ill the RAhal!" t ht ~  iri g'c:ivel'1led by AnlisUre n ef : we ~ 
Rules referred to in part (a) oftbe' 4ufttiOb.... . j. . ,', 
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915 .• M'r. Amarendra .aUt ChMtopadhyaya :(CI) Is it a faet 
that the duties of record suppliers, Ventral ,F'orms Store, Calcutta. art! 
liUiltUy : 

(i) receiving forms for the different  stores and supervising theit 
stacking on racks for issue and on floor for stock j 

(ii) prlttihg fbrins agitiilst demands by detailed counting ; 

(iii) checking forms issued by indents and making vouchers and 
prepare packing notes as also labels for the postal packages ; 

(it! )cuttinlt of stencil plates and ~ of packti.ges ; and 

(v) putting up samples .for reprinting, and watch stocks 7 

.cb) Is. it .. fact that the duties of the junior clerks in the Stationery 
offices ate Duihily: . 

(i) reading the addresses from writings on the indents; 

(ii) reading receipt numbers and printing stencil marks ; 

(iii) writiIig labels for paekages, etc. ; 

( it! ) diarising letters and indents ; and 

( v) ~ t h h  letteni , 

(c) Is it a faot that no minimum qualifieations have been laid down 
for record suppliers in the Central Forms Store or for junior clerks in 
the Central Stationery Offioo T 

(d; Is it a fact that the record suppliers of the Forms Store <10 clerical 
~  independently and, at least a third of the record suppliers are 
ddmg work similar to that performed by junior clerks in the Stationery 
OtRce ~ 

(0) Is it a fact that the rates of pay of the junior clerks, Central 
Stationery and Record Suppliers, Central Forms are 30-1-40 and 20.-
t--27, respectively T 

(f) Is it a fact that the illiterate coolies and the paper oounteri in the 
Govern:znent of IIJ.dia Press, Calcutta get Rs. 20-1-30 and 25-1--35, 
l"l'spcci.l'l"ely ,  . 

(g) Is it a fact that the record suppliers, Forms Store, have prayed 
to be placed in the grade Rs. 30-1-40 and, if ~  the immediate 
in'crewc of cost per annum would be about Rs. 3,000' 

(h) If the answer tfJ parts (a) to (g) be in the t t ~  are Gov-
~ t prepared to revise the rates of pay of the record suppliers and 
place them in Rs. 30--40 T If not, "\Thy not; 

(i) Will ~t  pleased to lay a statement showinr;r how 
nmnv junior clerks in the Central Stiltionery and 'hOw many clerks intM· 

~  Forms have been recruited fl'om otrtlrid(l. ana how many frtifn 
~  the recOid su.ppliet'B ·during the last ftve yeAl'8 , ' 

.. 0) wm Govemmetit be pleiit!d to t ~  h h t ~  at1ti 
regulations these record suppliers are t ~  hi tbeif ~  t 
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(k) Is it a fact that some .0£ the record SIlppliersareworking 
temporarily for the last ten years Y If so, do Government propolle to 
consider the question of 'making. them perUlanent Y 

The Honourable Sir FraDk Boyce: (a) to (d). I am not in ~ 
sion of information regarding the detailed nature of duties performed by 
the statI in question. So far as I am aware, no minimum qualifications 
have been laid down for record suppliers in the Central Forms Store or 
for junior clerks in the Central Stationery Office. I understand that some 
record suppliers h!lve at times performed clerical duties ~ t  

(e) Yes. 

(I) The pay of paper counters in the Calcutta Press is as stated by 
the Honourable Member. By illiterate coolies he apparently means 
labourers ; they get a pay of Rs. 18 and 19 per mense1n. ' 

(g) and (k). Memorials were received from the record suppliers in 
the Central Forms Store but were rejected. Government do not propose' 
to reconsider the matter. 

(i) Government have no infonnation on the subject and do not pro-
pose to collect it as it is not likely to serve any useful purpose.' 

(j) The record suppliers in the Central Forms Store are in inferior 
service and are governed by the rules applicable to such service. 

(k) Orders have recently been issued transferring 20 out of 25 record 
suppliers from the temporary to the ~ t establishment. 

MEMORIALS FROM THE INDUSTRIAL EMPLOYEES OF THE GOVERNMENT OJ!' 

INDIA PREss, CALCUTTA. 

916. "':Mr. Amarencira. Bath Chattopadbyay'a: (a) Is it a fact that 
a memorial from the industrial employees of the Government of India 
Press, Calcutta, was submitted on 13th May, 1936, in the following 
manner Y . 

H To 

'I'he Honourable Sir Frank Noyce, Kt., C.S.I., C.B.E., 
Member in Charge, Department of Industries and Labour, 

Government of India. 
Througb: 

C. F. Weakford, Esq.,M.B.E., 
Controller of Printing and Stationery, 

and 
E. G. Aylmer, Esq., • 

Manager, Government of India ~ 
.1': ' 

Calcutta, " 

Is it a fact-that this melllO;rial .was r.etUERec1 by the Controller on the: 
ground ot not. being in propel· form 7 . , 

(b) If the ans-wer'to··l)a.rt Ca} be'in.tlte t~ Will th ~ 

able ~  Pl,PhQfge ,pe ~ t() t~~ th~  ~  .• ~ h  t~  
referred to ~  t ~~~  _ ';" I .. , .. , .. '., ~  
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(c) Will Gove1'mllent be pleased to· state what is the' cOildition of 
IUbmitting these ,memorials! 

The Honourable Sir Frank Noyce: (a) and (b). I underc;talld that 
the Controller of Printing received a number of sueh memorials from piece-
workers but these were incorrectly addressed and in accordance with orders 
issued by the Government of India were returned for submission after' 
correction. . 

(c) The form and manner of submission of petitions are laid down in 
Part II of the instructions published with the Home Department Notifica-
tion No. F. 617133-11, dated the 19th June, 1933. 

TRANSFER OF CER'rAIN INDUSTRIAL EMPLOYEES OF THE GOVERNMENT 01' 

INDIA PRESS, CALCUTTA, FROM THE TEMPORARY TO 'l'BE PEJUUNENT 

ESTABLISHMENT. 

917. "'Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that 
the Honourable Member in Charge, Department of Industries and Labour, 
stated in reply to starred question No. 1316, dated the 17th March, 
1936, that Government have taken Irteps for transferring certain indus-
trial employees of the Go'Vllrnment of India Press, Calcutta, from the 
temporary to the permanent establisIiment' 

(b) Is it a fact that according to that statement the saidol'der has 
already been communicated to the Manager of the Calcutta PreSii 1 

(c) Is it a fact that the order has not yet been given effect to in the 
Calcutta PressY If not, why not' 

The Honourable Sir I'ra.Dk Noyce: (a) Yes, but I pre8ume the 
Honourable Member refers to question No. 1313. 

(b) and (c). Orders were issued for the transfer of a large number 
of posts in the Government of India Presses, etc., from the temporary to 
the permanent establishment, but were not given effect to, as the question 
was raised whether the confirmation of the incumbents of the temporary 
posts transferred to the permanent establishment was subject to the orders 
regarding communal representation. This matter has now been settled and 
elIect will now be given to the Government orders. 

CoN'l'RACTS OF AGENCY FOR PuRcHASE OF GRAINS FOR MILITARY AND TIlE 

MANAGEMENT OF GRAIN'DEp&!-S AT CERTAIN PLA,CES.· 

918. "'Prof. N. G. Banga: (a) Will Government be pleased to state 
the number of years for which the contracts of agency for pnreha.'1e of 
grains for Military, and the management of Grain Depots at Peshawar, 
Lahore and Lucknow have been held by Messrs. Owen Roberts and 
Company! 

(b) How many times during this period were tenders for these two 
contracts invited, and' in which years' 

( (l) When ~ the tenders for these two contracts last ~  for , 

(i) ~ :it a fact thlJ,t the tenders of Messrs. Owen Roberts and 
Company; for both these contracts, were the high'CSt in rates ~  they 
were invjted .last time f ,If 80, why were the lower tenders of IndIan firms 
not accepted! . 
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(e) Will Gdvemn:1ent be pleased to place upon.the table of· this House 
a statement showing the rates quoted by the various firms for both thetae 
cc;mtracts, separately Y 

(f) Will Government be pleased to lay upon the table a statement 
showing the amount paid to this firm during the last three financial yeD", 
for ilach of the abon two contracts, separately Y 

(y) Is it a fact that last time both these contracts were h ~t  fot a: 
(.Iariod of three years f 

(h) Is it a lact that although three years have passed, still Govern-
ment have not yet invited tenders for aIly of these contracts 7 

(i) Is it a fact that these contracts with this ~  firm are ~  

to be renewed for an indefinite period T Ii 80, why 7 .. 

(j) Will Government be pleased to state when the indefinite period 
will end, and a chance given to some Indian firm Y  " 

(k) Will Government be ple8.l>ed tu state whether they are prepared 
to give this contract to any IndiUll firm? 

·Mr. G. B.. 1'. 'l'otteDham: (8) Ten years. 
(b) Twice in the case of th~ Grain Purchasing Agency, namely, hi 

November, 1925, and in August, 1933, and once in the case of the Grm 
Depot Management Agency during August, 1933. 

(c) August, 1933. 

( d) The reply to the first part is in the negative. The answer to the 
second part is that Government were satisfied that the tender accepted' cion-
tained the minimum rates at which services lip to the standard required 
~  be obtained. 

(e) I am not prepared to disclose the rates tendered. 

(f) I 1ay on the table a statement giving the information asked for. 

(g ) Yes, from the 1st April, 1934. 

(It), (i), (j) and (k). The current contract has not yet expired. But 
Government have decided to renew it, when it expires next year, for an 
indefinite period subject to termination on nine months' notice by either 
side. The reason is that Government are satisfied with the services 
rendered by the firm and consider that their retention js in the 'public 
interest. If in future it is found necessary to call fel,'. ~  all firms-
British or Indian-will have an equal opportunity".to, quote their rates . 

. J .• 

Stute_"'. 
Gr&in Gi'&in Depot 

Ye&r. purch&8ing Man&gement .' .. 
&gency. agency, 

Ra. RB. 
1933-34 1,03,043 26,296 

~  i,ol,06O 27,334 

1935-36 ·t,07,988 27,,723 

'" 'l'oUI 3,1!,09i' 81,353 
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Pudit ~ Kut.. Kala.?iyr. : May. I know from the lIonoUl'able 
Member if he is convinced that the:re can be no other firm in thia 
country which can supply grains ~ t ~t  'If ~ beiQ,g dqDe by 
this firm f . 

lIf. Q. B. . .,. I'otwnham : I do not think that that questioQ ariau, 
but we were satisfied that this was the best firm. 

Pandit I,a.1rabmj ~  lla.itra: May I know if it is the pl'utice 
ill the ~ t  Department to give contracts for an indefinite period of 
tlrneonly terminable on nine months' notice' 

Mr. G. K. 1'. Tottepbam : It is ~  if it is considered desirable to 
do so. 

Pandit 'Jfa-lnbm; Ka.nta ~  I did not hdar the Honourable 
Mt:mber. 

Mr. G. K. P. Tottenbam : It has been done on several occasions. 

Prof. N. G. Jta.uga.: When these contracts are accepted for an 
indefinitf" period, how often do Government try to review the results 
(if such contracts f 

Mr. G. K. P. Tottenbam : The working of the contract is reviewed 
every year. We see the accounts of the firm and if we consider that 
" lowering of the rates is necessary we can give notice. 

Pandit Laksbmi Kanta :Maitra : In view of the fact that there may 
be ('Oustant fluctuation· of market prices of commodities, do Govern-
ment eomdder it advisable to have a review of the operations of the 
contract frOJll ti:p1e to time and settle with somebody else who ~ 
tendt'l" at lower rates and give better quality at that rate' 

Mr. G. K. P. Tottenbam: I have just answered that question. I 
have Buill that the work4J.g of the contract is reviewed every year /lneJ 
if tJu.' prices have ftuctuate.d and we consider that the firm is making 
an undull profit we can give notice. 

Pandit Lplmbm; Ka.nta Maitra: Why are not  fresh tenders called 
fClf whell there is a fluctuation in market prices and why are not chances 
given to rival firms to compete for the requirements of the Military 
Departm ent Y 

Mr. G. K. P, Tottenbam : If we give notice-, t4e agreeplCl.t expires 
and tenders are called for. 

Mr. N. V. Gadgil; Is there any ~  ~t present to ;riy"t; this 
particular firm a cOntnct for a very long terlD , 

Mr. G. K. P. Tottenham: I have replied to that in answer to parts 
{h), U), (j) and (k). Government have decided to renew the contract 
~ th this firm for an indefinite period subject to nine months' notice on 
either side. 

DEIPORESTAT.JON OF JAllP'GUBI RESKRVE IN THlil BOR?ATHAB ~ ~ 

AREA IN GoLAGHAT, .ABsAJr!:. 

~  ~  ~ h  0haJiba : Will Government be pleaaed to state 
~ t  tl1ey Imve reeeind any proposal from the Government of Assam 
for the deforestation of J aruuguri Reserve in Borpathar ne'·elopment. 
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Area in the sub-divmon of ~h t :in the·Du.trict of ~ within the 
Proviace of Assam ? . 

. Sir Girja Sha.DJm.r Bajpai: No. 

P.m:vn.EGES ENJOYED BY THE INHABITANTS 011' 'BoRPirnAB' Mouza IN 
. AsSAM. 

920. -Mr.Kulaclhar Obaliha : Will Government be pleased to state: 

(a) whether the inhabitants of Borpathar Mouza enjoyed the 
privilege of ordinary civil and criminal. jurisdiction . under 
the High Court of Calcutta till December last;· . 

(b) whether suits and criminal cas,es were tried by the Munsiffs 
of Golaghat and sub-judge of Jorhat and by Magistrates of 
Golaghat and Additional Judge A. V. Division and Judge 
A. V. D., respectively, and whether. they enjoyed the 
privilege of trial by jury till December last ; 

(c) the reason for inclusion of the area in the Mikir Hill Tracts 
and the exclusion of the people from the privileges so long 
enjoyed ; and 

(d) whether they a.re prepared to consider the question of 
transferring the area from the Mikir Hills a.nd allow the 
people the privileges which they previously enjoyed, 
including the right of voting in the general constituencies 
of Golaghat sub-division 7 

The Honourable Sir Frank Noyce: (a), (b), (c) and (d). The 
Honourable Member is referred to the reply to his question No. 1761 
which was placed on the tabJe of the House on the 31st August, 1936. 

LATRINES FOR THIRD AND INTERMEDIATE CLASS PASSENGERS ON THE AssAlI[ 

BENGAL RAlLWAY. 

921. -Mr. Kuladbar ,Ohaliha : Will ~ t be pleased to state : 

(a) the size of latrines for third class and intermediate class 
passengers on the Assam Bengal Railway ; 

(b) whether there is any light in the latrines; and 

(c) whether they are prepared to advise the railway to improve 
the latrines in the near future' 

The Honourable Sir Mubammad Zafrullah Khan: (al 'fhe sizes of 
the latrines vary from 6 square feet to 151 square feet. 

(b) Yes. 

(c) Instructions have been issued that the area of latrines in all 10W'er 
class carriages to be built in future should not be less than 12 square feet . 

• Dr. Ziauddin Ahmad : Is the Honourable Member aware that some 
of the latrines are too small for' some Members of the Assembly' . 

An Honourable Member: For instance, Mr. K. Ahmed. (Laughter.) 

Mr; Ittohan 'Lal Sa.ksena: Will the Honourable Member issue 
instructions that latrines that measure five square feet should be 
replaced by bigger latrines' .. 
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The ·lIonOtn.ble Sir ~ JthaD: 1-wili aerid the 
Wggestion down to' the Agent. 

Pandit Lakshmi Kanta Maitra: And also that hygienic latrineil 
are, ns far as possible, introduced in the railways" .' 

. QaziKubammad Ahmad Kazmi: Will the HonOUtabl(l 'Member 
,also see that in the metre gauge railways also this new dimension of 
the latrine is followed' . 

The Honourable Sir Muha.mmad Za.fl1Jl).ah Khan: The question 
does not refer to metre gauge railways. . . 

Qazi Muhammad. Abmad Kazmi: The sizes of th{· latritics differ in 
'different railways. 

The Honourable Sir Muha.mmad z&frullah. lthan: W t; have no 
information here as regards the sizes of latrines on the metre gauge 
railways. 

AlmANGEMENT FOR WATER FOR GUARDS OF THE ASSAM BENGAL RAILWAY. 

922. ·Mr. Kuladhar 0haJiha : Will Government be pleased to' state 
whether there is any arrangement for water for guards in the guard-vans 
of the Assam Bengal Railway , 

The Honourable Sir Muba.mmadZa.frullah Khan: No. Guards may, 
if they 150 wish, carry water in their brake vans in suitable receptacles. 

Mr. Kuladhar Ohaliha: Will ~t advise the Railway to 
make 80rne arrangement , 

The Honourable Sir Muha.mmad Zafrulla.h Khan: This is the 
arrangement which I have read out. 

AMOUNT ALLO'l"l'ED TO THE VILLAGE RECONSTRUCTION Fmm FOR AsSAM:. 

923. ·Mr. Kuladhar Chaliha: Will Government be pleased to state : 

(a) the total amount allotted by them to the Village Recow.i;ruction 
Fund in the years 1934-35 and 1935-36 ; and 

(b) the sum allotted to the Province of Assam in the years 1934-35 
and 1935-36 Y 

The Honourable Sir James Grigg: (a) and (b). I presume the Honour. 
able Member. is.referring to the F,Und' for the economic development and 
improvement of rural aress. No grant was made in 1934-35. The details 
of the allotment made in 1935-36 from the Government of India grant are 
Bet out in the White Paper which I laid before the ~~  on the 6th 
AE'ptember, 1935, in reply to Mr. Basanta Kumar Das's question No. 162. 
The allotment to Assam was Rs. 5 lakhs.· 

Pandit Lakshmi Kant& Maitra: Is not a statel!lent fqr current 
year Teady yet' . 

The Honourable Sir James Grigg: I laid 'one on the table of the 
~ yesterday. 

Mr. Kuladhar Chaliha: Will Government: be pleased t9state why, 
in' spite of a larger grant to this Fund, AlIBam Iuur got a lesser pro-
portion' 
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"1M JlflI.UJaltJa.D olIIIM iIri8& J ~  ij; tJJe jI@PllPt'bhl Jrljtlpber'. 
question that Assam has got less than its ~ t  acoofding to ~  

i9pW!ttion 1 
Mr. Kuladhar QbaliJlA i Yes, and fQf ~ vast tLrelt, ali ~  

I'ke 8Alfil'Hl' lir J&\Pa Gri& , The ~  ill quite 
wrong, ~  in the ~  f>t 4altam tbe PQpulation ~ hM bAAil 
very heavily loaded and it has got nearly twice its prpper proportion. 

IMPLEMENTING OF THE ~  ON ~  ~  

9ii .• .,. V. V, Qiri; (a) b it irne tbat, in pUl'suaQ.fte of the 
interllhtiollal labour convention on forced labour, tbe Government 01. 
»OllJ.b!\oy have ~ t  ~  pf.fiers PfPJ1ibitipg tbe ~ t of carts 
fP.r 1;he ~ ~ 9.. t}:Le ~  of GoveromeHt officIals while on tow , 

(b) Will Government make a statement showing the action SO flM' 
taken by the Central and Provincial Governments and the Governments of 
thr. Illdian States to implement the forced labour convention 1 

Tqe ~~ ~ ~  lir ~ Cra.ik: (a) Yes. 
(b) I would refer the Honourable Member to the reply which I gave 

to Prof. N. G. Ranga's starred question No. 722 pn the 30th September, 
!936, /Uld. tp the ~ ~  to t4e ~ t  ~ t ~ _d .on 
that occasIon. I may add that steps haye been taken to mduce all In,q1fHl 
~t t  which have not already taken action to enact legislation in regard 
to ~  labour on the lines Df the legiSlation nnw prevailing in British 
India, and the Political Officers concerned have been requested to uk 
/Stilt!"!! W ~ tJf.at fPlt ~ so ~ ~ ~ duly enforced. 
Mr. V. V. Giri : With reference to the! answer toclanse (a) of tb. 

question. will Government consider the necessity of directing the other 
Lpoal GovernQ!.ents to follow the example of Bombay Government , 

The Ho:p.p1JfQ.ble lir lIe.lIJ.'Y ~  I th ~ thJ1t has already been 
done. . 

Palldit Lakshmi Xanta llaitra : I understood the Honourable Member 
~  say 1hat instructions have been Bent to the ~ t  to initiate legislation 
on the Jines that prevail in British India. May I know 1,·1\e11 those 
instructions were sent to the Indian States and whether any of those 
~t~t ~ lIave iiYflP effect to thpse ~t ~ ~  

The Honova.ble Sir Henry Oraik :  I should require noti<'e of that 
question. . 

Mr. Mohan La.l Sa.ksena : Is the Honour!!-ble MePlPer aware thQ.t ,t 
J'a.ih",oy stations fDrced labour is taken from the copliss , 

The Honourable Sir Muhammad Wrullah XhaD : I answered that 
resterday. 

Mr. Mohan Lal Baksena :  I have asked the Home Member..... • 

The ~  Sir ¥allalD"'" 2fll1-"Ql1a.Ja Khaa·: It is not the 
business of my Honourable colleague to reply on that point. It is JJlY 
b'l8iness. 

~ Koba1\ 1-&1 ~  : II!! it Ilot the business of the Home Kembel' 
to sel' that forced labour is stopped on all stations. 

*' 



QUESTIONS .Alm .d'SWBR8. 

ft. Bon01ll"&bl. Sir Muhammad Z&frallah KbaD. : I have answsred 
that question yesterday. . 

l!IIr. If ... Josbi: May I know whether the Government have eome 
to allY decision as regards the pUblication of the reports from Local 

~ t  on this question' In reply to my question last time the 
HOflourllble Member stated that he would consider the question of 
publishing the report. 

The Honourable Sir Henry Oraik: I have not had mucb. time to 
think it onr, but 1 hope I will probably be able to pllblish a summary. 

Prof. B. G. B.a.Dga.: Are Government aware that landlords insist 
upon forced labour from their tenants, and ll'hp.re the tenants are not in 
& position to supply this forced labour to the landlords the}' nrc made 
to pay money in lieu of that forced labour , 

The Honourable Sir BeDl'1 Ore.ik: Th.e Honourable Membcr is 
attempting to put in the form a supplementary question a question 
whi('h was disallowed by the Chair. 

Mr. PnIIide.t (The Honourable Sir Abdur Rahim) : Tl1is 'luestion. 
has been disallowed. 

Prof. B. D. lta.1lga : What steps do Government propose to take to 
Bee that extra Government agencies do not insist upon forced labour 
from tenants anc;1 workers , 

The Honourable Sir Benry Ora.ik : There, again, as far as I remember, 
it is a qnestion which was disallowed by the Chair. In any case it refers 
to forced labour by private persons and the main question t'efers to 
!orced aabour fO.1" public purpose. 

UNSTARRED QUESTIONS AND ANSWERS. 

PERSONS SUSPENDED IN THE EAST INDIAN RAILWAY Pull. 

82. Mr. Amarendra Bath Chattopadhyaya: Will Government please 
.tate : 

(i) how many persons were suspended in the East Indian Railway 
Press from January, 1935 to December, 1935 j 

(ii) the reason for their suspension j 

(iii) if any appeals were filed with the Government or the Agent 
:regarding the suspension ; and . 

(it·") the result of the appeals , 

The Honourable Sir Muhammad Zafrullah Khan : Government have 
no information. These are matters of detailed administration within the 
competence of the Agent, East Indian Railway, to whom a copy of th" 
question has been sent for information and STIch action as he may consider 
necessary. . .... 
L369LAD D 
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.:' .. , 

, . 

Co.UB'D 0Ji' ,ENQUIRY: REGARDING THE R:l:TBENCHMENT OF STAFI' ON 

RAILWAYS. 

83. ltIr; N. M;Joshi : Will Government be pleased to state: 

(a) whether-it is a fact that the All-India Railwaymen's 
, Federation has applied under the Indian Trade Disputes Aet 
for a Court of Enquiry to enquire ~  the dispute regard.in,:: 
the retrenchment of staff on Indian Railways; . 

(b) if so; .whether they ~  to grant the application; and 

(c) if not, why noc , 

,., ,The Honourable Sir Prank Noyce: (a) No. 

(b) and (c). Do not at:ise. 

RETBENCHMENT ON STATJ,: RAILWAYS. 

84. Mr. N. M. Joshi: Will Government be  pleased to state' : 

(a) whether it is a fact that they propose to retrench certain 
categories of the staff on Indian State Railways ; 

~  (b) the number of men to be retrenched on each railway and the 
, categories to which they belong ; ~ 

(c) the amount of saving which is expected to be secured on each 
railway by the retre.ncbment of the staff ; and 

,(d) the principles and method followed ~ selecting the staff for 
retrenchment Y 

The Honourable Sir Muhammad Zafrullah Khan: (a), (h) and ~  

As stated by me in reply to part (a) of question No. 644 asked by Dr. 
Ziauddin Ahmad On the 28th September, 1936, the adjustment of the 
numerical strength' in various categories of establishments to current 
requirements is proceeding, involving in some cases the discharge of 
surplus staff. 

The number of men to be discharged is npt fixed with the intention of 
securing any pre-determined amount of saving, and as the adjustments are 

~  I am unable to give fllly definite numbers or amounts.' 

The latest estimates available, however, indicate the approximate 
numbers surplus at present on the State-managed Railways to be : 

North Western Railway 613 

, Eastern Bengal Railway 61 • 
Great Indian Peninsula Railway 67 

East Indian Railway 195 
Burma Railways 278 

In addition. ther-e are on the North Western Railway 2,638 men at present' 
being ~  in categories in which the pay is ltwer than that which theT 
are c:FaWlng and whose position has also to be adjusted., 
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J, ~  The approxil!1ate . additioJ}al· p.umbers . t~t  .. Ultely t~ Tbecome 
.BUl'plusin the course of the next six months are I 

North Western Railway 740 

Eastern Bengal Railway flU. 

Great ·Indian Peninsula Railway 

East Indian Railway 

808 

664 

69 Burma Railways 

(d) I would refer the Honourable )i[ember to the reply given to part 
(a) of starred question No. 371 asked by Mr. Mohan· Lal Saksena . 

. WAGES IN THE MANuFACTURE 01' SUGAR AlII"1> IN THE CUJ.,TIVATION OR 

SUGAR-CANE. 

85. Mr. N. II. Joshi: Will Governmer..t be ~  to state: 

(a) whether manufacture of sugar..is a protected industry ;..., 

(b) whether 1he Local Governments have been given power to fi$ 
the price of sugar-cane for the protection of the growers of 

.. \!lugar-cane ; 

·(0) if the answer to parts (a) and (b) above be in the affirmative, 
whether they propose to enquire into the effect of protection 
and of fixing the price of the. sugar-cane, ·on the wages of 
the ~  ~  in the manufacture of sugar and 
in growing sugar-cane and publish a report regarding the 
wages in the manufacture of sugar and in the cultivation of 
sugar-cane T . 

Sir GirJi. Shankar Bajpai: (0) Yes. 
(b) Yes, subject to the control of the Governor General in Council, .. 

(c) Many of the wage-earners are themselves producers. It does not 
seem possible in practice to differentiate between the agriculturai worker 
in a cane-field and the agricultural worker in fields growing other· crops 
for which no minimum price has been fixed. But as I promised in reply 
to the Honourable Member's supplementary question to Mr. M. Anantha-
sayanam Ayyangar's question No. 10 on the 31st 4ugust, 1936, I shall pass 
tbe suggestion· '·on for the consideration of the Local Governments con" 
'c,lerned. 

PBBVENrION 01' ACCIDENTS IN THE CoNBTBUCTION 01' BuuDINGs. 

86. Mr. N. :aI. Joshi: Will Government be pleased to state: 

(a) whether they have recently considerec.. the question of O::he 
regulation of the work of building construction with a vie,,, 
to preventing accidents to thOse engaged in that kind of 
work ; if so, what is tbeir decision ; and 

(b)·· whether they had collected the opir.ions of the Provincial 
Governments and organisations concerned on the subject ~ 

if so, what they are , .  . 
L369LAD 
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•. BOM1U'altle .. I'raDk Bo,a: (a) and (b). My department 
received from the International Labour Office on the 15th August a 
questionnaire and report drawn up on the basis of the preliminary 
examination of this subject by the recent International Labour Conference. 
These papers are being examined with a view to framing a reply. No 
conclusion has been reached regarding the desirability of a reference 
to Local Governments at this stage and no question of taking a final 
decision will arise until we are in possession of the conclusions that 
may be reached at the Conference to be held next year. 

AD\rxSERS TO ·DELEGATES REPRESENTING INDIAN LABoUR AT THE 

INTERNATIONAL LABoUR CONFERENCES. 

87. Mr. N. M. Joshi: Will Government be pleased to state whether 
they propose {o take steps to increase the number of advisers to the 
Delegate representing Indian Labour at the annual conferences helll by 
the International Labour Organisation at Geneva , . 

The Honourable Sir Frank Noyce: They have no such proposals 
under consideration at present. 

FIxATION OF THE VALUE OF A SHILLING IN INDIAN CuRRENCY FOR THE SALE OF 

ENGLISH BOOKS AT THE WHEELER'S STALLS ON RAILWAY STATIONS. 

88. Mr. N. M. JOlhi : Will Government be pleased to state: 

(a) whether they have fixed the value of a shilling (British) in 
Indian currency for the sale of English books at the 
Wheeler's stalls on Indian Railway Stations and if so, what 
it is ; and 

(b) if not, whether they propose to do so shortly , 

The Honourable Sir Muhammad Zafrollah Khan: (a) and (b). The 
matter was taken up by Government with' Messrs. Wheeler and Company 
who have agreed to reduce the price of Tke Strand Magazine and The Wide 
. World Magazine from Re. 1-2 to Re. 1 and are also arranging, with effect 
·from 1st January, 1937, to reduce the price of shilling noveln from ooe 
rupee to fourteen annas. 

HEALTH INSURANCE AND SICK LEAVE FOR INDUSTRIAL WORURS. 

89. Mr. N. M. Joshi: Will Government be pleased to state: 

(a) whether they have received the opinions of the Provincial 
Governmen.ts and of the public organisations concerned on 
their latest circular regarding Health Insurance and sick 
leave for industrial workers ; 

(b) if so, whether they propose to publish those opinions and when; • 
ed 

(c) whether they propose to take any other action on the 
subject' 

'!'he Bonoura,Jlle Hi! ~  Noyce: . (a) to .(c). The last reply to 
\he Government of IndIa S Cll"cular on SIckness msurance was received 
1n July ~ and all t~  ~ are now ~  ev&ination. The question 
Of pup!lshing the opllllons will be consldered in that conilection. . 



UNBTABRED ~  AND ANSWERS. 

SPECIAL LABoUR REPRESENTATION IN THE PROVINCIAL LEGISLATIVE 

CoUNCILS. 

90. Mr. N. 11 Joshi: Will Government be pleased to state: 

26!T. 

(a) whether they are aware that in the Provincial Legislative 
Councils (Upper Chambers), to be set up under the new 
constitution, there is no special labour representatiOll; 
and 

(b) whether they propose to recommend to t}le Secretary of State 
for India to include in the draft Instrumen't of t ~ t  

an instruction to the Governors to D,)luinate one person to 
represent labour interests in the Provincial Councils in their 
provinces Y 

The Honourable Sir Nripendra NathSirca.r: (a) Yes. 

(0) The matter is under the consideration of the Gotbriunent of 
India. 

.r 
VERNACULAR ScHOOLS IN THE RAILWAY COLONY AT FREELANDGANJ, DISTRICT 

PANCIlMAHALB. 

91. Mr. N. II. Joshi: (a) Is it a fact that there are four vernaeular 
echools conducted within the colony at Free1andganj, District Panch-
mahals T 

.... (b) If so, how many boys and girls are there in each of these schools r 
What is the number of teachers in each school T 

(c) What is the total expenditure incurred on each school: 

Marathi, Hindi, Urdu and Gujarathi' 

(d) Does the Bombay, Baroda and Central India Railway Company 
·/rive any grant to any of. these sehools' If 80, what is the amount of 
~ grant paid to each , 

(6) Are there any schools which do not receive such grant f If sO, 
why y 

(f) Has the Bombay, Baroda and Central India Railway ComplUlY 
made any arrangement for the buildings for these schools T If 80, what is 
that aJ·rangement· T 

(g) Does the Company charge any rent to these schoo1s' If so, to 
which school and what amount , 

The Honourable Sir Muhammad ZafruDah Khan: Government aN 
. Womted as follows : 

(4) Yes. 

(b) lIay a .statement on the table of the House giving the required 
information. . 

(c), Cd) and (6). The Gujarathi is a Railway School and the entire 
expenditUre-which is ~  2,200 approximately per annum-

... ~ ~  by the Railway. The ether schools are private 
schools. and receive no grant from the Railway. It is not 
obligl),torY on the Railway to make grants to non-Railway 
sehoo1s: ,. . 
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(I) All the schools Ilre housed in residential quarters . 

. (0) In the case of the Railway Gujarathi School the question of 
rent does not arise. 

A concessional rent of Rs. 25 is charged to the M:arathi School 
instead of the standard rent of Rs. 32 per mensem. No 
rent is charged to the Hindi and Urdu schools which are 
held in Railway quarters rented by the staff. 

, Statement 8Mndng number oJ Pupils and Teachers in Different schools at Freelandgafij. 

No. of Boys 

No. of Girls 

No. of Teachers 
. ,';' 

Guja.rathi. Marathi. Hindi. Urdu. 

82 81 40 20 

... 86 69 15 22 

2 

LAws AFFECTING LABOUR. 

92. Mr. N. M. Joshi: (a) Will Government be pleased to lay on, 
thc table of the House a list of the laws affecting labour in India., lJassed 
1>y Central or Provincial Legislatures, together with a list of any rules or 
i'eguhttions framed under these l&\\'s, stating in each case the t ~t year 
~  which they were passed' 

(b) Have Government considered the desirability of publishing all 
these laws. and regulations as a handy labour law manual and, if so, what 
is the result' If not, do they propose to consider the question at an early 
date 7 If not, why not Y 

'l'be Honourable Sir Frank Noyce: (a) No complete list of the 
'rules and regulations is readily available, and I assume that the Honour-
able Member is acquainted with the important labour laws. But a review 
9f labour legislation is under preparation and will, I hope, be published 
'shortly. This will cover all labour legislation, Central and Provincial, 
passed since the Whitley Commission reported and will contain references 
-to' labour Acts of any importance which are of an earlier date and are 
tIltill in force. 

(b) The answer is in the negative. The Acts and th'e ll\ore import.. 
'ant 'regulations are available separately in a handy form at cheap rates. 
The number of persons who are interested in all of them is very small, 
~  it is not likely that there ~~  be any appreciable demand for the 
bulky volume that would be required to contain them alL Some manuals 
of limited scope are already available ; for example, the Central <lovern-
ment has published a manual containing the Tea Districts Emigrant 
. Lebour Act, the various rule.s made by the Central and Provincial Go'4l 
ernments under it and certain other relevant matter. 

LABoUR LAws ~ FORCE IN hmlA. 

93. Mr. V.  V. Girl: Will Government lay on the table a list of 
. the vp.l'iou.'1 labour laws promulgated by the ~t  the I'rovineial 
Governments which are now in force in the country' 



·' UNSTAlmED -QUliI3TIONB AND ANSWERS. 

: 'l'hs Honourable Sir Frank Boyce :  I would refer the Honourabl. 
Member to the reply given by me to Mr. Joshi's unstarred question 
~  92, to-day. 

DISPOSAL Oli' ,ApPEALS AGAINST ORDERS Oli' DISCHARGE OR DISMISSAL ON 

STATE RAILWAYS. 

94. Mr. Amarendra Bath OhattopadhYQya: (a) With refcrllnce to 
the :reply given in this House to un starred question No. 53 on the 4th 
February, 1936, regarding disposal of appeals ~ orders of discharge 
cr dismissal passed On employees on State-managed Railways,'" will 
Government please state whether the Agent, East Indian Railway, 'Vide 
pis circular No. 449, dated the 14th September, 1925, delegateJ powers, 
with effect from the 1st October, 1925, to Dhisional Superintendents in 
regard to discharge, dismissal, appeals, etc. , 

. , (b) If the answer to part (a) be in the affirmative, will Government 
please state : 

(i) what rules were in force in regard to discharge, dismissal, 
appeals, etc., between the period when the State assumed 
the management of the railway, i.e., from 1st January, 
1925, up to the 30th September, 1925 Y 

(ii) whether non-gazetted staff could be discharged or dismissed 
during the period referred to in part (i) by Divisional 
Superintendents ; if so, under what rules ; and 

(iii) under what rules were such discharged or c:lismissed sUd! 
~ in the matter of appeals Y 

'!'he Honourable Sir ltIubsunmad Za.frullah Khan: Government are 
~  . as follows :  . 
~ . . . 

(). , 

(a) Yes. 

(li) (i) and (iii).' Pending the formal delegation of powers lirising 
out of the re-organisation of the East Indian Railway ona 
divisional basis Divisional Superintendents continued to 
exercise-whatever powers, had hitherto· been exercised by 
District Officers· under the old organisation, subject to .any 
sttbseq:uent ordere which might have been issued on spccUlc 
matters. during the interim period. 

So far as e:.t-company employees were concerned the right of 
appeal to the Home Board was conferred on all employees. 
When the State assum-e,d the management of the East Indian 
Railway on the 1st January, 1925, it was necessary to modify 
,these orders-and the staff were-accordingly advised that the 
Agent would entertain appeals regarding dismissal and dis-
-charge and ;1018< bf gratuit)' ",hile in other, matters ' appeals 
would only-lie to the officer immediately above that ~ 
the order. "  .  : ~  

, ~  ~ to the extent that this was permissible' llIider '.'the orderl 
previously, m,' foree .. ~ in· D!i .• y, to (b) (i) aDd 
(iii) ~  "Iil ;.) ::'J';':: II,,·d "J'rr ~  :l1;,i"I, r't,) 
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Bm&a lOa CBABaD!la RENTS FROM TlI& EliPLOYUB ON .TUEasT. INDIAH 
RAILWAY. 

95. Mr. Amarendra. Hath Chattopadhyaya: (a) Is it a :Cact that 
the Railway Board have introduced, with e1iect from the 1st October, 1932, 
new rule!! gOV'erning rent to be charged from employees on the East 
Indian Railway' If so, do these rules apply to the gazetted and the 
non-gazetted staff, 

(b) Is it a fact that the non-gazetted staff are required to pay more 
rent fO!" the rooms occupied by them than the gazetted staff 1 

(c) If the answer to part (b) be in the negative, will Government 
please state : 

(i) whether shunters, drivers, guards, etc., on the Allahabad 
Division are required to pay ten per cent. of pay aud over-
time for one room and at Rs. 10 per room if in occupation 
of more than one room ; 

(ii) whether the Superintendent; Staff, a senior seale gazetted 
officer, who deals with the house-rent matters on that 
Division, pays Rs. 29 for a large bungalow with an immense 
compound: 

(iii) the number of rooms and out-offices in the said bungalO'W" ; 

(iv) whether the Divisional Superintendent pays Rs. 160 for a 
partly double and partly, three storey palatial building ; and 

(v) the number of rooms and out-offices in the said buildings ,  . 

(d) Is it a fact that the Divisional Superintendent has rec.)mmended 
,tltat non-gazetted staff in receipt of less than Rs. 120 should be given 
one room ; less than R·s. 299 two rooms ; less thai!. 'Rs. 449 three rooms ; 
and on Rs. 450 and over four rooms' If so, has he made similar 
recommendations for the gazetted staff on his Division , 

(e) Do Government propose to take action in the matter And see 
that the non-gazetted staff are better treated in regard to accommodation , 
. If Bot, why not , 

'!'he Honourable Sir Kuhammad Z&fra11a.h Khan: (a.) Yea, except 
that in the case of junior and senior scale offieers the date of 
introductJon of the rules was earlier, viz., 1st Oetober, 1931. 

(b), (c), (d) and (e). Government have no information .. These are 
"matters of detailed administration within the competence of the Agent, 
But Indian Railway, to whom a ('opY of the question has been sent for 
iDfonnatiOil. and such action as he may eonsider necessary. 

·8ar.BcnON AND PRoJroTION 011' GUARDS ON THE EAST INDIAN RAILWAY • 

• 
. 96. Mr. Amare!ldn. ]lath Obattopa4hyaya. ~  (a) With ~  to 

~~ reply given in this ~  to staITed question No; 1693 on the 17th 
April, 1936, will Government please state : .-

.,',." :,(i) whether siinilar instructions. wpre iRRUed 'by the Rai1;w.y Board 
bi;;; \. 1.. '(', tG. *\le, ~ ~ ~  Railwq;'·jf )D(Jt, why not ; 

, (it) what action has been taken by the ~  :: " , 
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(iii) whether vacancies in the higher elass of guards are filled by 
selection or by seniority from among those in sen iee 8& 
guards, and 

(,,,) whether such vacancIes are also filled by direct recruitment ; 
and if so, under what rule of the rules issued by the Railway 
Boald for the recruitment and t ~ of non-gazetted f:td 
on State-managed Railways is this permissible Y 

(h) Is it a fact that guards recruited direct to class" 13 " and on 
the ~  scaleS of pay are treated as senior to those in clllS.'1 " A", 
representative of the facts that they are in receipt cf more pay and h ~ 

mnny years of service to their credit Y If so. what is the reason for tbil 
fJifterential treatment in favour of outsiders f 

(c) Are new recruits to the gazetted ~  on the Eastern Bengal 
Railway appointed to the senior clatUles and on the revised scale of pay of 
those classes and are treated as senior to the gazetted officers ~  iD. 
tlul service but on t'he junior scales' If not, what are the reasons fllr t.!Jill 
difference in the treatment between the gazetted and the non-gazetted 
1rtnrr Y 

Cd) Do Government propose to issue instructions to safeguard the 
Jll'ospects of those who are in the service against this method of filiing ap 
-of pr''1ts in the senior classes by the direct recruitment of outsiders f H 
no>t, why not' 

TIle Honourable Sir h ~ Zafnillah Khan: «(J) (i). The 
Railway Board are unable to trace any instructions having been issued. 
~ th  to the Agent, East Indian. Railway or ·the Eastern Bengal Railway. 

( ii) Does not arise. 

(iii) Promotion of ' A  ' class guards to higher classes is made by 
-.election. 

(iv) The reply to the first part is hI the affirmative. As regards the 
latter .part, I would ~ tIle Honourable J.lcmbe1"s attention to note 1 
of rule 17 of the ' Rules for the recruitment and training of subordinate 
staff on State-managed Railways " a copy of which is in the Library of 
the Honse'. 

(b) Government are informed that seniority is t ~  by pay. 

( c) The qnestion is not understood. 

(d) Government do not consider any action is np..cessary. 

~  NonCE TERMINATING THE SERVICES OJ.l' A NON·GAZETTED RAILWAY 
. EMPLOYEE. 

97. 1fr.A.manmd.ra NathObattopa.dhya.ya: (a) Will Government 
pjease state the actual meanin!Z of the words: . 

, :u yuu JJ!re' cfulcharged with immediate -effeet 'With-a tROnth'9 pay in 
:. ; 'lieu 'of notiee. You will cease to· bem . service on and . f1'r. 

date ", 

.geemring.in h t ~t t  ~  ~ tt  

~ t  datecLths 19Iib.. t h ~ ~ 'j:: ~   ~ '; j :;:;-; :'. ~ 
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. (b) When is such notice to be iSsued, i.e., previous to· the date on 
which it is to take effect or on that particular date Y 

(e) Up to what date will a non·gazetted employee who has heen 
eer\'ed with a month's pay in lieu of notice on the 19th t ~t  (Iud 
whith notice has been served on him during t'he conrtie of tbat day be paid 
rus wages (i) for the days he has worked, and (ii) for the month '8 pay 
in lieu of notice Y 

(d) Is it a fact that Railway Administrations have issued such llotio.!e8 
and have served them on the staff on the dates shown on the said noticcs 
and have declined to pay them the one day's wages involved Y If 00, what 
action do Government propose to take in the matter Y 

The Honourable Sir Muhammad Zafrullah Khan! (a) to (e). If the 
notice was served on the employee on the forenoon of 19th September, 
he would cease to be in service from the same date and that day will 
not be included in the days worked by the employee but wilf be includ-
ed in the month's pay in lieu of notice. 

(d) Government haye no information, but I am sending a copy of 
the question and the reply to the Agents, State-managed Railways for 
jnformation and such action as they may consider necessary. 

fJTAPF WITH DEFECTIVE VISION EMl'LOYED AS DRIVERS AND AsSISTANT Loco. 
FOREMEN, ETC., ON STATE RAILWAYS. 

98. Mr . .Amarendra Nath Ohattopadhyaya: (a) Will Government 
be p]eased to state whether staff with defective vision are permitted to be 
employed in such posts· as drivers, Assistant Loco. Forexnan, etc., 
on State-managed Railways' If SO, is not the safety of the tr;lveUiug 
.public endangered , 

(b) If the answer to part (a) be in the negative, will ~ t 

'please state: 

(i) whether this mIe is in operation On the Eastern Bengal 
Railway; 

(ii) whether staff· with defective vision are employed as Assistant 
Loco. Foremen at Calcutta ; . 

(iii) whether -in· emergencies the Assistant Loco. Foremen are 
required  to move trains ; 

(iv) whether they .are also required to go out in charge of . relief 
trains; 

(v) whether such staff are required, at regular intervals, to be 
tested in vision by the Medical Department ; and 

(vi) h~~ officials are ~ ~  for seei.ng that t ~ with ~  
VlSlOnare· not utilised: till such time they pass the ~  

examination' 

(c) Do Govertunent propose to instruct the Agent to see that the 
!ufcty of the travelling public is not endangered by the employment of 
staff with defective vision in such. responsible posts ,  . ,t .... 

r· ."1"11. ~ ~ h  (a),(b) ~  

I 'Would invite the Honourable Mtbber's·a.ttentmn t th ~~ 
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for the :M:edical Examination of cahdidates and employees, non-gazetted 
(including inferior) and labourers' grades,· Indian State Railways ", a 
copy of which is in the Library of the House. Government are ip.formed 
that these regulations are being -followed on the Eastern Bengal Rail-
way. 

PURCHASE 011' CoAL BY STA.l1'l1' lI'BOM THE RAILWAYS lI'0R THEIR OWN USE. 

99. Mr. Amarencira Hath Ohattopadhyaya: (a) What is the policy 
of Government in the Railway Department in regard to the tt~  lind 
~ tt  staff purchasing coal from the railways for their own use t 
Is this permissible' If so, are the staff charged the ... ame rates as incurrt'd 
by the Railway for the purchase of the same? If 11ot, what concesllion is 
Riven' 

(b) Does th.e policy referred to in part (a) apply to the East Indian 
Railway' If so, is this Railway permitted to treat !ts staff differently in 
the matter of charges 1 

(c) Is it a fact that at Howrah the gazetted staff are supplied with 
'steam coal at Re. 0-2'-6 per maund and the non-gazetted staff lit Rc. o-!-O 
per maund and that while soft coke is sold to the gazetted staff at Ue. 0-3-0 
'Per maund, it is refused to the non-gazetted staff T 

(d) Has this leakage to revenue in the matter of the lower h ~  

to the gazetted officers been scrutinized by the Job Analysis staff, U so, 
with what results' If not, why not, and is it a fact that they also 
purchase at such low rates , 

(6) Do Government propose to recover the loss or the differen('p. in 
tbe prices  of coal and soft coke from the pay of the officers concern"d for 
purchases made during the past year' If not, why not·, 

(n Do Government propose to take action in the matter and ore tel' 
that there must be one charge applicable to all the stai! , .. 

The Honourable Sir lIIuhammad Zafrull&h Khan: (a) No policy 
has been laid down by Government in this matter but they fire informed 
thnt both gazetted and non-gazetted staff on the four State-managed 
,Railways are permitted to purchase coal and coke from the Railway 
,for thi!ir domestic use at prescribed rates which are higber than the 
-cost of the coal to the Railway. 

(b) Government are informed that gazetted and non-gazetted staff 
are treated alike on the East Indian' Railway. 

(c) Government are informed that I!'azetted and non-gazetted staff 
~  the H.owrah Division Ill"e supplied with coal and coke at the same 
ra1les. 

(d) to (I). Do not arise. 

PASSING 011' THE GooDS ACCOUNTS EXA.llINATION BY GoODS CLERKS AT 

HoWRaUl._ 

100. Mr. Amarencira 5ath CJha.ttopadhyay..: (a) With reference to 
-the statem:ent laid ~  table-.af the House on-the 24th February;-193G, 
Je l"eplyto t ~ qufStion No. 90.of the 40th -February, . 1936, will 
~t  .tate -whether the' Head ,Goods Olerks,.-Gooda -OIerllB 
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Mid AlllistaAt Goods Clerks at Hownh are required. to pass the pdt 
t~  higher or lower examination' 

(b) Is it a fact that staff employed on grades below that of aD. 

Assistant Goods Clerk at ~ t h are required to pass the goods accounta 
lower examination T 

(c) What are the present grades of pay of the posts of Head Goods 
Cierks, Goods Clerks and ASsistant Goods Clerks at Howrah Goods , 

(d) Have any of the staff occupying these posts paSged the higher 
examination? If so, how many have and how many have not ~ 

(e) Do Government propose to take any action in the matter Y If 
10, what Y 

The Honourable Sir Muhammad Zafrullah Khan: (a) The passing 
of the Goods Accounts Examination (Lower) is necessary for promotion 
to the posts of Head Goods Clerks, IIowrah (which posts were formerly 
designated as Assisfant Goods Clerks, inwards and outwards) and also 
for Goods Clerks. 

(b) No. The designation of Assistant Goods Clerk at Howrah no 
longer applies. 

(c) The revised scales of pay introduced in 1934 are shown below! 

Goods Supervisor 

Head Goods Clerks 

Goods Clerks 

Rs. 

260 

180 

100---1012-120. 

(d) and (e). Government have no information. This is a matter 
of detailed administration within the competence of the Agent to whom 
a copy of the question has been sent for information. 

APPLICABILITY OF THlt GoVERNnNT SERVANTS' CoNDUCT RULES TO THB 

STAFF ON STATE RAILWAYS. 

101. Mr. ha.rendraNath Ohattopadhyaya: Is it a fact t1l8t the 
GoverlUnent Servants' Conduct Rules, corrected up to July 1936, 
have been superseded by those framed by the Secretary of State for 
. India. vid" Horne Department Notification No. ~  50120-34-Pub., dated 
the 24th December, 1935! If so, will Governinent please state : 

(i) when theseruies became operative on State-managed Railways ; 

(ii) why the extractR from etlactments relevant to the conduct of 
Government sel"Vants, published as an Appendix to the old 
rules have been omitted from th ~  ones ; • 

(iii) whether those enactments have ceased to operate with the 
introduetion of· the ~ rules ; and 

( iv) what procedure must be observed before action can be {aken 
under Rule 15 ,. 

~ . .  . The . J.lonourable Sir Muhammad ZafraIlah: Khan! (a) Yee, in' t4!l!f. 
~t th ~ ~ t ~t  are "fel"!'eci to. in 'rule 1· (1) 

\ff-th'e mes-published in th~ NotificatiOn oftne Mth·Decembe'r,ll985.i 
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(i) These rnles are not operative on tho State-managed Railwqa. 
The question of framing similar rull's for State-managed Railways ia 
u.nder ~ t  

(ii) and (iii). As the pUYpOrt of the enactments lIas heeD iAOlllded 
in the Government sen-ants' eonduet rules, Government did not eenaider 
it to he necessary to reprint extracts from those enactments in the 
pamphlet. 

(iv) I do not understand thf: question. Rule 15 lays down a prohi-
bition : it does not provide for action. 

FORWARDING AGENTS AT THE HOWRAH GoODS SHEDS. 

102. Mr. Amarendra Xath h tt ~  (t.J) Is it the policy ~  
Government in othe RaiJw83' Department that Europeans and Anglo-
Indians, who are employed as Forwarding Agents lit Goods Sheds or 
Stations, . must confine their work to European and Anglo-Indian firms 
6nly T If so, what is the reason for this racial discrimination' 

(b) If the answer to part (a) be in the negative, will Government 
please Iltate : 

(i) why such restrictions have been imposed by the Divisional 
Superintendent, East Indian Uailway, Howrah, in respect. 
of the Forwarding Agents at the Howrah Goods Sheds ; 

(ii) how many European and Anglo-Indian forwarding agents 
are employed at the Howrah Goods Sheds; 

(iii) whether any licence fee is paid by these agents ; and 

(iv) whether their appointments are the gifts of the Superintend-
ent, Commercial ; if not, wha-t are the required qualifica-
tions Y 

(c) Do Government propose to put a stop to this racial discrimina-
tion T If not, why not , 

The Honourable Sir Muhammad Zafrullah Khan: (a) The reply 
to the first part is in the negative. The latter part does not arise. 

Government are informf'..d, as follows : 

(b ) (i) No restriction has been imposed by tile Divisional 
Superintendent, Howrah. 

(ii) One European and flnc .Anglo-Indian FDrwarding Agent are n(IIW 
employed in Bowrak Goods. 

, (iii) No licence fee is paid by them. 

(tv) The appointments are made by the Divisional Superintendent 
on recommendations recciyeu from the Mercalltile commnnity and other 
crtdentials of the applicant. 

(c) Does not arise. 

PROCEDURE f'6 CoNDEKNATlON OJ!' AN EMPLOYEE ON TIlE EAST INDIAlI' 
RAILWAY. 

103. Mr. Amarendra Xath Cha.ttopadhyaya : Will Goverilmellt please 
state thc procedure on the East Indian Railway that must be observed 
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before an employee can ~ condemned as ~ t  ~  the· post he 
holdt; Y 

The Honourable Sir Muhammad Zafrullah Khan: Government bavai 
no information. The matter is within the competence of the Agent, 
East Indian Railway, to whom a copy of the question has, ~  sent for 
mtormation. 

CoMMERCIAL AND TRANSPORTATION DEPARTMENTS OF THE EAST INDIAN 
RAILWAY. 

104. Mr. Alnarendra Hath Chattopadhyaya.: (a) Will Government 
please state: 

(i) whether the Conunercial and .Transportation Departments of 
the East Indian Railway are considered as one unit for the 
promotions or transfers of the non-gazetted and the gazetted 
staff ; 

(ii) whether the Transportation non-gazetted staff' are eligible for· 
promotions or transfers to the Commercial. side ; if so, 
whether this is in accordance with the rule.s framed by the-
Railway Board for the recruitment and training of the non-
gazetted staff ; 

~  whether the non-gazetted Transportation staff must have-
practical experience in Commercial ·working before they can 
become eligible for promotions or transfers ; 

(iv) whether non-gazetted staff of the Transportation side without 
any Commercial experience have been· posted to the higher 
t::ommercial posts of COI\lmercial. Inspectors, Luggage and 
Parcel Supervisors, Goods Clerk at Howrah Goods Sheds, 
etc.; if so, why ; 

(v) whether the non-gazetted Commercial staff are refused both 
promotions or transfers to the Transportation side on th~ 

ground of ~  in Transportation work ; and . 

(vi) whether they are aware that the ~tt  ·staff on th~ 
Commercial side have grievances as to the blocking e,f their 
avenues to promotions in the "higher grades by men of the 
Transportati{)n side Y 

(b) Do Government propose to take any action in th~ matter' If 
Jlot, why not , 

The Honourable Sir Muhammad Zafrullah Khan: (a) (i) to-
(v). I ~ t~ the Hononrable MemhE'r's attention to my reply to 
parts (a) (I) to (w) of Mr. M. Ananthasayanam Ayyangar's unstarred 
question. No. 1 asked on the 31st August, 1936. • 

(vi) No. 

(b) No action is called for. 

POSTS OJ' TRANSPORTATION INSPEOTORS SANCTIONED BY THE EAST INDIAll 

RAILWAY. 

10;:;. Mr. Amarendra :Hath Chattopadh"aoya: (a) With reference to 
the reply given in this House to unstarred question No." 5 . on the 2nd 
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September, 1935, relating to posts ,of T:raDsportation l,nspeeto'rs sanc-
tioned by the East Indian l{,ailway, will Government please state who 
is the promoting authority when the ,Head :of & Department a.nd his 
subordina-te officer,· the Superintendent, Staff, sit on a Selection Board 
to nominate· certaiD. men for promotion T 

(b) Is it a fact that  that was the only occasion when the Chief 
Operating Superintendent sat, on a Selection Board to nomin.ato 
~  for promotions 1:0 senior posts under his control' If so, wby , 
If not, is tItis practice still in force' 

(c) How many of the seven Inspectors hav£' passcd th() ~ 

account. higher t~  If the passing of this eXll.mination 
insisted on for the Commercial staff before they can be promoted to this 
poet , 

(d) lR it a fact, that the seven Inspectors who have been promoted 
belong to the Transportation side while the posts are on the Commercial 
side' 

(e) Is it also a fact that these Inspectors have since been absorbed in 
other posts f 

(f) Do Government prop0.'ge to take action against this method of 
promotions' If not, why not' 

The Honourable Sir IInbammad ZafntUah Khan: (a) I would 
invite the Honourable Member's attention to Mr. P. R. Rau's reply to 
part (b) of Mr. Muhammad Azhar Ali's unstarred q,uestion No. 5 asked 
on the 2nd September, 1935. . 

(b) to (f). Government have no information. These are matters of 
detailed administration within the competence of the Agent to whom a 
copy of the question has been sent for information. 

CoNGESTION IN THE OFFICE OJ/' THE CHIEJ/' COMMERCIAL MANA.GER, 

EAST INDIAN RAn.WAY. 

106. Mr. Amarendra Bath Ohattopadhyaya: (a) Is it a fact that 
the office of the Chief Commercial MaIl8.ger, East Indian Railway, is o.er-
crowded with non-gazetted staff and that the rate of death and si.ekne.u 
is unduly high , 

(b) 'Vhat is the floor .atea and how many clerks are accommodated , 

~ (c) How many deaths have taken place in the past .,.ear and what 
diseases did ihese men die of , 

(d) Do Government propode' to 'haVe thiS room inspected by the-
Chief Medical Officer of that Railway and another (h,vernme.ut official 
with a view to relieve the congestion in that office f  . 

Tlle. Honourable Sir Muhammad. Zaf11Jl1&b Kban: Government 
have no information. The matters referred to are within the com-
petence of the Agent, East Indian Railway, to deal with and a copy of' 
the question has been sent to him for information ~  such action as. 
he may consider necessary. 



LllGlSLATIVEASSBJIm.Y. [8TH OCT. 1936. 

107. Mr . .&.marendra NUia Ohattopadhyay.: (a) Is it a fact that 
it is obligatory on the part of Railway Administrations to take all 
reasonable precautions for the safety of the travelling public' If so, will 
Government please state : 

(0 whether conductor guards were posted on the mail traiM 
during the night journeys on the East Indian and EuterD 
Bengal Railways ; 

(ii) the ~  why these men were so employed ; 

(ift) wBether both these Railways ha'\"e J"808Dily, 8.1 & measure of 
economy, discontinued this precautionary measure; and 

(iv) whether an upper class passenger has recently, after the 
discontinuance of this protectionary measure on the Eastern 
Bengal Railway, been murdered , 

(b) Do Government propose to set aside this avenue of economy 
with a view to restoring the confidence of the travelling public' If not, 
why not' 

The Honourable Sir Ilnbammad Zafrullah ][han: (a) Yes. 

(i) Yes. 

(ii) To as.sist p8.SIlell8et1 6n long jo1Ulleys, particularly ladies 
travelling alone. .  - -

(iii) On iha .. tem Dearal Ba.ilway, COIUluoior GuUds have not. 
been employed since April, 1929, and on the East Indian Railway, out of 
six Conductor Guards four were withdrawn about three months ago and 
the remaining tw·o will be withdrawn as soon as thf':y can be absorbed in 
other categories. 

(iv) It is presumed the Honourable Member is referring to a case 
in which it is alleged a passenger wa.s murdered in 7 Up Mail on the night 
of 4th I 5th August, 1936, a train on which a Conductor Guard has not 
been provided since 1910. 

(b) Government do not consider that the provision of a Condu.ctor 
Guard on a t.rain would eliminate the possibility of murderous attaek on 
paSlilf!ngt;l'&. 

EMPLoYMENT OF THE INFERIOR STAFF OF THE IMPERIAL LIBRARY, CALCUTTA, 

ON CLERICAL DuTIES. 

108. Mr. A.m.arendra. lfath Chattopadhyaya : Will Go.vernment please 
state whether the inferior sta1f of the Imperial Library at Calcutta are 
regulal'lyemployedas clerical staff, If so, is it a fact: 4 

(i) that they are not given the difference in pay when they are 
employed in more responsible posts ; if so, why ; 

(ii) that the starting pay. &f tile sorters is Rs. 20 and that of the 
elerks, RiI. 50 ; . 

(*) that, when employed as ~  they"are puniahed with ~ 
the minimum amount being rupees two ; 



.. 
(ttl) that ifMse' fines lI1'&'inftieted on all'di.e etaff,when it is found 

that any books or pages of boob ~  ; 

{v) that many readers h ~ ~ oauglit"red.hantted removing 
• boono!' pages from·bOOb andi-in';sttch euea they have been 
warned, or their cards forfeited as -a tempen.ry measure ; 
a.IJd " 

'(!-of) ,tAat: ,there aTe t ~ t  and ai%teen elerks employed 7 

.tltr,eirja DaPAr lIajpli: {t.i) The answer to fihe ~ part is no. 
. (iT &iid (iii). Do not arise. ' 

(ii) Is eQrrect exeept 'that the starting lI8lary of clerJts under the 
~ ~  Rules is Rs. 45 per mensem. ,  ' 

(",v) FiD. 8ft! OIlly ~  aasMof «l'GI!8 ~  on .. 
guilty of :.it. , 

(v) There have . been sueh cases. . l:"" 

(vi) There are 13 clerks and 12 9Orters. 

SORTING OFFICE OF THJil IMPERIAL LIBRARY, CALCm-rA • . 
109. Mr. Amarendra Bath OhattOpadbyaya: (a) Is it ~ fact thu 

the Ritchie Committee, ,consisting of. ~ Asbutosh Mukerjeeand Sir 
Phillip Buckland, recommended that tBe 8&rUDg 8td of the lmperieJ 
Library should be treated as clerical and not as inferior st,aft' Y If ~  
has the recommendation not been given effect to , ".. .  . 

(b) Is it a fact tha.t the dutie.s perfonriea by these men a.re, of , .. 
clerical nature? If so, why have they been designated inferior staJf " 

(c) Do Government propose to have this matter examined again with 
.a 'View to treating this body of _ men more equitably ,  , ~ , 
Sir Girja Sha.nka.r Bajpai: (a) and (b). No. The duties per. 

formed by the sorters of the Imperial Library are not of a h ~  
na:ture ; the sorters cannot therefore be classed as " superior "; , 

(c) No. 

TBBATlIIEENT OF RAlLWAY-I AS A OoJRlEJKJLt4, PBOPOSITIOllf. 

110. Mr. Alnarendra Na.th Cbattopa.d.1\Y&ya.: (a) Is it a ~~t that 
it is tbe declared policy of GOV4U'mnent that railways are to be treated as 
• commercial proposition T 

(b) If the answer te put (c) he in the dinutiw, will Governmeat 
I)lease state : 

(i) whether the Divisional Superintendent, Howrah, has issued a 
tender notice inviting tenders for various works to be done 
at Howrah station in connection \f-ith provWon of new 
waiting rooms, booking offices, platform sheds, sanitary 
arrangements, etc,; 

(ii) whether the estimated cost is over rupees tWee lakhs ; 

(iii" whether the Agent, Bengal Nagpur Railway, in opposiug the 
expenditure of this large sum of m()ney at a time of 1inanew 



: ,;;,".,stteSII;JI.-s_stad;ed th t ~ ~ t ~ ha'\j'e stood 
the t t ~ ,time; ..... , i 1. 

~  th ~ ~ h ~ ~  been ~ tt  
. offiee,ni ~ ,a,t . HowruStation ; if ~  wba;tjs;the cost of thn 
._ ~  . 

( 'V) whether any such waiting rooms are to be provided for the 
,. : .. ~~ ~  ~  is $.e. estimatedi ICOst t 

.' . (c) .. JB iheJ1e.,aBYpolicy"W cregar<:l to-t~ ~~ ~  ~t~~  
of money on remodelling on the East IndIan .. Railway 'If. so, what 
conditions must first be satisfied before expenditure' is incurred' ' 

'.' (d) Do . ~ ~  propos'e' . to' haVe this matter ~ t th .• 
view to the prevention of large ms of money being spent on impl'ove! :me.' If'Dot, will ~ t please state the reasons why' . 

The Honourable Sir Muhammad Zafrullah Khan: (a)' 'Yes. -~  

(b) (i) The scheme has been sanctioned; Government are 'not aware 
of the stage it has reached. 

(ii) ~  

(iii) The Agent, Bengal Nagpur Railway, has ~ of the 
BOheme." . ': '. .' .! •• .., •. ' '.' -' .'; , .•• 

";i (iv) and (vi): The Honourable Member-is referred to the reply laid 
.on the table. on the 20th April, 1936, iIi answ-er'to his question No. 465 put 
on t~ 7th April last. 

..(c) Remodelling must be ~  justified unless required on 
account of d&nage such as thai caused by earthquakes, or to deal with 
increased traffic. . .' 

(d) No. Government consider that the present system of t ~ 
is ~~  prevent unjustifiable expenditure. 

DIsdn,>LINARY ACTION AGAINST THE NON-GAZETTED STAFF ON THE ~  

BENGAL RAILWAY. 

111. ·Mr. Amarendra. Hath Ohattopadhyaya: (a) With reference to 
the reply given in this House to unstarred question ~ 155 of the 18th 
Fclll"lfflry, 1936 (statement laid on the table of the House on the 27th 
Febn\Wry, 1936), regarding disciplinaJ."Y action against the nou-gazetted 
staff on the Eastern BeBgal Railway, -will Government please state whether 
subordinate heads of sections, e.g., Statioo Superintendents, are permitted 
when forwarding reports' against ihe non-gazetted staff to the Divisional 
Superintendent to request that punishment be inflicted in order to maintain 
his prestige' . If so, under what rule , 

(b) Is it a fact that the Station snPeriniendent,Sealdab, invariably 4 
concludes his reports with this request.' 

(c) Is it also a fact that punishments are inflicted reg.ardless of the 
fact that the employee is not guilty merely to ;maintain the prestige of the 
Station Superintendent <,. . 

(d) Do (lQvernment propose to take any actiDn in the matter , If 
not, why not' 



: fte, ~~~  8i,r .ubammaci. Zafrullah,.:Qaa : ~ t 
have no information. '.Chese ~ tt  of detailed' adin.iniStration 
within the competence  of the Agent, Eastern Bengal Railway, to whom 
.. leopyof the question h~ been eent'for t ~ . ,: 
1.'- ! 

WELFARE CoIDll'l"l'»E8 ON STATB RAILWAYS. 
·r· .1.' 

""i12. Mr. ~~ ~  Natli h tt ~  (a) Will Government 
p).elU\e .stai;e w. b;etber t,4,er"haye laid down ,ariypoIicyin .regard to Welfllre 
~ tt  ~  t ~  ~~  T ~  will ~ht please lay a copy 
'of the instruc'tioJii; ~  table of the House 'f . . ' '. 

(b) Is it ~ fact:' ,'.. ' , " 

,<j)tbat.there is no llJrifQrmity.iJt this lWltter on'the four State 
Railways.'·'.,',··, 

(ii) .that ~~ East. Indian ~ ~  have Welfare Committeij under 
the .. clireetion of the ~  Superinten.dents ; 
~  ,.. ., ':. ! ~ • 

(iii) that the Eastern Bengal Railway have a ~  Officer and 
an Assist8.At Welfare Officer ; 

,C,v) that th ~ ~ ~ are ~~ officers se,tected from the 
different departments ; aid '  . 

(v) that they are. not perm,anently attached to the Welfare 
Branch? 

.< c ) Is.. it f' ". ~ "t1lat,.: the.. Agent" Eastern ~ Re:ilwat J haa 
pub!lshed I'D. hrs Railway's Guette No: 1-6 of 1936 the ftmetio_ of the 
W cJfure Officer in which he has Stated ,  . , i  . 

" The WeIfare Officer can o1\ly aot D.!I' ~ lia:iso)l ~  between. the staft' ,md the 
District Officer in. the first place, and' with the Departmental Head it and when thll ease 
is referred to him. . . The Welfare Department is there to advise and t~ t the ~  

but it does so Ill! an agen.t of the District Officer or other immediate suP\lJldr officer of 
the employee e{)DL"f!rneli, and t'.llDllot, be WlCd as a means of passing ~  or ~ t  

circuitiDg that Officer. In the. circuD.lstant'.es. the Welfare ~  Il8 u ~ the 
staff, can be ~ht  direct by uny of the staff provided thut it i& clearly 
understood that he cUD only put forward the man's ~  as his advoeate to the 
District Officer, or to the officerdealin(twith the case ". 

The Honourable ,Sir Muhammad Za.frulla.h Kha.n: (a) .AB regards 
the first part of the question, no special instructions haye been I :WHued 
. to Railway Administrlltions. The latter part does not arise. r .would. 
however, add that available information describing the I!onstitution and 
working of the various forms of' Staff Committees on Stat'e·owned 
Railways will be found in the documents placed in the Library of the 
~  reply to unstarred ,question No.7 asked by Mr. V.  V. Giri 
:'on the 5th February, 1935 .. 

(b) (i) ,Yes. 

(ii) Yes. 

(iii) and (iv). No. The Eastern Bengal Railway have only one 
Welfare ~  who is 8 Junior officer. 

(v) The Welfare Ofticer is not pennar..ently attached to the 
We1fare Bra:Deh .. 

(c) Government have no information. 
L369LAD .. J 



~ 'tli:'atsLA'rlVI: .&8g"DrilLY. [8TH. OcT. 1936· 

It'ifuiL h ~ ~ t ~  ~ ~ iop·:tim 
. ~ LS1' i:limtAN ltut1VAY. 

113. Mr. Amarailra Ha1ia Ohattlepadhp,ya: (s) Is it a. fact . th¥ 
racial discrimination is still maintained in the Mechanical Department of 
the East Indian Railway in regard to the promotions in the higher grades 
of the non-gazetted service by giving such posts to Europeans and Anglo-
~  irrespective of their qualifications , 

(b) If the anSwer to part ~ a ) be ih th~ nega.tive, are ~ 
prepared to investigate the claims of th~ whQ have recently been. promoted 
in the Heat Treatment Section of" the .A1am.bagh '«'" orkshops t  . 

(c) Is it a fact: 

(i) that promotions have been given to statl' who have neither 
received theoretical nor practical training ; 

'.(ii) that the Agent had decided that staff of the O.and R. section, 
atter the transition period, would be governed by the East 
Ind,ian Railway scmles of pay ; and 

(iii) that exceptions in favour of Europeans and Anglo-Indians 
have "been made by placing them in the O. and R. chargeman's 
grade? 

(it) 'Do Government propose io take action in the matter T If so, 
~ h  If not, why not T 

.  . fte BODOurab1e8irM'uAamrq3d Z&frulla.h Kha.n: Government 
·have no information. 'The matter.lf .. t:efe}."ped, t ~t  withiJ!. the com-
petence of the Agent, East Indian Railway, to whom a copy of the ques-
tion has been sent for iilformation and such action as he may consider 
necessaJ:Y . 

• 1 tr! 

APPLICABILITY OF THE GOVERNMENT SERVANTS' CONDUCT RULES TO TIlE 

STAFF ON STATE RAILWAYS. 

114. Mr. Amarendra. Nath Ohattop&dhyay&: (a) Will Government 
please state whether Government Servants' Conduct Rules are applicable 
to both the gazetted and ~ tt  sta.t1' ()Jl State-managed Railways , 

. (b) If the answer to part ( a) be in the affirmative, will Government 
please state whether an exception has been made in the case of tbe Accounts 
Department of the East Indian Railway , 

(e) Is it B faet : 

(i) that the Agent has isued Notification No. 544 in his RaU;ray'. 
Gazette No. 18 of 1936 that neither Government servants ildr 
their wives are to engage, either directly or indirectly, • 
trade or business ; 

(it) that these instructions do ndt apply to the Accounts Depart-
ment ; , 

(iii) that the Deputy Cbief Accounts Oftlcer, General, posted a.t 
Calcutta and an officiating Accounts Officer also stationed at 
Calcutta are engaged ~  motor business at 
Waterloo Street and at Chowringhee Road respectively ; and ... .. .. . 
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. ... ;, 

(iv) that the Inspeetor of AccoU!D.ts at Moradabad is indirectly 
, interested in an Oil and Flour Mill' at that station! 

(d) Do Government propose to take any action in the matter and 
also to instruct the Railway Administration that the Government Servants' 
Conduct &Uea ~  applicable to both the gazetted and. non-gazetted staff 
and to &11 departments Y If not, 'Why not ,  . . 

The B.onovable Sir Muhammad Zafrulla.h Khan: (a) Yes. 

(b) No. 

(c) (i) Yes. 

(ii) The instructions apply to the AccoUl\ ta Department as' 'Well' 
as other Departments. 

(iii) and, (tv). If the, HOIlOurabkl iiember will give me the 
IU1lII.eB of' theoffieers referred to by hUn, I .&11 consider 
whether any enquiries are llOOP.ssary. 

(4) The fact th.at the ~ ~ t  Conduct Rules are 
~~  to both th ~tt  and I!.on-gaZetted staff andto all depart-

~ t  Qn State-managed Railways i$ ~ well-known th~t GoverJ;lmelit 
~ it ~ to iasue allY special instructions. . 

APPLWA1ULITY 01' THE Qrvu. Slll'VIPl!iS (CLASSIFICATION, OoNTROL AND ~ 

" RULES TO 'l'uSTAFF OJ' THE IJll>ElLIAL LIBBABY. 

Ui; 1Ir. ~ .I!th tt ~  (a) Will ~  
)ll-.lItate wU,iheJ .the ~  -Services 'CWwiticatioD., Control andapPMl 
awes are applicable to the clerical and ~  (not menial) sta1i9f ~ 
Imperial Library, Calcutta' If not, what rules govern these men' 

(b) Is it a fact :, 

(i) that no procedure is observed beforp pllnisllmpnt'iil inflicted 
on the staff by the Librarian ; 

(ii) that punishments invariably are of a general nature, i.e., all 
the aorters are fined or made to contribute towards tbe cost 
of missing books; . 

(iii) that cases have been detected in which readers have attempted 
to remove books ;1 

II" 

(iv) that the general method of punishment operates bar'ijhly on 
low 'paid staff and is against the rules prescribed by 
Government ; 

('I)) that punishment by the Librarian also takes the form of 
compelling the staff to work longer hO'Jrs of duty, i.e., two 
hours daily for a period of two or three months ; if so, under 
what rule ; and . 

\ 1.,,) that recently a peon in receipt of pay of Rs. 14 was fined Ra. Z 
for retnrning a requisition direct to a reader , 

(Co) Do Government, propose to take action in the matter! If not, 
wby not T" , 

",C.Urja ~  ~  ~ t  to tludir. ~ t  ~ yes. 
TjJe second part does not arise. 
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(b) (i). and (ii). No. 

(b) (iii). Yes. 

(b) (iv). No. 

. (b) ( v ). Sometimes this is done as a: disciplinary measure. . 
(b) (vi). Yes. . 

(c) Government do not conSider that the Librarian's action 
for intervention. 

;'.f 

calls 

DummONS OF .. CLERICAL" "iNFERIOR".AND" MENIAL" STAFF AS APPLIED 
. . '.'" 

TO GOVERNMENT SERV4.N'i'S • 

. 116. Mr. Ama.rendra Hath Obattopadhyaya : Will Government in the 
Borne Department please give ·a definition of " clerical", "inferior ", 
and ",menial " staff as applied to Government servants f 

If. . . 

.. The Honourable Sir Henry OraDt: The term ~  staff" is 
generally applied to Government servants whose service is " superior" 
and who are employed in a subordinate capacity on work of a elerical 
nature. The term" inferior staff" is applied to Government servants, 
such as record sorters, daftaries and peons, whose service has specially 
been classed as such and in this connection the attention of the 
Honourable Member is invited to the de:f!nition of the expression 
" inferior service" in rule 2 (13) of the Supplementary Rules made 
byihlJlGovernor General in Coun-cil under the Fundamental Rules. A 
eopy of these rules will be found in the Library of the House. Menials 
are alSo inferior servants but this term is· applied to sweepers, water 
carriers, etc. 

IBvmIOUS ~  IN THE ALLOTMENT OF RESIDENCES TO THE STAFF OF 

THE LOCOMOTIVE DEPARTMENT AT CALCU'ITA. 

111:: Mr. Amarendra Hath· tt ~  (a) .Is it a fact: 

" (i) that Government have introdtrced" State Railways Rent Rules, 
Buildings and Residences "  ;  .  . 

(i';) that these rules are binding on th~ t  Bengal Railway 
Administration ; .. 

(iii) that the subletting of rooms by non-gazetted staff to outsiders 
is not permitted ; 

(iv) that it is prevalent in the Locomotive Department at Calcutta; 

(v) that the rules provide .that due consideratiorl must be given 
to those employees who have large familie!! in th.. matter 4 
of accommodation ; and . 

( t'i) that these· rules· are disregarded by. the Locomotive Department 
at Calcutta , 

(b) Do Government propose to take action iD. the matter , 
.  . Thellonourable Sir t t ~ It!um.! ~ '(1) and' . (ii). 
Yes. .... .. ~  



·: . (tii) The .atwntioii:ot the :Honou-rMle.,l\!:8m.ber. t ~

mentary Rule 314 under which sub-letting of quarters ··by Governm.611t 
.servants is ~~  ~  certain ~  ... 

(tiu) and (vi). 'Notasfir as Government are aware. .. ,,"'! 
. (v) 'No. . 

(b) No; These are matters of detailed -administration within the 
~  of the Agent, Eastern' Bengal Railway, to whom a copy of 
the question has been sent for imormat.iQnands11ch action as he may 
consider necessary. . ;. , .' . 

MU8LD1 REPRESENTATION IN THE ELEC'mICAt AND AeCOUNT8DEPARftmNTS 

OF THE NORTH: WESTEBN R.llLWAY. 

-u8. Mr. Nabi BakshIUahli Baluh Bhutio.: «(f.).WiIl the Hoilourable 
the Commerce and· Railway Member be 'pleased to ,.tate .whether th~  .4tgen'tj 
North Western Railway, has, whj,le nxmg the rercentagEl/i of reprcl>entntion 
for the minorIty communities in variouJ pranches of. the Railw:lY, lai.l 
down that 42 per cent. of the new ~ t  and menial .appuintments 
iihould be given to Muslims in Electrical' Department, ana' 27 l'er cent. in 
the Accounts Department , " 
- ~  Government prepared to ask the ,Agent' to increase the 
percentagE.' of Muslim representation in these departments to 60 per cent . 
.,hich is. the minimum ~  -by t"'e ~t t lz!.dia , 

The Honourable Sir Muhammad Zafrollah Kha.n' : GoVeftut!tnt 
are ~  ·as follows :  , 

(a) The percentage fixed ~  in the .Eleetrical Braneh is 
40.3 and in the ~ t  Branch 27.5. 

(b) No. Orders, fixing 60 per cent. of . direct rec'rUitment for 
Muslims apply only to the t~  staff, Aft!, ~  
the inferior servants and labourers, the ordel'!'l are that the 

~ t  of each minQrity, com,munity should,. be. ~~ 

tained as' It existed on 31st March, 1935, Oll. the' NoHh 
Wefltern Railway as' a whole. The percentage for Muslims 
'Varies ()n eachdiyision and . in de:part.ments ,but • taken 
together for the whole railway is 61.3 per cent. and tWI 
is being maintained. • J 

PRoMOTION OF NON-MuSLDlS AS AsSISTANT WmEMEN IN THE K.ARACHI 

DIVISION OF THE NORTH' WEBTERlf RAILWAY. 

::-119. Mr. Nabi Baksh Dlahi Baksh'BhlUto : (a) Will the Honourable· 
thie Commerce and Railway Member be pieased to state if it is a fact that 
electric 'wiremen and assistant wiremen on the North Western Railway. 
used to be recruited direct from outside before the fixation of minimum 
:Percentages for the minot:ityoommunities , .  . 
- (b) Are Government aware that the above practice shuts out MU81iDl 
entrantS inasmuch as the non-Muslims are already in a preponderating 
majority in the 014 semees, and promoting people .!rom old service means 
promoting non-Muslims. at the e:q)eJlse of the Muslims' 

~ .. (c).!t.re Government ~~ t~t ~t h  ~ t  as ~~  ~~  
~ h  been promoted··aJi· ~ h In the Karachi ~ 
atone, none of whom is a Muslim , '. 
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• BoDOurUle air .Db __ ad Wrullah Khan: Government are 
W,..ed ·aII ~  : 

(a) and (b). Elootrical Wiremen and Assistant Wiremen are 'elassed 
as labourers and the practice has been and is to fill such vacancies 07 
promotion in all cases where possible and otherwise by direct recruitment. 

(c) Six posts, viz., one of Wireman and five of Assistant Wiremen, 
were created in May, 1936, on the Karachi Division and these have ~ 

filled by promoting men from lower categories. Of the men selected ~ 

is a Mliliammadan, one is a Sikh and four are Hindus. 

KUSLUl, REPBESENTATION IN THE ELECTBIC SUB-STATION OPENED AT 
..' J ... COBABAD. .. 

. 120. lIIr. Balli Bakah Dlahi BakU Blmtto: Will the Honourable 
~  lor Railways and Commerce be ple8Bed to state : 

. (a) whether a new electric SUb·stlltion has been opened at Jaeobabac} 
in the Karachi DIviSion ; 

(b) whether some new staff haa heen recruited for the above 
station ; and . 

(c) what is the percentage of Muslim representation in the newly 
recruited staff in eacll category' 

The Honourable Sir Jlua.mmaci Zafrul.lah Khan : Government are 
~  as follows : 

(a) A new electric sub-station at Jacobabad m nnder e0BStructioD, 
but has not yet been ~  

(b) and (c). Staff spare from Karachi Cantonment and other 
_ stations has been posted there for the time being and no n<'W 
"". staff has been recruited. 

B..,')lnNa ABBANQBPNT 11'OB .lhmlu AND MUSLIM RAILWAY EMPLOYEES AT 
SUJtKUB. 

121. 1Ir. Ifabi Babh Illahi Baksh Bhutto : (a) Will the Honourable 
llemller for :6:a.ihvays and Commerce be pleased to state Whether it is 
a faet that the North Western Railway has provided a bathing tank for 
their ein,ployees at Sukkur Y 

(b) If so, is it a fa(tt that whereas Europeans, Anglo-Indians. 
Christians and Parsees are allowed indiscriminately the facility of bathing 
in the said tank, the rest, namely, the Hindu and Muslim ritilway 
employees, however high their position may comparatively be, are not 
sHowed the same faeility , 

• (c) Are Government aware that tl*e is no bathing arrangement for· 
lIin,du Slid, Muslim railway employees, at & hot place like ~  whereby-
tWtJ may refresh themselves after a day's toil , 

(d) Are Government ~ to order that hereafter the tank ia 
t~  be kept open to Hindus ~ Muslims as well" . 

~ . : De· BmlouraW- ~ ~ ~ ~t ~ 
mformed as fonows : .•.. _ 

! .  • ~ ".. -::. 



· . ..,; .. ~ ~~ ~ ~~~  ~ 

(a) and (b). A, ~ t ~ ~~ t9 .. th~ ~ iOJ' 
Europeans and Anglo-Indians at S'likklir is open to the 
members of that institute only, who -pay for the water supply 
and also for the ~ t of the bI1ikiing." 

{e) "I'he Hindu or the Muslim Railway Employees at Snkkur have 
not"so far ~ t  to' the North Western Railw&)" 

~ t  their need in thj,s respect. 

(d) No: 

GAZETTED MUSLIM OFFICERS IN' THE BIHAR AND ORISSA INCOME-TAX 
·DI:PDTIlENT ~ 

U2. Mi. IIRb.-""X.1DD&D: (a) Will Government be pleased t • 
.etateii the ,number of·lIualim empklyees in the gazetted rank of the 
Income-tax Department, Bihar and Orissa, as given beww, is correet , 

Name of post. Total strength. No. of ~ 

1.. Commissioner',' 1 

, ~  .assistant Commiuionera 

3. Ineome-taxOflicers 

8 

.16 

20 

Nil 

2 

2 

(b) Is it a fact that the attention of GOTermaent w.aa drawn from time 
to tiJue t~ the·inadequ.ate ~ t  C)f the l\(wilima iD this Departmeat· f 

(c) What action did Government take to ~ this grievance' ot 
the M. U8lims f 

(d) What steps, if any, do Government p.ropose to take t.o,paat 
adequate representation to the Muslims in this Department 1 

(4!) Is it a fact that the cadre of the Bihar and Orissa lucome-tax 
~ ~ iB oomposed of Y01mgmen, n!Cruited in the course of a few 
Y.rt' &Ild lIS a result there is a serious block in promotion 7 If !l0, have 
Goverument ever eousidered, the adviaability of evolving lOme solution to 
remove the hardship of the staff , 

The BODoarabJe Sir James Grigg: (/I) Yes, except that one of the 
1& lBeome.t.ax Officers is supernumerary. 
'. 
(b) Yes. 

(c) and (d). Since tbe orders of the Government of India contained 
in the Home Department Resolution of the 4th July, 1934, refer only to 
original recruitment, an impr(}vem!lnt .tn th.e. ,proRPr.tioll,oi Muslim offie.ers 
to tqe total strength of the ~  take place gradually. 

.  . (,). It is Ii fact tnatJliost <if the present ~~ t  ~  in ~ 
and Orissa are comparatively young, but liOne i()f them h88 yet reacheid 
t ~  ~ t  of &, bl.a: i. Pl'W;Ul1oUOD does not 
therAfore arise.' .. 
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1>I:TBDInTIOlil" OF Sll:NlORiTY: AMONG. TliE ~ OF THE 'BIHAR AND ()}USSA 
;, •  ,  •  f  •  • : j I' . ,  .  , '. . ~ ,., .  .  " 

, .  " INCOME-TAX ~  

123. Mr. Mubamma.i1 Na1lDUl.n: (a) Will ~ t  pleased to 
state the principle on which the ~ t  ~  junio.rity js t ~ among 
.the sta1l'-of tAe Income-tax Department, Bihar and Oriss& t 

(b) Is it a faet tha.t as the cadre no'lf stands,' no 'MUslim can ever 
becol1le a Commissioner or even Assistant Commissioner 1 If· so, what 
steps do Government propose to take to remove this grievance of the 
~  !  . '" 

The Honoura.bIe Sir James., Grigg I (a) There are several factors 
which determine the seniority of officers in a cadre but generally the 
position of an officer is fixed by the datsonris eonftnnation in a partreul3l' 
grade. .A consideration of communal percren'blges is not one of the faetora 
t~  into account. :. •  , ", ,- '. ' .... 

(b) The present Muslim Income-tax Officers in Bihar: 1i.nd Orissa 
'have still a long time to serve and it is premature to say ~th  or not 
any of them will get an opportunity to become Commistiioner'or Assistant 
Commissioner. Moreover, higher appointments, are illed by selection and 
seniority is only one of the factors that are taken into considerati9n in 
filling selection posts. The second part of the question does not therefore 
8rise, 

NON-INTERFERENCE OF GoVERNMENT WITH THE COMMISSIONERS OF INCOllE-

TAX IN THE MATTER OF APPaINTlIENTS, PROMOTIONS AND ThsCIPLINE. 

124. Mr. MubammadN&1lDl&ZI.:· (a.) Is it ,a fact that Government 
leldom interfere with the Commissioners of· lnceme-tax in the matter of 
appointments, t ~ and discipline , 

(b) ~ Government propose to avail themseives of the adviee of the 
Public Servic-e Commission in all matters Qf appointment and promotion 
in the Income-tax t ~ t , .  .  . 

The Honourable Sir James Grigg: (a) Certain clearly; defined 
po,vers have been-delegated, to the Commissioners of Income-tax is respect 
of certain· classes of establiShment in. the matter of appointments, pl'Omo-
ti(lD and discipline 8iDdthere js no reason why there should be any iuter-
ference with thosepowe1'8. . An appeal'lies to· tbe Cl'ntral Board of Revenue 
&glliust the decision of the Commissioners.·" .  , 

~  (b) The Government consult the Public ServieeCommission in making 
pern1anent appointments of ~t t Commissioners but do not consider 
it practicable that they shonld be consulted in regard to other appointments. 

APPoINTMENT OF A MUSLIM: AS A COMMISSIONER OP INcOME-TAX IN BIHAR· 

AND ORISSA. 

125. Mr. MubammiuJ ~  (a) Is ita fact that the present 
Commissioner of Income-tax, Bihar and Orissa, is shortly to retire' If 
lO,do .Government propose to consider: the advisability of appointing a 
KUlilim Commissioner in ,Bihar , ' ' 

(7i) Is it not 'a fact that senior Muslim ~ ~  are aVailable ill. other 
provinces to fill the above post , . .. 



~ '., '('c) Do ~ ~~ ~ pr,opose' 1;0 ~t ~  of -serVice to 'ihe 
~ ~~  of ~t  -If SO, why J - -- _ 

~  Honourable Sir James Grigg: (a) No. The-iseeond-. part do': 
40t ~  

(b). Does. not arise .. 

(c) 'nle qnestion is premature as the present -Commissioner is noi due 
to retire for about seven years. 

OLlm.tcAL AND STORE-KEEPING APPOINTMENTS IN TB:E Re YAL INDIAN ARMY 
-SERVICE t ~ 

, ,.': ~  

126. Pandit Sri XtilJuiaDlitu. Paliwal: (a) Is it a fact that a eertain 
~  __ of clerical an9 store-keeping appointments in the Royal Indian 

.Ann.y Service Corps is reserved tor the sons of retired clerks and store· 
~  of the Rpyal Indian' Army Service Corp.'] , 

(b); Subjeet;to medical titnessand agreement to abide by all th,. 
'Conditions of military service, are Government prepared to reserve a.s 
11 special ca.se about ten per cent. of Indian Officer and Indian Warrant 
Ofticer appointments for the highly educated graduate sons of Royal 
Indian Army Service(J()rps head clerks and storekeepers fulfilling the 
follOWing conditions '! - ! 

-, 

: (i) rendered goo,dand -excellent services in India and were always 
given excellent and exemplary characters throughout their 
long service of 25 to 30 years ; -

(ii) rendered -meritorious services in the Great War of 1914--18 on 
_ _ field service in France, ~  Mesopotamia, Egypt, etc_ i 

~  -again rendered meritorious services in the prosecution of the 
. Great War, 1914--18, in India after their return from field 

service overseall ; and 

(i'V) disabled on account of diseases or injury and_ assedSed 75 to 
100 per _ cent. disability due to field services. 

(c) If the grandfathers and great-grandfathers of such graduate 
applicants had also ren<lereli meritorious services to the Government in 
the Great Mutiny or 1R57. Burma Annexation and North-West Frontier, 
etc., ·etc., will it be a further ground, along with those mentioned abo\'e 
and the university degree, for R speeial Rnd preferential c(msideration T 

Mr. G.-R. F. Tottenham: (a) Ten-per cent. of the v.<wancies ocrmr-
ring in the r('8Jlective t ~ t  of clerks, store-keep&rs and checkers 
are -reserved for sons of those catelrories who are servinf! or have served 
in, the Corps in a permanent capacity. 

(b) and (0). As special consideration-IS all'f'.ftdy shown to.candi-
dates' family qualifications, Government are not prepared to change the 
existing system of recruitment. 

DISABILITY PENSION 'TO MILrrA.R.Y EKPLOnES INVAJ.mEDDURING TBB 
-GREAT WAR. 

. ,_ 127. Panc1it -8riKrishDa Dntta PaJjwa1: (d) -With reference -to: the 
~  ~  in )his House to -partS (a) ~  (b) of my starred qaestioft 
No'-376 on the 16th September, 1935, WIll GovenriDent 'please state the 
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w,ttJ. ~ t~  ~  disabilitr that ,!ill be t ~ in assessing the ~  
pension of a civil ~ 01' ~ ~ t  who IS assesse,d ~  per cent. dis. 
ability on account of Field SerVIce and 40 per cent. disability on account 
tjf ]?.()SI; War Servictl , 

(b) Is it correct that the wife and minor children of a civil officer or 
subordinate retiring on a pay of Rs. 200 per month tmd over on. aecount 
of ,diseases contracted on Field Service are eligible for ~  ~  

agreeably to paragraphs 740 and 741-A, Civil Service RegUlations , 

(c) Will Government ~  state the weekly rate, of disability family 
pensions admissible to the ~ and three minor sons of a civil officer 
retiring with the relative rank of a sub-conductor and assessed 60 per cent. 
ltisability on acoount of diseasesoontracted 00· Field .. Service , 

(d) Is it correct that disability pension claws of those retiring on. 
pay of Rs. 200 per month or more are payable in sterling and they are, to 
be converted at the rate of one shilling four pence to the rupee if the 
pensioner was in Government service on 1st February, 1921 in the spirit of 
paragraph 24, Pension Regulations, India' 

(e) Is it a fact that, ~ their final reply to question No. 331 
of 2nd March, 1934," Government called for marriage and birth certificates 
from the Collectors or Deputy Commissioners of Districts for the admis.-
lJion to disability pension of the wives and children of the individuals 
involved in the Government's reply and that necessary certificates were 
furnished to the pension authorities by the civil officers concerned , 

" (I) Is it correct that the admissibility of disability  pension to those 
who contracted diseases on Feld Service during the Great War of 1914-18 
and eventually retired on RB. 200 per month and over in 1928--30 on 
account of the same diseases has been accepted by Government in their 
replies to the questions noted below in the Assembly' 

(1) Government reply to qnestion No. ~  and B of 4th 
September, 1933, . 

(2) Government reply to question No. ~  of 27th November, 
1,933, 

(3) Government reply to question No. 331 of 2nd March, 1934,. 

(4) Government reply to llnstarred question No. 248, dated the 9th 
March, 1936. . 

(g) Will Government he pleased to state why the claims involved in 
Government's final reply to question No. 331 of the 2nd March, 1934, have 
not been assessed and adjusted up to date , 

Mr. G. R. F. Tottenham: I would refer the Honourable Member to 
the reply given to Seth Haji Abdoola Haroon's unstarred questions Nos. !S, 
26 and 27 on the 15th September, 1936. 

~ ~  LoCAL, BALUCHISTAN EMPLOYlES BY TJ;IEIB . .. omens."· 

. 128. Seth Baji AltdGOla ~  .(a) ~~~ t ~  ~h t 
~  ~  .. employees ~  being har.d.'Qy-t~ t  " omeers, _ h~ 
a,re ~t  ~ a:nd that the t()rmer ·are ,restrained, frow 

. . l_ 



~~  t:d ~~  their ~ t ~ t  'ind' if" ~  they 
.. fa 'Jtst[ed to gtvi! exPlanations' ill writinA" ' " 
" ~  1£ the reply to ~ (a) above be in th~ aBirmative, ~ GQ;vern-
-n\eii't be pleased to state llVhy the mulkis a1'e debarred fro. pati'bllisinr 
their local organs! Is it a fact that non-mulkis are enjoying thai ptiv'nege 
4f slibs6tlibiuJr tt) newepapers aecording to their own dilleretionf 

, 'iir Aubrey IrelctJfe :. (a)T'he suggestion made is, so far as clbV-
ernment are aware, incorrect. ,',' " 

(b) Does not a.rise. 

, 4>CAL Pli:BSOllIS ElD?LOYED IN BALlJCllBT4N ~ TO ~ ~  
. .• •  ! " .... ..'. , .' 

129. Seth Haji Ab4eti1& HUoen : WiD Govt:biment be ple&iled to 
t t~ h  JIlany ~  ~~  have been employed in ~  and 
•• ri&r v.a.cancitlS, which .occurred .recently at Baluchist&l!.,.due to ~

quake T ' ,.' 

, ,Sir Aubl'V ~  .The informAtion is ~ ~  the 
Local ~t  and will \Ie laid. 00 the table in' due ~ " 

~  ~ tt 'Pbsoifs tN t ~ SJ!lB.vtCi:8 nrl3AL UomSTAN. 
~  .:: .; s· . ; , '" " 

< 1SG. 'Wh'JIaji AbcI.eoIa BIU'OOD : 'Will Government ~ ~  ,',4io 
tltate whether it is a fact that Colonel-Parson,the.:pteseDi' t ~ t 4io ~ 
Governor General in Baluchistan, has issued a circular to the effect that 
~  vacanciea should be fillecl)n by mulkisonly' ,If so, are, GOV-
ernment prepared to see that the eircular is strictlw adhered to and 
enforced . 

.. A'Ubrey lIIetca.lfe: A cireular has been iMued to the·eff.eet. that 
10c31 'inhabitants should be given preference in appointments 1;0 eerh'in 
'inferior grade posts, where higher ~ t  is not a necessary qnalificstio.. 
Government are confident that the Agent to the Governor General will 
;see that his Ol"ders are carried out. 

EMPLOYMENT OF BALucms IN SIND IN SUPERIOR SERVICE'! IN CASE SUTrABL1I: 

BALUcmSTANlS ARE NOT AVAILABLE. 

131. Seth Bajj Abdoola Baroon: Are Government prepared to 
instrnct. the authorities at Baluchistan ~h t if, in case of superior 
vacancies. no suitahle Baluchistani is available, these vacancies may be 
filled from among the Baluchis of Sind where suitable candidates of 
'Baluch community are available , 

, Sir Aubrey Metcalfe : There is no bar to BalucMs from Bind being 
r'e('ruited in the Civil Service. should it not be possible to obtain tlte 
requisite quota locally and provided they have the requisite educational 
'quaJifications and are fully' conversant with Urdu, which is the Court 
lanp.llage of Baluchistan and which' is commonly used in other oBlei&I 
correspondence. 

REPRESENTATION OF MUSLnt: Bnmms AND BALt'"ClIIST.Aln'8 IN RrtLWA.-y 

SERVIcEs. 

132. Seth Baji ~  Batoon: (a) Are ~  ~ that 
~ t t t  .sindll.i ,ud ~ ~h t ~  h ~  Sindh and 
Baluchistan railway servIces, respectively, IS equal to zero , 
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~t If.1;he.answerto part (ai. above be in the affirmative, ~ ~
l'lI.erit 'prepared to see that Steps are t ~ ~ to ~ ~~ 
representation to Sindhis and Baluchistanis in railway servicesY' ,,' 
.,i.' f:' ;' '. I: .' ,  , ..' ", '  • 

.  • The Boq,ouralJle,Sjr ,)tu.baWmad ~ h ~  :<a) GovernmeJ;l.t 
have no' ~ t  .  . .;. .  ,  : • .'; 

(b) I woUld iD.vite the .HonouJ,'Jlble. Member's attention,to Mr. P. flo. 
~~~  reply to Sardar Sant Singh's t t ~  811 askeq ~ thit. 
Honse on the 22ri.d Xtigust, 1934: t.· ~  "" .', , ',' ,. 

J ~  . 

RECltUITMENT IN THE BALUCHISTAN POU.aJI: FOBCE •. 

-133';' 'SetbBajFAbtioola 'Hliroon: (n) Are Government aWare' that 
;the Baluchistan Pol,i.cE) force ~ t ~  f 

(li) If'the answer to part (a) be in the aftirmative,':are'G6vei'nment 
prepared to see that Steps are immediately taken to stop:ttOO"imillri:reemt-
ment in the Baluchistan Police forces Y , 

" 'Bil' Aubrey-Metcalfe: (a) No. h ~ h t ~  con-
tains local ''inli1ibitants as well as inhabitaliiB' of (nher t ~  ' 

~  It ,has always been the policy·of ~t :tQ. eppQurage ~ 

recruitment of the indigenous inhabitants of' Baluchistan hi the local 
Pollee, due regard being had to the' qnalificatioDs of Can:didaies and the 
:eliciency .of' the P61ice Force. ' 

EMPLOYMENT OF MUSLIMS IN THE SUPERIOR SERVICES 0 ... THE BoMBAYp 

BARODA AND CENTRAL INDIA RAILWAY. 

134. Haji Ohaudhury Muhammad Ismail Khan: (tt) Is it a fact that 
the percentage of Indianisation is highest in the ~ grade of 
Engineering Department of the Bombay, Baroda and Central India 
Railway! 

(b) What is the actual percentage of the Indians in the superior 
service of this Department ? 

(c) Is it a faet that in spite of such a high percentage of Indianisa-
tion in the. superior Rervice of the Engineering, ~ t ~t of the 
Bombay, Baroda and Central India Railway, there 'is 'not a:sirigle Muslim 
in th~ superior ~ of this Department , 

(d) Is it a fact that from time to time several Muslims with high 
engineering qualifications, including foreign education, have applied for 
a. post in the superior service of the Engineering Department without 
any success ? ' 

(e) How many new appointments and promotions to the superio-r 
service of the Engineering Department have been made during the last 
three years, and to what communities do the entrants belong , 

(f) Will Government be pleased to st.ate the reasons why "Muslims 
, are ,80 obstinately left out, from the supe. rior engineering aervice of the 
railway, although their percentage is nil T 
(g) Are Govem,ment prepared to take such. action as they deem 

:fit so as to enRure prl)per representatioll of Mtslims in 'the sUperior 
service of the Bombay, Baroda. and Central India Railway in general aDd 



~  tM: ~~ .. ~~~ ~  in ~ ~~ ~ ~  ~t t  to 
~ th ~ t~ t  ~ 1lDtil·: ~ ~ ~ ~ ... ~~ 

pene.e age. IS .. 8  . 1U¢ ,t ' ..... ,'; I: '" ,,';., . "'J" ".' .... .  , 

" The'Bonoifrabl& Sir"lIUhalnitNl· ~ ~ ~~ ~  
informed as follows : . , ',l; '. , 

,A(l) Xes.'; '.,.J " , " .,,' 
2  : '" .. ". l 

(b) 39 per cent. ,': 

L:;; ,;:(!O) .. ¥.es.:,:,; ~  ".j; ... l ,. ~  :'.; ~ ~  .  " 
. ~  ~  ~ :{d) WithJ:tfte e;KCdption of ohe· appointment :no direct, ~ t ~~ 

has been made in the last three yeara ;ibe' 8t8ft re-,,"ppoiqte4; 
~~  '. ,. '1:; Iteipg. ~  ~ l' '" ". "":, 

~  J ~ s' statement' on the ~  ()f 'the ~ ~  
i;": ;,;,:,,, ~ ~~t ~ ~ tiJlf01matlon. ".,' , <.:. ..';" ;',' . 
;,' . >. <n t~ 'the HonolirableMember's attentiett to my-teply 
. ..'" 'to part (dr'of 'the question. "', ,-- ,': , 

j'L. 1 

.CH,: ~~~ ~ t  ~  tt ~ ~~ ~~~ ~ ~ ~~ ~~~~~  
'!ilture afrect" recfuitmeiit'''fqr. Musli,ms,· pi'ovided; 'qualified 
candidates are available, are being: clirli'ed out on the Bom.bay, 

~ ... : J 

.. ~ t  . and: Central India Baihray. With ~  to the 
latter. part, GOl\'ernment regret rthey are ~  to take 
aotion as' suggested. 

. ~ : ". 

"fI{1i»e en" prOper-
Direct appointment from 

retrenched ata1f. 
Promoted su bordiDatel. 

Two Hindu. Five Hindua •. 

"""»eering SipGz.-

One ADglo-Indian·. One Eoropeau. 

Two Hind11lo 

.POBt was advertised and the officer selected was the only one who pclIIIIIIIIded the n_ 

.', . . ury qualificatiooa and experience. 

RBVIBED EDmON Oi'TRB MOORE'S FAMILY MEDICINE. 

135. Mr. O. N. 1!rIuth1ll'8.llga Mudaliar: (a) With reference to the' 
reply to uDStarred question No. 83, 4ated the-: 16th September, 1933, 
regarding' the revised edition of the Moore's Family Medicine, will Govern-
ment please state when they propose to bring out a revUied edition of it , 

(b) Are Government aware that there is a great dp..mand for its revised 
edition, especially by the low-paid Government servants·, 

(c) Do Government propose to eoJi'sider the desirability of bringing 
out a revised edition of this important.and useful book at all early date, 
IJDdtake the advantage of the presence of Major-General Sir C. A. 
~  At the' healiquart.ers of tile Oovenunent of India' If notr 
why not f 
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, iii' ~ ItiidtVBafi*l:'{II), ~ -(C,. )(oerels Manual of 
Famny :Medicine arid'Bygi_ ftit ifu& IiaA been I!e'riIJed .by Majur 
General Sir Cuthbert Sprawson and Captain It.' D. Alexandelt; IALS. 
The work.has h ~~ ~ ~~ ~ ~ of the new ~t  will 
be ready by the end of next month. '" :  ' 

REPRESENTATION OF hmIVIDUAL CASES BY SERVICE UNtoNs AiD 
AsSOCIATIONS. 

136. 8a.nlar Bant 8iDgh: (a) Is it a fact that servieelinid!ls and 
liIBOCiations ~  by ~ t tre not allowed 'w represent 
ilmividuai «l8S88 ,of.their memBers! 

(b) Has the attention of ~t been drawn to an article on 
pages HI .and 112 of. the :f'el,egf'aph Review ful'April, ~ ~  the 
caption" Individual cases and Union's .right of B.epresentiJr,g them ", and 
a-re ,GGVenUIler;Lt awU"e·ij].at recpgnised service, associations, in Great 
Britain are allowed to take'up a:nd represent individual' gri'evatices of 
their members f " ,  ' 

-(e) Do ~t pr9i?oseto ~~  the matter IlDd: aJl(jw the 
~  ~ t  represent, the, indiyidu8.lgrievances of their 
JUlUBe1'8 Y If nGt, WAy not" '  " 

h ~ Bitl'r'-*: ~  (a) The rule ,itJ' that no repre-
ilen1.ation or deputation will be received from a recognised service union 
or association except in connection with' a ~ waich is, 9r raises ques-
tions which are, of common t ~ to tb.-e class of employees represented 
hy the union or association. 

(b) Government have seen the article. They are aware that certain 
l"eCognised service unions in Great Britain are permitted to represent 
mc1ividu&l grievances in serious or exceptionaiL cases. 

(c) Government have considered the matter and they adhere to the 
view that recognised service unions cannot be permitted to represent 
individual grievances of their members. They are of opinion that the 
appeal and memorial rules afford full and adequate opportuaities for the 
llldi"iduai members to represent their grievances. 

NON-PENSIONABLE APPOINTMENTS IN TIlE TELEGB.APB: D&l'.&RTMENT. 

137. Sardar Sant Singh: (a) Will Government be pleased to state 
the number of appointments that are stiU non-pensionable ill t.be Telegraph 
~ t t  eaoh of the fo1lowiilg ~  

(i) I1.!sPect<ml of tpeoim, 

(ii) time-keepers, 

(iii) mistris, 

( 1v ) mechanies, 

,( v ) CO!l8Ell."'Vl&ll IlISpeetow, and 

(111) distributors of Govei'DInMt Preis. 

{ b) Is it &, faet that theillumber of remaining ~ 
appt:intments in the Telegraph Department i. much less than that o! 
Telephone Operators recently granted pensionable status , 



('c)' Are Gom'nment ~ t  gl"ll'i'tt; reusionable stsIIUS to: the 
i'Cttlaining non-,Pensionable posts reft!rred to in part (a) above , 

The Honourable sil-Frank Noyce: (a) A t t ~ t containing the 
nquired information in respect of Inspectors of ~  Time-keepers. a,n,I 
COllservancylnspectors is given below. .AJ> regards the other categories 
of posts, the information is being collected and will 'be laid on the table 
in due course . 

. (b) The number is only slightly less. 

~  The ~ tt  is under ~ t  

~ ~t Mowing tflc numbw 0/ Non.-Pen.lliofto.bZe. Podll 'ft. ·the Graqell of ~  of 
•. :. Peofl.8; 1"ime-keeperll au; CoriIet'fJtI'II.cy IMpelJf",... . 

In8peetollJ of PeODll . 7 

Time-keeper. 

Conservancy InBpeetorl 

,. 

HoURS OF DUTY .?Jf TELJilGBAPIDSTS. 

18 

12 

138. Sardar Sa.nt Singh: (a) Is it a fact that a committee Wa,a 
appointed by Government in 1908 to report on the hours of duty of 
telegraphists in the Indian Telegraph t ~t , 

(p) Will Government be pleased to state if the .J;ecommendatiollS of 
the said comihittee were ~ t  by them T .' .' .' .. 

(c) Is it a fact that this cOIllDlittee recommended that each signaller 
would have to perform night duty about two weeks in nine' 

( d) If the replies to parts (a), ( b) and (c) above be in the affiJoma-
tive, will Government be pleased to state if the recommendations regard. 
hlg night duty are followed in regulating night duties of the ~ 

sta1f and if the manual rules on the subject have been amended accordingly , 
If not, wby not 7 

The Honourable Sir Prank Royce: (a) and (b). Yes. 
(c) No. 

(d) Does not arise. 

CoNCESSION IN TELEGRAPH RATES ALLOWED TO RAILWAYS, PImss AlID INDIAJI' 
. STATES. 

139. Sardar SaD$ BiDgJl: (a) Is it ~ t a fact that. the Tel!lgraph 
BJ:anch of the Posts and Telegraphs Department is ~ run at a loss'. 

, (b) Is it not a fact that a concession in the rate of telegrams ill 
allowed to Railways, Press and Indian States, etc. f 

( c) H the replies to parts (a) and (b) be in the afftrmative, do 
Government propose to withdraw th h ~ p:ranted to those 
parties in an attempt to increase the revenue of the Telegraph Branch , 
U not, why not' . ; 

The Boaeurable Sir I'raDk Noyce: (a) Yes. 

(b) Only to the Press but not to Railways and Indian States, 
L369LAD ,. i l:' 
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.  . (c}ciMss rates have been increased frOPl the 1st May .. 1935. No 
further inerease in these rates is ~ t  be possible without interfer-
ing seriously with the rapid dissemination of news. 

RECOVERY OF THE CoST OF ERECTION AND MAINTENANOEOFTELEGRAPJ[ 

LINES USED BY RAILWAYS AND INDIAN STATES. 

l40. Sarda.r Sant Singb : With reference to the reply given to qUe&-
tion'No. 605, dated the 19th February, 1936, will Government be pleased to 
state if the cost of erection and maintenance of telegraph lines used by 
railways and Indian States is reoovered from the ra.ilways and Indian 
States 1 If not, why not Y 

The Jlonourable/ Sir Fra.Dk Noyce.: Telegraph lines whieh are 
supplied by Government for the use of Railways and Indian States are 
-erected and maintained at the cost of the Indian Posts and Ttllegraphs 
Department which charges the users an economic rental. 

REPORT OF THE POSTAL ENQUIRY COMMI'rI'EE. 

141. Sarda.r Sant Singh: (a) Will Government be pleased to state 
when the Postal Enquiry Committee submitted their report and when 
the orders of the Government thereon ~ be expected , 

(b) Will Government be pleased to state the reason for the delay iI 
issuing orders on the said report , 

The _Honourable Sir Pra.nk Noyce: (a) and (b). The Committee 
submitted their Report on the 2nd January, 1935, and Government have 
passed orders on all the recommendations made in it. 

-GRANT OF lliGHER OOTIAL RATES OF PAY TO GRADUATE AND .INTERMEDIATE 

CLERKS IN THE POSTS AND TELEGRAPHS DEPARTMENT. 

142. Sa.rd&l' &ant Shlgh: (a) Is it a fact that higher starting salary 
was granted to graduate and intermediate clerks in the Posts Jlnd Tele-
graphs Department and subsequently withdrawnf 

(b) Is it a fact that Government said in reply to part (g) (i) of 
starred question No. 1289, dated the 17th March, 1936 by Khan Sahib 
Nawab Siddique Ali Khan, that this concession was allowed in the interests 
pf cU@a.itmental efficiency in order that. men of superior education should 
be available for promotion to higher posts at an 9arlier age than men with 
110 such special qualification ? 

(c) If the r'epiy to part (b) be in theaftirmative, will-GOverriment 
Le pleased to state 'why the conce&sion was stopped;' 'and whether they are 

~ to reconsider the matter and grant higher ihitial rates of pay to 
graduate and intermediate elerlts of tl1.6 Posts and Telegraphs Depart,. 
ment' If not, why not T • 

'-1l'he Honourable Sir Frank Boyea: (a) Yes. 

(b) Yes. 
(c) The concession was abolished as it was not considered' neceSsary 

in order to attract graduates and intermediates tc:f theserviee'.-Govern-
ment do ~t  to reintroduce it as.it . would involve avoidable 
~ t  .. 



RECOVERY OP OvmmUWN LEAvE .&J<LOWANOJ:S FROM THE ~  STAJ'J' 
• OFTBE CENTlUL TELIlGRAl'BS OFFICE, CALCUTTA. . 

'"' 
143. Sardar Sant SiJlgh: (a) With reference to the reply ~ to 

part (a) of question No. 599, dated the 19th February, 1936, will Govern-
ment be pleased to state if it is a fact that no option was granted to the 
inferior staff of the Central Telegraph Office, Calcutta, to remain either 

~  C>o;iJ Service Uegulations or Fundamental Rules in the ~  of 
thelJ. leave , .0 .. 

(b) Is it a fact that no information was given to the inferior staJf, 
while bringing them twice under the Civil Service Regul,tionsand there-
after under the Fundamental Rules f 

( c) If the reply to parts (a) and (b) be in the affirmative, why did 
Government recover the alleged overdrawn It:ave allowance from the 
inferior servants without granting them the option or giving them imOl'lll(l-. 
tion in the matter, and are they prepared to order refund of the amount 
60 recovered' If not, why not? 

-iThe Honour&ble Sir J'r&nk Noyce: (a), (b) &Dd (e). The HonolU'-
able Member is referred to the reply given to p&rts (c), (d) and (e) of the 
question referred to by him in part (a) of his question. . 

ROTATION OF DUTIES OF CLERKS IN THE TELEGRAPH OFFICl!lS. 

144. Sa.rdar Sant Singh: (a) Is it a fact that some clerkl!! in Tele-
graph Offices have to perform fixed regular day duties, while others &re 
employed on irregular and night duties T 

(b) Is it a fact tnat those who are employed on regular day duti .. 
~ t the privileges of all holidays (Government, Bank and local holidays), 
Including Sundays , 

(c) Is it a fact that those who are emplQlYe!1 on irregular and night 
duties get no holidays, not even Sundays' . 

(d) Is. it a fact that, on representations from the staff, the Director 
General issued orders in 1933, introducing rotation of duties between 
these two classes of workers to gi"\"e respite to men from irregular and 
night duties and also to increase efficiency and experience of staff Y If 
so,Will Government be pleased to place a copy of the sai:l order 1,9A the 
table·' . 

(6) If the reply to part (cl) be in the affirmative, will Government 
be pleased to state whether full effect to the order has yet been given in 
the Madras, Rangoon, Bombay, New Delhi and Simla Telegrapb Offices' 
1£ not, why not , 

The lIonoura.ble Sir I'ra.Dk Noyce: (a) Yes, but existing orders 
pr.eRCribe rotation of duties amongst the clerks in telegraph offices so 
that the same set of clerks do not always get irregnlar and night .aties. 

-(0 )CIefks employed on regula}" day duties outside the signal room 
are' t ~ holidays· irieItiding Sundays on h~h telegraph offices 
ftC (OIMed. . .,.. ..,' ;. 

,  , (c) ~ ~  on irregular 8.nd nightdll"ties are· 'rP;Hllired' :,to' 
perform certain periods· of duty on all telegraph holidays. ..s ~  (" ". , 

L36!1LAD P! 
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; . (d)' The answer to the first part of the qriestron isdn the affirmatiye. 
As regards the second part, Governmtmt. do not" ~ to lay on the 
table of the House copies of departmental orders issued on the subject. 

(t:) Govel"DlOOnt aJ,"e satisfied th~t effect is being given to the orders 
as rapidly as is possible consistently with -the efficient working cfthe 
Department. h~ last part of' the question doe!\ riot therefore arise. _': 

REDUCTION IN THE TASK-WORK EARNINGS OF FOOT PEONS OF THE MADRAS 
CENTRAL TELEGRAPH OFFICE. '" . 

146. Sa.rciar saut SiDgh: (a) Are Government aware that the task-
work earnings of foot peons of the Madr-as Central Telegraph Office ~ 

reduced with dect from the h;t November. 1935 Y 

(b) Is it a fact that no notice or information was given to the peons 
beforehand and they came to know of the, reduction of their earnings 
when they drew their pay for K'ovember, 1935 in December, 1935 7 

_ (c) _ Are Government prepared to enquire about the reason for the 
said reduction and 'restore their earnings t 

The Honourable Sir, Frank ~  (a) and (b). Yes. 

(c) The task-work earnings of foot 'peons are required to be main-
tained a.t a; level which does not raise their total emoluments beyond the 
average wages paid to inferior servants in the locality in which they 
serve. 'Vvhen such an increase occurs, a reduction in the rate per 
message becomes obligatory and is carried out by the Postmaster-General. 
The reduction in the instance given by the Honourable Member was the 
result of the application of one of the recognised conditions of serviee. 
Government see no grounds for a restoration of the rates to their formel" 
figure but they do not regard the general system as satisfactorJ' and are' 
examiuing the possibility of altering it. 

PROVISION FOR ADEQUATE MEAL RELIEF'TO CERTAIN TELEGRAPH STAFF. 

146. Sarda.r Sant Singh: (a) Is it a fact that according to existing 
rules the telegraph staff employed On 19-1 hour duty cannot claim meal 
relief and in cOllsequence they lIaR to go withont meals on this duty 7 

(b) If the reply to part (cJ) be in the afilnnative, are Government 
prepared to amend the rules &nd make nr"Jvisioll for adequate meal relief 
to the staff OIl 19-1 hour duly and thereby protect the staff f:rom It -real 
hardship' 

(e) Are Government flwal"C tl,st tbe staff of the Madras Central Tel6'-
graph Office are being employed on 19-1 hour duty' 

(d) Are Gavernment prepared to make' an enquiry into the matteR 
merred to in part ( c ) and take' trteps to protect the staff affected from 
the hfirdship , . 

!'he BonOUl'able Sir Frank Noyce: (a), The answer to the first part 
of tb'e question, is in the affirmative; As . regards the 8eCond part there 
it! no reason why the staff should forego a meal if they do not eiect to 
h ~  one before comillg on, duty. Short ~ of, relief are always 
obtainable and can, be prolonged if trafnc conditions, permit .. 



. (b) Does not arise. 

( c j Goverriinerlt are aware that the term of· duty referred to is in 
force in .the Madras Central Telegraph Office. 

(d) Government understand that the Postmaster-General it! examin-
ing certain representations made by the staff for the abolition of this 
term {If duty. Government do not propose to DUlke any cll'luiry as 
the Postmaster-General is fully competent to deal with the mattcr • 

..; 

~  CLUB OF THE CENTRAL TELEGRAPH OFFICE, CALCUTTA. 

147. Sardar &ant SiDgh: (<<) Has the attention of Government been 
drawn to the letter published at page 197 of August, 1936 ~  of the 
Telcgt'aplt Rm;il!w, unuer t.he captIOn •• Dances ill the Central Telegraph 
Office, Calcutta " y 

(b) Will Government be pleased to> state the rate charged by the 
Recreation Cluu of t11.e Celltral Telegraph Oflice, Calcutta, from outsiders 
.for thel:le dances T 

. (e) What HI the total amount of wine sold on an average in the bar 
,per month 1 

(d) Does the .Recreation Club hold any licence for sale of wines' 

(e) Does the Reerentioll Club pay any rent to Government for their 
d&ncing ball' If so, what is the rate per ID(}ntli Y 

(f) Is it a fact that thp uormitor:i of the staff is attached to the 
daneing room in the Central Telegraph Office, Calcutta f 

(g) Is it a fact that the siale .\!leep ill the dormitolj' before their duty 
commenees at 2 o'clock at night, and disturbances are likely to be caused 
by mu:sic and dancing in an aiijacent hall , 

(It) Is it a fact that these amnsements are likely to distract the atten-
tioll of the staff ()n duty in th,e instrument room , 

(i) . Will Government be pleased to. state the numper of female staff 
employeuon irregular duties in the Traffic and Telephone Branches of 
the Central Telegraph Office, Cilleutta' 

'(1) Is there any othm' Department in which such dances are allowed 
in Government office prernises 1 ' 

(k) Is it a fact th1!t the OalbOusie ';Insiitute in 'Dalhousie Square, 
Ualeutta; holds dances OIl {laymeut and that H,is hall is ,not far off from 
. the Government Telegraph ~ ? 

.  '  , (Z). b it a fact titat thE' YOUIlg' lIen's Christian ~ t  and many 
hotels in Calcutta ]1D.ve arrangements for dances and they may be utiIwm 
by ally one on payment 'I 

(m) Are GovelWlumt prepared to stop t11ese dallCes in th ~ t  
Telegraph Office, Calcuthl, early? If Hot, 'W!l)" ~ t ? . 
• ~ . ,t :, .' ~  '. " 

.'1'he. Jlono.u-able Sir I"mlIk !Toyce: (4) (Jovernment have seen ·the 
~ .. 

~  ~  to ~ t  infomilition and· do not prop0a.!·>to 
call for it. The matters referred to are all of a natur.e th h ~h t  
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t ~~  is fully competent to deal· and aeopyof thia question 
and answer hu been sent to him for such action 88 he ma> ~  
suitable. . 

EMPLOYMENT OF TELEGRAPHISTS FOR WORKING ON PrE-MONEY LINES. 

148. Sardar Sant Singh: (II) Is it a fact that telegraphists cannot 
be compelled to score on pie-money lines after they have. given the 
required standard of outturn , 

(b) Is it a fact that according to existing procedure, volunteers are 
invited for w.orking on pie-money lines and generally younger 
telegraphists, having greater working capacity, volunteer and are employed 
on these lines 7. . 

The Honourable Sir Frank Noyce: (a) The fact is not as stated 
by the H on-ourable Member. No telegraphist can demand to ue excused 
frolll work after having disJl(lSed ~ messages up to the limit of the standard. 
ontturn during any period of duty and disciplinary measures would be 
taken against any telegraphist who declined to dispose of traffic with 
all pos'!ible expedition on the excuse that he had done a standard outturn. 

(b) No specific call for volunteers is made and it is open to all 
t(>]egl'aphistE irreSpective of age to work on pie-money lines. It is a fact, 
however, that junior telegraphists preponderate among those who work 
on such lines but the seniors as such are not excluded either uy rule or 
custom. 

DUTY HOURS OF TELEPHONE OPERATORS. 

149. Sardar Sa.nt Singh: (a) Is it a fact that the h ~  

Operators like the Telegraphists are required to do 50 hours' duty in a 
week Y 

(b) Is it a fact that,the Telegraphists are required to do night dutie; 
for six hours and evening duty for seven hours and this six or seven 
hours' duty is considered as equivalent to eight hours' duty according to 
rules for the purpose of calculating fifty hours' duty during a week , 

(c) If the replies to parts (a) and (b) be in the affirmative, are 
~ t prepared to extend the concessions referred to in part (b) to 

TelepWne Operators also' If not, why not , . 

The Honourable Sir I'ra.Dk Noyce: (a) and (b). Yes. 

(c) No ; t~ t  of duties of the signalling sta.1f of the Telegraph 
Traffic Branch differ from those of the Telephone Operators. Govern-
ment are satisfied that there is no case for exactly similar treatment in 
respect of hours of duty of the signalling staff and the Telephone 
Oper.ators. • 

~ SUPERVISION OF SIGNAL ROOM CLERKS IN TELEGRAPH OFFICES. 

. 150. Sarda.r Sant Singh: (a) Is it a fact that the Telegraph Estab-
·1ishttlent Enquiry COmmittee recommended for the supervision of signal-
. room clerks . by seleetion grade clerks· in telegraph oftices and that· this 
~~ t  ·was tceeptedby Gover;o.ment; ·with efI.·from· 18th 
December, 1935 , . -.!.. 'j .. ;. - .  . 
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(b) Has the: attention of GoverDlll8Di been. drawn to ~  article 
appearing. at pages 134 and 135 of the Tt4egraph. Review for jUne, 1936, 
under the caption "Replacement or. Telegraph Masters by' ,8ele4ion 
Grade Clerks" Y ..,. 

(c) If the replies to parts (a) and (b) be in. the affirmative, will 
Government be pleased to state the reaso,n why the replacement of 
Telegraph Masters by selection grade clerks has nol; yet been effected in 
Bombay and Rangoon Telegraph Offices , ~  

(d) Is it a fact that some vacancies have of late occurred in the cadre 
of Telegraph Masters due to retirement and promotion of senior Telegraph 
Masters Y 

(e) If 80, do Government propose to appoint selection grade clerks 
in those vacancies in the Bombay and Rangoon Offices , 

The BOD.01U'&ble Sir Fra.nk Boyce: (a) Yes, but subjuct to the 
occurrence of clear vacancies in the Telegraph Masters' cadre. 

{b) Government have now seen the artiel.,. 

(c) The replacement of Telegraph Masters by selection grade clerb 
will be effected gradually, as vacancies .occur among Telegraph Masters 
and as suitable clerks become available. 

(d) and (e). Government have no information and do not propose 
to call for it. The matter referred to is one with which the Director-
General i& competent to ~  and a copy of the question is being sent to 
him for such action as he may consider suitable. 

DISABILITY PENSION TO MILITARY EMPLOYEES INV ALIPED DURING THE 

GREAT WAR. 

151. Pandit Sri Krishna Dutta Paliwal: (a) Will Government be 
pleased to state if they have given effect to their a.nswer to starred ques-
tion No. 336 (b) of 12th February, 1936, in which they said that the 
Secretary of State had agreed to the re-continuance of pension where a 
widow marries her deceased husbaud's brother and that orderll will shortly 
be issued on the subject Y If so, will Government please lay a copy there-
of on the table Y 

(b) Are Gover;Ilment aware t'hat there has been much hardship in 
the cases of men who had served all their life under the rules that Lhpjr 
1Vidow would get a life pension unaffected by a  ' •• karewa" and whose 
agreement was violated by the introduction of fresh rul/!B On 6th August, 
19}8 , 

(c) Where an individual Dominated his widow as heir to the fa.mily 
pension under the old rules in force prior to 6th August, 1918, in the 
hope ~h t her re-marriage or II karewa" would Dot affect the penilion, 
will Government please state if hls family is entitled to nominate any 
other heir, such as son or father or mother, under the new rules which 
imposed the new condition of withholding the family pension on II karewa" 
or re-marriage' If so, will Government please state llOW they proceeded 
to nom.inate the heir in the cases where. the children were minors and the 

~ sepoy could not avail of the right of nomina.ting the.l1eir, beiN 
ill trenches or in hospital' I ,'1' 
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:(a) 51t ." fact that the nn-rules imposed twe ~ t  on. the 
f4:triilieif-or the Ind,ian ranks, I13.lllely, "that (.if :penSloDS to the :widow» 
would" cease on their entering a" kr:l"ewa " or " rc-marriage ", and (ii) the 
right of the nomination as heir to pension would be exercised by Govern-
ment whtll"8 the same oould not be made by the deceased sepoy ~ 

(e) tAre Government aware ihat uuder the old rules, the lion wa.s 
$le ;h;i.ghest amongst the heirs Clnu that undt'r the new rules the ;wido\\" 
was made the highest aud Govcrument nomin.ated the widow as heir to 
the family pellllioli ill ~  to" the SOD, mother or father, and that 
this entailed harqship on the meclberl' of the family and the widow's 
nomination was not in the interElbt thereof 7 

(f) Are Government prepared .to re-coIl$ider such cases in the spirit 
of their resolution No. 4863, dated the 4th" December, 1891, as regards 
deferring the introduction of the change after its publication or to give 
to the officers a1fected the right of choosing 'whether they shall come 
under the operation of the old or the new rules Y If not, why notY 

Mr. G. R. F. Totte:aham: (a) Orders giving effect to the re-
c'Qn.ti1;munce of family pension to the classes referred to will issue shortly 
ud t11ey will cover" PBSt cases. ~ 

(b) Before the .old rule was. altered the views of the Army were 
Qbtnined and it was found that the consensus of opinion was in favour' 
of the change. :Government are not aware of any !tase& of" hardship. 

(0) At the time" of enlistment, every soldier nominates .for famiJ.y 
pension anyone of the following members of his family: 

(1) Wife-lawfully married by valid ceremony. 

(2) Father. 

(3) Mother. 

(4 ) Son; actual and legitimate. 

(5) Daughter, actual and legitimate. 

If the widow is nominated but becomes" disqualified by rc-marrying 
& person other than her deceased husband's brother, the pension may be 
continued to the next eligible heir if the financial circumstances of the 
family justify it. 

(d) 'Ci) Yes. 

(ii) Where a nomination could not be made by th~ deceased 
soldier, the family pension is admissible to one of the sur-
viving relatives highest in the list referred to in part (c) 
above, .or if that relative is disqualified to the one next below. 

(e) As explained abOve, it is not th ~ t but the soldier 
himself who nominates his heir to the family pension. • 

(f) Does not arise in view of the position explained above. 

,DISABILITY PENSION 'IQ MILITARY EMPLOYEES IliV ALU>.ED I)UBlNG THE 

GREAT WAR. 

~ t Sri Krishna Dutta. Paliwal: (a) "Will Government be 
pleased to state if if "is" a "fact t.hRt the Army" '}J!egulations admit pertsi6tt' 
from the date of death, or from the date of the ""application "for pension, 
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~ are Government .aware that ill the cruse of Indian sepoys and families, 
It ~  ?ver five years and in SOUle cases eyen seven 'yearS' and that the 
pellSl,on ~ allowed from the date of their !tu .. t 'letter and an the aeeu:' 
mulated pension is either disallowilill or ib gi\.en in :instabneuts of, Bs. 4 
per mensem , 

. (b) Are Government aware that during this long time of investi-
gabon, the elaimant is 'summuned to 'l'ehsil or ThalIa for more than ~  
times with witnesses whO' lla ve to be fed and carried in conveyance and 
the disallowance of the pension for the period of investigation is' very 
hard T 

(c) Are Government aware that ill the villages tJ'e rate of interest 
is very high and where the earner died and the familv is in semi-destitute 
state (as is the conditIOn for the transfer of pension" under their Regula-
tIons) the families secure loans on very very high interest 1 

. (d) Have Governmenteonsidered an additional pension of Rs. 4 
per mensem, vice accumulated sums or pension amounting Rs. 800 as 
sufficient compensation for (i) the destitute period of correspondence over 
t~  years, as in (a) above, (ii) for difficulties of maintenance and higb 
intere;;ts paid during the period of non·grant and (iii) for the cost of 
investigation, and correspolldence '! 

. (e) Was it the iiltention, in 'accepting Recommendation No. VII of 
the 'Var Pensions Committee; tlwt aceulllulated pensions amounting to 
&. 800 and over would be paid ill inst.alments of Us. 4 pel' mensem ¥ 

(f) Is it a fact that Government have already earned an interest on 
the accumulated pension and by nOll-disbursement thereof they would be-
earning interest for ever, and are Government aware that the families 
whose dues these acclllnulat.ed tiWTE, of pensions are, ha\:e been and 'will. 
be deprived from utilizing the sum for their benefit T . 

(g) Is it a fact that .for British ranks and civil officials the principles 
of commutation of part pension ~ recognized r 

Mr. O. B.. F. Tottenham: (a) to (f). A service pension is payable-
from the date following that of discharge. 

A family pension is ordinarily payable from the date following that 
of the casualty which creates, the claim. 

A rrears of pension in respect of belated claims are grE:,nte..l in 
accordance with the rule in para"araph 44-B, Financial Regulrl.tions for 
the Army in India, Part I. 

'The implication that it generRlly takes five to seVeD, yean to dispose 
ot II representation is totally incorrect. Each belated daimto arrearii of 
pension is conSidered 'promptly and sympathetically on its merits. In 
cases where no pension is admissible under ordinar.r rules and line is 
granted, as a spedal case and purely as an act of grace, the grant takes 
e1Iect from the date of Government orders or any other date the Govern-
ment of India may determine in view of the eil'!;1l:JlIStances of the ease. 

'A('cuinulated arrears of ~  are paid in the form of ail addl-
t.ional monthly pension in exceptional ~  ~h payments arc not 
always fixed at Rs'.'4 per ~  but have m some :C8ReS been evendeuble 
the above amount. This method of payment is adopted when Gov&rilment 
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apprehend that the lump sum arrears,. if sanctioned, would .fall, in full or 
Ul part, into unauthorized hands or where the money D).8.y not be utilised 
for the sole benefit of the recipient. 

(g) Yes. So far lIB British personnel are concerned, only regular 
officers of the Indian Army, departmental and warrant officerd of Indian 
Army Departments and soldier mechanics employed in the Indian 
Ordnance Department have the right.of commuting their pensions. 

PlESTRICTION OF THE POWERS OF SUPERIllo'TENDENTS OF POST OFFICES Ilf 

CERTAIN MATTERS. 

153. Mr. B. ·B. Varma. : Will Government please state whether th ~  

is a rule ill the postal department, restricting the power of the Divisional 
Superintendent of POl)t Office;;; in matters of transfer and punishment of 
Q1Rcials under the power and control of appointment of second class 
Head Postmasters Y 

The HODourable Sir Frank Noyce : Yes, but in respect of puDiah-
ments .only and not in respect of transfers. 

RETRENCIDIENTIN THE RONGPUR POSTAL DIVISION IN DISREGARD OF THE 

GOVERNMENT ORDERS. 

. 1M. Mr. B.  B. Varma: (U) Will GQvernment plel&88 state 
whether it is a fact that the present Superiutenuent of Post Offices, Jalpai-
guri Division, was in charge .of Rongpur Postal Division· during the 
period the G.overnment .order of retrenchment was in force 1 

(b) Is it a fact that postal .officials were retrenched in the Rongpur 
Postal Division in disregard .of the GGvernment order .on the subject 
during the regime .of the preseht Superintendent of PQst Offices, J alpai-' 
guri Division in the RQngpur DivisiQn' If SQ, was the position remedied 
by the Head of the Cir('le Y What steps 'werc taken against the .officer 
responsible T 

The HODourable Sir Frank Boyce: (a) Yes, fQr abQut 2i mQnths. 
(b) Government have nQ infQrmatiQn and do nQt proPQset) call for 

it as it if! open tQ the 'Officials CQncerned to represent in the usual re.anner. 

MOTIONS FOR .ADJOURNMENT. 

CANCELLATION OF THE PRESS GALLERY PASS OF THE CORRESPONDENT OF TJIE 

Amriia Bazar Patrika. 

Mr. PresUllt (The Honourable Sir Abdur Rahim): I have 
12 .NOON. received nQtice of an adjQUrnment mQtion from the 

HQnQurable Member, Mr. Sri Krishna Dutta Paliwal. It 
is to this effect : • 

•• J. beg leave to make a motion for the adjournment of the business of the A.ssembl7 
for the purpose of dil!eull8ing a definite matter of urgent public importance, namely, 
• further restriction on the liberty of the Press 8.11 a result of the cancellation of the 
Press H&llery PaM of the fJOTJ'espondent of· .A.rita BOBlJ'I' PIltril:lJ on aeeoUDt of. 
eert.a.in olfending notell aad leading articles of that paper with whieh the eorreapondeu.t 
had nothing to do'." 

.' '. It.i the Honourable ~  ,got the .orda, , WhQse. order .was it' 
Will the HonQurable Member read .out the .order , 



. Pa.ndit Sri Krishna Dutta Paliwal" (Agra ,Division: N on-Muham-
madan Rural) : It is in the HiMustan. 1'imes of the 8th. It runs like 
this: 

••. 1:Hmili, 6th. I:!ir AbdUl Ba.him, President of the ABBembly, haa addreued a letter 
to Mr. M. Roy, Representative of •.•. II 

Mr. President ('fhe Honourable Sir Abdur Rahim) : I want the 
Honourable Member to read the order itself. 

Pa.ndit Sri Krishna. Dutta. Paliwal: This is the letter from the 
Secretary of the Assembly which says ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : Has the 
Honourable Member read the whole of the order , 

Pa.ndit Sri Krishna. Dutta Paliwal: No, Sir. 

Mr. President (The Honourable Sir AbJur Rahim): Then the 
Honourable Member is wholly unjustified in bringing up this motion. The 
Honourable Member knows very well that an order passed by the President 
in the exercise of his duties cannot be brought IIp on a motion for adjourn-
ment. He is a Member of the House and he ought to know it. The motion 
is disallowed. 

PROTECTION OF FEMALE PASSENGERS 1'RAVELLING IN FEMALE COMPART-

MENTS OF' TRAiNS. 

Mr. President (The Honourable Sir Abdur Rahim): I have 
received another notice of a motion for the adjournment of the House from 
Mr. M. Ananthasayanam Ayyangar which runs as follows : 

•• 1 hereby give notice that I intend asking the leave of the House to make • 
motion for an aq.journment of the busincBB of the ABBembly for the purpose of diseu.· 
sing lI. definite matter of urgent public importance, namely, ' the failure of the Govern· 
lnent to adopt adequate measures for the protection of female passengers travelling 
in femaJe compartments of trains, as disclosed by the latest incident of the robbety of 
jewels from and &B8ault on one Mat. AllDapuma on the night of the 2nd October in 
No. 103 Up·Passenger train on the Grand Chord Line after the train left Ismailpore '." 

I should like to know whether this is an isolated incident. 

Mr. M. Ana.nthasayanam Ayya.ngar (Madras ceded Districts and 
Chittoor : Non-l\luhammadan Rural) : This is one of a series of incidents 
which we have been noticing in recent times. 

Mr. President (The Honourable Sir Abdur Rahim) : When did these 
incidents take place ! 

Mr. M. Auanthaaayanam Ayya.nga.r : The incident referred to in the 
motion for adjournment occurred on the 2nd October. The other incident 
occurred on the 25th August and is reported on the 26th September. Thia 
is the account which appeared of that incident : 
•• With tears rolling down her disfigured. ~ a.nd in the pre lienee ot gruesome 

exhibits, ineluding pieeee of her own llesh and those of her infant, together with lID 
index·fiDger of a Poliee Bub-Inspector, Mat. Bukhdevi, a 11 old married Hindu Girl, 
related before the Court of Mr. U. L. BOlle, Headquarter llagistrate, HOIhanpbad, in 
• pRthetie tone, 8 heart-reading aeeount ot the ~ and the inhumaa 
atroeitil'8 alleged to have been perpetrated on her and her tender baby, by Kud1ll, • 
AloRlelD . of Delhi, in broad. day light, when she W&I. 4avellingall alone with her ehild 
IIi· a ladies eompamnent of the Bhop81-Ujj.,m ~ .tftriu in the.1ut week . ..$It 
AUgust last. . .. '. . .. '. .' ... , .  " 
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lMr; M.· Ananthuayanam Ayyapgar.] 
'1' he . unfortunate. gid, in· narrating the pitiable tale of. ker : BUifetilig. before tire 

eourL, siated that on August 25th last while she was proceeding from Cawnpore.to 
Ujjaill, with her brother and. her one year old baby, she alighted at Bhopal to change 
f.)r U.Jjain, and went into a zenana compartment of the Bhopal-Ujjain passenger, leaving 
ber b1'Other in an adjoining compartment, with some other passengers. 

At about 10-30 A.M., at Shujalpur Station, when the train was about to move. 
the :,ccused, taking advantage of her loneliness, entered into her compartment from 
the ofi:-&ide, and as the train gathered speed, drew a knife and threateneA .to kill her 
unless &he consented to his overtures. She tried to pull the eommuniea.tion cord, but 
1\:J,S fl'ustrated by the assailant, who, despite her protest, criminally assaulted her. 

Proceeding further, the girl stated that after ravishing her, the accused 
demanded the ornaments, Which. she refused to part with, whereon. be 
pulled her ear-ring and tored oft' the lobes of her ears. She attempted to offer 
resistance, and this further made the assailant more blood thirsty and violent, and he 
bit oft' !itt nose, parts of her cheeks, fore-head and arms. 

Not satisfied with the lust for blood, the girl further proceeded to say, the accused 
pie1red up the infant by the throat, bit off its nose, pulled down one of its eye lids. 
tl'Uring it off, eut the eheeks and forehead. She then snatehed away the ehild and 
pl'lced it on her lap, when he again. bit it thriee on its stomach, after which he merei-
LHssly thrashed her . 

.My this time the train halted at the railway station of Akodia.." 

Mr. President (The ~ Sir Abdur Rahim) : When was this 
incident reported , 

Mr. M. Ananthasayanam Ayyangar : It was reported in the Indian 
Express of the 26th September. 

The Honourable Sir Muhammad Zafrnlla.h Khan (Member for Com-
merce and Railways) : My objection to this motion is that the matter is 
not urgent. The two incidents referred to took place in the latter half of 
August and the beginning of October. The last incident was reported in 
the papers on the 6th and notice of this motion was llQt given till 10-43 A.M:. 
today. That is my first objection. My second objection is that these two 
incidents, however regrettable they may be, do not show any system for 
which in any sense Government should be held responsible and I submit 
that they are not fit subjects for an adjournment motion. It appears 
from the Honourable Member's recital of the facts of the first incident that 
the matter is already in court and is being tried. The matter is therefore 
sub judice and cannot be discussed here. 

Mr. M. Ananthasayana.m Ayyangar: My point refers not onlY' to 
I.he acts of commission but also acts of omission. 

The Honoura.ble Sir l\ll1hammad Zafrullah Khan: No act" of omission 
is set forth . 

. 'MT. ~ t  Honourable Sir Abdur Rahim) :' The arrange-
ments have been in vogue for a long time ,  ' '. 

Mr. M. Ananthasa.yanam Ayyangar: I would say, Sir. that I have 
~ t man;; other t~ ~ h ~  I can rite, OJl the South Indian Railwa,.., 
the !\fadrasand Southern l\'Iah.ratta ltailway, etc., wherewo:m:en have bee.n 
.the brutal victims. ; _ . .. . . , 

. Mr. 'President (The ~  ~ h  : On' the Rail. 
~  as ,else,whe'resuch crimes are sometimes committed, unfortunately. 

1Ir.' .M .. Ana:nthasaya.na.m . AYYJLDgar: .Such .brutal attacks -are 
eonstarttly made by: bad 'characters who get ~t  compartments,. there 'is 
no protection afforded, such men get iT] and get out, almost every day in 



, , 

the railway system. The other day, when it was mentioned here that a 
man's :head wasaetnally ent off on  , railway platforgt. my friend the 
Commerce Meniber' said that that: was DOne ()f: his'business ,and he said, 
"·let it go,,, .. '. '.' .. 

'll:!.eHonourable Sir Muhammad Za.frull&h Khan :  I have no recol-
lection of that, Sir. =r must protest against that suggestion. I have never 
given such an answer. 

, Mr. President ('l'he Honourable Sir Abdur Rahim) : This is not a 
matter of urgent public importance under the Rules and Standing Orders, 
and I disallow the' motion. 

REVISION OF THE INDIAN CURRENCY AND EXCHANGE POLICY. 

Mr. ·President ~ ~ Abdur Rahim) : There is 
another motion for an adjournment of the .Assembly standing in the name 
of AIr. Ananthasayanam Ayyangar, who wants to move for the" leave of 
the House to make a motion for the adjournment of the business of the 
Assembly for the purpose of discussing a definite matter of urgent public 
importance, to wit, the failure of ~h  Government of India to revise the 
Indian Qurrency and Exchange policy, in view of the devaluation of their 
currenc'ies by Italy and other Western countries having trade relations with 
India 'i. Is any objection taken to this , 
Mr;, ~  ~ t  Legislative Department) : Yes, Sir. 

I submit; Sir, that this motion is covered by your own r1lling of the 9th 
September. On that day you said, Sit : 
•• There is an adjonrnmrnt motion in thc name of Pandit Govinil Ballabh Pant 

ubout the externment of Mr. M, R. Massan! from the Punjab. Under Rule 11 I ~ t 

cOJIBcntto the motion' being made as tho -identical motion by Mr. Mohan Lal ~ 

las been disallowed by the Governor, General" 

In this case, it is true, Sir, that the two motions are not textually 
identieal, but I submit that they are substantially identical, ahd if they are 
"'to bstantially identical ..... . 
Mr, President (The Honourable Sir Abdur Rahim) : At that time 

I thil'.k it was not lrnown-so far as I remember that is what the Honour-
able the Finance McmbE'r stated-how many countries had gone off the gold 
1'itundard. 

Mr. G. B:. spenCe: I will deal with that point, Sir. The previous 
notice was in these terms : 
., to diBeUB8 a ~tt  of urgent public importance, flis., the failure of the Govern, 

ment of India to review their eurrency poliey and keeping an appreciated value of t.he 
rUpee in spite of the world-wide depreciatioJl of the curreJlcies ehiefiy brought about by 
lh" decisioDs of the European Statel." ...•.. 

Mr. PreSident (The Honourable Sir Abdnr Rahim) :  I think the 
Finanee Member pointed out then that as a matter of ract " world-wide" 
was not the proper description of what happened, and that sO far, France 
only had depreciated her currency,-I think that was his contention' 

Mr. G. B. Spence: What the Honourable the Finance Member said 
was that the only decision to depreciate known to have been taken up to 
that ti.me was by France, that similar decisions by Holland and Switzer-
limd were expected, and tnat the rest was speculation. The motion that 
"as then sought to be discussed'was the failure of the Government of India 
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[.Mr. G. H. Spence.] 
fo ·l'e\'iew their currency policy in spite of world-wide depreciation of ~ 

reneies. actual or prospective, and I submit that subsequent depreciation 
by Italy introduces no new factor. The motion that was disallowed by the 
Governor General was a motion to discuss the failure or the supposed 
fnilm'e of the Government of India to review their currency policy in spite 
of what was happening ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : Is it not 
p08'!ible that the Governor General decided to disallow the motion on the 
ground that there was no world-wide depreciation of currencies as alleged t 

Mr. G. H. Spence : J canllot of course say what passed in the mind 
of tbe Governor General, but I do not think ..... . 

Mr. President (The HOllourable Sir Abdur Rahim) : As objection 
has been taken, Honourable Members who want leave to be granted to 
move this motion will please rise in their places. (More than twenty-five 
Mcmhers rose.) The motion will then be taken up at 4 o'clock. . 

BILL PASSED BY THE COUNCIL OF STATE. 

Secretary of the Assembly: Sir, in accordance with the provisions 
or rulE' 25 of the Indian Legislative Rules, I lay on the table a copy of the 
Bill to make better provision for the administration of the Dargah and the" 
Endowment of the Dargah of Khawaja Moin-ud-din ChiBti, generally 
known as Dargah Khawaja Saheb, Ajmer, which was passed by the Council 
of State at its meeting held on the 7th October, 1936. 

RESOLUTION RE INTERFERENCE FROM PUBLIC SERVANTS IN 
THE ENSUING ELECTIONS--contd. 

Mr. President (The HODourable Sir Abdur Rahim) : The House will 
now rcmme consideration of the Resolution moved by Dr. Khan Sahib, on 
the 24th September last, viz. : 

•  I That this ABBembly recommends to the Governor General in Council to take 
immediate steps to secure that Public Servants do not interfere directly or indirectly 
in the ensuing elections to the Reformed Legislatures." 

The Honourable Sir Henry Oram (Home Member) : Sir, it is always 
rather difficult to resume a speech that has onee been interl'Upted,-and 
t);c difficulty is ·increased when a speech has twice been interrupted, on 
one olccasion by a m()tion for the adjournment, on the other by an actual 
adjonrnment of the House. I feel rather as if I have to make my break-. 
fast O',lt of a dish from yesterday's dinner heated up &gain and that would· 
be a task which I can approach with no -enthusiasm, and· indeed with a 
c£'rfuin amount of repugnance. 

• I have however very little to add to what I said last week. One point 
W-Il;; raised, I think by way of an interjection during the course of 1he 
debate, and that was in regard to a certain circular dealing with elections 
iSlllled bv a Court of Wards in the United Provinces. I have been able to 
obtllitl ;ome information about that. The argument, I take. it, is that 
bt>ear:se'the President and Secretary ef that Court of Wards are Govern-. 
ment nffieers and because .some assistant mandkers are also Governmen:t 
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. offi.c·ers, therefore the Court of Wards is an official or at any rate & semi-
cmcial body. Now the fact is that the Court, under an Act passed by the 
Unitpd Provinces Legislative Council in 1933, is now a pUrely non-official 
body. There is no statutory provision that the Secretary or the President 
should be officials, and Government are only directly concerned with two 
questlor.s that come under the purview of the Court of Wards. Those are 
whether control should be taken of an estate, and whether an estate should 
be relr·ased from the Court of Wards. The President and the Secretary 
are pUl'f:ly servants of the Court of Wards, which is an entirely non-official 
body. It consists ..... . 

Mr ... S. hey (Berar Representative) : We cannot hear you. We 
cannot fdlow you. 

The Honoura.ble Sir Henry Oraik : If some of these gentlemen will 
cease carrying on their conversations, Honourable Members will have a 
better chance of following me. The Court of Wards is now, as I say, a 
purely non-official body. It consists, in addition to the President, of three 
memben; elected by the British Indian Association, which I understand 
representfl the ~  of Oadh, three members elected by the Agra 
Zeruindars' Association, two members elected by the United Provinces 
Legislative Council, and one member nominated by the Local Government. 
It is therefore not surprising that the court, as trustees of what are in the 
main pnrely agricultural estates, should wish to !protect those estates from 
thf' ~~  of confiscation advocated by the President of the Congress. The 
bpf.lt method of securing the ~ t of that policy is of course to make sure 
that the voting power which the Court of Wards estates exercise is not dis-
sipated by the court lending its support to candidates who support the 
Plllicy of the Congress or to candidates who have no chances of success 
and thus splitting the voting strength represented by the court. At the 
time of the last elections, the court enjoined strict neutrality upon all its 
servants. At that time the court was not a purely non-official body, as it 
is now, the Act re-constituting it having been passed in 1933. But the 
result of that neutrality was that the Congress got hold of m.ost of the 
Court of Wards officials, and, through them, used in1luence on behalf of the 
Congress candidates. . . . . . . 

Mr. Moha.n La1 Baksena (Lucknow Division: Non-Muhammadan 
Rural) : When was it ? 

The Honourable Sir Henry Oraik : In the last general eleetions. 

Mr. Moha.n Lal Saksena : In the last council elections the Congress 
did not take any !J)&rt , 

The Honourable Sir Henry Ora.ik : In the Assembly elections. 

\ Mr. Moha.n Lal Smena : The Assembly elections were held in 1934 
after this Act had been passed. 

The Honoa:ra.b1e Sir Henry Oraik: I am obliged to the Honourable 
Member ; he is right, but the point is not, in my ~  very t ~  
The Court has now decided that that arrangement whereby the votmg 
strength was wasted either on· the wrong ~ or was split up should not 
arise again, and that ~  was taken .:iri partieular· ~~  to ~  
Congress policy of attaekin!!' the la1'ge landholders. The poSItIon then 18 
that· while subordinate officials like the Patwari or the Chowkidar are 

~t  of Goveniment, the Zilladar, the subordinate official of the Court 



, {Sit HenryOraik;] 
'ijfWarlfg,iS purely a servant of the Court, he is not a publio servant in 
the'sense that he is a Government servant, and it is presumed, and I think 
iightly presumed, that he has just as much right tocanvass'on behalf of 
the candidates selected by the Court as has the Zilla dar or the local agent 
of' Congress candidates. Equally, the District Officer came into this 
picture only because he' was asked to furnish the Court with information 
as to who was the candidate most likely to achieve the Court's object of 
protecting the large estates entrusted to his care, and his function' was 
oonfined purely to giving that information. His interference went no 
further than t1;1at. The District Officer and his subordinates cannot of 
course go about canvassing on behalf of any particular ,candidate, ' but 
he has no right and no authority over the subordinate officials of the Court 
of Ward$, and he has therefore no power to prevent them from canvass-
ing. 

That, Sir; is the position as regards that point, and I do not think I 
have anything further to add. I have attempted; so far as information 
in my possession enables me, to meet the very few:charges that have been 
made in the course of this debate or that have reached me from other 
sources about alleged acts of interference by Government servants in 
elections. The total sum of these charges is very small indeed. In most 
provinces no such charge was even preferred, and where it has been. 
preferred, and it has been inquired into, in a great' majority, of cases the 
charge has been found to be either completely baseless Qr greatly 
exaggerated. At the 'same time,' I do not claim that thel'e have not been 
cases where Government servants may have: acted with indiscretion or may 
have omitted to take the precautions to observe the rule in the Government 
Servants' Oonduct Rules. Where such cases have occurred, -they have been 
suitably dealt with'. 

That, Sir, is all I have to say, and if any other Members have know-
ledge of further incidents that have not been brought up in this debate, 
I suggest that if they will communicate them to me, I shall certainly be 
glad to have them investigated, but as I have said, I have spoken about all 
. the incidents that have been mentioned in this debate or that have come 
to my notice either from statements in the press or by other means. That, 
Sir, is all I have to say on that point. 

Then, as regards the second aspect of this question, that embodied in 
my friend, Sir Muhammad Yakub's amendment to the main Resolution, 
I have stated when speaking during the first chapter of this somewhat dis-
jointed speech, what the policy of the Government is. So far as I am 
aware, ~ only reference, to that aspect of the ~t  was made by the 
Honourable Member who moved the Resolution, and 80 far as I could 
follow his speech, the only charges or the only CODiplaintB he had to make 
were that the police attended the electioneering meetings of his party. I 

~ t that. in view of the previa, us record of !hat p.arty and the possibilitY 
,of Its operung a new chapter on the same lines as the last chapter, i'he 
action of the ,police was wholly justified. 

Mr. Akhil Chandra Datta (Ghittagong and Rajshahi Divisions ; 
Non-Muh81IlDladan Rural) : Sil'l I rise to support the Resolution and to 
oppose the amendment. Now, Sir, what does this Resolution seek to do , 
It makes a recommendation to the Governor, General in Council to take 
immediate steps to secure that Public Servants do not interfere directly 
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or indirectly in the ensuing elections to the Reformed Legislature. So far 
as the principle involved in this Resolution is concerned, there is hardly 
any difference of opinion. We have had the assurance from both the 
Honourable the Law Member and the Honourable the Home Member that 
strict neutrality in elections is the accepted policy of the Government of 
India, yet there is a controversy over this matter, and that is with respect 
to the circumstances which have been the cause of action, if I may so term 
it, for tabling this Resolution, or which prompted the Mover to table this 
Resolution. The question is, has there been actual interference by Govern-
ment servants or not Y On that point, the Government version and our 
version do not agree. On the last occasion the Honourable the Home 
Member made a distinction between the allegations, made in the press 
and those made on the floor of this House. As regards the allegations of 
official interference made in the ;press, the Honourable the Home Member 
told us that he disputed such allegations. Having said that, he proceeded 
to point out that inquiries showed that in the majority of cases the allega-
tions were unfounded. I say let us take his own words. Supposing in 
60 or 75 per cent. of the cases, the allegations on inquiry were found to 
be unfounded. The question then arises what about the remaining cases. 
Here I say that it is an admission on the part of the Honourable the Home 
Member that our grievance about official interference in elections ia 
true ..... . 

The HonOlll'&ble Sir Henry Craik :  I made no such ~~ .. 

Mr. Akhil 'Chandra Datta: I might not have heard him quite 
correctly, but I find it reported in the papers, and his language is exactly 
as I have described. As regards the allegations in the press, no doubt 
he first said that he did not admit them, but in the very next sentence, 
he said that inquiries showed that in the majority of cases the allegations 
were unfounded. What is the inference that one must draw from this , 
If it is unfounded in the majority of cases, it is well founded in the rest 
of the cases. The whole question is whether there has been official inter-
ference in a very large number of cases or not. Now, Sir, I heard him 
saying only 5 minutes ago that in the majority of cases the aHegoations are 
either unfounded or exaggerated. So, the confession made on the last 
occasion is made all the more worse by his confession today that even in 
the majority of cases they are not unfounded but are either unfounded or 
exaggerated. 

The lIonoura.ble Sir Henry Cra.ik : The Honourable Member is mis-
interpreting what I said. I said that in the majority of cases t~ ~ are 
investigated the allegations were found to be wholly llDfounded :arid in 
the remainder they were found to be ~  exaggeraied. The ~
able Member speaks as if I have had hundreds of complaints. As a matter 
'()f fact, I have not had more than a dozen complaints altogether 01' even less 
than that I should think. ,  ' 

Mr. Akhi1 Chandra. Datta: We have not beer. told by the "Honour-
abll' the Home Member whether the number of cases was hundred or more 
or les'!. 
The HonOlll'&ble Sir Henry Ora.ik: I am telling you now. There 

are less than a dozen cases. 
Mr. AkhiI Chandra Da.tta: Now. Sir, as I have Raid, it is not a 

question of ·percentage but it is a question of number. My question i!!l : 
L369LAD G 
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can he cite one single instance in which an offending Government servant 
has been punished for that interference Y What steps have been taken 
against those officers' Have any steps ·been t&ken Y 

The Honourable Sir Henry Ot-aik: Yes. 

Mr. Akhi1 Oha.ndra. Datta. : Have the Government issued any ;;tc-lte-
mcnt on these cases T That is one fact. Then, on the laSt occasir;n the 
Honourable the Home Member ttold us that the Government of India have 
already issued circulars asking the Local Goyernments to see that there 
is no interference. Then what follows? The next statement i:-; very 
significant. The Honourable the Home Member proceeds to say-I am 
quuting his exact words--tha·t it is difficult to see what more could be done 
in ihis matter beyond issuing some circulars. In this connection, I am 
reminded of another statement made by the Honourable the Law Member, 
He said that the Government of India have got <tens of thousands of ser-
vants  and if there has been some i;nterference in some individual cases, 
it. cannot be helped. Now, Sir, my answer is that interference hal:' been 
110t only in isolated instances but in an organised and open manner and 
on an extensive scale. This happend in the ~ t from which I come. 
'l'here opposition was offered w Congress candidates during the last Local 
Buard eI.ection by the officer in charge of the sub-division, by the otiter 
Deputyr')'Magistrates, by the other sub-deputy magistrat..es, by the Circle 
Officers and by the Police Officers and by the officers of :the Registration 
Departmeut ..... . 

, f;· 

Mr. President· (The Honourable Sir Abdur Rahim) : The ~
tion is confined to the elections to -the Legislatures and the Honourable 
Member must confi.ne himself to the Resolution. 

'.' 

Mr. Akhil Oha.ndra. Datta. : My case is that this Resolution has been 
tabled because there have been instances of interference with the elections, 
and tful'importance of the Local Board ele6tion was this ..... . 

Mr. President (The Honourable Sir Abdur Rahim) :  I cannot allow 
the Honourable Member to go beyond the scope of the Resolution, which 
is large enough. 

Mr. Akhil Oha.ndra Da.tta: The Local Board elections and the 
District Board elections are very important elections. 

Mi. Preident (The Honourable Sir Abdur Rahim) :  I have given 
lTo\.Y.ru'ling th3:t this Resolution is confined to tthe ensuing elections to the 
l·eformed LegIslatures. Of course, the Honourable Member is at liberty 
to refer to anything that has happened in the past with regard to the 

~  to the IJegislatures. . 

pqmt LakB]nl;Ji Kanta M:a.itra. (Presidency Division: Non-Muham-• 
~ .Rural) :  I rise on a point of order. . . . . . .  . 

~  President (The Honourable Sir Abdur Rahim) :  I have given 
my rulmg and there can be no point of order on my ruling. 

MJ:. Akhil Oba.J;uira Datta: I bow to your ruling, Sir. I will 110W 
deal t~ other pOints. The Honourable the Home Member-said that 
certam crrcul8TS have· been issued and what more oouldbe done in this 
matter. Am I to understand that the Government is so helpless tllattbey 
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~ only issue circulars and cannot enforce those circulars Y If that is the 
position, it i.s tantaml:!wlt to saying that the whole duty of the Government 
in this matter is finished as soon as certain circulars are issued and they 
~  nothing further to do. My submission is that either the Govern-
ment is incompetent or is not sincere with regard to the issue of these 
('il'culars. So, the apprehension on the part of the people with regard 
to this interference by Government servants is well-founded. liy Honour-
able friend, Maulvi Fuzlul Huq, is here and I shall not dilate on this 
matter. He will tell the House the interference that is going on in my 
province in the matter of the ensuing elections. I would like to bring to 
the notice of the Honourable the Home Member one feet in this connection. 
At all t~  in my province postings of officers and transfers of officers 
are hl!ing manipulated with an eye to election. So-and-so is an out-and-out 
pronounced enemy of the Congress and therefore he must be retained in or 
transferred to a particular station to aid a certain party, whether it is tile 
'Ministers' Party or any other non-Congress party. 

Pa.ndit Lakshmi Ka.nta Ka.itra : The Executive Councillors' Party. 

Mr. Akhil Chandra Datta: In my province amongst the Muham-
madans there are two Pa.rties, one party is being led by the Ministers and 
Executive Councillors, who are Muhammadans, and the other party by 
my Honourable friends M:aulvi Fuzlul Huq, and Maulvi ~ ~  

Chowdhury. It is au open scandal in my province that tran.siex:s are 
being manipulated with an eye to eleC'tion. There is one glaring instance 
of a non-transfer of an officer like this. He is an I. C. S. officer and 
ill in charge of my ~  Very serious alleg".tions haVtl becn 
made against. him--allegations so serious that even a hundred criminals 
ought to be ashamed of such allegations. These allegations were made 
under the signatures of two gentlemen. One of the allegll'liions i.;; that 
he is inciting Hindu-Muhammadan tension and disturbance. It is a, IVery 
IJ"Cl'ioUi charge to be brought against a high Government officiaL Tpose 
allegations were made by two gentlemen in writing. One of th ~ 11 

lIuhammadan, an ex-M. L. C. and the other is a Hindu, who is a 
}Iember of this House. i.<' 

Mr. M. S. A:ney: That other gentleman is the speaker himself, if I 
mistake not. ! rbL. 

:Mr . .AJmu Ohandra Datta: That is obvious. These allegations were 
made long ago. Thereupon, an inquiry was made by the ~ t  

but up till now the I,I.llegations have not been repUdiated. Our de'm.and 
was that, in view of the fact that he was exciting Hindu-Muhammadan 

~  he should be 1ransferrcd. 'I'hat has not been done. I have been 
told by a high official-I am sorry I cannot mention his name-tllat ,\,o 
cannot expect his transfer because these transfers are being ~ ~t  
in the interests· of so-and-so and be gave me the names also. I  b IJis 
to the knowledge of the llonourable ,t·be Home Member and I h(,pe he 
,,-m kindly inquire into this matter because it is being openly asserted 
h.r the Ministers' Party and by various members of that party that 80-
~  will not be transferred unotil the election is over. Of course,. I 
have not. mentioned the name of this officer, but tIl(!. Honourable the HOlDe 
~  tam. sure, knows it because I myself took the opportunity of 
bringing this matter to his notice. Whaot is the result of this ~  

interfereJ"!ce in the elections. Why. the inevitable result is that 
L369LAD 02 



2674: LEGISLATIVE ASSEMBLY. [8TH OCT. 1936. 

lMr. Akhil Chandra Da-tta.] 
the elections are reduced to a farce. Weare going to have & 

new <!onstitution and a new constitution is always brought about either by 
shooting or by voting. There is no third method. It is proposed to intro-
duce the new t ~ t  by voting, not by shooting. If ally 
Uovernment servant reduces that free voting to a farce, I say he is & 

~  against the Government and against the new constitution. He is 
destroying the Government. Now what is the recommendation made by 
my Honourable friend, Dr. Khan Sahib, in his Resolution? He says let 
us have the new 'constitution by the method of voting, genuine free inde-
pendent ~  and if anybody interferes with that freedom of votiug, 
I say he is guilty of wrecking the constitution and he is only throwing 
the seeds of shooting. With these words, Sir, I support the Resolution. 

Mr. A.. It. Fuzlul Iluq (Bakargunj cum, Faridpur: Muhammltlian 
Rural) : Sir, so many references have been made to me in the coul'seof 
the speech of my Honourable friend, Mr. Akhil Chandra Datta, that I 
deem it my duty to say a few words regarding the development which 
has recently taken place in my Pr(Jvince of Bengal in the matter of the 
interference by officials with the course of the forthcoming election!). In 
order to appreciate the position in Bengal, I wish to draw the attention 
of the House to one or two esseno!:ial facts. There are at the present 
morr..ent in Bengal thrce parties contesting the ensuing elections,-fin.tly, 
is fliEf'Congress, secondly, the Agriculturist party commonly known in 
Bengal as the Praja Party with which I am officially connected, and, 
thirdly, is the party which came into being suddenly towards the end of 
May last, sponsm-ed by some fairy god-mother of an official consjRting of 
tIle Muslim Members of the Bengal Cabinet, Nawabs, Khan Sahibs and 
Khan Bahadurs and other supplicants for titles and favours whose 'lppli-
cations have long been pending and who are despera,tely anxious to see 
their names in the Honours List of the New Year's Day. Now, it is not 
('onect to say that the Muhammadans of Bengal, as such, are divid(.od. 
The"!p.arty with which I am associated, namely, the Praja Party, hall 
been in existence for -the last thirty years, and it has been organized 
purely on economic lines, it is a non-communal party working for the· 
good of the cou.ntry. (Applause.) 

Sir, .iJjl view of the fact that the elections are going to be fought on 
the basis < of ~ t  electorates, we have got to set up Muhammailim. 

~ t  for the Muhammadan constituencies and Hindu candidates for 
the "Hindu constituencies and so far as the MuhaJIlmadan t t ~ t  

are concerned, we come into direct conflict wPth the ministerial party which 
consists entirely of Muhammadans. Weare therefore fighting not as 
between Muhammadans and Muhammadans, but as Muhammadans repre-
sent:,itw a non-communal party and Muhammadans representing a purely 

~  party. We have taken up this tt ~  because we consider 
that. In the present circumstances, communal parties are detrimental  to 
the best interests of India. (Hear, hear.) We consider tha'l; to briug' 
communalism in the forthcoming elections would retard the progress of 
India (llear, hear) as a whole aud instead of furthering the iuterests 
of any particular party, we will act to ~h  detriment of all interests, of aU 
communities which compose the population of India. (Hear, hear.) Now 
what happened in Bengal was this. Two Muliammadan Members of the 
Cllbinet, one a Minister and the other an Executive Councillor are the 
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prl>speetive candidates for election. As -the House is aware, the .Educa-
tion Department, the Department of Agriculture and Industries, the 
Registration Department and the Department ·of the Co-operative Credit 
Soe.ietiesare all t.ransferred subjects under the control of the Ministt!l'6. 
'l'he Inspecting Officers and the Touring officers of these departments 
·t.hought that the best way they can serve their masters, namely the 
Ministers, would be by helping them in the matter of election. They ~t 

out ostensibly on their official tours, but they went on canvassing on beh.alf 
of the :nfinisters. TIle scandal became so very prominent that we had to 
make representatioIlB to thr authorities for the purpose of restricting the 
zeal of these officers of these various departments in contravention of the 
Government Servants' Conduct Rules. I am glad to be able to inform the 
House that our representations had some effeet. One gentleman, a Pro-
fessor of the Islamia College in Calcutta whicr. is a Government instiiu-
tion-I am not going to mention any ~ h  happened to be going 
on tour suddenly stopped his tour, but developed his activity ill other 
directions. He has been writing to the newspapers under various 110m de 
pll'mes and we have found out at least half a dozen of the articles contri-
bnted to the Star of India, the Mussalman and even the columns of the 
Statesman reflecting on parties other than the Ministerial party in Bengal. 

Now, Sir, the officers who are acting in this way are carrying on their 
operations in secret. It is very difficult to find out what they are actually 
dohlg. But in one or two instances we have come across and JVP"have 
found out that the method they pursue is both artistic and ingenious. 
'I'hey go to a village and they talk for instance with the ~ of cer-
tain co-operative societies and incidentally they begin to talk regardkg 
the elections and in -the course of their talk, they extol,·the virtues of the 
Ministerial party and begin to damn the other parties that may be in tile 
field of election. This kind of activity is very difficult to combat with 
and the only way we ~h ht best to adopt was to bring it to the notice 
of the Secretaries of the Government who have kindly promised us to 
issue further circulars prohibiting this kind of interference. I kuo,'Y, cer-
tain circulars have been issued, but it is strange that all the circula.rs are 
being more honoured in the breach than in ·their observance. Either there 
is gross insubordination prevalent and rampant in Bengal or these prohibi-
tory circulars are perhaps followed by other confidential circulars to the 
effect that the prohibitory circulars are not to be followed. We cannot 
underetand why in view of the incessant number of circulars, ~ t 
se:rvants are still going on interfering with the free course of lh€ elections. 
Then, Sir, the latest development is that certain ~ have beenp,assed 
by at least one District Magistrate to the effeet that eertaiI,l of the Praja 
Party workers should bc interned and home internment orders under cer-
tain repressive laws have been passed against them just on othe eve of the 
elections. One can understand that there may be circumstances and occa-
sions on which orders Hke that may-be thought to be justifiable or lleces-
Bary, but I fail to sce why just a couple of months before the elet!tfon one 
or two of our best workers Rhould be interned and jeprived of their activi-
ties in favour of our party. It is easy to conceive. that at a time like this 
all the energies of all the workers would be diret>oted towards the elections 
and I do not see that any more young men will have e:x;tra energy to 
conspire in secret in order to overthrow British rule· in India. These 
persons who are working for the elections have at least for the moment 
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oecome cooperators from being non-cooperato!s. And i·t is very ~ t 
19· conceive why the rigours ~ the represslve. laws should ~ appl.led 
against them. Sir, I do not wlSh to say anythmg more on thIS subJect 
because I propose to bring this matter to the notice of His Excellency 
the Governor when I go back to Calcutta, and I will very gladly take 
advantage of the suggestion that has been made by the Hon,Ourablo tAe 
Home Member to bring to his notice any eases of dereliction of duty 
by members of Government so far as int.erference with the elections i14 
concerned. Sir, I do not wish to take up the time of the HOUJ'lH any 
further. But.I wa-nt to emphasise one fact and I hope I will not be ~ 

I;idered as saying anything by way of a threat. or anything on which any 
interpretation may be put other than as a piece of friendly advice. It 
is true that the officials of the Government of India, for instance, are very 
sincere in r,;·heir intentions that the elections should have a free and 
nnlwmpered course. Personally, I am quite prepared to believe that they 
are sincere when they say that they do not wish to interfere with the elec-
tiOllS. It does not affect them personally how the parties rise and fall and 
how elections develop in particular provinces. But, Sir, in the provinces 
thern are overzealous officials whose zeal to serve their masters has got to 
be curbed. And I believe that if proper action is not taken, the rules 
prohibiting Government servants from taking part in the elections will be 
broken by Government servants, and as a matter of fact it will put the 
other,. Wties in a position of great disadvantage. Already we arc work-
ing umler great handicaps. For instance, in Bengal the Council has been 
allowed 1() go on for seven years and the Ministers and the Executive 
Councillors h ~  in office for seven long years to consolidate their 
position and to nurse their electors to their hearts' content. Then, Sir, 
orderS have been passed that they should be in office up to the 31st Mareh, 
19:-17. This means tha':; they will be in power all throughout the elections, 
free to go and visit their constituencies at public expense and meet their 
voterS with all the powers which they possess and all the influence which 
th ~  . 

Then, Sir, there is another fact which very much hampers us in OU1' 
elections. AppointmentR in the Registration Department, in the Depart-
Dlent of Agriculture and Industries and in the Education Department 
have been held up for some time past, and there is a rumour that these 
appointments are going to be released on the eve of the elections, not 
for the purpose of efficiency and the interests of public justioo but to 
help the Ministers in securing votes. Whatever may be the re8Bon ili('.5& 
appointmen·tB have not been made and the public have got a right to make 
the inference that they have been held up for particular purposes. Kow, 
Sir, faced with all these handicaps, if over and above this Government 
comes down upon our workers withall the rigours of the repressive ~  

it is ~t difficult to conceive that. it is putting the l\Iinisteriai party in a 
position '.of tremendous advantage over the other parties in the province. 
I therefore request the Honourable the Home Member to consider whether 
thi.s particular aspect should not be inquired into. Unless of course there 
i'l a very bad case in which drastic action is necessary, I would suggest 
that no action under any of the repressive laws against any of the workers 
and agaiust any of the parties should be taken just on the eve of the elec-
tiull8. ~ 
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Mr. President (The Honourable Sir Abdur Rahim) : 'fhe Honour-
able Member has reached his time limit. 

Maulana Shaukat Ali (Cities of the United Provinces: Muhu.lll-
m..'ldan Urban) : Sir, may I ask ,the Honourable Member a t ~ 
through you? Now that there is a Muslim ~ and ~   ~ th s 
party, the Parliamentary League and they have combllled wIth the Ulllted 
Muslims, will it not be possible ...... . 

Mr. President (The Honourable Sir Abdur Rahim) :  I cannot put 
tiny such question. 

Major Nawab Sir Ahmad Nawaz Khan (Nomindted ~ : 
Sir, I rise to thank my friend, Dr. Khan Sahib, in giving me an.opportulllty 
to speak on the elections in the North·\'" est Frollt;er ProvInce. I also 
congratulate my Honourable friends, Dr. Khan Sahib and Sir Muhammad 
Yakub, on their Resolution and amendment being accepted by Government. 
I will remind the House that Dr. Khan Sahib said the other day in his 
speech that wherever he toured, in Peshawar, Kohat, and Bannu, he saw 
Borne hostile demonstrations. But the result was very pleasant because the 
speaker himself said that instead of subtracting some voters from him 
there was an addition of voters on his side. If this is the result, then if 
I had been in place of the Honourable Member I would have thanked the 
demonstrators for such a good demonstration. And I assure the House 
that if these demonstrations had been by Government officials in which 
GoverIilllent had a hand, the result would not have been so pleasan-p as the 
Honourable Member himself has admitted. I may inform the House that 
when the same Honourable Member went in my own district and city, 
Dera Ismail Khan, he was my gWlst. He had his morning meal with me 
and I took him in my motor car and drove round the whole city, showed 
him t.he bazars, the cantonment and the civil station and he was eyerywhere 
treated with respect. The city gave him a very cordial reception. At 
n:ight there was a big meeting in the heart of the city ; there was not a 
SIngle voice against, or show of any insult or anything undesirable nor 
any demonstration which was not in honour of him. He and his"pltrty 
said what they liked to say but there was no interruption, no policemen 
&lld no official pressure of any kind. I proclaim this in the presence ()f 
the Honourable Member in this Heuse now. 

An H.onourable Member: But you were there ! ,.,w· 
Another Honourable Member : He was in safe custody! 

(Laughter.) /1 

l'tIajor Nawab Sir Abmad Nawaz Khan : I may tell the House" that 
\  1 P.M. there could not be a better and more cordial reception ofa 

Congres.."l leader or a Congressman in Dera Ismail Khan 
city than my friend, Dr. Khan Sahib got. Then from Dera Ismail Khan 
he went to Tonk and passed through our district. Whatever reception he 
had, I think he was very pleased with it. The prel';ent complaint I of Dr. 
Khan Sahib is that the North-'W est Frontier Province Government inter-
~  in these elections. So far as my knowledge, experience and in forma-
u.on go the Government have never done in any district anything of any 
kInd to interfere against any candidate or in favour of any other candidate. 
There is one point which I say now candidly, beca.use the Government has 
accepted the Resolution. I shall speak of my own district of which I have 
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personal knowledge and on which I can speak with authority. Some of the 
petty Indian officials like tahsildars and sub-inspectors of police do help 
their individual friends on account of personal friendship or enmity : but 
for such individual actions no sane man can blame the Government of any 
province. I do not want to give any names, but the present Sayed tahsildar 
of Dera Tahsil in the Dera Ismail Khan district recently has openly helped 
one candidate against another and the candidate against whom he helped 
is very loyal, hig-hly educated and a man belonging to the most respectable 
family in the whole district. Therefore there cannot be a chance of think-
ing that tllere is a Government hand in that, but what is the reason' 
There is nothing but personal friendship. Our province is well known 
for such questions of enmities or friendships. There is a proverb that a 
Pathan will take revenge after the seventh generation. The people are 
very touchy. Their temperament is very different from that of the people 
of other provinces. In the Peshawar district alone, which is the seat of 
the Government, where there are colleges and there is shortly going to be 
a university, where Dr. Khan Sahib and the Congress has been preaching 
non-violence and which district should therefore be a model for other 
distl·jets in that province, in one year there have been 400 murders, while 
in the whole of the province of the Punjab there have been 600 murders. 
The temperament of the people is so uncontrollable : that notwithstanding 
the policy of the Government of India and our own Local Government, 
the temperament and hostility, and the feeling of dislike and like among 
the petty officials are so great that sometimes they do violate the rules in 
favour of or against their friends or foes. These are individual cases ; 
and after seeing such a case in my own district my own intention is that 
after returning from Simla, to bring such cases to the notice of the local 
h ~h  authorities and also make suggestions to remove these defects. 
I have decided to suggest the local authorities that in future the polling 
or revising or returning officer should not be an officer of the same district, 
but of another district ; and in Hindu constituencies a Mussalman officer 
should be appointed and vice versa, because it is supposed-and to a large 
extent it is quite right-that a Hindu officer would be more impartial in a 
Muslim constituency than a Muslim offieer and a Muslim officer would be 
more impartial in a Hindu constituency than a Hindu officer. 

An Honourable Member: What about private friendships' 

lWajor Nawab Sir Ahmad Nawaz Khan :  I leave this ~ t  and 
its remedy to my valued friend, Dr. Khan Sahib. My district of Dera 
Ismail !i.han is the safest district 80 far as murders are concerned and has 
less crimes than even the many districts of the Punjab. 

Like all other provincial Governments the Government of the North-
West',Frontier Province is very careful about all the criticisms that arae 
often levelled in newspapers about interference in elections or other ques-
tions. 'fht; Local Government of the North-West Frontier Province is 
doing its utmost to remain neutral and keep their officials neutral ; but 
they ('annot always do so. I remember that a few years ago the Red 
Shirts stopped other candidates and their voters from the polling booth 
to sueb an extent that the other candidates had to apply to the District 
:Magistrate and asked for the help of the police &nd with police help the 
lorries could pass through. In some cases military help was also 
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.required. If things come to such a pass, what can the other candidates 
do f InterferenCe by Government becomes inevitable there. In the face 
of experience of that kind,. Sir Muhammad Yakub put in that amendment, 
because he has seen on such occasions such interference in his own 
province. In such cases police intervention is very necessary; but I 
lastly and strongly assure my friend, Dr. Khan ,Sahib, that if he sees 
calmly and coolly and makes thorough inquiries, he will never find that 
tbe. Local Government or high British and Indian officials do it aS,a part of 

~  (If Government to give help to one candidate or to oppose the other. 
WIth these words, I resume my seat. 

Sardar Sant Singh (West Punjab: Sikh) : Sir, I stand to support 
the Rt-solution and oppose the amendment. The Resolution is of such vital 
importance for the maintenance of representative institutions in this 
<.'ountry that it is surprising why the ~ t is coming forward with 
" ifs " and " buts " in accepting this Resolution. I want to inform the 
Honourable the Home Member of one fact which is that we who have gone 
thl'(;ugb elections know much more by personal Experience than all the logic 
that can be brought to bear upon the subject. I am sure he will not contra-
dict us when we say that there is a lot of interference by the civil service in 
the elections to the Legislatures both central as well as provincial. None 
can deny that the duty of the administration is to be very vigilant over t.his 
question of interference by the civil service on the ground that it leads to 
indh;cipline in the services and consequent corruption for which ultimately 
the State suffers. 

The Honourable the Home Member, while speaking on this subject, said 
that lw could not allow the maintenance of law and order to be jeopardised 
even d llring the election days. I think it was made clear from this side 
that nobody advocates the abdication of the functions of the Government 
by any executive officer of the State. But at the same time nobody would 
like tha.t under the plea of maintaining law and order lawlessness should 
he committed by these executive officers. The stories about interference by 
civil servants in ordinary election times are so many and so numerous 
that it really seems an irony of fate that denial should come from official 
quarters. The plea that is always taken up is that on inquiry sucll com-
plaints have been found, in the majority of cases, by the Go"Vernment 
unfounded. My submission is that, even accepting this to be the case if 
there was a single case where interference has been proved, we are perfectly 
justified in condemning the Government in not taking suitable, swift and 
summary action. One instance is sufficient to spoil the· whole course of 
elections. I may here be.permitted to mention that in England this con-
ventjon is enforced with very great rigour. No GOT"ernment whether 
~  Conservative or L,iberal, would permit its civil servants to inter-
fere in elections ..... 

Oaptain Sa.rda.r Sher Mubammad ][he (Nominated Non-Official) : 
How do you know that T You have not been to England T 

Sardar Bant Singh: Those who care to read can learn, but those 
who eome from the Army are not expected to know these things (Laughter), 
particularly Nominated Members. 

Sir, as I was submitting, the discipline in the civil service is insisted 
with so much vigilance by the British Government in England that it is 
Dot at all surprising that civil servants know their proper place in the 
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constitution' of their country. TJ:te recent case of the Secretary of the Air 
Ministi-y will be fresh in the minds of Honourable Members. He was a 
me!J1ber of the Home Civil Service. He was dismissed from service. Why? 
For interfering with matters which did not concern his duties as a civil 
servant. Is it not a good example to be followed T Is it not absoluteJy 
essential that the discipline of the services should be enforced in this 
country as well by the same strict standard. Sir, our grievances in this 
country are two-fold. Our one grievance is that we have bad laws ~ 

the second is that if there be some good laws, the same are badly adminis-
tered. Whene¥er good laws are proposed, if they are passed here at all, 
they are rejected in the other place. There they have got a safe place to 
reject what is passed here as good and salutary. The bad administration 
()f laws makes us feel extremely resentful against some of the actions of 
the civil servants. 
Mr. President (The Honourable Sir Abdur Rahim) : The Honour-

able ~  can resume his speech after Lunch. 
The ~  then adjourned for Lunch till Half Past Two of the 

Clock. 

'Phe Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. ' 

Sardar Sa.nt Singh : Sir, before we adjourned for IUllch, I was 
submitting before 'the House that we are suffering from two-fold griev-
ances ill this country. The first grievance is that we have bad laws, and 
the second grievance is that even if there are good laws, they are so badly 
administered that we find out ourselves placed in a difficult position not 
knowing how to meet them. Even if we succeed in introducing some sort 
of ~  by private legislation, there is a safe House where the legislation 
considered fit and passed here is thrown out if Government chooses to 
oppose it, and invariably the Government do choose to oppose such legisla-
tion. What we desire to point out to the Government is this, that if they 
fire sincerely .... 

Pandit Govind Ba.lla.bh Pant (Rohilkund and Kumaon Divisions : 
~ h  Rural) : Sir, may I point out that neither the Honour-

able the Home Member nor the Honourable the Leader of the House is 
here.-I believe the Leader of the House is unwell today,-but who repre-
sents the Government in this debate today ? 

Mr. Deputy President (Mr. Akhil Chandra Datta) : There must be 
some one here. 

Ml" J. A. Thorne (Government of India: Nominated Official) : T\e 
HonollTable Member in charge of the Department is not present in t~  
House. I am the Joint Secretary, and I am present . 

. Mr. Deputy President (Mr. Akhil Chandra Datta) :  I think it very 
deSIrable that the Honourable Member in charge of the Department shonld 
be pre,,;ent on such occasions. 

. ~ Ihnt Singh :  I was .mblr!-itti.ng .tyt if the Government are 
really·· serious that representative lDStitUtlOns should develop in this 
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country, it is of the utmost importance to see that the people who are 
:returned to. the Legislatures are really;· the peoples' representative 
and not the representatives of the bureaucracy. In regard· to this 
matter, one grievance was specifically brought to the notice of the 
House in the Delhi Session by mean!:! of a Resolution· which 
was carried by a huge majority, that the United Provinces and 
the l)lmjab Governments have decided to maintain Ii system of 
marking the ballot paper, which distinction is really not understandable. 
While the other provinces have adopted the use of the coloured box, the 
Punjab and the United Provinces  Governments have recommended to 
retain the system of marking the ballot paper,-and the United Provinces 
Government have probably issued a gazette notification to that effect. Why 
do these provinces insist to retain that system Y Because they are deter-
mined to interfere in the election of the peoples' representatives. There 
can be no explanation of this extraordinary. course they have adopted. 
If the Uovernment decides to prohibit direct interference in elections by 
civil servants, then there is another form of interference of which the 
GoVel'hment will have to take note, and that is the system of demi-official's 
b:r the executive officers to their favorites. I should be excused, Sir, if I 
refer to a personal matter in this connection. In the Lyallpur Munici-
l)ality, when the Municipality decided to present an address to Pundit 
.J awaharlaJ Nehru, a demi-official was written by the Deputy Com-
missioner to the President, who was his own creature, a few days before 
the IJl.atter was to be discnssed by the }lunicipal Committee asking him 
what st.eps he had taken to prevent this address being presented to Pundit 
Jawaharlal Nehru. It would be interesting to read that demi-official to 
show the House how interference is made in such matters .... 

Pandit Xrishna Kant :MaJaviya. (Benares and Gorakhpur Divisions : 
Non-Muhammadan Rural) : How did you manage to steal this demi-
official '/ 

Sa.rdar Bant Singh: Unfortunately for the D. C. and fortunately 
for us, the President put it in the file of the Municipal Com-
mittee. and we discovered it. In that D.-O. the Commissioner and the 
Deput)-Commissioner wanted to know from the President how he intended 
to deal with the motion which had been tabled by certain members to 
present an address to Pundit Jawaharlal Nehru. This is another way of 
interfering in elections. 1\Iay I ask, what action do the Government pro-
pose to take in the matter of writing such D.-O.'8 stealthily, ~ t t  
to their own confidantes in order to interfere in election matters. 

'I'hen Sir there is another menace from which the country is suffer-
in'" and 'that' menace is the peculiar conditions of the presence of the 
Indian States in this cdUntry-. I remember that in my election one import-
ant State in the Punjab sent some of its own officials, h~ drew the t1'avel-
linrf allowances from that State, to interfere in my electIon and to preac}1 

~ t me. Even now in the Punjab elections, candidates are being set 
np who are in the s'!rvice of the States to contest the elections in the Punjab. 
(At this st.'lg'e. the Honourable the Home 1\'lember entered the Chamber.) 
May I ask th~ Honourable the Home Member who has now come to the 
House ~ h t steps he proposes to take in. this ~ tt  Is he or is ~  not 
aware that the 8tate.'1 are setting up theIr salarIed servants as candIdates. 
in the coming elections! 
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Mr . .Deputy Preliidelllt (Mr. -Akhil Chandra Datta) : The Honour-
able Member haa got only one minute 1Il0re. 

Sardar Sant 8ingh : Then, Sir, I want to bring to the notice of the 
Honourable the Home Member an important point, so that he may elucidate 
. the position for the benefit of the country, and that is this. What is the 
position of the paidservanUJ of the Government,---&nd I am referring here 
to the paid Advisory Council of the Sind Province' What is their posi-
tion in the matter of interfering in the coming elections and organizing a 
party? These are questions which are peculiar to India ; they cannot be 
found in England, because conditions there are quite different to those 
prevailing here. I would request the Government to take all these matters 
into serious consideration and review the position in the light of the circum-
stances prevailing in this country. 

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : In the 
meantime, I would request you to read paragraph 307 of this book, GQvem-
ment oi India Act, 1935, first. (Laughter.) 
Mr. Satya Narayan Sinha. (Darbhanga cum· Saran: Non-Muham-

madan) : Sir, I rise to support the Resolution moved by my Honourable 
friend, Dr. Khan Sahib. I take the opportunity on this occasion to place 
before this House, and particularly for the information of the Honourable 
the Home Member, certain facts in regard to the interference of the 
Government of Bihar in elections, especially in the coming elections to 
the Proyindal Assembly and the Council. The matter had come to such 
a pass that I was compelled to give notice of an adjournment motion which 
the President disallowed on the ground that the conduct of the Governor 
could not be discussed in thi!'l House. I knew that it was a drastic step 
but the House will agree with me that more often .than not, a drastic 
situation rl'quires a drastic remedy. 

Mr. K. Ahmed : It cuts both ways. 

Mr. Satya Na.ra.ya.n Sinha : You will be surprised to know that the 
Govprnment of Bihar in this respect is a confirmed sinner or criminal, 
by whichever name you may choose to call it. This is not the first time. 
though I admit that this time it has beaten all previous records, that it 
has been found guilty of casting to the winds all rules of conduct of 
Government servants with regard to the elections to the Legislatures and 
the like. There have been consistent and persistent efforts on the part 
of the h ~h t officials of the said Government to organi,<;e parties of 
reactionaries and jo-h1tknm.s to fight the progressive parties there. In the 
year 1932 a party was formed in our province at the instance of a gentle-
man whom I cannot name, Sir, lest you might pull me up, but it is an 
open secret and  any man in the street in the province knows about it. 
No pains were spared to make the party active and kicking, but it died 
a premature death. A daily newspaper, The Indian Nation, was also 
started with the money of the Maharajadhiraja of DllJrbhanga to suJflx>rt 
the policy and ~  of the party. The Commissioners of Divisions 
were asked to collect subscriptions from the big zamindars for the party 
and they did collect some money. One gentleman defined the party in 
a humorous way. but all the same, it conveyed the true definition of the 
party. He said, Sir, that the United Party was united against the Congress 
.but divided against itself. (Laughter.) ~  heterogenous elerq.ents who 
under pre$ure from above were forced to Join the party could not pull 
together for long because some of them found their self interests clashing. 
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Great efforts were made this year aJ.so to re6uscitate the party but 
it failed for reasons, Ly narrating which I do not want to waste the 
time of t.his HoWIe. 

'rhis time they have chalked out a new plan altogether. Not many 
years ago, I think it was towards the end of 1933, in the election of the 
District Board of Gaya in my province of which I have positive proof, 
a sub-divisional officer, not content with helping a candidate by all possible 
means, went to the polling booth and sat on the door of the room where 
ballot boxes were kept. He remained sitting for h{}urs, brow-beating the 
voters who wanted to put their ballot papers in another candidate's box 
and beckoning them to put the ballot papers in his favourite's box. At 
another place, the same officer put his coat on the box of the rival candi-
date and thereby prevented illiterate voter& from putting their ballot 
papers in the box of the candidate whom they wanted to support. 

[At this stage, l\fr. K. Ahmed interrupted sitting.] 

Mr. Deputy Pz:esident (Mr. Akhil Chandra Datta) : If any Honour-
able Member wants to interrupt, he must get up in his seat. 

Mr. Sa.tya Naraya.n Sinha. : He is incorrigible, we ignore him, he 
is beneath contempt. 

In the year 1935, during the election of the present Assembly, the 
Government of Bihar tried its utmost to influence the landed magnates to 
set up their nominees against the Congress candidates and in some consti-
tuencies they succeroro in having such candidates, though all had to suffer 
ignominious defea.t. I have definite and correct information at least about 
my own constituency. Several questions were put in tws House in the 
winter Session of 1935 regarding that matter and the Honourable the Home 
Member, as usual, gave evasive replies. Sir, three months before the elec-
tion of the Assembly there was It couference at Darbhan.ga which was 
attended by the highest official of the Province and pressure was brought 
to bear on the Maharajadhiraj of Darbhanga to take keen and active 
interest in defeating me. 

Mr. K. Ahmed : Question. 
Mr. Satya Narayan Sinha : It is a fact. You may question your-

self. (Laughter.) It is a fae-t, Sir, that before the said conference the 
Maharaja of Darbhanga was somewhat lukewarm in his support to the 
candidate who fought the Congress. But I must admit that the District 
Magistrate, Mr. Preston, who I am sorry has recently resigned on account 
of some difference with the Government of Bihar, in spite of his being 
cognisant of the highest official's interest and his close and intimate rela-
\ tion with the Maharaja of Darbhanga and his chief manager, behaved like 
Caesar's wife above suspicion. We all admired his fair dealings. But 
~ h officers are very rare and they cannot very long pull on with the 
present Government. In the same year, in the election of my esteemed 
friend, Mr. Shri Krishna Sinha, in the district of Gaya an over-zealous 
deputy magistrate went from house to house of all the big ~ of 
his Daka, telling them that if they voted for the Congress they would IDCur 
the displeasure of the Government and would be put to t ~  I do n.ot 
want, Sir, to name the gentleman because he is dead. But, thIS yea:, SIr, 
things are being done so openly that it has really ~  ~  ID my 
province. Go there and ask any man who has even lIttle IDtellIgence and 



2684: LEGISLATIVE A.SSEMBLY. 

[Mr. Satya Narayan Sinha.] 
you will, I am quite sure, get the same report of the interference of the 
Government everywhere. In the months of last July and August 
reactionaries of almost all district of the province were called to attend 
c()D.ferences at Ranchi and Patna. For days together, there were pour-
parlers and confabulations with the highest officials where plans were 
hatched and lists of prospective candidates were drawn up to fight the 
candidates of the progressive views tooth and nail. Big zamindars were 
asked to finance the party and some of them who have enough money 
promised to contribute reluctantly because they dared not say no, lest they 
might incur the displeasure of the high gods there. A series of editorial 
comments has appeared in the local newspapers regarding the alleged parti-
cipation of the highest officials of the Government of Bihar in the forma-
tion and organisation of groups and parties with the avowed object to fight 
the Congress in the forthcoming elections. Its publicity officer, Sir, who 
is known to be garrulous and ultra-sensitive does not let go any allegation 
against the Government unchallenged, but in this matter even he could 
not muster courage to refute the charge. The fa<rt is so palpable that it 
has touched even his conscience and he decided to keep mum, thinking 
perhaps discretion to be t.he better part of valour. 

Sir, both the Ministers of Bihar are touring in the dist.ricts at the 
public expense for organising parties and rallying all reactionaries to fight 
the Congress. I know, Sir, that a Minister is entitled to organise his own 
political party, but certainly not at the expense of the public exchequer. 
Questions regarding their such tours were asked in the local Council in 
the last month and they were thoroughly exposed because they could not 
defend it. 

One of the :Ministers makes no secret of repeating before his friends 
and satellites that he is doing these things at the instance of the Govern-
ment. Some of his friends  to whom the Minister had spoken have per-
sonally told me what I have said here. 

Sir, the effect of this open move on the part of 1ilie Government of 
the province is bound to be very undesirable for the candidates of the 
parties who do not carry favour with them. You know that the subordi-
nate officials in the districts when they come to know that the highest 
officials are interested in particular candidates or groups of candidates 
they will, I am afraid, go to any length to help those candidates by means 
fair or foul, more generally by latter means. The presiding and polling 
officers at every polling booth are these people. They can exert undue 
pressure on the voters in various ways and if the aggrieved party will 
have to complain against it, whom will it approach ? 

The ballot boxes will be in the charge of the Government. .l'he 
Government officials will be the counters of votes. If they so like, they 
might break open the ballot boxes and take out as many-ballot pa,pers 
from the boxes of one candidate and put them into their favourite's box. 
They might even declare one who secures less number of votes than his 
rival. duly eleeted. If things arE' allowed to go as at present, the day 
is not far off when all that I have said might be realities. 

, Sir, if -Government are so anxious to t~  the partisan spirit, they 
should, in all fairness, set up -SOme other agency to oonductllhe eleetion, 
otherwise why enact a farce of election of this kind? When the Congress 
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Jui.d boycotted the Legislatures, I remember very vividly how the Anglo-
Indian papers, the oracles of the Government, WeEe not tired of condemn-
ing tlie great national organisation for its decision, and now that it has 
decided to t'nter the Legislatures several unfair devices are resorted to, 
to keep its nominees off. Bir, when the present Viceroy came to Delhi 
first, he made a statement that his Government would remain strictly 
neutral in the coming elections. High hopes were raised  amongst the 
people that the electioIls would be conducted in all fairness this time. 
His Excellency in his recent address which he delivered to the Joint Houses 
the other day laid stress on the point, that he would work to the best 
of his power with any and every political party that may succeed in win-
ning the coniidence of the electorates. In view of both the statements, 
may I t.hrough you, Sir, appeal to the Viceroy that he should exert his 
influence to put a stop to the vagaries and nefarious activities of the Pro-
yincial Governments without any further delay. We want a fair field and 
no favour. 

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh : Muham-
madan Rural) : Mr. Deputy President, I oppose the Resolution of my 
friend, Dr. Khan Sahib, and support the amendment of my friend, Sir 
liuhammad Yakub. The Resolution is this---to take immediat.e steps to 
secure that public servants do not interfere directly or indirectly. Govern-
ment cannot help my Honourable friend in any way whatsoever. They 
cannot restrict the liberty of public servants, (kJvernment can do what-
ever they like with their own servants but they have no business to come 
n,ear any public servants or tell them what they should do or should not 
do." 

Pandit Lakshmi Kanta M:a.itra : Can Government servants do what-
ever they like Y Is that the contention of the Honourable Member 7 

Sir Abdul Jlalim Ghu.zna.vi : I will tell you what the Government 
servants can do and cannot do, if you will have a little t ~  So far 
this Resolution is concerned, it is practically out of date and it cannot 
be considered by this House at all. Government cannot interfere with 
pUblic servants. There is not a word said in this Resolution about Gov-
ernment servants. If they had said, Government servants, I would have 
understood the subject being discussed on the floor of the House. The 
amendment is the real thing that ougiht to be considered and debated. 
Before I deal with the main Resolution I want to answer my Honourable 
friend, 1\[1'. Fuzlul Huq, who is not here. He made sweeping charges 
against the Ministers and the Moslem Member of the Bengal Government. 
I think it is unfair that these charges'should be made against the.se gentle-
then behind their back. It was open to Mr. Fnzlul Huq to make these 
charges in Bengal in their presence or in a public meeting or by means 
of an open letter but he takes no steps what!lOCver in that connection. 

Pandi' Lalnbmi Kanta Jllaitra : He 'has done it. He has also 
written to His Excellency the Governor of Bengal. 

Sir Abdul Ralim Ghuznavi : It is my fritmd's colossal ignorance 
that is responsible for these suggestions. He has, done nothing of the 
kind . 

. " Pa.ndit t.abb;,',; Ita.nta. ~ : You are more in the know of 
Government secrets than I am. 
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Sir Abdul H&lim h~  One of the charges he made was that 
in their capacity of Ministers and Member, they were touring in Bengal. 
and . carrying on an electioneering campaign. They are Ministers and 
they will be Ministers till the 31st March. TheY are touring and they 
will tour. You cannot prevent their touring at the Government expense 
or the public expense. 

An Honourable Member : They cannot canvass for votes. 

Sir Abdul H&lim Ghumavi : They can do RO. What about t ~ 

in England.. They engage in election campaign while they are ministers 
and while they are not out of office. They have every right to go to the 
voters and make whatever propaganda they like and there is no law to 
prevent that. That is the law in England and that mllSt be followed 
here jf we want democratic Government. What is the contention Y It 
is that the voters will be influenced by these Ministers, becaUBe they are 
Ministers. If that is the position in India, then we had better not have 
democracy at all. Every man who will go before an elector must prove 
to the elector that he is a fit person to be elected, not becaUBe he is a 
Minister. or a Member of the Government. 

Pandit Krishna Kant Mala.viya :  A Daniel come to judgment ! 

Sir Abdul Halim GhuZDavi: Except yourself. Speaking. for 
Bengal, my experience is quite different. The tyranny of the Congress 
~  INt tv be prevented and the Government officials will have to be told 
to safeguard the interests of the minorities. But before I deal with that, 
I want to say one thing. l\Ir. Fuzlul Huq had mentioned that there are 
two Muslim parties, one is the United Muslim Party, which he said con-
sisted of Ministers, Members of Government, title holders, etc. CAn 
Honourable Member: " and yourself.") I do not belong to any party 
whatsoever. Nor am I seeking election to the Bengal Assembly. When 
the Congress put up a candidate in opposition to me, they failed and failed 
absolutely in spite of the fact that they brought tons of money to support 
my rival candidate. If you want, I can give some more evidence as to the 
money that was being spent to put up a candidate against me. But they 
failed absolutely, and the candidate had to disappear at the last moment. 
Then there was another party, called the ~  party which had been in 
existence for the last 30 years. If' that was so, where was the Proja party 
in 1921. Where was it in 1924 and 1926' Where was that Proja party 
even in 1930 T 

Mr. Deputy President (Mr. Akhil Chandra Datta) : All that is not 
strictly relevant to the question before the House. 

Sir Abdul HaJim Ghuznavi : Sir, it is relevent to the speech of the 
Hononrable Mr. Fu7.lul Huq who made his speech this morning about the 
Proja pa,rty. I understand that there was no Proja party in existence 
for the last thirty years ! 4 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The fight between 
the two parties can certainly be discussed, but certainly not the history 
of the Proja Party. 

Sir Abdul Halim Ghumavi : Whatever that may be, the position 

S P.K. 
is this, that there is now .. a Proja Party and there is 
now also a United Muslim Party. What I want to tell 

my lIonourable friends is that there are not orily these two parties but 
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there are ~  other parties,-e.g., the Muslim League Party, the MajIis 
party, the Independent Party, and the Muslim League Election Board 
Party .. (An. ~~  Member: "and Loyalist Party.") There ~ 
no Loyalist party in Bengal, as there is in Bihar. (An Honov.rable 
Mem!J6r : ,. and Purdah party Y") (Laughter.) I wllnt ·to tell my 
friend, :Mr. Fuzlul Huq, that this party or that party will Dot help any 
8andidate to get himself elected. Let it be said to the credit of the 
)Iussalmans of BengaJ now that although they were not allowed fQ.r the 
last eight years to exercise their franchise because there was no election to 
the Bengal Council, the .Muslim electorates will t ~t every Member before 
they exercise their vote, and will consider wheth(!r they should vote for 
Ilim or yote for any other person. No" party" tip-ket is going to guarantee 
the f,:uccess of a candidate in the forthcoming e1ections-I can tell the 

~  ; and they will know this in the course of two months' time. 

Pandit Lakshmi lta.nta Mai.tTa : Then \vhy are you not standing Y 

Sir AbdUl Ha.lim Ghumavi ~ . I am su":'e that if I stand, I shall be 
rptnrned uncontested, and I can throw out a challenge to my ~  

oppo!;ite to set up as many candidates as they can to contest me. (Hear, 
l:.ear. } Sir, what I want to say about Bengal is this. So far as I know, 
His Excellency the Governor has made it abundantly clear to every one 
of us that Government will not interfere in these elections and he has 
made it abundantly clear by an Open letter to the Press that the Govern-
Ihent will do all in their power to be absolutely neutral so as t ~  the 
electors to elect whomsoever they like. (Interruptions.) 

'.:": 

Mr. Deputy Prelii.deDt (Mr. Akhil Chandra Datta) : Order, order. 
Let the Honourable Member proceed with his speech uninterrupted. 

Sir Abdul Ha.lim Ghuzna"fi : What we want in Bengal is this. We 
do not want outside interference. Leave us there alone. We do not 
want .Jinllalls and Maulanas. We do not want Parmanands, we ~  not 
want ?lIalaviyas, we do not want Munjis. Sir, we, the Hindus and Muham-
maclans of Bengal, toill settle our communal di1ferences, and we will stand 
together as Bengalis, and as Hindus and Mussalmans afterwards, (Heal", 
hear.) You will see that. Every Hindu and every Muslim in Bengal will 
work to settle the communal dispute that is going on in Bengal, in a very 
short time, and we will stand as man and man together, as Hindus and 
Mussalmans together. We shall solve our communal differences and stand 
togpther as Bengalis first and everything else afterwards. (Hear, hear.) 
Now, Sir ..... 

~ Deputy Prellidem (Mr. Akhil Chandra Datta) : The Honourable 
Member has got only one minute mot'e. 

, Sir Abdul Ha.liiD. Ghuzna.vi : Now, Sir, as I seid, I may close now 
by saying, " lave Us frGm the tyranny of th~ Congress ",-and th~t is why 
I 'VI'ant to BUpport my HonoQrable friend, Sir Muhammad Y Hub 8 amend-
ment. He wan1;8 to give us that protection that we want,-namely, from 
~h  f.yrallDy (ff the Conrress which I am afraid "'ill put us to. a trem.endoWl 
t:roub1e in the Dew eleeQODS, Sir, wbat is the way they do It f The,. set 
up candidateB. UDkIMJ'ltn in Bengal and finanee them, and tl1e .Bl8D. who 
~t t t  deeted ,pdt'him.elf in B d.i.f6.oult t~ to eonteR them 
beqllse of ihe abuBdanee·of moltey whieh is h~ them, aad I ha.ve 
~ t  p*fJ88ion.'Mww that ~  eaIldidatewho was ~ t U, 
by·· the CGl'lgNlf$ wu ;jJJan«ed Dy. them uptolleavy amouatll. ~  
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want in connection with the I!.ext elections that Government should give 
us due  protection and that they will see that any undue coercion ..... 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honourable 
Member's  time is up. 

Sir Abdul Halim Ghuznavi : ........ by any party in order to 
gain, ~  object in view should be prevented and should not be allowed. 
Bir"l-oppose the Resolution and support the amendment. 

Seth Govind Da.s (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, I could not understand the definition just nOw made by 
my llonourable"lriend, Sir Abdul Halim Ghuznavi, about the terms 
"public servant" and "Government servant". Sir, Government 
servants, are "public servants ", and what the Resolution asks is that 
they should not interfere directly or indirectly with the coming elections. 
Now another thing which my Honourable friend, Sir Abdul Halim 
Ghuznavi, said was that Ministers in England are free to do propaganda 
fO't"'their own election and also for their party. Now, Sir, the status of 
Parliament and of the Indian Legislatures is not the same. If that status 
is given to the Central Legislature and the provincial Legislatures, we shall 
not haye allY grudge if the MInisters do propaganda in favour of their own 
elect;on or in favour of their party. In fairness to Indian conditions, in 
the G(;velfflrurnt of India Act of 1935, in section 69, it was prohibited for 
any sahiried officer under the Government, be he an Executive Councillor 
or all\'Iinister, to stand in the forthcoming elections. Later on, to favour 
certaIn individuals, section 307 was added, lifting this ban as far as the 
first: elections go. 

The Honoura.ble Sir Hem-y Craik : Section '307. 

JIr. K. Ahmed : You better read that section. 
"Beih Govind Das :  I do not think I have time enough to read it, 

but I would refer that section to my Honourable friend and would ask him 
to read it. 

Now, Sir, just like the Frontier Province, Bengal and Bihar, there is 
direct and indirect interference in the forthcoming elections in the Central 
Provinces by Government officials, but, Sir, the methods of the Central 
Provinces Government are not so crude as the methods of the Frontier 
Government or of the Government of Bihar and that is perhaps" on aecount 
of a shrewder man being at the helm of affairs there. The Government and 
the public know that man and I think I eanMt do full justice to my 
province without naming him here. He is the Honourable Mr. E. 
Raghavendra Rao, the Home Member of the Central Provinces. 

The Honourable the Home Member said that definite allegations 
were not made by us as far as this interference goes. Loct me pointolft 
to him that we have neither Censor Department to open letters of Govern-
ment officials nor we have C. I. D. to run after Government officials. When 
there are one thousand cases of interference or even more we can get trace 
of one and that we place before the Government. The whole thing is that 
even the Government of India do not know to what extent their subordina.te 
Governments and their officials are interfering wjJ;h the elections. As far 88 
the Central Provinees Government go, they have been doing this by. adoptilig 
many methods and here I shall describe a ~  thenl'. 'The. first method 
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which they have practised is the appointment of such officials at places 
whel"e the .congress has its stronghold who are notorious for their partisan 
spirit. This has been done mostly in the Hindi districts of the Central 
Provin<,eg where the Congress commands a tremendous influence. The 
Government as well as the public know that there are two kinds of officials 
in Government service. One class of officialB does not bother much about 
politics and it looks after the w()rk which is entrusted to it in its official 
capllcity. The other class has very little to do with its official duties, 
which are performed by its subordinates, and its main business is to 
dabble in politics to please its higher authorities. Now, Sir, the officials 
of the latter class are being appointed and are b('ing transferred to the 
districts where the Congress has stronghold. These officials are organis-
ing zamindars, bankers and the monied classes who are going to oppose 
the Congress in the next elections. . This is going on in my province for 
the ]Il,,;t two years since the Congress has decided to contest the elections. 
Another method which is being followed is the creation of HOIl.QAary 
Magistrates in abundance. This is being done chiefly in Chattilg6l'h, 
and especially in district Bilaspur, the home of Mr. E. Raghavendra Rao. 
Sir, such persons are being made Honorary Magistrates who do not·know 
anything about the law, who do not know how to conduct the cases and 
whose main purpose is to organise a party against the Congress. ~  

third . methoo is that some high officials are touring th ~ h t the 
province organising receptions for themselves, using official influence in 
collecting subscriptions for these receptions, inducing certain local J,pdies 
to prescnt them welcome addresses and, while replying to these addresses, 
they say very little about civic matters but do a lot. of propaganda against 
the Congress. In this connection, my Honourable friend, Seth SheOOass 
Daga; tabled a motion of adjournment but it was disallowed. I am tempted 
to quote some of the speeches of Mr. Rao here but I am sure I shan..e also 
d('clared out of order and therefore I resist my temptation. HOW.twer, I 
would ask the Honourable the Home 1\{ember to read speeches those of 
Mr. Rao which were made by him as Governor in reply to certain addresses. 
From these speeches the Honourable the Home Member will find how 
much propaganda has been done against the Congress. Then, Sir, there 
is a rumour afloat in my province that a master-stroke of interference is 
going to be struck very soon. Certain likely Congress candidates are 
disqull IIfied to stand for elections because of their taking part in t.he civil 
disobedience movement and being sent to jail for more than one year. 
It is rumoured, Sir, that Central Provinces Government is not going to 
remove their disqualification. We would not have believed in this 
rumour but that has been done in my province in the last Assembly elec-
tion. Government know that Pandit Dwarkadas Misra and myself were 
nominated by the Congress Parliamentary Board to contest the Assembly 
elections. We were both sentenced in the same case by the same Magis-
trate on the same offences for two years. We were both disqualified, 
my ili!'qualification was removed but not of Mr. Misra. I hear that the 
samc thing is going to be done in my province an.d the ~ ~ 
some strong candidates who are going to be set up from my prOVInce UI 
not going to be removed. This, I say, is the master-stroke of interference. 

Now, Sir, it is an open secret in my province that Government some-
how or other h!l8 fallen. in love with our present lIome Member, Mr. E. 
Raghavendra Rao and it is runloured that section 307. in the Government 
of India Act was added to the Act on account of some favourite persons of 
L369LAD III 
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~ t forelllOl!lt amOngst them is Mr. Raghavendra Rao. Sir, in the 
~ e{ fairplay it W88 desinble that when the term of his office of ~ 

Meml'ership was coming to an end, it should not have been extended. He 
shc,u1d 118,'e stood as an ordinary individual. If the Government was 90 
('nanl()Ul!ed of him or if he was SOanxiOU8 to enter the Provincial Legisla-
t1\re t\1i6 was the right· way for bim as well 8S for the Government. But 
h~t  of office has been extended and now he is standing as a HOlIie' 
Memher •. Legally, he can do . so .. But I look at the wbole question, not 
only in tbis reSpect but in otherrespeet also, from the moral point or 
view·--and I say that it is against all canons of justice and fairplay to 
a1}O\y any individual to stand for the eleetions as an official with all the 
i.fluence of his office at bis baek and with the whole machinery of Govern-
ment organisation at his disposal. 

Sir, if the Honourable the Home :Member really wants that the Gov-
ernment should not interfere in the elections, directly or indirectly, h'e 
sho1l1tl make real inquiries in this matter and not content himself by 
issuing circulars which is generally done at such times. These circulars 
have "ery little value in the provinces or in the districts. The Provincial 
Government and the district authorities think that such formal circulars 
come every time and they do not attach any importance to them. 'They 
gil on with. ibeir activities as usual. If the Honourable the Home Member 
is ~  with these circulars let me tell him that iilterference will be 
~  i&nd he would not be able to prevent these interffl'euces. 

In spite of a.ll this, I am ah!!;olutely cer.tain that there is gomg to be 
a Jll&jority for the COIlgl'eBS in the. Central Provinces Assembly. T,hel'e 
WlPJ a Cougress majority in the Oentral Pro"inces Council in 1923. h ~ 
tifu, .again, the ·Congress has decided to stand for the Legislatures, and 
tltereftl' geingto be a Dutjority for the COllgress in CeBtral Provmce8. 
When lhi. Resolution is brought forward, in fairness to my Province it 
ia lily dllty to put forward what is going on there. Sir, I support this 
Re!lOlution. 

. P&DCtit KriIlm& Kant Jl&JaYiya: Sir, it would have gladdened 
the heart of Sir Bamfield Fuller, if he had only been living today, to 
see that his wrong Ghumavi is righted and is on the right path now. 
This is all I have to say so far as ~  Honourable friend is 'concerned. 
Sir, you have heard the tale of misery, as narrated here., in this House, 
by my Honourable friend, Dr. Khan Sahib, so far as the North-West 
Froutier Province is eoncerned. You have heard about the doings of 
the Government in the Central Provinces and in the Punjab. I want 
t!,l teil YOll just. what is going on in my Prm·iuce. I want yOU 
to have a peep into what is going on in our blessed United Provinces. 
I, bope l'ou are aware of the faet th t~  had a Governor, Sir Malcolm 
a.iley, now Lord Halley. He toured round the Province, went to 
.'Very district and &ent for thezamindars of Ule Province, the zamin-
Qal'llof the d"trict and organized a. party -,rhich is known as the .. 
NAtional Agrieult1ll'&l Party to fight the elections. He retired and Sir 
tfarry Baig took ~  of the ~  galli. Now h~ h. taken 
tip ·tIle "MIt an.d is' ilrlplementing aJ¥i supplementin,;. with aU JUs mi •. 
t1le t ~  ~~ 6vet' hr. his t ~~ t ~  Sir, ~  u.ntY waa ... 
~  alld Sit" Harry is the Ooc!-fatller or, t t ~  
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The Honourable ~ Henry ~ :. I ~ to a -point of order. May 
.( call your att.ention·te·StandHlg 0Nler No. 29 Undff which 11:0 Member 
·w*ile . .,peakillg may.reflect upon the eondl1ctof 8111' Go'\?em'O'1' lis dis-
tinet from· the GG'Vernment of which he is the Head. I ~ t any 
Merawe to-His Ilxoetleney the--Governor or any relleetion OD his cOll-
· .. :act·is UDder tb«t StaMIing Order oof-of order. 
Pandit Krishna Kant Malaviya : If the facts are as narl'ated by me 

aml the Honourable the Home Member takes them as a reflection on the 
Governor and the ex-Governor of the Province, 1 have only to say that 
J /lin simply speaking the truth and narrating facts which are known to 
every· single inhabitant in the Province and they cannot be denied even 
. by the ~  Home Member. . 

Mr. Deputy President (:Mr. Akhil h~  Datta) : It is a well 
known rule th ~ an IIonourable Member while speaking cannot make 
.aD}" reflection againilt the Governor of a Province. He can cert&inly 
make a reflection against the Governor as the head of the .Government, 
but not personally. ;. 

Pandit Krisllaa Iut MalaYiya.: I bow to your ruling, Sir, ·'lOOst 
l·espectfully. "'l1ltt'l want to say is this. I want to know if it i8 
dllnied that the National Agriculturist Party ~ itsexistenee and itf! 
birth to Sir Malcolm Hailey (now Lord Hailey). Is this fact denied by 
the HOllOura·ble the ~  Mmber , 

The Honourable Sir :!Ienr)' Craik : My reference was lid! to the ex-
Guvernor. There is no Standing Order so far as I know t~ .. 
reflections upon the conduct of an ex-Governor. No reflection iii 'per-
nlitted upon the conduct of the present Governol'. 

Pandit Krishna Kant Mala,viya : My contention is only this that 
thE' National Agricultul'istparty owes its existence to the intlefati/!&hlf 
labours of the ex-Governor and unfortunately or fortunately th.6lIIvlem-
bt>rs of the prest-nt Goyernmentand the :Government servants dEiem it 
their duty and arc doing everything in their power to support the party 
in the coming election. Not only t!J.at. Even today the Leader, the 
only paper of our Province, daily comes out with. reports from it!>: corres-
pondents that the present occupant of the Provincial garli ~  for 
tht> leaders of the Agriculturist party, tries to organize them, ~  

tlleir differences and is actually running the party from behInd the 
purdah.. If this is a reflection, all I have said, Sir, I do not want to 
oailt any reflection, I cannot help it, but I am simrly. narrating. the 
faets as they are and as they are knwon to everybod.y In the ProvInce. 

Dr. ~ Abmad (United' Provinces Southern Divisions: 
iMllhammadan Rural) : That is not correct. I do not know it. 

Pandit Krishna Kant MaJaviya : If the Honour.able Member preft>rs 
living in darkness, I cannot help it. In our province there ~  only 
two parties, the Congress party and the Government part.y. It IS only 
thpse two parties that are in the field of election. The. Government 
party ur the . National A!rrieulturist party .is led by highly placed 
officials by men who baTe been in the Government, who are in the con· 

~ ~  '?f the ~ t 31?(1 ~ 9.ome. 0. th ~  ~  ~ .. tt) gain the 
lftJftlStenal ¥1tl(!A.: It iii an 'OT'I"n' ~ t that II tM'l'lhtp. fh!'ht '1'1'111 bp fought 
in '.the : United' ~  between the ~ t  ~  . the ~  
'IlJIIi1;ym',the .eomlJig electi(1ns. (HC'a)", bear.) Does It stSt;ld to reason, ii 
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it fair, Sir, i,4en that the Government should in any way interfere in 
the coming elections when it will be, itself a party in the Qoming elec-
tions Y The Honourable the llome :Member told us that he had examined 
about a dozen cases and has come to the conclusion that the charges are 
untenable. I am prepared to believe his statement, but let me respect-
fully add this also : 

.. Valai Katil tJOhi ah.aJi.id Valai '1mI.1IlJi/ teAre 

Akraba mua Karen KMi.n ka tiat'a kiBpe." 

You see, Sir, they are the accused, they are the witnesses and they 
themselves are ~h  judges, they decide the cases, thE}y have the papers 
in their own hands, we simply stand aside, they see the papers, they 
let in their own evidence and then write out their decisions according 
to their own sweet will. You must have read, Sir, that the Provincial 
Congress Committee of our province recently met and they were think-
ingaf keeping aloof from the elections. They say that if the Govern-
ment are so keen on having their own men, on having their own 
lnaj9l"ity by fair means or foul in the coming elections, when, even the 
secrecy of the ballot box will not be respected, what is the good of 
contesting elections then. The position in our province will be this :  a 
'\ oter goes to the polling booth to give his vote. The agents of the 
candidate ,will be present there. Now, let us take the case of a big 

~  a tenant or any, other man who is standing as a rival 
candidate. The agent, ziladar or the manager of the zamindar will 
be $tanding at the polling booth. The illiterate voter has to go there 
and name the man in presence of the agents for whom he wants to 
cast. his vote. Does it stand to reason, Sir, that in the presence of the 
agent of his own zamindar, the illiterate voter who is a tenant under 
him. will have the courage to vote for any candidate as against his 

~ t  If the poor yoter should do so, the moment he goes out of the 
polling 'booth, he will be given a good shoe-beating, and he may be 
driven out of his land and his life may be made impossible in the 
village. 

Mr. K. Ahmed: What about the agent of the other candidate who 
intimidates the poor illiterate voter to vote for him T 

Pandit Krishna. Kant Malaviya: How can he intimidate' Well, 
I can understand persuasion, but I cannot understand coercion. Sir, 
if the leader of the Government or the highest officials of the Govern-
ment were to stand in the polling booth and plead their cause and try 
to convince the voters that they are on the right path, I would have 
nothing to say against them. 

Mr. K. Ahmed: Where is the evidence' 

Pandit Krishna Kant Malaviya: Don't interrupt. Y ou don't 
DDderstand what I am talking about. 

Pandit Sri Krishna Dutta Paliwal (Agra Division: Non-Yuham-
manan Rural) : Your interruptions are the greatest eviden,ce. 

Pandit Krishna Kant Malaviya : We in the United Provinces-want 
that Goyernment should not interfere and thef'e h~  'be no intimida.-
tion and interferE-nee by Government t~ flO ·far--as the coming 
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elections are concerned but if it does so, it $hould come out in the 
open and fight with clean hands. I can narrate a tale about  my own 
election. One of the Executive Councillors during the time of election 
campaign began his winter tour. He came to my district, sent for tbe 
zamindars and spoke to them to vote for my rival candidate. I had 
to send him a personal letter requesting him not to do these things. 
Fortunately my rival was defeated and as soon as the result of the 
polling was known the rival candidate was made a Rajah. He is ,'i 
friend of mine and I have nothing against him, but this is the way in 
which Government support their own candidates and try to defeat 
those who want to represent the people. I have given you an idea of 
what is going on in the United Provinces and I request every Member 
of this House to see that so far as the United Provinces are concerned, 
there should be fair fight. I challenge the Government to fight the 
Congress party with clean weapons. I do not seek any favour, I want 
II fair contest, no coercion, no shoe-beating, no dispossession of land, 
no victimization of voters and we will see which party wins. 

Mr. P. J. Griftlths (Bengal: Nominated Official) : Sir, I ~  
listened with considerable interest to the speeches of the 'Opposition, 
speeches which have consisted of the usual hotch-potch of the wildest 
allegations against Government and its officers unsupportecl by any 
shred of evidence. If I had listened 10 or 15 years ago to the allega-
tions made by my Honourable friend, Mr. Datta and Mr. FlUlul Huq, 
I should indeed have been perturbed; but I have learnt from long 
f'xperience on how slender a foundation such allegations can be;land 
constantly are based. 

Pandit Sri Krishna Dutta Paliwal: Your record in Bengal i'l 
notorious. 

Mr. P. J. Griffiths: If the Honourable Member can possibly 
restrain himself for 15 minutes, he will perhaps learn a good ~  in 
that period. 

Let me take first the allegations made by my Honourable friend, 
Mr. Akhil Chandra Datta .... 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Order, order. 
I am afraid the Honourable Member cannot refer to my speech so long 
as I am in the Chair. 

An Honourable Member : You come down, and let there br " 
Chairman. 

Several Honourable Members: Order, order. , 
Mr. P. J. Griffiths: Sir. I am going to criticise your speech. not 

in your capacity a<; Deputy President, but as a Member of this House. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Supposing the 
Honourable Member makes a statement about me, I am not in a position 
to contradict it from the Chair. So my ruling is that as long as I am in 
the Chair, the Honourable Member cannot refer to my speech. 

Mr. P. J. GrifIlths :  I will submit to your ruling .... 

Mr. X. Ahmed: Sir, on a point of ,order,iB it not the ~ 

I,ltRnding practice here ... , 
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Mr. De,., President (M1". -Akbil ChandraD&tta) : ~  order. 
I have ·given my ruling, and the Honourable Kember muat . obey that. 

lIrtr. K. Abm.ed : Sil:, if YOll allow me to ~  on and then after hear· 
ing me ...... 

lIr. ~ t  Pnllillem (Mr. Akhil Chandra Datta) : !sit on that 
point of order , 

Mr. K. Ahmed: Yes, Sir, something else. (Laughter.) 

. JIr. Dep.ty PnlskleU (Mr. Akhil OhandraDatta) :  I will !lot allow 
it ; Mr. Griffiths is in possession of the Houae. 
Mr. X. Ahmed: : Very well, Sir. 

JIIr. P. J. Griflitha. : Sir, I accept your ruling, but in view of th~ 
necessity of that ruling, would it be possible for you to allow. me to 
resume my seat now and continue my speech when the President takes 
the Chair? 

Mr. Deputy h.ident (Mr. AkhiI Chandra Datta) : ~ Honour-
able Member may resume his 8eat, but he will do so. atltis own risk 
imd if any standing order stand's in the way of his speaking for the 
Ilecond time, I shall not be able to help it. . 

1tIr. :r .. J. Clriftltbs : In that case 1 will eontinue my speech, and 1 
will deal first \vith the allegations of my Honourable friend, Mr. Fuzlul 
fiuq, . and hope that when I have 1inished with him I shall not be 
haniJ)ered by your still haying to occupy the Chair. 

I was much interested to hear those strong objections taken by Mr. 
Fuzlul Huq, that redoubted champion of public integrity, in connection 
with this particular matter of elections; and if he were here ..... . 

:fandit Govind Ballabh Pant: Sir, on a point of order. mav I 
know if the expression "redoubted ~h  of public in:tegrity" 
which has bE-en used sarcastically is in order? Does Mr. Griffiths Ray 
that it iR a sincere and frank expression' If it is used sarcastically, 
is it in order T 

The Honourable Sir Muhammad Zafrullah Khan (Member for 
Commerce and RailwaYR) : Is no sarcasm ever indulged in on that 
side' 

, Pandit Govind Bal1abh Pant: It is open to the other side to object 
when it is indulged in. 

Mr. P. J. Griffiths: I am surely entitled to take every Member of 
this House at his face value ? . 

Mr. Deputv President (Mr. Akhil Chandra Datta) : If the insinu.-
'ion is that he is dishonest and wanting in integrity, it is certainly not 
jn order. . 

Mr . .,. J. Grifftths : J ani surprised that such II. suggestion hal 
occurred to my Honourable friend', the Pandit. . 

Pa.ndit Govind Ba.Uabh Pa.nt ': If the Honourable -Member says I 
110m .wrong in, thinking sod do· :doi:mind.; I1riU takelrim 'at hi1f fare 
value.' ',., '. ~ "> . :  ' 
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Mr. P. I. Grifliths: Sir, to resll:ID-e my speech, I was much 
itlt8r8sted to' hear f.rQm' Mr. Fuzlul Huq his very impassioned champion-
ship of the CA1l80 of public integrity, and if he h ~  I shou1d 
hll'Ye much pleasure in congratulating him upon the very ~  way in 
which he made this AS8embly an electioneering platform for the Pl"&ja 
Pal'ty. All of· us present in this House must have great.. sympathy 
with him· in his t ~ It is indeed hard that for the last seven yead 
there should have been no elections in Bengal and that. Mr. Fuzlul 
Huq should th-ereby have been ~  from office. ~  88 he 
confines himself to lamenting his ~  he is on safe groUnd .. But when 
he turns from that· to complain of the action; of Ministers in carrying 
lin election esmpaigns, he is on gro¥Dd which is very far from being 
~ h t is a veritable quicksand. I would ask him, in what country 
ill the eivilised world. do not the Ministers of the Crown ca!'ry on their 
dection campaigns while stilI in office f Mr. Fuzlui Huq tells us 
almost with tears in his eyes 'that these cvU Ministers will be in power 
liH March, 1931, and toot while they are in power, under their very 
eyes, as it were, this election campaign will have to be conducted. If 
Mr. Fuzlul Huq lived.· in any of those more advanced ~  where 
democracy has been in force for a considerably longer period, he would 
have exactly the same galling experience to face there. I can Ree no 
kind of logic in Mr .. Fuzlul Huq's contention that the practice which 
exists in every civilised country in the world should be disoontinued 
llare. 

[At this stage, Mr. Presidel!-t (The Honourable Sir Abdul' Rahim) 
resumed the Chair.] 

But Mr. Fuzlul Huq proceeded from the general to the particular. 
He told us that Government 'Servants were daily influencing election 
campaigns, and in respect of this he produced one astonishing instance. 
III' told us of a professor of a college who was even canvassing for the 
Star of India and, worse than that, was making election speeches. Mr. 
Fuzhll Huq's pasRion was entirely wasted, because hiR facts were 
110mpletely incorroct. '1')le professor concerned was Mr. Altaf Hussain. 
Professor of the Islamia College. The only action taken by Mr. Altaf 
Hussain was to gather together a meeting of his students aHd tell them 
t.hat they were quite right to take an intelligent interest in public 
affairs, but that that interest should remain theoretical unt.il thei!" 
~t t days had passed ; that they should concentrate their en('rgies 
(Ill their stUdies, and, until that period of their l;ves was finif<hed, 
f;hould not devote themseh'es to active political campaigning on eithrr 
sidp and :10 interfl"re with the proRnect" of their snccess il1 examinations. 
]'<)ops my Honourable friend, Mr. Fuzlul Huq, realJy think that such 
action on the part of a professor is unwarrantable? Then, again, Mr. 
FllZllll HllQ t.old a verY sad st.orv about the internment of members of 
the Proja party and h~ suggeRted that thetp should ~  a kind ~  
criminal moratorium during the currency of the electlons.: that untIl 
the elMtions were over no member of. the Proja part.y ol1",ht under 
~  ,circumstance.s wbatsoever to be interned .or: presumably, to. be 
made subject to any other processes of ,the crImmal law. TJuI.t II'! a 
contention which on t.he face of it bears its own answer. If ~  
hzlul Huq twiahftli· :bis party· .fonOwers : to' 'be. immune !r9m . ~t~ t 
let him see that they are equally immune from suoversI"e actIvltlfl". 
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[Mr. P. J. Griffiths.] 
I now come to the main point in my criticism of the ~ t t  

absent Mr. Fuzlul Huq. Mr. Fuzlul Huq spoke with great indignation 
about the action of officials in taking part in elections. But Mr. Fuzlul 
Huq forgot to tell this House that he himself tried to secure for his 
own party the help of the highest official in the province of Bengal. 
Mr. ]'uzlul Huq forgot to tell this House that on the 8th of August he 
wrote a letter to the Governor of Bengal in which he started off by 
saying " May I, through the medium of the press, make a respectful 
but earnest appeal to Your Excellency to help the peasant movement 
of Bengal as against the activities of the newly formed United Moslem 
Party?" This the very Mr. Huq who pours such withering scorn 
upon those poor officials who dare to interfere with elections, is the same 
Honourable Member who two months ago sought the assistance of the 
highest official in the province iii support of his own party against a 
party of his co-religionists. But fortunately, as always, the tt t ~ 

of the Government ~ more correct than the attitude of its opponents. 
To that letter of Mr. Fuziul Huq, His Excellency replied in terms 
which made it perfectly clear that neither he nor any 9-overnment 
servant could or would have anything to do with political parties in 
any place whatsoever. I draw your ~tt t  to this : ~  Fuzlul 
Huq the apostle of electioneering purity is found guilty of attempting 
to drag the Governor into party politics and the Governor of the 
province is seen taking, what perhaps my Honourable friends opposite 
do not relish, an attitude of perfect correctness. 

I turn now briefly to the allegations made by my Honourable 
friend, Mr. Akhil Chandra Datta. Mr. Akhil h ~ Datta is a 
gentleman for whose sincerity and honesty I have a. very high 
personal regard ; and I am convinced that, in every word h~ utters, 
Mr. Akhil Chandra Datta sincerely believes that he is telling the 
truth. But unfortunately, sincere and honest though he is, Mr. Akhil 
Chandra Datta has some very queer friends. He has friends who have 
a habit of misleading him about matters of gravest importance ; and I 
suspect that the very same people wJJ.o have misled him this year were 
also those who misled him last year into making an entirely unfounded 
statement about the Dacca riots ..... . 

Mr. Akhil Chandra Datta: I challenge you to diRprovp my allega-
tions. 

Mr. P. J. Griffiths: If the Honourable the President would rule a 
discussion on the Da,cca riots in order, nothing would give· me g-reater 
pleasure. I turn now to the specific matter which was the subject of 
Mr. Akhil Chandra Datta's allegations. Mr. Akhi.l Chandra Datta told 
llS in the first place that in the province of Bengal transfers were being 
manipulated for political purposes. As an official in Bengal, reasonably 
famaliar with the transfers which take place and with the reasons fo-r4 
which they take plare. I deny that statement categorically, and 1: 
cliallenge Mr. Akhil Chandra Datta to produce qne single piece of 
concrete evidence in SUTlllort of it. Mr. Akhil Chandra Datta, not con-
t{'nt with alle/!ing that transfers are manipUlated, tells us a very sad 
!':tory of a certain officer in the district of Tipperah ..... . 

Mr. Akhil Chandra Datta: I did not by Tipperah: yon are 
~  



INTEBI'BBENC:!!) mOM PUBLIC SRVANTS IN THE ENSUING ELECTIONS. 2691 

Mr. P. J. Gri1Jiths :  I stand corrected. Mr. Akhil Chandra refer-
red to a certain officer who was busily engaged in fomenting_ communal 
trouble and he said he had laid information regarding tbis officer's 
activities before the highest th t~ ~ in the land. I shall give you 
very briefly the history of the facts on! which Mr. Datta's allegations 
are based .... 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has got only one minute more .. 

Mr. P. J. Griffiths: Sir, may I submit that, before you came to 
the Chair, interruptions took away a good deal of my time-nearly 
five minutes .... 

Mr. President (The Honourable Sir Abdur Rahim) : The ~
able Member can go on for another five minutp.s. • 

Mr. P. J. Griftlths : The facts of the case were that the sub-
di visional officer of the place concerned, a very energetic young 
Muhammadan officer from the Punjab, found on his arrival there that 
the district was suffering badly from malaria, that the crops were 
getting worse year after year, and that the canals were choked up 
with the water hyacinth ..... . 

Mr. Akhil Chandra Datta: On a point of order, Sir: can he make 
reference to these matters T I did not make the least referellce to 
them. .-

Mr. P. J. Griftlths :  I am explaining the facts which, ~  spite of 
tte opinion of Mr. Akhil Chandra Datta, are the real grounds of the 
allegation which he innocently made .... 

.An Honourable Member : That is your imagination-not fact. 
Mr. P. J. GrifIlths: The sub-divisional officer of this place finding 

things in such a sad condition set to work to secure the co-operation of 
the local public. As a rsult of his efforts and of the confidence which 
he inspired in the local public, a canal 18 miles long was -excavated by 
\'oluntary labour, without any expenditure from public funds. These 
are the facts of the case : these are facts which led to the complaint'! 
made against him today. 

Mr. Akhil Chandra Datta: Nothing of the sort. I did not make 
a"y the least reference to this. 

Pandit Lakshmi Xanta Maitra : What has that got to do with 
electioneering and with the Resolution , 

Mr. P. J. Gri1Bths :  I have no objection to interruptions so long' as 
my,time is correspondingly extended. The r(,flult of this piece of flrst 
class constructive activity was to arouse the t ~  Jealousy and 
hatred of the Congress. The Congress, as might be ~ t  thought 
that the Government was likely to get credit for all that had heen 
done, and the Congress with its usual astuteness B.t once set to work 
to turn the situation to its own advantage. Hence ~  ~h  
allegations which have been mil de to the effect that the h ~  
of'icer of that place is busily{ engaged in fomenting communal dlssen-
Slons .. " 

An Honourable Member: Goyernment did not contradict tbtt 
statement. 
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Mr.-Ii. -I: CltHftths: If -Government had to spend their -time con-
trttdietitrg :.every allegation of that sort in this :A.ilSeinbly, 'they ~  
hu:ve no time left to _carry on the Government of the C01lD.tt;y. " 

__ . _(InterruptioushyMembers on the Opposition Benchetl.) 

Mr. President (The Honourable Sir Abdur _Rahim): Let tht: 
Honourable Member -speak without being internupted. 

Mr. P. J. Griffiths: I merely wished to establish the fa,¢t that this 
achievement al'oWled the jelousy of the Congress and led it to make 
unfounded allegatioIll of eommuaal interference. I sh.ould have 
thought myself that the Congress Party would have been most ~~  
to avoid this question of interference with the freedom of the CItIzen. 
I should have thought that the Congress Party would have been most 
careful to abstain from allegations that this official or that had been 
engaged in collecting subscriptions for political t ~  should 
hne thought this all the more in view of what has recently taken 
place in Bihar. Honourable Members are aware that serious flood;,; 
-htive recently occurred in Bihar, and for the relief of the suffering 
"onsequent on those '.floods, certHinsums have been ~  by the 
Bihar Central Relief Committee. There are here ample reports from 
the Collectors e9ncer:ned.... -

Mr. -Ram lhftya!l Bingh (Chota Nagpur Division: Non-Muham-
madan) : Can the Honourable Member take more time Y . 

Mr. President <1'he Honourable Sir Abdur Rahim) : The Chair 
lR the soie judge of time in the Chamber. 

Mr. P. J. Griffiths: Thcre are ample reports from the _Collectors 
~ t  that that sum is being used by Congress agencies for purely 
.. lectioneering purposes. -

. Some Honourable Members on the Oongress Benches: Entirely 
false. 

An Honoura.ble Member: He is a liar. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-

able Member must withdraw that word. It cannot be used in this 
(;i.amber. 

Mr. P. J. Griffiths: The Congress agents are going round from 
village to village distributing dee and grain even in places where 
there is no shortage of food. (Cries of •• Oh, oh ! " from the Congress 
Party Benches.) Special attention has been paid to certain villages 
in which no floods hav!' occurred. but which happen to contain thr 
rmlidences of the_ Congress candidates. If my time permitted, I could 
mllltiply instanees by the dozen, but it is far too well known to every 
impartial person in this country that the whole object of the Cong1ess 
baR been, is and t fear always will be to dominate elections by every 
means in their power, be the same fair or foul. In conelusion, when 
we remember the pal'Ious condition of Bengal in 1929 anrl 1930 and 
whl:'.n we bear in mind the intolerable tyranny inflicted Ufl()n .innocent 
citizens by the organised Congress Party of Eastern Bengal. at that 
time we have every I!rouno to fear not t ~  on the part of the 
Goverllmel).!, ~ t _ ~ t  and tyranny-frGJll ~  _ J!lost:tyra-.nical 
(If all part1es, the Congress Party. . - - - -
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Pandit Govind ~ h ~t : If any argument were needed ill wp-
port of the ~ t  thatlS now Qefor.e th ~ House, that baa bet:n. 
fux:nished ~  t~ last ~ ~  ~  hear ~  the ~  Benches.) 
It IS men like  him, belongmg to hIS class, to hIs tribe and his breed who. 
are in actual charge of administration in the districts and are ever 

~  by ~ ~  ",!th an inYeterate,. deep-seated, hostihty, 
aversIon and anImosIty agamst theCongress,-It is men like him that 
furnish the ground for this Resolution. \\' ita ien:r rev lL,noUl'aLlc ~  
has said, conclusively proves in a demonstratiye manner whether you can 
expect from men of that class any fairplay where Congress sets up candi-
dates in elections. He has made no secret of h ~ he thinks of the 
Congress, he is only interested in vilifying the COllgress and in intro-
ducing irrelevant stuff and imaginary fictions, though they have no 
bearing on the present Resolution at all. Sir, I will not, however, waste. 
my time on him. 

Mr. ItI. Asa! Ali (Delhi: General) : Or his ilk. 

Pandit Govind Ballabh Pant : It is not worth while doing so. The 
Honourable the Home :Member robbed the Honourable the Law Member's 
utterance of the grace that it possessed. Viceroys may come and Viceroys 
may go, but the Home Member of the Government of India can neither 
learn nor unlearn. He will continuE.' to be the crusted, hide-bound tory 
which life long habits have unfortunately turned him into. It is difficult· 
for him to shed off habits formed for a . lifetime. We asked for bread 
and he gave us stones. We 'V\"anted him to give us an assurance that 
G4)vernmeDt servants will keep aloof from elections. 

h HoDourable Member: He has given you that. 

Pandit Govind Balla.bh Pant : He has given us something entirely 
different and he has given more than that. He warned us " if you people-
indulge in seditious speechel!l, if you make llpeeehes of an undesirable type, 
don't expect any indulgeJJ.ce, the long arm of the law will be there and 
every one of you will be arrested '1. Thanks for this information and for 
this assurance. So far as our complaints go, he' says, "you have not 
furnished any evidence, and if you have furnished any, it does not 
satisfy me, and even if it has satil'lfied me, I think there has been no 
interference". Like the commentators of old, while accepting the 
language of an aphorism, they misinterpreted and distorted it so as to 
r;oit their own vagarie.s. The Honourable the Home Member cB.Ilnot 
obviously rtpudiate opeBly the rulem the book. which had been framed by 
the Government of India itself. The rule reqUIres that there should be n() 
interference on the pa,rt of Government servants. .He has to ~t it, 
!rot when you ask him to interpret what t ~  ~  h.e. say!!' there .lS n() 
Interference in advice there is no interference In USIng Influence WIth a 
view to coercing candidates to withdraw, and there is no t ~  in 
anything that the Government SE.'rvants choose tu do. That IS the mterpre-
tation of interference. The circular of the Court of Wards lays .down 
~ t  that the Court of Wards 8hobld oppose the ~  candIdates 
SO that not a single Congress candidate may be rettlrned. But he ~ t~ t 
il,is not interference. If Government sel"ftnts, I. C. ~ men and prOVIl1CW 
aervioe man, are concerned; be argues tbat they Are not' th~ as GnoveI"JI1. ;. 
ment servants. When he WIts ~  of what Hobbart dId. or ar !D'" 

~  he laid that he saw no h ~  II ~ t IIetvaat ~ t  __ 
t ~  t~ or fouteandidates '1tjth anew-to .. re thewithcirawel .0£ 

r •. . :f.'" .' . ., > 
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[Pandit Govind Ballabh Pant.] 
two or three so that the remaining official candidate may have the backing 
of the other three or four against the Congress candid'ate. Thanks for that 
interpretation of interference. It is very straightforward and sports-
man like. I am really amazed. at the demoralisation that has set in in the 
Government of India, at the unbounded scepticism and distrust that has 
taken hold of them. When they framed their enactment they kept in 
reserve all powers. When it came to carving out constituencies, they 
framed them in such a manner lIB to facilitate the return of their own 
friends-I do not wish to use a stronger expression-and to prevent the 
entry of independent nationalists. When it came to fixing the number or 
the situation of polling centres and polling areas they again consulted. the 
convenience of their own creatures, pliable and docile gentlemen who 
always seek their patronage. When it came to prescribing the method of 
ballot or voting, they have done things which cannot be described in any 
restrained manner. They have devised diabolical methods for that, but 
they are not satisfied with these devices. They must interfere with 
elections. We have been asked to furnish evidence. I have got it and I 
will go on furnishing evidence and quoting authority.· 

Mr. K. Ahmed : You cannot do that as the time is up. Look at the 
clock, it is 4 0 'clock. 

Pandit Govind BalIa.bh Pant: In spite of Mr. Kabeer-ud-Din Ahmed, 
my time will enable me to have my say. I may inform the Honourable the 
Home Member of the latest information that I have. The Congress Com-
mittee in Sitapur District wanted to hold a meeting on the 4th of this 
month. They advertised this meeting, the meeting was to be held at a 
place called Koanna. The Secretary of the Agriculturist National 
Party ..... . 

(It being Four of the Clock.) 

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Ayyangar. 

MOTION FOR ADJOURNMENT. 

REvISION OF THE INDIAN CURRENCY AND EXCHANGE POLICY. 

Mr. l¥l. Ananthasaya.n.a.m Ayyangar (Madras Ceded Districts and 
4 P.M. Chittoor : Non-Muhammadan Rural) : Sir, I move that 

the House do now adjourn. 

The object of my motion is that while the whole 'World is DOW trying 
to adjust its monetary policy the Government of India is sitting with 
folded hands, while the fire is ragin.g ~  Cape ~  to ~h  ~  
Government has shown colossal mdI1ference m this pariIcularmat;ter. 
Monetary policy is the soul of a nation and of its industry. The Govern-
ment of India have for a long time been playing with the currency and 
monetary policy of this country. In or about the year 1898, the free 
minting of gold and silver had been given up. 'lb.ey tried to settle the 
ratio between gold and rupee at Rs. 15. I.J8.ter on, it adjusted itself to 
Rs. 15 for a time but soon after the war, ta.ey settled it at Rs. 10 per 
BOvereign. Soon there was a loud protest. There was a eommission 
where there was a dissenting note by Mr. Dalal that the world prices 
lI"ould not stand at that level and that it would be wifortunate if it 
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. should be frxoo'.or stabilised at Rs. 10 .. In a very short time Government 
realised its mistake because they could not stabilise it at Rs. 10. Sud-
denly it went up from Rs. 10 to Rs. 20. Later on in the year 1927 they 
settled the ratio at 116 per rupee. Even then there was a loud protest 
and there was many a dissenting. minute. They threw all of them to the 
winds. That is because they wanted to improve the trade of England, 
the export trade of England to India and to cripple the export trade of 
India to England. Sir, the monetary policy is important for this reason. 
The exchange ratio is intimately connected with the wealth or the growing 
importance of a trade of a particular country. If onr currency appre-
ciates in value, to that extent, our articles become dear as compared with 
foreign articles. If our currency depreciates in value to that extent our 
articles become cheaper to other countries. If any person want., to 
purchase an article from England in India, he has to pay now 116 for an 
article which is worth one rupee in this country. Likewise if today a 
person wants to purchase an article in England worth 116 in India, he 
can easily purchase it by paying one rupee. Now, this is the object of 
depreciating the currency-if the currency is depreciated the local articles 
become cheap to other countries and other articles become dear to their 
own country. England went off the gold standard in 1927 and in spite 
of the dissenting minute of such an eminent authority as Sir PurshotaIlJ.das 
Thakurdas and other persons in India that the ratio should not be fixed 
at 116, it was fixed at that rate. I would refer to the dissenting minute 
of Sir Purshotamdas Thakurdas in the Hilton Young Commission's 
report. He referred to various items, the level of prices before a:nd after, 
wage increase and various other matters to which the Hilton Young Com-
mission addressed itself. He denied every one of those things and proved 
positively that 114 ought to be the ratio to one rupee. That was given 
up. A particular disadvantage 'Was caused to this country. Ever since, 
the balance of trade in favour of India has been going down steadily. 

The Honourable Sir Ja.m.es Grigg (Finance Member) : That is not 
true. 

Mr. M:. Ana.nthasa.ya.na.m Ayyangar : I will h ~ you from your 
Own figures. In 1924 our export trade was to thc tune of 400 crores. 
Then our import trade was to the tune of 250. Thus, there was a 
balance of trade of 150 cro1'6s in favour of India. Gold or silver or 
sterling or paper had to flow into this country for that purpose. In 1929 
it eame to 75 crores, in 1932-33, it came to 33 crores and 1933-34 to 0UI' 
disgrace it came to 3 crores. The export trade was 136 crores and the 
im port trade was 133 crores and the balance of trade was 3 crore8. I 
cQ.allenge my Honourable friend, the Finance Member, to s!t0w that my 
fact.s 'are incorrect. I have taken the figures from the ReVIew of Trade 
which has been published, to which he can also refer. 

The Honourable Sir James Grigg: Come to the next two years' 
figure!!. 

Mr. M:. ADantha.sa.yanam Ayya.ngar : In the next two ~ it caDl:e 
np to 33 crores a.nd 90 crores. . No doubt there was a sharp :1"e but It 
again fell down. I have tried to gather some of these statIStICS for the 
months eridingwith March but I have not been ~ to get them. Whereas 
England and other Countries have improved theIr balance of trade, we 
have' not improved. 
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The JlaDean,bJ.e .1ir • .IaJDea .. Gria : For tae ave monu.. of ibis 
y!e8l", it W8& at the ratA of 60 CforEW a year. 

Mr. .. AnaDthasa;yaD8tJU Ayya.nga.r : That is not affected yet. 
Now, Sir, the point is that ill: ~  a very bad mistake wat committed by 
fixing the ratio at 116. Ever since that, ~h t  trade we had begaD to 
shrink gradually. Later on in 1931, England itself went off the gold 
standard. Simultaneously our rupee was linked to sterling. We thought 
~ t to that extent there might be an advantage in that the rupee is also 
depreciated in· value along with sterling but unfortunately for us the 
Ottawa Agreement came about and what was given with one hand was 
taken away with the other. A preference was sought and preference was 
imposed and the ratio operated to the detriment of this country. 'l'he 
English export to this country increased and our export to England 
decreased. Let that alone. France adamantly stuck to the gold standard 
and we thought that inasmuch as the franc had its own value and our 
silver in terms of the franc depreciated in value, at least there OUr expotrs 
would increase to the other countries but unfortunately the Ottawa 
Agreement had its own repurcussions. Every country in the world put 
its own barrier against our articlea by tariffs and various other devices, 
though not as a protest or as a retaliatory measure. Each country did 
not hesitate to put its barriers upon our goous and every country in the 
'W"orld which had its own trade with us put similar barriers. Honourable 
Members are aware that we have to export our goods. England does not 
take more than 25 to 30 per cent. of our exports. No dOUbt, it was 
eriginally 25 per cent., but after the Ottawa Agreement it agreed to take 
up to 30 per emt., but with respect to the balance of our trade with other 
eountries of the world, OlD' balance has been going down steadily_ Now 
the time has come when we have to see where we stand in the world. 
France, which h8.8 hitherto been stieking to the gold standard along with 
BOme other countries of the world, and which took most of our export 
trade, has now devalued the franc. It is fot this reason that the tripartite 
agreement was entered into behind our back, even without consulting such 
an eminent expert as our Honourable the Finance Member, all this was 
d·one behind our back, without consulting the Government of India, by 
England, and now we ha.ve merely to look On. France th ~ht that for 
the purpose of increMing her export trade, that it would stabilise its 
franc, lind it has devalued the franc to a large extent. The other day 
when au adjournment was moved in this House, the HOliourable the 
Finance Member said that France alone took that step. that the other 
countries had not done so and they were only contemplating, and he was 
not certain whether the other countries would follow suit. Yesterday 
we found that Italy has followed suit ; it has devalued its lira by 40 
per cent., and today """'6 find in the press that Czecho-slovakia hM also 
passed a Bill, and it has been accepted by the Cabinet, devaluing its ~  

ellrrency. In this ~ variO\ls oihQ countries are follolriJlfl suit one 
after a.nother. Prance. Italy. Czecho-slovakia and all countries to which 
India has heen exporting, much more than it has been importing from 
th ~ countries, are all deTaluin!!, thtir curftncies. 'l'ho8eare CO'I1ntries 
·1I:11icb. have been responsible tor f;jJdng'70 ~ cent., of our export trade. 
'l'hPy will devalue their t ~ and we win merely look on. Our 
export trade to E'np:land has no doubt rlseIi by'"5 per cent., but ~  is 
:i1ot in a position to take all our export artie1es. We had to look t() t~ 
other countries as wen till now to take our export arlieles. I 'find -1 
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friend Sir Romi Mody is lauging along with my friends of the European 
Group. I would only request. him t.o see what the Bombay ~ ~  
have to say as to how the IndIan pnces would be affected by th]8. '. This 
is what this paper says: " All· far as India is concerned, while it may 
lead to competition in the exports of cotton piecegoods and artificial silk 
between Italy and Japan, it will also affect the exports of Indian raw 
cotton, American cotton being cheaper. Although devaluation of the 
lira would mean a better readjustment of international trade. ()pinion in 
financial circles in Bombay indicates that trade with Italy 'Will not be 
immediately a straightforward matter because of restrictions in that 
~ t  This is the opinion of merchants in Bombay. Then I would 
refer to the statement in the tripartite agreement and the consequences 
that were apprehended when France went off the gold standard. They 
E'ay tbat it might affect the internal prices in the Dominions ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honow"able. 
Member's time is up. 

Mr. M. Ana.nthasayanam Ayyangar : Very well, Sir. I, th~  
move that while all the countries of the world are going off the gold 
sTllndard, devaluing their currencies, we alone ought not to have stuck on 
to th;:-;. Sir, I move. J 

Mr. President (The Honourable Sir Abdur Ra)lim}: Motion 
moyed : 

•• That the House do now adjourn." 

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, nobody 
will <'tispute that an alarming situation has arisen in India, the same 
rondi1ion as prevailed in 1931, when the Rupee was linked to sterling. I 
w;sh, Sir, I wish there was a procedure in this House that whenever a 
situation arose in this House over the financial problem of this country, 
over the currency and exchange or the trade position of the country, tbe 

t ~ t bring forward a motion to discuss the matter hBfore this 
IIouse. Unfortunately, the Honourable the Finance Member spoke in a 
way the other day as if nothing had happened, and that Government had 
d('rifled. to do nothing in the matter. He may have been satisfied at that, 
':'\1t, the ~h  country and the industrial community all over the country 
IS (il'-sa llsfied and feel .alarmed that India's trade position will deterioratfl, 
and the 11,nch flaunted press communiques that the Finance t ~t 
are accustomed to issue for the last five months, have shown that India '8 
t,'nde balance is favourable and the prices are rising, but all that will 
now vanish. I would have very much liked, without this adjournment 
motion (oming up for discussion on the floor r.f the House. if the 
IIonuurbale the Finance Member had asked the House. to discuss th .. trade 
t ~  of India. Sir, the Honourable the Mover of this motion, Mr. 
~  has asked whether the proper antidote tc-the present alarming 
HtuatIon in India is the devaluation of the ~  or the delinking of 
the Rupee. How far anv mandate of this House will enable the Finance 

~  today to· take sUch a step, or h th ~ h.;) will feel himself in a 
POSItIon to take an independent attitude in this matter without the con-
.sent of tbe British .Government I have my doubts, but he cannot do 
mUch. still he can take us into bis confidence and do something favourable 
to this country. ' 

. ~  iliJanciaJ; positiGfil of this country has nO dOTI bt been made. clear 
lnan IntervieW' which Mr. D. P. Khaitain, President of the FederatIOn of 
L369LAD i 
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Indli8n Chambers, as gIven to the press, and he has demanded that the 
Rupee should be delinked from the Sterling. Another ex-President of the 
Federation of the Indian Chambers, a valued and eminent ex-member of 
this House, Mr. Jamal Muhammad, has sent us telegrams pointing out 
that India would suffer from double handicap, appreciation of Indian 

~  depreciation of foreign currency and that by the deprecia-
tion of t h~  currency in other countries, India's trade will go down, and 
Govtrpment must therefore take steps and review its own position. What 
the wdustrial community is .surprised at is not that the franc has been 
devalued, but the consequences that follow on the tripartite 8.ol7l"eement, 
that smaller countries have to come at the tail end of these three big 
countries to devalue their currencies. India's trade position with 
Hollap,d, with Belgium, Italy and Germany, to whom we are mostly 
exporting our articles, has hitherto been satisfactory. and that trade 
position will not be maintained in future. The Finance Member knows 
that when the Steel Protection Act was passed and British steel secured 
certain advantage, Belgium wanted to reStrict her trade with India, and 
Belgium had since restricted her trade with India. Belgium has devalued 
her currency. What will be the position of the steel trade in India when 
Belgiqrn devalues her currency? The Finance Member has received 
very alarming telegrams from the sugar' industry. The reply he gave to 
the Short Notice question of my Honourable friend, Mr. Ramsay Scott, 
did not satisfy anybody. Of course, the Finance Member wiU plead that 
he has the definite power under the Tariff Act or the Sea. Customs Act 
to raise the import duty on sugar. That is only one particular industry, 
but there are other industries.  smaller industries, which are struggling in 
India, and trying to maintain their own position against foreign com-
petition. 

Sir, . it is well-known that India's trade -with Germany has fallen. 
Germany established its foreign exchange system with England whereby: 
Indian traders could not get its foreign exchange facilities that only 
Briti'lh traders got in respect of trade with Germany and today, although 
in the case of certain items of export, particularly cotton and jute, 
India'8 trade with Germany has been improving, according to an alarming 
note that I saw in the Press today, her trade with Germany will ha,'e 
to go down. And as far as Italy is concerned, Italy has devalued ller 
enrrency. Now Italy is no friend of India. We find in this very hill 
station of Simla that Italian fruits are sold as against Indian fruits,-
and Simla is situated in the best fruit-growing tract of India. Italy win 
not only increase her exports to India but India . will lose her export 
market considerably. She has already lost her rice market with Italy 
and she will also lose her export market in Italy in cotton, in oil, in paper 
and also in jute. Sir, these are very alarming situations. The Finat.ce 
MeIhoer, limited as he is under the handicap of being dictated by England 
at ('very stage, cannot make any promise, neither can he delink the rupee 
nor can he de-value the rupee. Again he has got his old plea that the 
gamblers on the'Bombay or Calcutta Stock-Exchanges will so gamble 
that unnecessarily the (}redit of India will suf1'er. Sir, that a few 
ga.mblers should so frighten the Honourable the Finance Member that he 
will not take the cou.ntry into confidence as to what the GovernUient's 
considered view /!t present is,-whereby they ean maintain not only the 
prescnt trade position of India in relation particularly to the.8e 



European countries but that we can hope ~  better .trade relations,-
passes my ~t  Sir, I look with alarm at the agreement of 
England with Aniarilla. Now on account of the depreciated dollar, 
AUierica will flood the Indian market. It is well-known that ArJlericWl18s 
lost her Indian market. Very little Indian goods can go to America; 
yet America, with her mass production system and her better advantage, 
in ('otto.n-growing, and thanks to my Honourable friend, Sir Homi l\Iody, 
always manages to get an advantage in selling American cotton in the 
!.ndian market. Now, American cootton will come into India, h~ Indi.in 
cotton will be at a disadvantage. Sir, these are alarming situations. 1 
cannot here condemn the methods of the Government of Indiii sO 
effectively as to stimulate them to more active action so that they· ~ 
tell the British Government, in spite of the British Government ignCiring 
the Government of India while they entered into this tripartite agreement 
with France and America, of 'the present alarming position of India, and 
of what ·the trading community and the industrial community th t ~  

also what the agriculturists think. Sir, I do not wish to talk rlitfuh on 
the agriculturist as I know my friend, Professor Ranga, will rise' nfter· 
wards but this much I know that agriculturist has su1ierE'd ~  

ecollomic handicap particularly after 1931. I agree with the Finanee 
Ml'mber that there is recovery in prices and ,that the agriculturist, \v"no has 
been looking forward t() a silver lining, is getting a little more f)r his pro. 
dllee than he has been accustomed to for the five years since 1931, and 
todlJy the agriculturist will have t.o look to dark days once again when he 
will have {() go on with the sale of his produce at an uneconomic price 
so Ill> to meet the landlord and the Mahajan, and whereby nothing is left 
rOt· liis family and other depe.ndents. So, Sir, this is not a thing h ~h the 
Finance Member of the Government of India should treat lightly. lIe 
lllnst noo only maintain the present trade recovery position in India bnt be 
nm<rt. see that India does get an advantageous position i.n the internatioual 
trade market of the world. He might say that, as the rupee is linked to 
,ste!'ling, if Britain gets certai'n advantages, India too might get certain 
advantages, but the Finance Member knows it-he may not agree with 
me-that India has suffered from the Ottawa Agreement in her relations 
with European countries and other foreign countries : and when, Sir, 
tlJOse big foreign counrtries come into collusion with England and 
depreciate their currencies, they get a further chance of exploiting India 
and to dump their goods on the Indian market. I fear the Honourable 
~  will not be able next year to say then that India's credit is very 
"hIgh up and that he has got so much surplus and that he has got a 
balanced bUdget. These are alarming situations ·!I.nd I hope the 
Honourable the Finance Member when he rises to speak on behalf of the 
Govet"lnmf'nt of India will speak in the best interests ;)f India and not at 
the dictate of Whitehall. 

Qui •• ltammad Ahmad Kazmi (Meerut Division: Muhan;tmadan 
Rural) : Sir, there was a tim(' when it would havt' been necessary'; to ad-

~  arguments for or against the depreciation of currencies and its 
~ t to any country. Now the present trend of events in the ~  
itself has proved that there can be no questiOll that· the depreCIatIon 
of currency cannot but be useful in the present circumstances of every 
-eountry in the world. I would ask the Government Members and 
this side of the House to keep quiet and to take !'- ~ ~ of ~h  
World. Take any independent nation, any nation whleh 18 belDg 
L369LAD II 
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govemed by its own people, and find out what opinion they have got 
abftit the depreciation or over-valuation of the currency of a country 
and I say that if you were to take that vote, you would· not find any 
civilized country in the world whkh can say that devaluation will not 
be beneficial either for the agriculture or industry of any t ~ 

NQ:W for any side to claim or to argue that depreciation can be prejudi-
cial to t.RtLinterests of a country is not possible, because, if you go to 
America, if you. go to France, which suffered so sorely and worked so 
!laJjt, to keep the parity of her curreney, if you go to Japan, if you ,go 
to Germany, if·you go to 'any country in the world, you will find that, 
on·a.ccount of the very necessities of their own country, on account 
of the competition of the world markets, on account of their own diffi-
cUlties, they had to depreciate their currency for the· sake of their 

~ t  and industry. 
iNbw, Sir, so far as the condition of India is eoncerned, may I say 

that it is only by the advent of British rule that we do suffer from this 
idea of over-valuation or depreeiation of currency. So long ago al1 
the nineties of the previous century, there was no such question. The 
rupee had its own value, '/iiz., the silver content of the rupee, and it 
was only because of the commitments of the Government of India 
towards the British Government, and for supporting the import trade, 
that for the first time in 1890 there was a lot of discussion and the 
Government wanted to have a fixed value for the rupee. At that 
time the value of the rupee happened to be about 14d. and the price 
of silver was going down and in spite of the protests of all Indians and 
of persons who were living in India, the British Government decided 
to close the mints in 1892 and frpm that time onwards they have been 
trying to appreciate the value of the rupee off and on. From 14d. in 
1892 they succeeded in bringing it up by the year 1900 to 16d. though, 
aClording to the silver contents .of the rupee, ifue price would have been 
m-'l<.'h leBS. Still, the Government of India co,ntinued that policy and the 
Indians were satisfied with their lot and they were thinking. of a time 
when it would be poBBihle to ha.ve a coin of the proper value in India and 
to have a convertable gold eoin. Si,r, it was for some time that the Gov-
el"lUnentconti.nued that policy and kept the rupee at 16d. But by the 
'l.<lvt>nt of the Great Woar we find-that the Government, which had hC1en 
cl))Jiinuously making money by coiniag silver rupees and selling them at 
16d, was at a disadvlliD.tage because there was a rise in the price of silver 
~ h h led the rupee to ~ t from that value. The Gover,nment at once, 
ill the intere!t<6 of the importers and in the interests of other countries, 

~  the value of the rupee to as. much as .24d. They ,appointed a ('!om-
mi8f-ion which recommended the price of the rupee to be  24d. and we were 
for('ed to incur a loss of cror88' of rupees in order to maintain that artiticial 
ratio which was only in the interests of the Govern.me,nt of India and ill th • 
.interests.oC the importers and which was extremely ruinous to the industry 

~ ~ t  of India. In a· way they continued to make efforts to 
~ t  the same ratio till in 1926 but in that year they had to reduce 
It to l.ad. beca1l$.e they could not keep up that. ratio. Sir, ~ t  
from both sides ~  be advanced in those days for and again<tt the 
18d. and 16d. ratio. These arguments were a III#re camouflage in order to 
JlOodwink the ordinary man, SO that he may give up the task as hope-
~  account of the t ~  that were advanced by both sides. 
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But we find that in 1931 even England, in spiteaf;.'the t~t e1forts 
that it was making, had to devaluate its currency. and to go off the 
gold standard. It was at that time that the United Kingdom ,.If 
decided to depart from the gold standard and to devaluate its pOtind. 

N ow, the question is that when the country from which' J the 
Honourable the li'inance Member comes and by which we are being 
ruled and by the dictates of which we are to be governed, had itself 
devaluated its currency for protecting itself against the ~~  of 
the other countries, why should not India be allowed to have her own 
currency policy and to defend herself against the ~~  of o'ther 
countries of the world' Now, let us see what is the present position. 
We have got a rupee, the silver contents of which would not be worth 
more than 8 to 9d. But what is the value that is being kept up by the 
Government' It is 18lL., that is to say, it is more than 100 per cent. 
Now, almost every country in the world, including England, haS"gone 
off the gold standard. America has reduced the price of the dollar by 
40 per cent. England was the first country to do it and there was a 
time afterwards when the currencies were stabilised by some countries 
once again on these d-epreciated values and then we were lulled again. 
We were told that the world has stabilised and therefore we should no 
longer try depreciation and must keep content. But we find that even 
that idea is over and even that argument is finished and even those 
countries which were consistently insisting on maintaining the parity of 
their currencies are forced today by the circumstances of the world 
to depreciate their value. France has done it, Italy has done it and 
other countries are following in their footsteps and when we ask the 
Government of India to reconsider their policy in the light of the 
circumstances of the world that came into existence not today but 
when England went off the gold standard and which are coming again 
with grel!ter rapidity, and to fix the rupee at the proper value and to 
depreciate it, we are told to wait. What we want is not really depre-
ciation but a little less appreciation because there is no question of 
depreciation for rupee. But we are told that the Government of India 
will stick to their policy, a policy which is not justifiable in the p!"esent 
circumstances of the world and which cannot be justified by the actions 
of the great nations of the world, a policy which is ruinous to our. 
industry and to our agriculture. These are the days when we have got 
thc problem of unemployment staring us in the face. These are tho 
days when agriculture is depressing and industry is almost in a critical 
stage on account of competition with countries which have got depre-
ciated currencies. Japan is coming on our industrias, on our mill 
industry, on our sugar industry and on our textile. industrr and ~  
are passing protective laws one after the other. ElIr, ~  t ~  
cannot, in the circumstances, stand on their ~  and ~  In that condI-
tion we find the Government of India again flaying that we mmlt keep 
quiet lIud they Will stick to their currency policy. It is for th ~  
that this motion has been brought before the ~  

Prof. N.· G. Ranga (Guntur cum NeIlore: ~ h ~  
Rural) : Sir, -I rise to support this ~ m9tIon. I can assure 
the House that as far as this particular quesh,on IS. ~  I ~  
try my best to look at it pu.rely fro,? al! f'con0!1'lic pomt of vIew ~ t t  If 
thel'e were to be adiversiori at an, It wIll lip, only to Ray a. few ~  
on behaU or the peasants for whom I claim to speak: SIr, we 'Wel'8 
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~  by ali. interruption, wlien my Honourable friend, Mr. 
Ananthasayanam .Ayyangar, was speaking, by the Honourable the 
Finance Member that our exports ~  increasing and our balance of 
trade is slightly becoming more and more favourable. I hope I have 
understood him aright. But I am sure even he cannot dispute the fact 
that our balance of trade has been growing less and less favourable 
for a ~  of years, and especially ever since England has gone off 
the gold standard. Again and again questions were raised in this 
HOlU¥l whether the Government of India were ~  to improve our 
position in regard to our balanoe of trade and we were given the 
UlSwer, the very same hackneyed answer, that they were trying their 
heat. Y ~t it isa well-known fact that neither the Honourable the 
OOlluneree MeDJ.ber nor the Honourable the ~ Member has tried to 
implement the seeond part of my Honourable friend, Mr. Jinnah', 

~ t ·that was passed by this House to the Resolution brought 
forward by Government on the Ottawa :Pact. 

Then, Sir, there is the ·wholesale price index. If any proof is 
needed at all to show that India is in a worse position than any other 
oountry, all that is to be done is to look at the wholesale price index 
9£ various countries. It will be found that even America and England 
are in a very much better and more favQurable position than India is. 
From 1928 till 1930 India was in a very much better position and 
eur wholesale price index was very much higher but now our wholesale 
index price is, very much lower th~  that of England or America. 

But we may be told that England is pursuing the right policy of 
ourrency. And that in England no attempt is being made by politiciana 
like us to try to persuade the Government to devaluate their currency 
and so on. But the facots are otherwise. Ever since England went 
off the gQld standaJ'd, her wholesale index price has been going up 
and her cost of living index also has been improving. 

Even in regard to the cost of living index, so far as India is con-
cerned, we find India fares worse. What does the cost of living index 
show' Tf there is any increase in it, it indicates an increase in the 
general level of the prosperity of the (;ountry. A fall in the index price 
indicates that there is a general fall in the prosperity of the country . 
.", e find that as. far as O'!lr own working ~ ~  are concerned, so fat 
as our own mas!'Ies are concerned, they h ~ been growing more and 
JIlore poor, their econoritic conditions have been growing more and 
more !ldverse than is the case in other countries especially in America, 
".nd England .. 

If we take again France and India and if we were to compare the 
currency of our country with that of France, we will find that FraJfce 
is in,;.,a. unfavourable porrition in regard to the purchase of our goods 
by 20 points. That only SMWS that our goods have been made more 
and more costly for other countries especially those nOI).-Emnire 
countries and therefore their imports from India have been gro\ving 

~ and less and no wonder that our balance of trade has been growing 
less and less favourable. 

. ~ 

Then, take the question of our agricroltuT&l indebtedness. It is a 
Well known fact that the burden of the B-A"rieultural indebtednels hal 
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~  incrl!asing. It has increased by nearly 100 per eent. and Qur 
ability to payoff these debts has gone down immeasureably. Of course 
Government has not done anything to relieve this burden of aificul-
tural indebtedness. They have made it perfectly clear in the debate 
that took place only the -other day that they really are not ~  to 
take any action to help Our peasants. It is here that this unrestricted. 
fall in prices has C9me to hit our agricultural classes. It will be found 
from the Review of Trade that while in 1928-29 the value of our prin-
ciple agricultural commodities was 10,221 crores, it came down to' '474 
crores by 1933-34. It might be argued that it does not ~t  ver:y 
much. But it doe!; indicate this much that by the fall in the price of 
~ t  commodities there has been a correspunding fall an<f'inore 
than a corresponding fall in the' value of agricultural ~  and' h ~ 

is more, in the credit worthiness of the peasants with the result that 
there has been a regular run on their resolll'ces made by the money-
lenders and also by the ~ t  

It has been admitted before the Public Accounts tt~  and 
in. the Public Accounts Committee -report, it has been stated,. that as 
far as the railways. .re concerned, as far as our biggest national assets 
~  concerned, there .is no early chance of the railways becoming 
solvent unless and until there is a general appreciable rise' 'in prices. 
There is a deficit of sevencrores to be made good and the Public 
Accounts Committee has recommended that a special officer or a special 
committee should be appointed to investigate into the various methods 
of effecting economy in the railway expenditure in order to effect only 
an economy of three crores. There is still a balance of four crores to 
be made good and this can be 'done only if there were to be a rise in 
the general level of prices. 

But there cannot be a general rise in the level of prices as long .S our Finance Member sits there laughing like Nero when Rome was 
burning and so long as he says that he will not monkey with the ratio. 
I know why he is here in this country instead of being one of the civil 
servants in his own country. England. has found out the ~ t  for 
monkeying with her own exchange and finding it difficult to get on 
with Sir James Grigg as a civil servant who would not allow England 
to monkey with the exchange, he has been exported to India. 
(Laughter.) 

There is one Economist, Mr. J. ¥. Keynes, whose Trae;t on the 
Indian Monetary system has been an authoritative treaties in this 
country and has been acclaimed to he an authoritl'ltive one even by 
European economists and whose posit.ion amongst the ranks of econ?-
'mists evtln in Europe bas been a distinguished one and I am !lure hIS 
testimony as to the ~ t  of England going off tb.e gold s.tandard and 
trying-to develop her own monetary standard cannot be dlsTmterl even 
by mv Honourable friend Sir James Grigg. If he does so, I 8In sure 
the House knows how ~ h value to be attached to his opMirm, ex-
presst'd against Mr. Keynes. He says : 

•• As regards Great Brita.in herself, the -rest; of the world.pd even. we ollnelTa 
pt'rhllps. ma;v have a little oVl'rIooked the changl! sinee laIIt September, whIch represent!! 
If not a,n absolute, at least a relative improvement. Tile ~  ~  persons ~~  
to day Ie not lesB than the number employed a year ago, wInch 19 tn;e :: ;:;1 0 ~ 
illllv.trlal eOUIEtry. The pretlellt aetnal rate" of e:.:penditnre on the nn.emp oy , w 
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below the ~ provision. This haa ~  h ~ ill. spite of the fact .that there 
has been. evendurmg the past year, a further nse m real wages; for whilst money 
wages .have fallen by 2 ~  cent., the cost of living ill. ~ of ~ ~ t  of the 
tt ~ exchange has falJen by 4 percent. For the explanatIon hes m the fact that 
over t ·wide field of her characteristic activities, Great Britain today ill once again the 
t'hcl!pt';St producer in the world. I believe that our textile industriesean now produce 
more Cheaply than their ehief competitors over a. wide range of. qualities.· I believe 
tltat we can run ships today at a lower cost than anyone else. I believe that we have 
an OPPliltunity of making a bid for the best part of the world's export trade in motor 
can and m,pr lorries. All this will tell increasingly with time. The forces set 011 
foot hat setritember have by no means-had time aa yet to work their full effect. But 
e'-"11 today Great Britain is decidedly the most prosperous country in the world." 

:the full ~ t has been seen in the rise in her cost of living index, 
in the rise in the wholesale index prices and also in the betterment of 
_ her balance of trade. 

Now, I come to another authority, Paul Einzig : 

•• ;Let us now consider the probable effects ofa devaluation of C;he franc. It is 
safe to assume that it would be followed by an allround devaluation of the currencies 
of the gold bloc and its satellites. Among others, Germany would also devalue. This 
is a point of importanee because while there is very little competition between British 
alll1 1!'rene.h export trades, competition is very keen between Great Britain and-Germany. 
'rhus if a drastic devaluation of the Reiehsmark should pla.ee British export trade in a 
difticult position it would be inevitable to allow sterling to adjust itself to a level which 
is more in accordance with the interests of the export trade. In any caae an all round 
"evaluation is likely to be followed by withdrawals of refugee funds which would be 
reT atria ted. ' , 

Sir, in America, President Roosevelt is trying his best to stimulate 
trade, internal and external, in order to help his people. The cost or 
living index has gone up. It only shows that the prosperity. has been 
going up. And the wbolesale price index. bas gont-up, and only last year, 
I was informed (mly a few minutes ago by a valued. friend, that this Gov-
ernment has found it very difficult to prevent our rupee going beyond 
hM . 

The Honourable Sir James Grigg: Which way, up or down T 

Prof. N. G. Ranga: Up. Sir, it was because of the policy of 
cUrrency contraction that Government have been following here. It i. 
quite possible that in the last one or two years there has not been ve'ry 
much contraction, but there is what is known as natural expansion of 
currency that ought to take place every year -and it has not been taking 
place. What is more, in 1930-31 his predecessor, Sir George Schuster, was 
very much hard put t.o it to explain to this House that owing to the fall 
in the wholesale index he we.s obliged to eontrn.ct the currency in this 
country. There llasheen in fact-actllal contraction of currency in .the 
last five or six. years and the money that has been absorbed, the <;Qtalantoullt 
of currency in cireulatio)l, haR heen going down. It may -be argued tha, 
it is because the general level of prosperity has gone down. But who 
is respov.i,.ble again for this fall in gcnciral prosperity 7 The Government 
and their currency policy. They may turn round and say, " If we were 
to monkey with this currency policy there is going to be a lot of trouble". 
Sir, unfQrtunately. this country is too much flooded with monkeys 
(L.'tl1!!"hter) ; but the irony of· fate is that while all other countries ll,l'8 
t~ to make use of their O"Wll monkeys in their exchange and ratio-
policy and help the masses, our Government somehow or ot.her so manage 
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their monkeys as not to monkey with our own exchange and help our 
people. ~t  Sir, the time has come when the united voice of 
the motion should be respected. 

:Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
Member's time is up. 

Prof. N. G. Ba.nga. : I am closing. So I sincerely hope that Govern-
ment will try to implement the united and joint demand of the masses of 
all ~ in this country and try to help them and fall in line with the 
rest of the world and help to ~  the general level of the prosperity 
of our masses. 
The Honourable Sir James Grigg: Sir, it would be presumptuous on 

my part, in the short space of a quarter of an hour, to attempt to deal 
. with an extremely abstruse subject on which thousands of volumes have 
been written and millions of speeches have been made. W f: had a selection 
of learned experts this afternoon on this subject, and the only thing I will 
say about their speeches is that never at a sing1e point did they impinge 
on reality. However, as I said just now, it is quite impossible to enter into 
a scientific rebuttal of all the arguments which have been written on this 
point and I think for simplicity's sake I will confine myself to one denial 
of fact or of reputed fact and onf:' argument. Now the denial ()f fact is 
this. The ground on which the motion of adjournment was moved w!!.8 
on account of the appreciated, the unduly appreciated rupee. One Honour-
able .Membe'r said that he did not want to depreciate the rupee but wanted a 
little less appreciated rupee,-a distinction without much di1rerence, 
I fancy. But the truth is that the rupee is not unduly appreciated, and 
I will quote Professor Ranga himself. For example, he said that it is 
becoming extraordinarily difficult to keep the rupee down to Is. 6d. That 
does not look much like an unduly appreciated rupee. The second piece 
of evidence is one which I have quoted before in this House based on some 
figures gi,'cn in one of the ~  of Nations' pUblications. On the ordin-
ary purchasing power parity thcory,-if I maY' be forgiYcn for mention-
ing an abstruse subject like that in this debate,-on ordinary principles 
of purchasing power parity, the proper level of the rupee about a year 
ago, I am bound to say, was somethi.ng like Is. Sd. That again doeS' not 
look much as if we were keeping an unduly appreciated rupee. So much 
f()r the basis of fact on which the speeches of all the Honourable Members 
opposite have been founded. Now I want to raise one argument and 
that is what seems to me to be the most vital and fundamental argument 
in relation to the circumstances of the present time. Of course again 
Honourable Members opposite ent.irely left out of account directly,--
there was an oblique reference in the speech of the Honourable the 

~ th t the rupee was depreciated by something like 40 pel" cent. in 
1931. In his description of events which followed 1931, the same Hn:-tour-
able Member complained bitterly that it was followed by a large number 
of quotas, increased tariffs and various other reetricti{)ns on the part of 
various countries who considered themselves ~  by the deprecia-
ti()n which India in common with the rest of the sterling block had under-
taken. 

Mr. M. Ananthasayanam Ayyangar: By the Ottawa Agreement. 

The Honourable Sir James Grigg: The Ottawa ~t had 
nothing to 0.0 with it. Hut anyhow T wish, if I may, to couvICt the 
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Honourable Member out of his own mouth. That is exaetty what 'would 
happen in the case of competitive ~  d6precin:tion. What has been 
wrong with the world for the last fIve or SIX years IS that there has been 
first depreciation. If you like you may call that the method of at.tack. 
'l'hat has been followed by various defences raised by the people who 
considered themselves victimised, quotas, tariffs, prohibitions, ann even a 
counter-a-t.tack in the way of countervailing depreciation. ~  1 say, 
Sir, that at a time when it looks,-and I hope very sincerely that the 
RI'pt'arance will be justified,-now when it looks as if a truce is ~~ to 
he called to· all thi"! grotesque folly of competitive restriction, beeause 
after all currency depreciation is only the first step in· this war of rel;tric-
tion and it is' intended quite frankly by the Honourable Member who 
i!pulie first as a,n addi·tional means of restricting imports, now whet: we 
moe at last at a point where it looks as if a truce is going to be caHed to 
loR this folly, I think it is absolutely monstrous that India shollld be 
iUiked to be the first -to restart the war. 
Mr. :M. AnanthasayaD&m.. Ayya.ngar : Unless we also fight there 

will not be truce. 
The HODourable Sir James Grigg: And for .my part, and speaking 

on behalf of the Government of India, the Government of India will have 
no part or lot in restarting that war. Now I do not wish to complain to 
the Opposition about the success .of their little stratagem or ruse. Nobody 
w.ants to complain about their having their liWe joke. But it is rather 
iniportant that the world outside should recognise that it is a joke. And 
therefore I wish to say one thing morc, speaking on behalf of' the ~ 

ment of India and with a full Sense of responsibility, and that is to repeat 
the categorical statement which I made a week ago and that ~ that the 
Government of India do not i.ntend i.n any way to embark on or take part 
in a competitive depreciation of currencies ; and they intend by every 
means in their power to lllaintain the present sterling parity of the mpee. 
That is intended to be the seorious statement and I hope it will go out to 
the markets of Bombay, Calcutta and the rl'=st of the world W'j the real 
intention of ~  rather than some of the speeches that we have listened 
to .this afternoon. 

Pandit GoviDd. Ballabh Pa.nt (Rohilkund and Kumaon Divisions : 
5 P.M. Non-Muhammadan Rural): Sir, I agree with the 

Honourable the Finance Member in his estimate of 
the gravity of this problem. I accept that it is difficult to deal with a com-
plicated question of this nature, and which is more or less technical too; 
within the space of tlle few minutes that ean be available to a speaker in 
the course' of a motion for adjournment of the business of the HGuse. 
But I feel all the sanie that while monkeying with the ratio should be 
avoided, donkeyillg with it is equally undesirable. 1 say while monkeying 
.ith the ratio is certainly not a very desirable process, donkeying wid! it 
does not indicate much of wisdom either. A perverse, stupid, and 
obstinate adhesiou to t·he old ratio, although the state of affairs halt 
changed aU over the world is nothing if not donkeying. WfJ should rutt 
go out of the way .... 

, h~ Honourable Sir James 0riKg :  I am quite content to b!-called 
names If the Hon.ourable Member WIll only <tealise that the obstinacy is 
ftxed and immovable. 
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PaDdit Govind BaJla,bh Pant :  I think even the Government on the 
other side· shQuld ~  ~t they will nQt be allowed to continue monkey-
ing with the aftairs of this country till doomsday. (Opposition Cheers.) 
They should not regard themselveb as immovable for all time. We hope 
to oust them much sooner than they imagine. 

Coming to the motionJ there are certain elementary facts which must 
be within the knowledge of Honourahle Members of this House. One is 
this : that even before the era of depreciation set in, even bef()re the year 
1929 or 1931, Indian opinion in this country was unanimously in favour 
of a 16d. ratio. It wanted a 16d. sterling ratio even before this era of 
devaluation and depreciation set in in the ~ Those who have read 
'file Hilto.n ~ Cm;nmittee's r.epOl"t or the reports of other commigsjons 
ancl committees whiCh have dealt with this matkrmust be familiar with 
the Indian opinion which has never departed from the fundamental 
~  that a 16d. ratio is in the interests of this country. Now, there 
are certain other factors which cannot be ignored-the developments that 
have since supervened ; the prices  of primary products have gone ~  

cOllsiderably. rndia is &halve all an agricultural ~  the price 
index has fallen down and our gold exports have been greater 
than at any other t ~ during the last sixty years. In fact during the 
last four or fiVE:' years, we hav.a parted with ~ than 200 crores of gold .... 

All Honourable Member: 280 crores.; .. 

Pandit Govind Ballabh Pant :  I am always conservative in my 
statements. Several countries have prohibited the export of gold from 
within their horders. We a Iso know that India is a debtor country so far 
as En/!land is concerned. We have every day and every year to pay con-
siderable amounts in the form of int.erest, shipping charges and many other 
things-my friend says Rs. 40 crores--myown estimat.e is about 75 crorea 
a yt>ar. But it is no use going into these matters on this occasion. What 
we find is this, that England itself has not. really fixed a stable ratio. They 
have got an exchange stabilisation· fund lind t.hE:Y manipUlate the ratio from 
time t.o time. I do not say manipnlate it in a crude manner, out tht>y use 
this fund to see that the parity of the sterling is always maintained w such 
maImer as to suit the requirements of England. 

(The Honourable the Finance Member nodded dissent.) 

As I said, I have no time now to enter into or to ~ out matters 
of detaIl, but I can satisfy even the Honourable the Fina,nce Membf'!' out-
sille this Chamber that my remark is nart incorrect, that with the aid of 
tlle stabilisation fund the Bank of England and those associated with it are 
in ~ manipulating'the exchange ratio between ~  ~ ~  other 
countrIes. The sterling, howsoever it may look as haVIng stabIlity, d?es 
not possess that stability today and we also know that though W{l ~  tt~  
down to ·the sterli,ng and linked to it and tied to its chariot wheels, ~  m 
the colonies they have devalued their currency, compared to sterlmg, by 
ahout 25 per cent. Now what has happened must be taken into ~ t  
Bntl) Anstl'alia and New Zealand have done it. We know that the ~  
States had a very diffiClut time of it a,nd it was only after ~ t  t~ 
~  anq startmg a ;Dew deal tl13t it has been able. to t ~ o,:er It .. 
difficulty. Fl'BnCf:: had been struggling along with (}ther countnes 111. the 
COld bloc ~ the maintenance 'of a gold staildard aDd the gold. panty ; 
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but ultimately it was forced 'l;() devalue the franc and now the lira too stands 
depreciated. If Honuurable Members can st.retch their memories seven 
or eight years back, they may reinember that at one time Mussolini had 
declared that " the lira is a thing for. which Italy has shed its blood and 
we will maintain it on the gold parity to the last day ". But even Italy 
had to give in in this respect, because economic facts cannot possibly be 
twisted or played with except in the case of countries that are under the 
subordination of other countries. We also know that our exports both 
to Italy and to Belgium exceed the imports into our country from Belgium 
and ·Italy : and with this change in the exchange ratio, our industries 
will suffer and our agriculture also will suffer, because the value of the 
franc as weli as of the lira has gone down by about 30 to 140. per cent., with 
the result that we will hereafter be able to import the' goods from those 
countries at a cheaper price in terms of the rupee, because the value of the 
lira as well as of the .franc has also depreciated in terms of the sterling 
to whic4 we are tied, while the value of onr go.ods to those countries will 
rise : with the inevitable result that our trade and our industry are bound 
to suffer. I am not going deeper into the question. But is it not true 
and can anybody dispute it, that when thel'e is a fire all round, we CAnnot 
say we will let ourselves be burnt Ind will not take account of the fire 
that is raging round us? What I desire is this : that the rupee should be 
delinked from the sterling. We must be free to determine our own cur-
rency and our exchange parity and we must be free to take . account of 
the circumstances of the world as they exist or as they may develop hereafter 
and to regulate our currency in the interests of our country. Even France 
and Italy had to take into account the opinions of other countries before 
they devalued their own particular currencies. It is obvious enough and 
I think the Honourable the Finance Member will not dispnte it, that tihe 
devaluation of the lira and of the franc means the over-valuation of the 
rnpee in tenns of lira and the franc. These are indisputable facts. 
Wlwther there has been a general appreciation of the rupee or net we 
are not concerned with that, but that there has been undoubtedly 
an appreciation of the rupee in terms of lira and the franc, 
nobody can dispute, for devaluation from 30 to 40 per cent. of the 
lira and franc means the over-valuation of the rupee to that exte'nt, and 
even for equitable adjustments of business relations between creditors and 
debtors, between primary producers and industrialists a ~ t t of 
the currency system and the exchange ratio is necessary. 

I would remind my Honourable fl'iE:nds, the Members of the European 
Group, of what Mr. Gavin Jones said some months back in one of his 
Striking speeches in Caw'ripore. He stressed that the methods adopted to 
deal with the economic difficulties in this country ~  really futile and 
fruitless ; what was really necessa:ry was to reduce the rupee to lSd. anj 
Mr. Gavin Jones is not certainly biassed by any political prejudices. ~ 

opinion must be taken account of as that of a business man. Mr. Jamal 
Muhammad's telegram· has already been refel"red to. The opinion of the 
President of the Federation of Indian Chambers of Commerce is also well. 
known. I think that is also· the opinion of other business meil. I trust 
that· the· European Group too agree with the view that I have proposed: 
r think it is time that onr currency qnestionwfte considered in the light 
of the requirements of this country and of the people of this country alone, 
as we cannot allow the rupee to be pegged to the ·lfterling, . and it is high 
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time that we had an independent curr('!ncy and u:change ~  of our 
own. While I join with the, ~th  Finanee Member in the view that 
th6reiB grotesque stupidity ,and folly in the present system of quotas, high 
tariff walls and SO on, but unless the .rest of the world takes the same 
view of it, we alone should not be sacrificed as scape-goat.s for the benefit 
of our mastel'S or of the rest of the European world. I think it is time 
that our currency policy were regulated in the interests of our country. 
I have only one appeal to make to my Honourable friends. This is not 
at all a party question. This is not, in fact, bven a political question. 
It is an ;economic question, which goes to ilie fundamentals of our econemic 
and social problems as they exist today, a.nd I hope every Member of this 
House, European and Indian, and failing the former, every Indian at least, 
whether nominated or elected, excepting those who have to obey the 
mandate of their alicn will unanimollsly join the Mover and support thi8 
motion. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural) :  I entirely agree with the last speaker that this is not a 
question which ,we can decide by votes after discussing it for two hours 
only. We can only lay our grievances and our difficulties before the 
Government and let u.s quietly think over the matter and find out a 
solution of the problem. This question of exchange has become a chronic 
rheumatism. Whenever any hot or cold wind blows, it begins to trouble 
us, and whenever anything happens in the rest of the world we at once 
begin to feel its effect. Before the W &r we were in a very fortunate posi-
tion. We had a balance of trade of about 80 crores, which was sufficient 
to meet our liabilities in England amounting to 70 crores, and we had 
10 crores left to purchase treasure. But unfortunately, after the War, 
when every country depreciated its currency, our Government made a 
fundamental mistake in fixing the ratio at 2s., 50 per cent. higher than 
pre-war rate, which really they could not maintain because we notice 
that between 1920 and 1927, the ratio went down to as much as 1-ld. 
On one occasion, and during this period we sustained a loss amounting 
Rs. 78.02 crores in maintaining the ratio at 2s. The next important step 
was taken in 1927 when we fixed the ratio at l-6d. There was some justi-
fication to fi± it at 1-6d. in 1927 because the :p,rice index at that time was 
rather high. It was 148 anQ. we could not reduce it to a lower level. The 
next discussion took place in the .Assembly during the passing of the 
Reserve Bank Bill when we considered clauses 40 and 41 thereof. On 
that occasion ,we pointed out that whatever the position might have been 
in ] 926, that had certainly changed in 1933 and during the years 1926-30 
we lost 33,94 crores in order to maintain the exchange at 1-6d. 

, Now, I shall mention the two difficulties which Wf! have to face. and 
I hope that the Government will sympathise with them and will be able 
to find some solution for them. Our suggestion of devaluation may not 
be good enough, and if so, we hope that the. ~ t  wiII find out 
'some other method bv which our two dlfficu1i:les wdlbe Rdvel1. 
Onr of onr difliculties is tha.:; before the War we had a blllanl!e uf. 
trnde of about 80 crOTes in our ,favour. This balance of trade 
biR been gradually reduced. It was 61 crores in 1930-31, 34 crores 
jn 1931-32 j.< 'was reduced onlv to 3 crores in 1P33-34 ; it was 34 crores 
11). 1934-35, ~ and ,last year j:t was 22 crores. This balance of trade 
cannot, possibly' pay up Ollr t t~ of 70' crores, but. fortunately 
for the Government and unfortunately for the people of IndIa we bad a 
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~  in' the form. of export of gold. People came forward. with nervous-
ness and began to sell their gold. They have already sold gold to the 
extent of 282 crores from the time England went off the gold standard, 
and on account of this export of gold we have been able to pay up our 
liabilities. The first problem which I lay before the Government is this. 
How long can we continue to pay our commitments in. England by the 
reserves of the previous years, that is, by parting with gold Y There 
must be some time limit. We cannot go on paying indefinitely like that. 
So we must find 70 crores at least every year to pay our commitments 
or we will become bankrupt. Again, paying our commitments by parting 
with our reserve is not a healthy way of paying off our liabilities, an4 
I request that BOme other method may be devised by means of which we 
can payoff this thing, that is, by means of our export of merchandise, 
or in other words having a favourable balance of trade. It has been sug-
gested that to increase the export trade it is desirable to devaluate the 
currency. Sir Henry Strakosch on one occasion said, and he gave the 
examples of New Zealand, Sweden and· one other country, I think it was 
either Bavaria or some other country in the Balkans, which depreciated 
their currency with the result that their ex:port was increased. This is 
one mf'thod which we suggest, it may not be a correct method, and if 
SI), we hope that Government would find out some other method by 
means of which our export may be increased so that we may have 70 
crores balance to payoff our commitments and so that we may not be 
compelled to payout of the reserve of previous years. The second problem 
is maladjustment of price index of import and export articles. Here I 
have got before me the review of the Government of India and I have 
got the price index of import and export articles. I find that the latest 
figures for May, 1935 which are available in this book-the export which 
really means agricultural products, has gone down from 100 to 81, while 
import, which is really manufactured articles, has gone up from 100 to 
110. The problem before the country, and without it it is impossible to 
improve the agricultural conditions of this country is that we should 
raise the price level of the agricultural products and if possible lower 
the price level of manufactured articles. We should increase this 81 to 
100 and we should reduce the 110 to 100. One way is to devaluate our 
rupee because the moment we do that, the prices of agricultural products 
will go up and the prices of all the articles which we import from outside 
will go down. Therefore, if the devaluation does not achieve tb.is object, 
I ask the Government to suggest some other method by means of which 
we can achieve our object, because the fundamental problem just now is 
to raise the price level of the agricultural !products. Unless this is done, 
it is impossible to benefit the agriculturists who form three-fombs of the 
population of this country. If we raise the price level, we can pay our 
eommitments without falling back upon our resern. 

As ~  fixing the ratio, there is one thing which my friends have 
not appreciated. So long as this panic about export of gold continues, 
nm:mlll conditionll will not be rCBumoo lind it ill impossible to have liny 
stability. One suggestion was made that we should not link rupee with 
t ~ and allow the rupee to find its own level. That is a very 
dangerous sugllestion. If that is allowed to be done, we don't know where 
we will be. The future will be entirely in the ~  and there will be 
~ t  and nncertainty in business and no merchant wm know 
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where he stands. .so my suggestion is that at :p.resent we should wait and 
we should press the Government to put an embargo on gold export so 
that the gold  reserves may remain in this country and it roay be used on 
sOIne. critical future occasion, it should not be allowed to be depleted to 
~ t ordinary economic. problem. I would therefore request the Govern-
JIlent to find out.a solutlon for two problems, how to pay our commitments 
without falling back upon reserve and how to raise the price level of 
agricultural products. These are the problems I would put before Govern-
ment,but as I said it is not a problem of adjournment motion, however 
serious it may be. 

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban) : 
I take part in any discussion at the present moment Oil this question of 
currency and exchange with the greatest hesitation. The House perhaps 
knows that I and my friends belong to the group of those who believe 
in 18. 4d. exchange, and we have urged this point of view upon the Govern-
ment in season and out of season and, I believe, if my memory doos not 
fail me, even dUring the period of the present Finance Member's tenure 
in India ; but, Sir, the world does not stand still. A great deal of water 
has flowed under the bridge and at a great speed during the very short 
time that has elapsed since we last discussed this question in this Honour-
able House. In India, we are not independent of conditions that preva,il 
all over the world, and I can well remember that, about this time last 
year, those who understood this question were very considerably exercised 
and were most apprehensive as to whether the Government of India would 
be ·able to hold exchange at 18. 6d., and whether their hands would not 
be forced into allowing it to go to·ls. 7d. or 18. ad. All that was entirely 
'-due to the policy that America follow;ed in regard to the value of silver. 
America, this time last year or a little before that, say about 15 months 
ago, declared her policy with regard to silver. If America had succeeded, 
I really cannot find words to express what the condition of India would 
have been. Exchange might have risen to Is. 10d., or 28. if America had 
succeeded in its policy of carrying the value of silver to, I believe, 1.8 
which they threatened to do. Well, to cut a long story short, America 
failed but, up to now, so far as I am  aware, there has been no repUdiation 
of that policy. A combination of circumstances forced on America a 
modification in the practice of' her policy. But they have not yet 
repudiated thatpOliey. Under the circumstances, Sir, not being an expert 
on this question of currency, I w()uld be the last person, at the present 
moment, to express any opinion, and certainly I am not as strong in my 
opinion as the Honourable the Finance Member; but I have not yet 
seen that there is a Chancellor of the Exchequer in any part of the world, 
if there are such people in other parts of the world than ~  who 
wo'fild express any other opinion than that expressed by the. ~  
Member as to what he intends to do tomorrow. Therefore leavmg aSIde 
what th~ Finance Member has said I would appeal tt) this side of the 
House not to express any definite dpinion JURt noW. I believe it would 
be dangerous in the interests of this country. I may be ~  to 
~ t  on opinion along with my friend.s. in !i0mbay sometIme hence. 
}lut today there is an uncertainty of condItion m IllI.part-1i of the world. 
Thin/ls are ~ in Europe from day to day. movmg ~ t  or slower 
{,han we know and we do not know what exactly France IS ~ to .10. 
We are told ~  we know that they have ~  but to what ~ t  
they are not committed. The same is the case WIth Holland, Bel/llUm, 
Switzerland. The whole question in Europe is in the melting pot. No 



2718 LEGiSLATIVE 'A8DJIBLY. [8TH OcT. 1936. 

[Sir Cowasji Jehangir.] 

country that has not already devalued is prepared to say to what extent 
it is going to devalue. You must remember that England and India have 
already devalued. The other gold standard countries have come forward 
to devalue just now, but at the present stage there is nobody in India 
who knows to what extent they are going to do so. As the Finance 
Member very correctly said, if ever there was a chance of the world com-
ing to terms on this great question of currency, it would appear there is 
one now. In 1933, a very bold attempt was made in London, when the 
financiers of the world met to settle this question of currency. In three 
short days the conference nearly broke down. Then England and 
America were· urging France and Italy to devalue and come to an under-
standing. Last year, in 1935, it was France and Italy who were begging 
other countries to come to an arrangement about currency, but England 
and America refused, because it did not pay them to do so. Conflicting 
interests in these questions must playa predominant part, and now, we-
can only hope and !pray that the world will come to some arrangement 
within a few months on this question of currency. Undoubtedly India 
will then have to make up her mind as to what her policy should be. But 
to pass a Resolution today, in this Honourable House, that on the 8th 
of October 1936 we should de-value is, I consider, running an incalculable 
risk. Therefore, Sir, now that we have had our discussion, now that 
Honourable Members haye had an opportunity of expressing their opinions, 
now that the Honourahle the Finance Member has again had an oppor-
tunity of expressing his own opinion, I would appeal to my Honourable 
friends not to press this adjournment motion any further. In our own 
interests, let us not go to a vote or commit ourselves just now, lest all of 
us may regret the decision we came to. I know we can alwa,ys say that 
we were the Opposition and  any expression of opinion given. by us does 
not carry with it any great responsibility. We can always plead that. 
But I would plead wit.h my Honourable friends not to express any 
defiuite opinion of the House today. We have had an opportunity of 
-expressing our opinions individually. Let us be content with that. I 
would again  appeal to my Honourable friends that we have had ~ 

opportunity, we have had our say, leave it at this. Having regard to tim 
uncertain condition of the world, and to the absolutely uncertain poSition 
even in India with regard to currency-and I believe that horiestly-
having regard to all these reasons, perhaps my Honourable friend, 
Mr. Ayyangar, will see his way, nOw that he hes had: his innings, not 
to go any further, lest wc do damage to ourselveS. I appeal to my Honour-
able friends. I can do no more. 

Several Honourable Members : The question may now be put. 

is: 
l'tIr. President (The Honourable Sir Abdur .. Ra.hiJ;n),.: The question 

. -. 
• , That the question b:e now put up." 

The motion was adopted: 

Mr. President (The Honourable Sir Abdur Rahim) ~h  questibn 
.: r 

•• That the HOUlledQ now adjo1U'JL" 



MO'l'lON ~ ~  

The Assembly divided : 
. '---_ ... 

AYES-52. 

Abdul . .M.atin Chaudhury, Mr. 
AWu11ab, XI;. H. lit .. 
Anf'Y, Mr. :M. S. 
Asaf Ali, Mr. M. 
Ayyangar, Mr. M. Ananthasayanllm. 
. Aldlar .:Ali, .Mr. Mllb ..... ad. 
Bhngavan Das. Dr. 
Chuliha, Mr. Kuladhar. I 

Chatt-opadhyayu, lVIl'. Amarenra Nath. 
Das, Mr. B. 
Das, Mr. Basanta Kumar. 
Dus, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Essak Sait, Mr. n. A. 8a.thar H. 
Fazl·j·Haq PirQA'.ha, Khan Bahadur 
Shaikh. 

Gadgil, Mr. N. V. 
Girl, Mr. V.  V. 
Govinl Das, Seth. . 
Gupta, Mr. Ghanshiam Singh. 
JIollIlUlJd. Mr. S. K. 
Jedhe, Mr. K. M. 
J ogelldra Singh, Sirdar. 
Joshi, Mr. N. M. 
Kailash Behal'i J,IlI, Babu. 

Khan So.hib, Dr. 
Khare, Dr. N. B. 
Lalchand Navalrai, Mr. 
.Muitra, Pandit La.kahmi Kanta. 
Malaviya, Pandit Krishna Kant . 
~ ~ Singh, Bardar. 
~  Mr. C. N. Muthura.u.ga. 
Muhammad Ahmad Kuzmi, Qazi. 
Murtuza Sahib Bn hadur, ·Maulvi Syed. 
Paliwal, Pandit l:lri Krishna Dutta. 
Pant, Pandit Guvind Ballabh. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, Choudhri . 
.Ra.nga, Prof. N. G. 
Sakaena, Mr. Mohan Lal 
Sant Singh, Sardar. 
Sham LaJ., Mr. 
Shaukat Ali, Maulana. 
Sheodass Daga, Seth. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
Sinhll, Mr. Shri Krishna. 

80m, Mr. Suryya Kumar. 
Sri Pra.kasa., Mr. 

Fmar Aly Shah, Mr. 
Varma, Mr. B. B. 

NOES-52. 

Abdul Hamid, Khan Bahadur Sir. Metcalfe, Sir Aubrey. 
Acott, Mr. A. S. V. 1I1illigan, 1\11'. J. A. 
Ahmad Nawao: Khan, Major Nawab Sir. Mody, Sir H. P. 
Ahmed, Mr. K. filorgan, Mr. G. 
Ayyar, Diwan Bal.adur R. Y. Krishna. Mudie, Mr. R. F. 
Bajoria, Babu Baijllath. Mukherjee, RBi Bahadur Sir Hatya 
Bajpai, Sir Girja Shankar. Charan. 
Bewoor, Mr. G. V. Nauman, lIr. Muhammad. 
Bhagehand Bani, Rai Bahadur Seth. Naydu, Diwan Bahadur B. Y. Sir lIari 
Bha1l, Mr. M. D. Rao. 
Buss, Mr. L. C. Nind, Mr. W.  W. 
Chapman-Mortimer, Mr. T. Noyce, The Honourable Sir Frank. 
Craik, The Honourable Sir Henry. Rajah, Bao Bahadur M. C. 
Dalal, Dr. R. D. Bau, Mr. P. B. 
Das-Gupta, Mr. S. K. Ban, Mr. P. S. 
Dey, Mr. R. N. Robertson, Mr. G. K J. 
Ghinsuddin, Mr. M. Roy, Mr. S. N. 
Ghuznavi, Sir Abdul Halim. Scott, Mr. J. Ramsay. 

\. Gru.nt, Mr. C. F. Sher MuhWllmud Khan, Captain SarduT. 
Griffiths, Mr. P. J. Siddique Ali Klmn, Khan Sahib Nllll'oh. 
Grigg, The Honourable Flir Jnmt's. Singh, Ba.i Bahadur Shyam Narayan. 
Hudson, Sir Leslie. 
J .... -F  E Spence, Mr, (l. H. ames, .'Le. .  . 
• Tawaha.r Singh, Sardar Bahadur Sardar Thome, Mr. ;". A. 
Sir. Tottenham, Mr. G. B. F. 

Jehangir, Sir Cowasji. WitheringtoR, M.r. C. II. 
KhurshBid Muhammad, Khnn Bahadur YaJrub, Sir Mnhammad. 
Hhaikh. H bl S' 
Lal Chand, Captain Bao BabOOur Zafrullah Khau. The onoura e Jr 

Chaudhri. Muhammad. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, ?rder : 
Thl' "Ayes" are 52 and the "Noe!'l" are also 52. There bemg an 
Lilfi!ILAD .... x 
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equality of votes, it mea.'lS that the House on Ll,is difficult ~~  important 
question has not been able to come to a. dE;.clliion. ~~  the well-
established principle applicable to such cases, I give my -.. "2.te in favour of 
.• N " I .. ~ • oes . .. • 

The motion was negatived. 

The Assembly then adjourned till Eleven of the Clock on Fltiday, the 
9th October, 1936. 
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